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LOK SABHA DEBATES

LOK SABHA

Wednesday, April 26, 1989/Vaisakha 6, 
1911 (Saka)

The Lok Sabha met at Eleven o f the Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

[English]

Price differential of foodgrains supplied 
by P.D.S>and in Open Market

*737. SHRI SYED SHAHABUDDIN:

Will the Minister of FOOD AND CIVIL SUP
PLIES be pleased to state:

(a) the percentage of overall consump
tion of foodgrains supplied by the Public 
Distribution System, State-wise;

(b) the average price differential be
tween the price of major items as charged by 
the PDS and the ruling free market price; and

(c) the mechanism, if any, for control
ling the wholesale price of major items like 
rice, wheat, sugar etc. as in force at present?

THE MINISTER OF STATE OF THE 
MINISTRYOF FOOD ANDCIVILSUPPLIES  
(SHRI SUKH RAM): (a) to (c). A Statement 
is given below

STATEMENT

I Central Government allocates Wheat and Rice to State Governments/UT Admini
strations. During the year 1988 the percentage of Wheat and Rice lifted against Central 
Allocations are given below:

SI. No. StateAJ T. Rice Wheat

Percentage Percentage
o f Lifting o f Lifting

1 2 3 4

1 . Andhra Pradesh

2. Assam

3. Bihar

99.22

100.98

25.10

69.15

93.78

30.18
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1 2 3 4

4. Gujarat 93.24 90.73

5. Haryana 69.47 48.39

6 . Himachal Pradesh 97.33 88.93

7. Jammu & Kashmir 84.91 67.94

8 . Karnataka 98.41 84.88

9. Kerala 105.99 65.28

1 0 . Madhya Pradesh 82.60 73.12

1 1 . Maharashtra 96.64 98.66

1 2 . Manipur 63.48 35.00

13. Meghalaya 98.16 96.83

14. Nagaland 86.25 95.83

15. Orissa 80.95 81.93

16. Punjab 33.89 10.82

17. Rajasthan 37.92 89.44

18. Sikkim 72.18 80.00

19. Tamil Nadu 103.83 44.56

2 0 . Tripura 87.50 54.67

2 1 . Uttar Pradesh 77.75 81.47

2 2 . West Bengal 81.50 88.70

23. Andaman & Nicobar Islands 34.67 38.10

24. Arunachai Pradesh 87.20 71.88

25. Dadra & Nagar Haveli 19.44 25.00

26. Delhi 88.47 88.03

27. Goa 87.93 96.67

28. Lakshadweep 94.55 0 .0 0
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1 2 3 4

29. Mizoram 98.55 57.94

30. Pondicherry 13.00 0 .0 0

31. Daman & Diu 29.63 47.06

32. Chandigarh 98.33 75.93

Total 91.56 82.27

(b) The central issue prices of rice, of these items at selected centres as on
wheat and levy sugar supplied through the 31.3.1989 are given below:—
P.D.S. and the average open market prices

(As on 31.3.1989)

Price Rs. pe r kg.

Commodity Central Issue prices 
for PDS

Open market price  
(Average)

Rice 2.44 (rice common) 4.34

Wheat 2.04 3.07

Sugar 5.25 (and retail price) 7.16

(c) Some of the steps taken by Govern
ment to contain the prices of essential com
modities are given below:—

1 ) Efforts are continuously being 
made to increase the production 
of various essential commodi
ties,

2) Provision of selected essential 
commodities through Public 
Distribution System;

3) Imports of certain essential 
commodities which are in short 
supply, such as, rice, wheat, 
edible oils, pulses, petroleum

products etc. to augment domes
tic supply, as and when neces
sary;

4) Regulation of exports of com
modities, such as pulses, edible 
oil, meat, etc.;

5) State Governments/U.T. Admini
strations have been urged to take 
strict action and intensify the 
operations against traders, mid
dlemen, etc. who indulge in black- 
marketing, hoarding and such 
other anti-social activities;

6 ) Prices and availability of essen
tial commodities are being con-
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tinuously monitored at various 
levels.

SHRI SHED SHAHABUDDIN: Mr.
Speaker, Sir, I am sorry to say that the 
Statement tabled on the floor of the House 
reminds me of the famous Persian proverb 
Saval-e-Deegar, Jawab-e-Deegar. I have 
not asked in the first part of the question 
about the allocation to the States or the 
percentage of lifting of these allocations by 
various State Governments. What I have 
asked for is a simple thing. What is the total 
consumption and the total supply through 
the PDS and what percentage of the total 
consumption is met through the PDS?

Obviously, the PDS does not supply 
1 0 0  per cent of the needs and requirements 
of the people. It has been increasing over a 
period of time. It has been establishing more 
and more units. We imagine that there has 
been an increase percentage wi?e, of the 
total consumption in the country being sup
plied through the PDS. But we would like to 
know what is the present level? Unfortu
nately, the Minister’s reply is absolutely si
lent on this.

MR. SPEAKER: Now, at least the per
centage is there.

SHRI THAMPAN THOMAS: That is for 
lifting.

MR. SPEAKER: I didn’t mean anything
else.

SYED SHAHABUDDIN: My own infor
mation is based on the Annuai Report here. 
In 1988, the total quantity of wheat and rice 
supplied through the PDS was of the order of 
about 156 lakh tonnes, which is roughly 15.6 
million tonnes.

Now assuming that our average pro
duction of fine grain wheat and rice was of 
the order of 1 0 0  million tonnes, then in fact 
the PDS was supplying only about 15 per 
cent of the total needs of the people.

I would like to know from the hon. Min
ister what are the concrete figures; or if not

readily available, he can supply these fig
ures to me at a later dstfe.

MR. SPEAKER: He is very accommo
dative.

SHRI SUKH RAM: The consumption 
statistics are not maintained by my Ministry. 
In order to ascertain the consumption per
centage Statewise which the hon. Member 
has asked for we have to first ascertain the 
shortfall of foodgrains production for every 
State and to which extent we are meeting 
and then to which extent the State Govern
ments are augmenting from other sources. 
These statistics are not available in my 
Ministry. On the basis of the supply and off
take by the State Governments, we have 
simply furnished this information which the 
hon. Member has asked for. Actually, it is not 
possible even at a later stage to furnish this 
information.

SHRI SYED SHAHABUDDIN: You
should have said that.

SHRI SUKH RAM: Because all these 
statistics are needed to come a conclusion 
as to how much percentage is met by the 
PDS. For that purpose, the entire shortfall of 
the particular State has to be ascertained.

SHRI SYED SHAHABUDDIN: If the 
Statewise figures are not available, then at 
least the national figure can easily be given. 
I have just calculated the figures and I am 
placing them before you. In view of the fact 
that the PDS is included in the Minimum 
Needs Programme and it is a national objec
tive that most of the requirements of 
foodgrains of the people should be met 
through the PDS, I imagine that all that is 
produced is consumed within the country—  
may be a little more because we also import. 
We have the import figures. The total pro
duction plus the total import is the total 
consumption.

Now, I will put my second question.

SHRI SUKH RAM: I may clarify this 
point. If the hon. Member had asked for the 
entire country, then, of course, this figure
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could be arrived at. But he has asked for 
each State. How is it possible to do it? You 
just see your own question.

SYED SYED SHAHABUDDIN: If it Is 
not possible for you to give State-wise fig
ures, you could have given the total national 
figure and said that State-wise figures were 
not available.

SHRI SUKH RAM: In that case, you 
would have objected.

SHRI SYED SHAHABUDDIN: My sec
ond question is a conceptual question. It is 
related to the very philosophy of the public 
distribution system. Now, as I understand, 
no answer has been given to part (c) of my 
question. In part (c) I have asked, whether 
PDS mechanism or any mechanism con
ceived by the Government controls the 
wholesale price of foodgrains in the market.
I am not talking about the retail prices in the 
market; I am talking about the social control 
on the wholesale price, which is the key to 
the problem. For the present public distribu
tion system, as conceived by the Govern
ment, if I may use a simile from electricity, 
allows a parallel circuit between the retailer 
and the consumer; you allow the consumer 
an alternative. Instead of going to the baniya 
of the locality, to the grocery of the locality, 
he can go to the PDS. What is really required 
is a parallel circuit between the wholesaler 
and the retailer, because it is the wholesaler 
who has the capacity, the resources, the 
motivation and the necessary infrastructure 
to hoard, to force the price up, to bring the 
price down, to short-circuit supply and all 
that. I would like to know whether the Minis
try or the Government has applied their mind 
to this aspect of the problem about control
ling the wholesale trade in foodgrains and 
creating a second source of supply for the 
retailer.

PROF. MADHU DANDAVATE: The
answer is simply no, Sir.

SHRI SUKH RAM: Under the Essential 
Commodities Act, w© fix the stock limit for 
the wholesalers and traders, and we do not 
allow hoarding of the wholesalers and trad

ers under this Act. That is why we are in a 
position to maintain a certain level in the 
wholesale price also. As far as retail prices 
are concerned, this PDS is a very effective 
instrument. We release at least 14 to 15 
million tonnes of foodgrains every year under 
the public distribution system; and that is an 
effective instrument, intervention by the 
Government of India; and this helps in main
taining the price line, as far as consumer 
prices are concerned.

SHRI SYED SHAHABUDDIN: I take it 
that there is no State intervention in the 
wholesale trade.

SHRI C. MADHAV REDDI: Mr. Speaker 
Sir, according to the figures given by the hon. 
Minister, out of the stock allotted to Punjab 
the percentage of lifting for rice is 33.89 and 
for wheat is 10.82. Does this mean that the 
allotment was more than they needed or was 
the lifting not possible due to the disturbed 
conditions.

MR. SPEAKER: They produce it for 
national consumption. If they use it for self
consumption what will they export.

[English]

SHRI SUKH RAM: I think the hon. 
Member knows that Punjab contributes at 
least 60 to 65 per cent to the Central pool 
both in wheat and rice. So, they hardly need 
any foodgrains under this public distribution 
system. Whatever we allot to Punjab they 
are not lifting that. So, that is the reason why 
there is less lifting of foodgrains by Punjab.

[ Translation]

SHRI RAM NAGINA MISHRA: Hon. 
Mr. Speaker Sir, even minor increases in 
prices of wheat and rice lead to loud protests 
from the public. The Government claims that 
the country is absolutely self-sufficient in the 
matter of foodgrains. Self-sufficiency means 
what is produced in mills can be sold any
where. But there is a restriction on the 
movement of foodgrains. May I know from 
the hon. Minister if free trade will be permit
ted since there is no shortage of foodgrains?
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SHRI SUKH RAM: Mr. Speaker Sir, that 
the country is self-sufficient in foodgrains is 
evident from the fact that last year when the 
country was in the grip of a severe drought 
nearly 24 million tonnes of foodgrain, buffer 
stock was released and supplied in the 
country. We did not import foodgrain from 
outside. This proves that we are self-suffi
cient foodgrains.

As far as free trade is concerned, we 
give a support price so that the farmer does 
not resort to 'distress sale’ of his produce. 
We buy at minimum prices so that farmers 
do not suffer a loss.

Others are free to sell wherever they 
wish to.

SHRI RAM NAGINA MISHRA: Move
ment of foodgrain is restricted in many States. 
With free trade it can move anywhere.

SHRI SUKH RAM: There is no zonal 
system anywhere. It can move everywhere. 
There is no ban on the movement of 
foodgrains.

[English]

SHRI THAMPAN THOMAS: It is very 
wise of Mr. Shahabuddin to have asked this 
question. Certain figures have been given in 
the statement attached to the answer which 
give us an opportunity to understand the 
things. When I went through them I found 
that the percentage of lifting of foodgrains by 
the States varied from 14 to 105; certain 
States lifted only 14 per cent while some 
others lifted 105 percent. In the matter of rice 
and also in the matter of wheat Kerala had 
lifted 105 per cent and 65 per cent respec
tively. The quantum has been reduced in 
some cases. For the last three years 145 
lakh tonnes of foodgrains were given by the 
Public Distribution System but it has been 
reduced to 115 lakh tonnes only. That marks 
a reduction. And the question is by how 
much the consumption has gone up and 
what the ratio is. Here the ratio of lifting is 
given. It brings out certain startling facts.

Firstly, I would tike to know the reasons 
for reducing the allocation for the States. 
Secondly, will the Government consider al
lotting rice in place of wheat if wheat is not 
required by a particular State as per their 
demands and re-allocate the quota of rice in 
respect of each State?

SHRI SUKH RAM: The Public Distribu
tion System is only supplemental, tt is not a 
substitution to the shortfall of the entire State’s 
production. As a matter of fact, food is a 
State subject. We supplement the activities 
of the State Governments. As far as the 
allocation is concerned, as the hon. Mem
bers are aware, a year ago we had a very 
severe drought and there was a lot of off
take as I just now told the House and the food 
production also suffered on account of that 
and as a result of it, the procurement was 
also not to the extent we estimated; and with 
the coming down of-the stock level and with 
a bumper crop we had in the Rabi and Kharif 
also, lot of foodgrains are available in the 
open market and we had to reduce the 
allocation of rice to the States by 20 per cent. 
It is not in the case of Kerala only but in all the 
States we have reduced it and j think we are 
meeting the demand of all the States to the 
maximum extent and as far as Kerala is 
concerned, 105 is only a percentage. That is 
on account of some carry-over stock or some 
balance of the previous months which was 
given to Kerala and members should feel 
happy that Kerala has been given the high
est percentage. Kerala is the biggest lifter as 
far as the rice is concerned.

SHRI SURESH KURUP: Will you re
store the earlier quantity?

Public Distribution System for tribal 
Areas

*738. SHRI K. PRADHANI: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state:

(a) the number of Fair Price Shops 
opened so far in the tribal areas in different 
States, State-wise; and

(b) the steps taken to further strengthen
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(a) The number of Fair Price Shops functioning in tribal areas of different States, as per 
available information, is given below:—

State Num ber o f FPSs 
in Tribal Areas

1 2

1 . Andhra Pradesh 1442

2 . Arunachai Pradesh 496

3. Assam 4573

4. Bihar 9954

5. Gujarat 4773

6 . Himachal Pradesh 143

7. Karnataka 1668

8 . Kerala 2 0  (opened since 
1.4.1987)

9. Madhya Pradesh 5000 (approx.)

1 0 . Maharashtra 2897

1 1 . Manipur 558

1 2 . Meghalaya 2786

13. Mizoram 788

14. Nagaland 305

15. Orissa 4401

16. Rajasthan 1137

17. Sikkim 209

18. Tamil Nadu 151 (in ITDP areas)

19. Tripura 367
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1 2

2 0 . Uttar Pradesh 473

2 1 . West Bengal 2210 (In I.T.D.P.

2 2 . Andaman & Nicobar Islands 40

23. Dadra & Nagar Haveli 55

24. Daman & Diu 16

25. Lakshadweep 27

No tribal areas/ITDP areas exist in Goa, Haryana, J&K, Punjab and Union Territories of 
Chandigarh, Delhi and Pondicherry.

(b) The States and Union Territories 
have been advised from time to time on the 
need to strengthen the P.D.S. in general, 
and particularly in tribal areas. They have 
been advised that in areas which cannot be 
covered by static fair price shops, mobile 
vans may be introduced to cover the con
sumers residing in tribal areas, etc. It was 
also suggested that sales centres could be 
opened to provide essential commodities at 
fixed price at the weekly haats in such areas. 
The implementation of Public Distribution 
System, however, is the responsibility of the 
State Governments.

The Central Government is also operat
ing a Plan schemeto provide financial assis
tance to States/UTs for purchase of mobile 
vans for supply of essential commodities in 
tribal, remote, far-flung, desert and inacces
sible areas. The Government has also 
launched a scheme for supply of conces
sional foodgrains to the people in the ITDP 
areas at specially subsidised rates (lower 
than the general PDS rates) in November, 
1985.

SHRI K. PRADHANI: Mr.-Speaker, Sir, 
the Minister in the last para of his reply has 
stated that the Central Government is also 
operating a Plan scheme to provide financial 
assistance to States and Union Territories 
for purchase of mobile vans for supply of 
essential commodities in tribal areas. I would 
like to inform the hon. Minister that I come

from a tribal area of Orissa, where there are 
very few mobile vans and they visit ‘haats’ 
hardly once in fifteen days, that is two times 
in a month. It is very difficult for the tribals to 
purchase their monthly quota of rice in a 
month. I would like to know from the hon. 
Minister whether he would try to double the 
number of mobile vans so that they can visit 
the market atleast once in a week and the 
tribal people can purchase their quota of rice 
four times a month.

SHRI SUKH RAM: The Orissa Govern
ment has been provided assistance for 2 2  

mobile vans for catering to the needs of the 
tribal and other inaccessible areas. If there is 
a request from the Orissa Government, we 
will definitely consider it in order to solve the 
problem of the tribal and other difficult areas 
of Orissa...(Interruptions)

PROF. N.G. RANGA: He has asked for 
increase in the number of mobile 
vans... ( Interruptions)

SHRI SUKH RAM: Sir, we provide the 
vehicle to the State Government. It is the 
duty of the State Government to ensure that 
they are utilised in the difficult, inaccessible 
areas and in the tribal areas. And this moni
toring has to be done by the State 
Gove rn me nt... (Interruptions)

PROF. N.G. RANGA: You advise them.



17 O r a l  A n s w e r s  VAISAKHA6.1911 ( S A K A ) O r a l  A n s w e r s  18

SHRI K. PRADHANI: Sir, my second 
supplementary question is this. In view of the 
fact that most of the tribals live below the 
poverty line and they could not afford to 
purchase rice or wheat from the ordinary 
public distribution shop, the subsidised 
scheme has been introduced to enable the 
tribals to purchase rice at subsidised rate to 
meet their daily requirement, to have two 
simple meals a day. I would like to know from 
the hon. Minister whether there was any 
increase in the price of delivery price in both 
P.D.S. and tribal areas. The increase of price 
in ordinary distribution shop was five paise 
per kg. from 25.1.89, whereas in tribal areas, 
the increase was thirty-four paise per kg. for 
common rice. I would like to know from the 
hon. Minister why the price of common rice 
has been increased from 160 paise to 194 
paise in Tribal area and in ordinary shop the 
increase is from 239 paise to 244 paise.

SHRI SUKH RAM: Sir, as the hon. 
House is aware, the Prime "Minister has 
introduced a special scheme for the tribal 
areas in 1985, under which highly subsi
dised foodgrains are issued to the tribal 
areas, which comes to about 191 blocks in 
the country catering to the population of 57 
million [1981 Census]. The original assessed 
requirement, before the introduction of this 
scheme, was hardly five, six lakh tonnes a 
year. But now, we are issuing more than two 
million tonnes. In the last year, it was 22 lakh 
tonnes for this area. That itself shows to 
which extent we are meeting the demand of 
the tribal people in the country.

As far as the increase in price is con
cerned, there was a big difference between 
the issue price under the PDS and the issue 
price under the ITDP. So it had to be reduced 
so that there was not much misuse of the 
foodgrains we are issuing to the tribal areas. 
There is still a difference of Rs. 50/- per 
quintal between ITDP and PDS. The issue 
price of common variety of rice in the ITDP is 
Rs. 194 per quintal whereas under PDS it is 
Rs. 244 per quintal. The issue price of fine 
variety is Rs. 254 under ITDP whereas it is 
Rs. 304 under the PDS. Similarly, for the 
superfine variety, it is Rs. 275 per quintal

under ITDP and Rs. 325 per quintal under 
PDS system. So still the foodgrains are 
highly subsidised in these tribal areas.

SHRI BASUDEB ACHARIA: Subsidised 
foodgrains are given only in tribal areas 
which are covered under ITDP scheme. The 
ITDP scheme covers only 45 per cent of the 
tribal population and 55 per cent of the tribals 
are outside the ITDP areas. May I know from 
the hon. Minister whether there is any pro
posal to extend the scheme to non-ITDP 
areas to cover the entire tribal population?

SHRI SUKH RAM: Only that block is 
covered under this scheme which has got 
tribal population of 50 per cent or more. And 
the block which has got less than 50 per cent 
of the tribal population is not covered under 
this scheme. The blocks which are covered 
under this scheme, there even the non- 
tribais are given the same facilities which are 
given to the tribals. It is not possible to extend 
the scheme to other areas where tribal 
population is less than 50 per cent because 
in that case other non-tribais also will have to 
be covered under this scheme. Let hon. 
Member take into consideration the magni
tude of the financial assistance which the 
Government of India has to bear in this 
regard. Only when we can go into that.

SHRI SOMJIBHAI DAMOR: Mr.
Speaker Sir, people from urban areas set up 
these shops in tribal areas. Although there 
are educated people in tribal areas, yet these 
shops are not given to them. As to the 
former, 90% of theirbusiness is conducted in 
the black market. People who could not even 
make their both ends meet are owners of two 
trucks today. I would like to know whether 
educated Adivasis will be given these shops.

The second thing I want to know is 
whether any action would be taken against 
black marketing about which I have written 
several times. Today people travel 1 0 0  kilo
metres to do business in our area. Will the 
local people be entrusted with the business 
activity over there?

SHRI SUKH RAM: I agree with the hon.
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Member that in tribat areas, tribals should be 
given these shops and goods should be sold 
through them. For this purpose, we repeat
edly write to State Governments and also 
hold meetings of the Advisory Committee. 
Those indulging in blackmarketing are liable 
to be severely punished. The State Govern
ments have been given the authority to en
force the laws. The role of the Central Gov
ernment is limited to supplying foodgrain to 
States, It is really the State Government’s 
responsibility to keep the system free of such 
hassles. If any specific complaint has come 
to the notice of the hon. Member he is 
welcome to write to us and we shall take it up 
with the concerned State Government.

MR. SPEAKER: He has cited an in
stance which has come to his notice.

SHRI PIYUS TIRAKY: We often hear of 
sub-standard food being supplied through 
M.R. Shops. They work in connivance with 
other shopkeepers taking rotten foodstuffs 
from them to distribute them particularly 
through centres in tribal areas. There are a 
large number of unemployed youth in my 
constituency. Will the Government allot M.R. 
Shops to them? Will the Government pro
vide credit facilities in backward areas where 
people are unable to pay cash for purchases?

SHRI SUKH RAM: Mr. Speaker Sir, the 
Centre has asked State Governments to 
give priority to co-operatives and the edu
cated unemployed. All work related to allot
ment and functioning of fair-price shops is 
the responsibility of the State Government. 
Priority has already been accorded to back

ward areas. The hon. Member can bring 
complaints to our notice and we will write to 
the State Governments.

[English]

Setting Up of Unified Hospital Authority

*741. SHRI RAM PYAREPANIKA: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the details of new hospitals under 
construction in Delhi;

(b) whether Government propose to set 
up a unified hospital authority to streamline 
the functioning of all the hospitals and to 
provide better medical care in Delhi; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) The details of progress of new hospital 
construction in Delhi are given in the state
ment below.

(b) and (c). A proposal for reorganisa
tion of medicare facilities in the Union Terri
tory of Delhi, which inter-alia, includes the 
possibility of establishment of a Delhi Hospi
tal Authority is under consideration. The 
suggestion envisages that a Delhi Hospital 
Authority should be set up to regulate, con
trol and plan all activities related to provision 
of medical care in Delhi.
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[ Translation]

SHRI RAM PYARE PANIKA: Mr.
Speaker Sir, Delhi is the capital of the coun
try and we all have a relationship with it. Last 
year an epidemic had struck the trans- 
Yamuna areas of the city taking the lives of 
thousands of people. For a city with a popu
lation of 80 lakhs, there are just 18,000 
hospital beds. This comes to 2.2 beds per 
thousand persons. Thousands of people 
come to Delhi everyday. The overall situ
ation is very alarming. There are no proper 
drainage facilities in slums and jhuggi-jhonpri 
areas. Some parts of Uttar Pradesh and 
Haryana are to be included in the National 
Capital Region Plan. Considering the pre
vailing situation, is the Government planning 
to provide necessary medical facilities?

KUMARI SAROJ KHAPARDE: Sir, the 
hon. Member described the situation in Delhi.
I want to say that the Government— and 
when I say Government it is not my Ministry 
alone but the Delhi Administration and the 
N.D.M.C. also— has always made efforts to 
provide health care facilities to people living 
in slums and far-flung colonies of Delhi. On 
18 February, 1989 a fleet of 2 0  mobile dis
pensaries was launched by the Delhi Ad
ministration for J.J. colonies in particular. 
This fleet consists of 60 teams each com
posed of a medical officer, a nurse, a phar
macist and an attendant. These teams visit 
different colonies on the days fixed for each 
to provide medical facilities to the local public.

SHRI RAM PYARE PANIKA: The hon. 
Minister said that there are only 76 hospitals 
including those under Delhi Administration, 
Municipal Corporation and the Union Gov
ernment. Apart from these, 1 1  new hospitals 
are proposed to be constructed in different 
parts of Delhi. This will give us an additional 
2300 beds over the 18,000 beds already 
available with us. Despite all This the situ
ation is alarming. Ordinary medicines do not 
have an impact because the population of 
Delhi is already very high and there is a
roatinuous influx of people from elsewhere. 
The circumstances in Delhi being special, 
the three wings of administration---Delhi 
Administration, Municipal Corporation and

the Central Government should set up a 
centralised authority for the management of 
all Delhi hospitals. As Delhi is the capital of 
the country there should be a sound system 
to deal with health problems. Recently an 
epidemic struck a part of Delhi. This scared 
away intending visitors to Delhi, even those 
whose visit was necessary. So special ar
rangements should be made in case of Delhi. 
Will the hon. Minister consider setting up an 
authority to solve this problem?

KUMARI SAROJ KHAPARDE: I fully 
understand the hon. Member’s concern over 
the state of Delhi hospitals. He said that if the 
Government is unable to improve the condi
tions of hospitals in the capital, what of 
hospitals in other parts of the country. He 
has also said that a joint authority should be 
set up for the management of all hospitals. 
For your information, I would like to tell you 
that some time back we received a commu
nication from the Home Ministry asking us to 
delay taking a final decision until they re
ceived the recommendations of the Sarkaria 
Commission. Your other suggestions are 
also most welcome. We expect hon. Mem
bers to keep giving us suggestions on how to 
bring about improvements in facilities pro
vided by hospitals in the capital and the sort 
of steps to be taken for their effective man
agement and control.

[English]

Handloom and Handicraft Exports from 
Rajasthan

*743. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of TEXTILES be pleased to 
state:

(a) the share of handloom and handi
craft sectors in the export of textiles during 
the years 1985 to 1988;

(b) the share of Rajasthan out of the 
same during each of these years;

(c) whether any special efforts have 
been made by Union Government to update 
the design of handloom and handicraft prod-
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ucts so that they may attract a better foreign 
market; and

(d) if so, the number of design institutes 
set up in Rajasthan so far?

THE MINISTER O F TEXTILES AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI RAM NIWAS MIRDHA):
(a) to (d). A statement is given below.

STATEMENT

(a) The provisional exports of handlooms, handicrafts and textiles from 1985 to 1988 
have been as under:—

(Rs. in crores)

Item 1985-86 1986-87 1987-88

Total Textile exports 2830.36 3276.64 4583.49

o f which:

(a) Handloom products 421.08 391.80 516.19

(b) Handicrafts 503.19 415.47 540.94

Source: Export Promotion Councils.

(b) to (d). State-wise export figures are 
not maintained. The Government is taking a 
number of steps to improve the design of 
handloom and handicraft products in order 
to improve their marketability. Twenty-three 
Weavers’ Service Centres are already func
tioning in the country which provide the 
necessary design and technical inputs for 
the handloom sector. One Weavers’ Service 
Centre is functioning at Jaipur.

In respect of the handicraft sector, 
Government has set up four regional design 
and technical development centres at Delhi, 
Bombay, Calcutta and Bangalore for evolv
ing new designs, tools and equipments and 
disseminating the same among artisans. An 
Institute for hand-printed textiles is function
ing at Jaipur which conducts work pertaining 
to documentation and dissemination of tradi
tional mediums, processes, design technol
ogy, etc.

[ Translation]

SHRI VIRDHI CHANDER JAIN: Mr. 
Speaker, Sir, it is clear from the statement 
that the progress in the export'of handloom

products and handicrafts is not up to the 
mark. Therefore, I would like to know from 
the hon. Minister as to what steps are pro
posed to be taken to update the design of 
these products and thereby increase its 
productbn and export?

SHRI RAM NIWAS MIRDHA: Mr.
Speaker, Sir, the submission of the hon. 
Member that the export of textile has not 
increased and instead decreased is not true. 
I have stated in my reply that the total textile 
exports in 1985-86 was Rs. 2830.36 crores. 
It increased to Rs. 3276.64 crores in 1986- 
87 and to Rs. 4583.49 crores in 1987-88. 
This shows that it has registered a very good 
progress and the textiles contribute 25 per 
cent of the total export of our country. The 
suggestion of the hon. Member is quite good.

[English]

PROF. N.G. RANGA: He is asking
aoout the handloom weavers.

[ Translation]

SHRI RAM NIWAS MIRDHA: Sir, re-
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garding handloom also, I have stated in my 
reply that the exports netted Rs. 421.08 
crores in 1985-86, Rs. 391.80crores in 1986- 
87 and of Rs. 516.19 crores in 1987-88, 
which is definitely much more than the last 
few years. This is right that we should take 
more steps to improve the design of hand
loom products. We have made provisions for 
this. Weavers’ centres and centres for mak
ing new designs for handicrafts are already 
functioning for the implementation of new 
schemes and for the development of hand
loom and handicrafts. These two play an 
important role. Besides, efforts are being 
made to explore possibilities of providing 
yarn at a fair price to the handloom weavers. 
Concessions have been given for the export 
of these items and we are trying our best to 
increase their export.

SHRI VIRDHI CHANDER JAIN: Mr. 
Speaker, Sir, my question was regarding the 
decline in the export of handloom and handi
crafts and not about the decline in the export 
of textiles. In comparison to textile, hand
loom and handicrafts can prove extremely 
helpful in solving the problem of unemploy
ment because the investment in this field is 
very less and it provides employment to 
more people. Is the Government going to 
make a special provision in the Eighth Five 
Year Plan particularly, during this year to 
encourage handloom and handicrafts so that 
more people may get employment?

SHRI RAM NIWAS MIRDHA: Mr.
Speaker, Sir, it is true that a large number of 
people are employed in the field of handi
crafts and handlooms. I would rather say that 
handloom and handicrafts is the second 
biggest labour intensive sector after agricul
ture, in our country. Therefore, the Govern
ment makes, continuous efforts to encour
age them. A number of schemes have been 
formulated to increase the production, pro
vide marketing facilities and modernise their 
looms. Efforts have been made to provide 
maximum assistance to weavers’ for con
structing working sheds and houses etc. 
Apart from other schemes, National Hand
loom Development Corporation has been 
set up to help them buy yarn at reasonable 
price.

We want that in the Eighth Plan these 
schemes should be made even more effec
tive and new schemes should be launched 
so that we may succeed in fulfilling our aims. 
As such not many sources of employment 
are available. Unemployment in our country 
can not be removed with the help of industri
alisation. Ultimately, we will have to encour
age handloom and handicrafts only, so that 
we may promote and encourage em pby
ment.

[English]

PROF. N.G. RANGA: Mr. Speaker Sir, 
may I know whether any special efforts are 
being made by the Government to overcome . 
the difficulties which were raised by Ameri
can experts and American officials in the 
export of our handloom goods to America? 
Recently they raised some objection to the 
borders that we are obliged to take on to our 
handloom goods. What is the latest posi
tion?

Are any special efforts being made to 
get over that difficulty?

[ Translation]

SHRI RAM NIWAS MIRDHA: The hon. 
Member Shri Ranga is always worried about 
the handloom industry. This morning only, I 
was discussing with him as to how many 
schemes are being formulated for the prog
ress of this area. I was doing this to assure 
him that we are equally concerned and seized 
of the matter. Regarding the hon. Member’s 
question of overcoming the difficulties in the 
export of handloom goods to America I wel
come his suggestion that even the little bit of 
stitching of bedsheets which are exported to 
America, should be done with hand only and 
no machine should be used. Some difficul
ties were raised by the American experts 
and officials two years back. Last year after 
discussing with them we made them agree 
that we can use the manually operated 
machines, but this year again they have 
raised the same issue. We have sent our 
officials from here and we are sure that after 
holding talks with them we would be able to 
achieve satisfactory results. But we have not



31 Oral Answers APRIL 26,1989 Ora! Answers 32

discontinued the export till then and it is 
continuing. W e wilt consider this later on as 
to how this will be adjusted. -However the 
present export wilt not be discontinued. 
Discussions with the American Government 
are in progress and we hope that a satisfac
tory solution will be found.

The American Government has not 
made such pre-condition with Pakistan but 
have imposed it for India. We have pointed 
out this and the matter is under considera
tion. W e hope that the talks will be satisfac
tory.

SHRI SALAHUDDIN: The Government 
has opened a number of training centres in 
different areas in order to encourage the 
export of handlooms. W e have read in the 
newspaper that a number of sale outlets 
have been opened in foreign countries to sell 
the garments manufactured by the weavers 
of Bhadohi and Mirzapur but the Indian 
Government has cbsed the centre at West 
Germany. Consequently, the weavers have 
been adversely affected and they are in 
economic distress. They have already 
manufactured the garments as per the direc
tions of these centres and now it will very 
diffbult for them to sell these clothes. They 
will be simply ruined. I would like to ask the 
hon. Minister as to what steps are being 
taking to ensure the interests of the weavers 
and to re-open the Centre in West Germany.

SHRI RAM NIWAS MIRDHA: I think the 
hon. Member is perhaps pointing to the 
closure of the warehouse in Hamburg, West 
Germany whbh was functbning for the last 
many years. It was cbsed because it was 
showing continuous loss as the exporters 
were not making proper use of the facilities. 
We have received a number of applicatbns 
for its re-opening and we will consider it if the 
exporters here want to be benefitted by that 
facility. But during the past few years our 
experience has been that it used to run in 
bss instead of profit. The decisbn of cbsure 
was taken by the Handbrafts and Handloom 
Export Council after due consideratbn. We 
will reconsider the suggestbn made by the 
hon. Member and other such* suggestbns

received by us. W e have received many 
suggestions similar to those given by the 
hon. Member. W e will ask the Corporation to 
reconsider it.

PROF. NIRMALA KUMARI SHAKTA- 
WAT: Mr. Speaker, Sir, through you, I would 
like to submit to the hon. Minister that the 
handloom of Rajasthan is world famous, 
especially the kota-doria sarees of Kaithun. 
Fortunately these sarees are manufactured 
in my constituency but the problems of those 
people are numerous and the mediators 
exploit them. Similarly, the tie and die chunri 
sarees of Rajasthan are also very famous. 
But it is unfortunate that the Export Promo
tion Council which is based in the south pays 
special attentbn to the handloom of south
ern States and ignores Rajasthan completely. 
Therefore, I would like to ask the hon. Minis
ter that ( Interruptions)

SHRI C. JANGA REDDY: This is not 
true. The people in our area are starving. 
People are committing suicide in Shri Ranga's 
constituency.

PROF. NIRMALA KUMARI SHAKTA- 
WAT: I am talking about Rajasthan. I would 
like to ask the hon. Minister whether the 
Government will pay special attention to 
Rajasthan or provide any special facility 
there?

SHRI RAM NIWAS MIRDHA: Doria 
sarees are manufactured on handloom in 
Kathun since bng. The hon. Member has 
drawn my attentbn on this subject a number 
of times. We also sought the help of the State 
Government in this regard. But the problem 
is that the weavers have not been able to get 
the full benefit, since there are no co-opera
tive societies. We are in touch with the State 
Government. I have asked them to formulate 
a special scheme which can help in develop
ing Kaithun and its neighbouring areas. Ef
forts are being made to find out ways of 
distributing yarn and providing more atten
tion to marketing facilities. So far as export is 
concerned, I do not think that we are facing 
any problem because of the Export Promo- 
tbn Council being based in South. The
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Government wiH def initely consider the prob
lems of the exporters.

[English]

Composition of National Consumer 
Dispute Redressal Commission

*744. SHRIC. JANGAREDDY: Willthe 
Ministerof FOOD AND CIVIL SUPPLIES be 
pleased to state:

(a) the composition of the National 
Consumer Disputes Redressal Commission

1 . Hon’ble Justice Shri V.B. Eradi
Supreme Court Judge (Retd.)

2 . Smt. A.S. Vijayakar

3. Shri Y. Krishan

4. Dr. A.K. Ghosh

5. Dr. Rais Ahmed

and the dates of appointment of the Mem
bers thereon;

(b) the average time taken by the 
Commission in disposing of the complaints; 
and

(c) the steps taken for speedy disposal 
of cases?

THE MINISTER OF STATE O F THE  
MINISTRYOF FOOD AND CIVIL SUPPLIES 
(SHRI SUKH RAM): (a) The National Con
sumer Disputes Redressal Commission 
consists of the following Members:

President

Member

Member

Member

Member

The President and Members have been 
appointed through a notification dated Au
gust 17, 1988.

(b) and (c). It has heard 3 matters and 
reserved them for orders. The Commission 
expects that all matters, so far received, can 
be disposed of within the next two months.

[ Translation]

SHRI C. JANGA REDDY: Mr. Speaker, 
Sir, in reply to the question it has been stated 
that the commission was constituted on 17 
August 1988. I would like to know from the 
hon. Minister as to when were the Chairman 
and other Members appointed?

SHRI SAIFUDDIN CHOWDHARY: Who 
has appointed the Chairman?

MR. SPEAKER: And why has he been 
appointed?

reply is very clear. The notification regarding 
the appointment of the Chairman and the 
Members was made on the 17 August 1988. 
However, so far as the Chairman and his 
appointment is concerned the matter was to 
be approved by the A.C.C. This was initiated 
quite early. Approval of Chairman was ob
tained for issuing of the notification and he 
had already assumed the charges. But so far 
as the other Members are concerned they 
assumed the charge only after 17 August.

SHRI C. JANGA REDDY: The Chair
man was appointed earlier and the Mem
bers, thereafter but, the notification for both 
was made at one time. Is there any staff 
available for the disposal of the complaints 
addressed to the Chairman. May I know 
whether the State Governments have also 
appointed such a commission at the district 
level and, if not, what are the reasons behind 
it? Is the Central Government giving any 
assistance to them?

SHRI SUKH RAM: Mr. Speaker, the SHRI SUKH RAM: Mr. Speaker, Sir, the
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Chairman was appointed earlier to enable 
the consumers here and in the states as well, 
where State Governments have constituted 
a commission at state level, to file their 
complaints. The notification was issued at a 
later date because he can not hear any case 
or appeal either, unless the entire commis
sion is constituted. After, there was some 
housing problem also, the entire commis
sion was constituted and assumed the 
charge, it started hearing the appeals and 
complaints.

So far as the states are concerned, we 
have asked all the states to take action in this 
regard. In seven states, commissions have 
been constituted at the district and state 
level. Approval has been given in some other 
states also and we are in constant touch with 
all the states and asking them that they 
constitute the commission, which is a quasi
judicial forum, at the district and state level at 
the various earliest. I think that the work is in 
good progress in various States.

[English]

SHRI ANANDAGAJAPATHIRAJU: Mr. 
Speaker, Sir, the National Consumer Dis
putes Redressal Commission has got only 3 
cases referred to it till now. India is such a big 
market that more or less 2 0 0  million people 
are in the consumer market and consumer
ism has not grown in India at all. There is no 
redressal system; there is no system at all, 
by which the complaints are processed in a 
systematic manner. So what are the steps 
the Minister is going to take to see that 
consumerism becomes a part of our soci
ety?

SHRI SUKH RAM: Sir, if the hon.
Member has gone through the reply to Part
(b) and (c), it is clear that the Commission 
has heard 3 cases and on assuming charge 
by the Chairman, 8 complaints and 6  ap
peals were filed in 1988 and 16 complaints 
and 2 appeals have been filed (upto 10.4.89) 
in 1989. Out of them, 3 have been heard and 
we have been given to understand that the 
decision will be taken very early and other 
matters also will be taken up by the Commis
sion as soon as possible.

SHRI C. JANGA REDDY: This is a very 
slow work.

SHRI SUKH RAM: The work has just 
started.

[ Translation]

RAO BIRENDRA SINGH: There are 
some common grievances of the consum
ers. The Government should give serious 
consideration to those problems and then 
formulate rules and regulations accordingly. 
For example, the companies manufacturing 
motorcars and scooters do not manufacture 
fuel efficient vehicles. There are certain 
companies which collect huge sums as 
deposits for bookings and later on do not 
return the deposit for many years even if the 
consumer wants to withdraw it. Is the Minis
try considering to formulate any ruleto prose
cute such companies so that this common 
complaint may be removed? The companies 
keep the money received from the deposits 
with them and earn interest on it and never 
return it even on repeated requests.

SHRI SUKH RAM: Mr. Speaker, Sir, the 
issues raised by the hon. Member are cov
ered under Consumer Protection Act and 
the consumers may file their complaints ei
ther in the commission set up at the district 
level or at national level. I would like to 
submit for the information of the hon. Mem
ber that the issues raised in all the three 
complaints which I have just referred to are 
of great significance.

[English]

defective filling in the DESU and incon
venience due to the cancellation of Indian 
Airlines flights, collection of educational cess 
by Nadia Municipal Corporation

[ Translation]

There is a complaint against the bank 
strike, compensation has been demanded.

Mr. Speaker, as I have already submit
ted, this is a social movement and everyone 
has to participate in it at the national level.
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We can not succeed tn it by constituting an 
official agency, we need the cooperation of 
our voluntary organisations and so on which 
may motivate the people about their rights. I 
feel that a more progressive law than this 
has not yet been enacted in this country 
during the post-independence era.

[English]

Environmental Clearance to Irrigation 
Projects for Andhra Pradesh

*747. SHRI V. TULSIRAM: Will the 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state:

(a) the details of large and small irriga
tion projects sent by Government of Andhra 
Pradesh for environmental clearance upto 
31 March, 1989 and out of them which are 
pending clearance;

(b) the reasons for delay in giving 
clearance; and

(c) the time by which all the projects are 
expected to be cleared?

THE MINISTER OF ENVIRONMENT  
AND FORESTS (SHRI Z.R. ANSARI): (a) to
(c). Only major irrigation projects require 
environmental clearance. A list of irrigation 
projects received from the Government of 
Andhra Pradesh upto 31st March, 1989 is 
given in the statement below. No project is 
pending clearance at present.

STATEMENT

I. Approved Projects

1 . Singur Irrigation Project.

2 . Telegu Ganga Project.

II. Rejected Projects

1 . Vamas Dhara Stage-ll.

2 . Srisailam Right Branch Canal.

3. Sriram Sagar Revised (Stage-1) 
Project.

4. Yeleru Irrigation Project.

5. Polavaram Irrigation Project.

6 . Jurala Irrigation Project.

7. Inchampalli Irrigation Project.

III. Projects Pending

Nil

[ Translation]

SHRI V. TULSIRAM: Mr. Speaker, Sir, 
the hon. Minister has given a very beautiful 
reply...(Interruptions)...The hon. Minister has 
stated that the seven projects i.e., Vamas 
Dhara State II, Srisailam Right Branch Canal, 
Ariran Sagar Revised (stage) Project, Ye- 
leru Irrigation Project, Polavaram Irrigation 
Project, Jurala Irrigation Project and Incham- 
pali Irrigation Project have been rejected by 
him. Now he says that nothing is pending 
approval at present. What kind of a miracle 
is this and I do not know how he did it? Is 
there any politics behind this, I do not under
stand. You as well as your Government do 
not like that the farmers and the poor there 
should prosper. Mr. Speaker, Sir, when Shri 
Anjiah was the Chief Minister there, he had 
laid foundation stone of Polavaram Irrigation 
Project. Does it have no significance now, 
and if Shri Anjiah expired should this project 
also meet the same fate? I am unable to 
understand this. Similarly Yeleru Irrigation 
Project is a project to supply water for the 
Vishakhapatnam Steel Plant. That atone 
provides water, and if water is not supplied 
how would the steel plant function? If you 
bring politics into it, how will the farmers 
survive and how will our country develop? 
Please have patience and a satisfactory 
reply to this in the House.

SHRI Z.R. ANSARI: Mr. Speaker, Sir, 
the reply given by me is complete in itself. 
Seven of the irrigation projects are such 
which have been rejected by the Govern
ment. Out of these six projects are such in
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which despite the repeated reminders, we 
did not receive the requisitive information 
which was to be furnished by the State 
Government or the Project Authority. Only 
one project Polavaram Irrigation Project is 
such which has been rejected on the basis of 
merits from forestry angle. Regarding the 
rest of the six projects rejected, we did not 
receive the required information which was 
to be furnished by the project authority. Mr. 
Speaker, Sir, our problem is that if we keep 
the projects pending for want of information 
we are charged of keeping the projects 
pending. We, therefore, have adopted the 
policy of observing a particular time 
Iimit...(interruptions)...We have now fixed a 
time limit with in which if no information is 
received we have no alternative but to reject 
the project. 'For non furnishing of informa
tion’ we may re-open the case as and when 
the requisite information is made available to 
us.

WRITTEN ANSWERS TO QUESTIONS 

[English]

Environmental Repercussions of Devel
opmental Projects in Sunderbans

*739 DR. DIGVIJAY SINH: Will the 
Ministerof ENVIRONMENT & FORESTS be 
pleased to state:

(a) whether any plans have been 
evolved to establish agro-industries and other 
developmental infrastructure in the Sunder
bans region of West Bengal, if so, the invest
ment involved therein;

(b) whether the repercussions of such 
projects on environment of the area have 
been taken note of;

(c) the extent to which the Sunderbans 
National Park would be affected by the proj
ects; and

(d) whether any study has been made 
to ascertain if setting up of such projects 
would cause human misery during thef bods 
and hurricanes, if so, the outcome of the 
study?

THE MINISTER OF ENVIRONMENT  
AND FORESTS (SHRI Z.R. ANSARI): (a) 
An international Fund for Agriculture Devel
opment aided Sunderban Development 
Project is being implemented by the Sunder
ban Development Board. Phase I of the 
Project is due to be completed by 30th June, 
1989. An amount of Rs. 3287 lakhs has been 
spent on the project till June, 1988. Phase II 
of the Project with an anticipated outlay of 
Rs. 6150 lakhs is under consideration of the 
Government. It is also ascertained that the 
State Government are putting up a joint 
sector alcohol project based on sugar beet at 
a cost of Rs. one crore at Nimpith in the 
Sunderbans Region.

(b) While detailed impact assessment 
appraisal of such projects is not required to 
be made by the Ministry of Environment & 
Forests, the likely effects are generally taken 
into account by the appropriate agencies 
while giving clearance for such projects.

(c) The projects referred to in part (a) 
are being implemented outside the Sundar- 
ban National Park area and the likely effects 
on the Park have not yet been studied.

(d) No, Sir.

Accommodation to Handicapped 
Welfare Federation

*740. SHRI V. KRISHNA RAO:
SHRI PARASRAM BHARD- 

WAJ:

Will the Ministerof URBAN DEVELOP
MENT be pleased to state:

(a) whether Government have received
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any representation from Handicapped Wel
fare Federation, New Delhi for allotment of 
accommodation for conducting classes for 
handicapped children, specially selected from 
jhuggi and Jhonpri areas;

(b) if so, the action taken by Govern
ment thereon; and

(c) by what time the allotment would be 
made?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) and (c). Private institutions are not 
eligible for the allotment of accommodation 
from General Pool and as such it has not 
been found possible to accommodate the 
request of the federation.

Unauthorised Con?** actions in Delhi

*742. DR. A.K. PATEL: Will the Minis
ter of URBAN DEVELOPMENT be pleased 
to state:

(a) whether instances of unauthorised 
constructions o//and grabbing of Govern
ment land in Delhi are continuing unabated;

(b) if so, the locations and other details 
of Government land where such encroach' 
ments took place during each of the last 
three years and the current year;

(c) the details of the action taken by 
Government so far in this regard; and

(d) the land taken back by Government 
as a result thereof?

THE MINISTER OF STATE IN THE  
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Such instances 
have been coming to notice from time to 
time.

(b) to (d). Statement I containing infor
mation in respect of Delhi Devebpment 
Authority is given bebw. Similar information 
in respect of the Municipal Corporatbn of 
Delhi and the New Delhi Municipal Commit
tee is being collected and will be placed on 
the Table of the Sabha when received.

Wilful encroachment on publb land is a 
cognizable offence. Statement II containing 
information relating to the action taken by the 
Delhi Police in cases of unauthorised con
struction/encroachment on public land in 
Delhi is given bebw.
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Universal Immunisation Programme

*746. SHRI PANJITSINGH GAEKWAD: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the allocation made for implementa
tion of Universal Immunisation Programme 
during the Seventh Five Year Plan;

(b) the amount spent so far; and

(c) the amount likely to be spent during 
the year 1989-90?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) to (c). An outlay of Rs. 240 crores has 
been approved by the Expenditure Finance 
Committee for the implementation of Univer
sal Immunization Programme during the 
Seventh Five Year Plan period. This outlay 
included Rs. 26.73 crores for Vaccine pro
duction and has been transferred to Depart
ment of Bio-Technology. The remaining 
amount is meant for meeting expenditure on 
provision of Cold-chain and other equip
ment, transport vehicles, procurement of 
vaccines, recruitment of additional staff, 
training of all Medical and Para-Medical staff 
stepped up Health Education and Communi
cation and supply of other requirements in 
connection with the programme including its 
monitoring and evaluation.

According to the agreement signed with 
UNICEF the equipment required for the 
implementation of the programme and some 
other items are being procured by UNICEF 
but of international assistance available for 
this programme. The value of equipment 
and vaccine procured through UNICEF is 
adjusted against the provision made for the 
implementation of the programme.

State Government are also provided 
assistance in cash for the implementation of

the programme. So far an expenditure of Rs. 
86.52 crores has been incurred in the shape 
of cash assistance to the States and for 
payment of vaccine and equipment supplied 
to States. Large quantity of additional equip
ment is yet to be procured and expenditure 
on that amount will be booked later on.

Budget allocation of Rs. 60 crores has 
been made during 1989-90.

Travel Expenditure of Directors of CCI

*748. DR. V. VENKATESH: Will the 
Minister of TEXTILES be pleased to state:

(a) the expenditure incurred on tours 
undertaken by the Director of the Cotton 
Corporation of India, Bombay during 1988- 
89;

(b) whether there has been an increase 
in the said expenditure as compared to the 
amount spent during the previous years; if 
so, the details thereof; and

(c) the number of visits to Delhi and 
other places each month by each member of 
the Board of the Corporation?

THE MINISTER OF TEXTILES AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI RAM NIWAS MIRDHA):
(a) The expenditure incurred on the tours 
including foreign tours, undertaken by the 
functional Directors, including the Chairman- 
cum-Managing Director ©f the Corporation 
for the Corporation's financial year 1988-89 
(1 .9.88 to 31.3.89) is Rs. 2.85 lakhs.

(b) Yes, Sir. The amount incurred on 
the expenditure during 1987-88 and 1986- 
87 was 1 .8 8  lakhs and Rs. 1.47 lakhs re
spectively, against Rs. 2.85 lakhs incurred 
during the year 1988-89 upto 31.3.89.

(c) The month-wise tours undertaken
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by the Chairman-cum-Managing Director and tion of India during the current financial year
functional Directors of the Cotton Corpora- are follows:-

S.No. Designation Tours to Delhi Tours to Other Places

1 . CMD

September *88 3 4

October '8 8 1 2

November ’8 8 1 2

December *88 2 2

January ’89 3 -

February ’89 3 -

March ’89 2 1

Directors (P&S)

September '8 8 - 4

October *88 - 5

November *88 - 1

December * 8 8 - 2

January *89 1 1

February ’89 1 2

March ’89 1 3

Clearance to Mining Schemes in 
Himachal Pradesh

*749. PROF. NARAIN CHAND PAR
ASHAR: Willthe Ministerof ENVIRONMENT 
AND FORESTS be pleased to state:

(a) Whether any representation for 
environment clearance of any mining 
Schemes in the State of Himachal Pradesh 
ha been received by the Union Government 
during the Seventh Plan Period;

(b) if so, the details thereof and the 
decision taken by Government in this re
gard; and

(c) if no decision has been taken so far, 
the likely date by which a decision would be 
taken in each case and the reasons for 
delay?

THE MINISTER OF ENVIRONMENT  
AND FORESTS: (SHRI Z.R. ANSARI): (a) 
to (c). No representation for environmental 
clearance of any mining scheme in Hima
chal Pradesh has been received by the 
Ministry of Environment and Forests during 
the Seventh Plan period. However, a pro
posal for diversion of 9.25 hectares of forest 
land in Mandi district of Himachal Pradesh 
for mining of limestone by M/s Pratap Ce
ment Works Limited was received by the
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Union Department of Agriculture and Coop
eration which was at that time dealing with 
forestry. This was referred to the Depart
ment of Environment in December, 1983 for 
its comments on environmental aspects. The 
proposal was rejected by the Ministry of 
Environment and forests in December, 1987 
as the project proponent did not submit the 
essential information required for environ
mental assessment.

Production and Sale of Cloth

*750. SHRI DHARAM PAL SINGH 
MALIK:

SHRI PRAKASH CHANDRA:

Willthe Ministerof TEXTILES be pleased 
to state:

(a) the total production of cloth in the

country during the last three years, year- 
wise, and the proportion of cotton used in the 
cloth;

(b) the total sale of the cloth in the 
country during the above period year-wise; 
and

(c) the quantum of cloth exported during 
the last three years, year-wise?

THE MINISTER O F TEXTILES AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI RAM NIWAS MIRDHA):
(a) The total cloth production by three sec
tors of the textile industry during the last 
three years is indicated below alongwith 
approximate percentage of Cotton consump- 
tion:-

Year Total Production o f cloth Approximate percentage o f
(In million metres) cotton consumption

  '  ...................     -  -------    ■ ■ ■■ —-t ■ ■ ■■ ... - -

1986-87 12988. 82

1987-88 12992 79

1988-89 13570 78
(estimated)

(b) The exact information regarding, private trade,
the total sale of doth is not available since (c) The quantum of cloth exported during
the marketing is, by and large handled by the the last three years is given below:-

Year Quantity (Million Sq. metres) Value (Rs. Crores)

1986 577.64 435.20

1987 775.42 601.43

1988 833.69 736.23
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Children Suffering from AIDS

*751. SHRI SOMNATH RATH: Willthe 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether Government are aware that 
signs if AIDS have been detected among 
children in the country, specially in Bombay 
area;

(b) if so, how many children with signs 
of AIDS have been detected so far; and

(c) the action taken to save the children 
from the disease?

THE MINISTER OF STATE IN THE  
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). No child has been detected to 
have AIDS either from Bombay or any other 
part of the country. However, four sero posi
tive infants including one from Bombay have 
been reported by Surveillance Centres for 
AIDS. None of these children has shown 
signs and symptoms of AIDS as yet.

(c) The Government is taking measures to 
screen high risk groups through its network 
of Surveillance Centres and 4 Referral 
centres established in different parts of the 
country. AIDS Units for clinical management 
of AIDS cases are being set up at Bombay, 
Madras, Delhi, Calcutta, Trivandrum, Hydera
bad, Bangalore, Lucknow, Goa, Jaipur, Sri
nagar and Cuttack. Doctors and nurses are 
being trained and health education meas
ures for the public are being undertaken to 
propagate the use of condoms.

Allocation for Nimhans During Eighth 
Plan

*752. SHRI NARSING SURYAVANSI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Government propose to 
enhance the allocation of funds for the Na
tional Institute of Mental Health and Neuro 
Sciences (NIMHANS) during the Eighth Plan; 
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) Yes, Sir.

(b) The eighth Plan is yet to be finalized.

Setting up of C.H.C.s, P.H.Cs and Sub- 
Centres in Orissa

*754. SHRI CHINTAMANI JENA:
S H R I VAKKO M  PU- 

RUSHOTHAMAN:

Will the Minister of HEALTH AND 
FAMILY WELFARE be 
pleased to state:

(a) the targets fixed and the number of 
Community Health Centres, Public Health 
Centres and Sub-Centres likely to be set up 
in each State by the end of the Seventh Five 
Year Plan;

(b) whether any targets for establish
ment of these centres in each State during 
the Eighth Plan period have been fixed; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) A statement is given below.

(b) The Plan document for the Eighth 
Five Year Plan has not been finalised by the 
Planning Commission.

(c) Does not arise.



STATEMENT and Sub-centres likely to  be set up in each
State by the end o f the Seventh five Year

The targets fixed and the number o f Comma- Plan are g iven in the Annexure below,
nity Health Centres, Primary Health Centres
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Survey to Detect AIDS Patients in Delhi

*755. SHRI KAMLA PRASAD RAWAT: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Government have con
ducted any survey through some doctors to 
detect AIDS cases in Delhi; and

(b) if so, the outcome thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). Four surveillance centres estab
lished in Delhi by the Indian Council of Medical 
Research are undertaking blood screening 
of persons belonging to high risk groups, 
blood donors and foreigners .for the pres
ence of HIV anti-bodies.

Upto 31-3-1989, 25,875 persons have 
been screened and out of which 29 have 
been found to be sero positive.

67 Written Answers

[ Translation]

Commodity Demand

Wheat 3.0

Rice 9.0

Edible oils 1.32
(for oil year 1988-89)
(Nov.8 8  to Oct.89)

Levy Sugar: Levy sugar is not allotted on the 
basis of demand or request from States/UTs 
but is based on a uniform norm of 425 gms 
per capita per month for the projected popu
lation as on 1.10.1986. Karnataka is being 
allotted 17,769 MTs of levy sugar per month 
from February, 1987 onwards.

Short Supply of Essential Commodities 
to Karnataka

*756. SHRI G.S. BASAVARAJU: Will 
the Ministerof FOOD AND CIVIL SUPPLIES  
be pleased to state:

(a) the demand, allotment and off-take 
of various essential items for the Public 
distribution System to Karnatakaduring 1988- 
89;

(b) if so, the reasons therefor; and

(d) the time by which demands of the 
State would be met by Union Government 
fully?

THE MINISTER OF STATE OF THE  
MINISTRYOF FOOD ANDCIVILSUPPLIES  
(SHRI SUKH RAM): (a) The details regard
ing demand, allotment and off-take of vari
ous essential items under the Public distri
bution System for Karnataka during 1988-89 
are given below, item-wise:

(In lakh tonnes)

Allocation Off-take

1.82 1.70

5.70 5.54

0.44 0.41

Kerosene: Karnataka has been allotted 4.05 
lakh tonnes of kerosene during 1988-89 
against which the off-take upto January, 
1989 was 3.39 lakh tonnes. Kerosene is 
allotted on fixed norms. Additional/ad-hoc 
allocations are also considered to meet 
requests of States/UTs for specific situation
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like flood, drought or shortages of LPG.

Controller Cloth: During the period from 
1.4.1988 to 31.3.1989, a demand pattern/ 
requirements for 19.20 lakh sq. metres for 
Cotton Controlled Cloth and 2.25 lakh Lr. 
metres for P.C. Blended shirting was re
ceived from Karnataka State Federation, 
Bangalore against which release instruc
tions for 26.48 lakh sq. metres of cotton 
controlled cloth and 2.25 lakh Lr. metres for 
P.C. shirting were issued. The actual 
despatches against the above said demand/ 
release during the period from 1.4.1988 to 
31.1.1989 were to the tune of 18.755 lakh sq. 
metres of cotton controlled cloth and 0.47 
lakh metres of P.C. shirting.

(b) to (d). The allocations of foodgrains 
are normally made on a month to month 
basis, taking into account the availability in 
the Central Pool, comparative needs of the 
States/UTs, market availability and other 
related factors. The allocations are supple
mental in nature and are not made to meet 
the entire requirements of the States/UTs.

The allocations of rice and edible oils 
have been reduced recently due to increased 
availability in the open market on account of 
bumper crops.

Safety of Women Labour in Building 
Construction Industry

*757. SHRIMATI KISHORI SINHA: Will 
the Ministerof LABOUR be pleased to state:

(a) whether a large number of women 
labour engaged in building construction are 
forced to carry heavy loads in their heads 
and walk up several floors without any pro
tection from possible falls and other dan
gers;

(b) if so, whether any norms tor carrying 
bads and safety in building constructbn 
industry, particularly for women workers,

have been laid down; and

(c) if so, the details thereof and if not, 
when such norms are proposed to be formu
lated?

THE MINISTER OF LABOUR (SHRI 
BINDESWARIDUBEY): (a)to(c). While the 
Central Government have no information 
whether a large number of women labour 
engaged in building construction activities 
are being forced to carry heavy loads and to 
work in conditions whbh endangertheir lives, 
it is a fact that no statutory norms have as yet 
been prescribed, relating to safety in build
ing construction activities. While a large 
number of Labour Laws are applicable to 
workmen in the building construction activi
ties, there is no statutory code available for 
laying down the minimum standards of safety 
and welfare. A Bill entitled "The Building & 
Other Construction Workers (Regulation of 
Employment and Conditions of Service) Bill, 
1988, to regulate the employment and Con- 
ditions of service of building and construc
tion workers including women workers and 
to provide for their safety, health and welfare 
measures and for other matters connected 
therewith has been introduced in the Rajya 
Sabha on 5.12.1988. It is hoped that with the 
passage of this Bill by Parliament and adop
tion of model rules, there would be improve
ment in the working conditions and in safety 
standards in the building construction activi
ties.

Memorandum from All India Coal, Ass 
and Transhipment Mazdoor Union, 

Dhanbad

7003. SHRI R.P. DAS: Willthe Minister 
of LABOUR be pleased to state:

%
(a) whether All India Coal, Ash and 

Transhipment Mazdoor Union, Dhanbad 
have submitted a memorandum on 16 Feb
ruary, 1989 to the Regional Labour Commis- 
sbner Central; Dhanbad;
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(b) if so, the details of their demands;
and

(c) the steps taken for redressal of their 
gri vances?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY  
MINISTER IN THE MINISTRY OF PARLIA
MENTARY AFFAIRS (SHRI RADHAK- 
ISHAN MALVIYA): (a)and(b). In a memo
randum submitted by the All India Coal, Ash 
and Transhipment Mazdoor Union, Dhan
bad, to the Eastern Railway and the District 
Commissioner, Dhanbad, demands relating 
to the payment of revised minimum rates of 
wagesfixed by Bihar Government for sched
uled employment of construction, building, 
roads etc. and permanent absorption of Ash 
and Coal handling Labourers engaged 
through contractors by the Railway Admini
stration were raised.

(c) In regard to the payment of revised 
minimum rates of wages, joint discussions 
with all the parties have been initiated by the 
Central Industrial Relations Machinery. The 
matter relating to permanent absorption of 
Ash and Coal handling labourers is reported 
to be pendinq before the Supreme Court.

Accommodation to Employees of Delhi 
Administration

7004. DR. MANOJ PANDEY: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to refer to the reply given on 2 2  

February, 1989 to Unstarred Question No. 
145 regarding Accommodation to employ

ees of Delhi Administration and state:

(a) whether the instructions issued in 
April, 1976 were followed upto September, 
1988 in making allotment of residential ac
commodation to the employees of the Delhi 
Administration;

(b) if not, the reasons thereof;

(c) whether the Delhi Administration 
was not issuing the certificate, correctly as 
required by the Directorate of Estates; and

(d) whether Government propose to 
reconsider the matter and withdraw the in
structions of April, 1976?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). While 
replying to Starred question No. 488 (Lok 
Sabha), replied on 5-9-1988 it was noticed 
that the date of priority covered in Delhi 
Administration Pool was ahead to that cov
ered in General Pool in respect of type II, III 
& IV, although Delhi Administration had been 
submitting usual certificate laid down in April, 
1976.

(c) From the details of date of priority 
covered as on 5-9-88, in general pool and 
Delhi administration pool given in the State
ment below, it would be seen that the Delhi 
Administration has not issued the certifi
cates correctly.

(d) No, Sir.

STATEMENT

Date of priority covered in General Pool & Delhi Administration Pool: Position as on 
5-9-88.

Type General Pool Delhi Administration Pool

7-4-1971 December, 1968
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Type General PooI D elh i Administration Poo/

II 1-9-1965

III 15-2-1965

IV 12-10-1959

V 1-1-1986

VI 1-1-1986

Pollution from Fertiliser Plants

7005. SHRI SANAT KUMAR MANDAL: 
Will th© Minister of ENVIRONMENT AND 
FORESTS be pleased to state:

(a) whether any phased programme of 
environmental pollution control for the exist
ing fertiliser units in the country has been 
prepared taking into consideration particu
larly the side effects of the various types of 
wastes/pollutants emanating from the fertil
iser plants; and

(b) if so, its broad features thereof and 
the mode of implementation?

THE MINISTER OF ENVIRONMENT  
AND FORESTS (SHRI Z.R. ANSARI): (a) 
Yes, Sir.

(b) A programme was evolved which 
had four phases: the first phase dealt with 
the assessment of existing pollution and 
carrying out maintenance and inplant modi
fications; the second phase related to reduc
tion of the pollution load and design of treat
ment systems and training of personnel; the 
third phase dealt with the commissioning of 
treatment plants and completion of major 
modifications for new plants; and the fourth 
phase dealt with the commissioning of efflu
ent treatment plants for old plants. As to the 
mode of its implementation, the National and 
Zonal Task Forces on fertilizer industry

February, 1966 

December, 1972 

December, 1964. 

Nil

July, 1969

constituted by the Central Pollution Control 
Board periodically review progress and 
secure compliance using the provisions of 
the relevant Acts in coordination with the 
State Pollution control Boards.

Amendment to the Plantation Labour 
Act

7006. SHRI PIYUS TIRAKY: Willthe 
Minister of LABOUR be pleased to refer to 
the reply given on the 30 November, 1988 to 
Unstarred Question No. 2767 regarding 
amendment to the Plantation Labour Act. 
1951 and state:

(a) whether the proposal for amending 
the Act have since been finalised;

(b) if so, the details thereof; and

(c) if not, the time by which the pro
posed amendments are likely to be finalised 
and a legislation, to this effect introduced, in 
Parliament?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY  
MINISTER IN THE M IN ISTRYO F PARLIA
MENTARY AFFAIRS (SHRI RADHAK- 
ISHAN MALVIYA): (a) Yes, Sir.

(b) The Plantations Labour (Amend
ment) Bill, 1988 has been introduced in Lok 
Sabha on 16.12.1988. The Bill seeks to



75 Written Answers APRIL 26,1989 Written Answers 76

provide for safeguards to be adopted in the 
use and hanidling of insecticides, pesticides 
and other toxic substances by the workers 
and to ensure better implementation of wel
fare provisions of the Act. The Bill also seeks 
to make provisions relating to the liability on 
an employer in regard to the workmen 
employed by a contractor engaged for the 
execution of a work by such employer, modify 
the definitions of 1 amily* and 'employer*, 
prohibit employment of children in planta
tions, and to make the penalties for non- 
compliance of the provisions of the Act more 
stringent.

(c) Does not arise.

Vacant Land in Urban Areas

7007. SHRI N. DENNIS: Will the Min

isterof URBAN DEVELOPMENT be pleased 
to state:

(a) whether any survey has been con
ducted recently about the vacant land avail
able in the urban areas; and

(b) if so, the details of the vacant land 
available, States and Union Territories-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT  
(SHRI DALBIR SINGH): (a)and(b). Central 
Government has not conducted any survey 
of vacant land available in the Urban areas 
However, the details of the excess vacant 
land, as intimated by State Governments/ 
Union T erritories from time to time, are given 
in the statement below.

STATEMENT

Name o f the State Govt./Union Territory Estimates o f excess vacant land under the 
provisions o f the Urban Land (Ceiling and  
Regulation) Act, 1976.

- In Hectares -

1 2

1 . Andhra Pradesh 9,614-77

2 . Assam 73-43

3. Bihar 235-45

4. Gujarat 32,513-00

5. Karnataka 9,089-26

6 . Madhya Pradesh 6,555-50

7. Maharashtra 48,119-66

8 . Orissa 106-30

9. Punjab 1,830-26
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1 2

1 0 . Rajasthan 27,369-14

1 1 . Uttar Pradesh 54,743-57

1 2 . West Bengal 5,007-00

13. Pondicherry 185-86

14. Delhi Admn. 332-81

15. Cantonment areas 606-18

16. Chandigarh 12-73

1,96,394-92

Ban on Smoking in Public Places and 
Government Offices

FARE (KUMARI SAROJ KHAPARDE): (a) 
The Government has seen the news item.

7008. SHRI P.R. KUMARAMANGA
LAM: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: •

(a) whether Government are aware that 
West Bengal and Haryana Governments are 
taking steps o ban smoking in public places 
and Government Offices as reported in "The 
Indian Express" on 12 and 14 March, 1989;

(b) whether Government have received 
requests from these Governments for enact
ment of a Central legislation to put a ban on 
smoking;

(b) The Government is considering 
introduction of a comprehensive legislation 
on smoking in consultation with the State 
Government.

(c) No.

(d) All the State Governments/Union 
Territory Administrations and Central Minis- 
teries/Departments have been advised to 
enforce the existing legislation concerning 
non-smoking in different places of entertain
ment and public transport and to extend 
these to other public places.

(c) whether Government also propose 
to incorporate a compensation clause for 
'passive smokers'in the new legislation; and

(d) the specific steps taken to stop 
smoking in public places and public trans
port as the "no smoking" signs have no 
deterrent value?

Rural Family Welfare Programme

7009. DR. B .L SHAILESH: Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) the total expenditure incurred during 
the Seventh Plan so far for Rural Family 
W elfa re  S erv ice^,

THE MINISTER OF STATE IN THE
M IN IS T R Y  O F  HEA LH  A N D  FA M ILY  W E L- (b) whether any monitoring is done of
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th© f unctbning of th© network of Rural Family 
Welfare Centres and Sub-centres through
out the country, if so, how and in what 
manner;

(c) the nature of shortcomings noticed 
as a result thereof and the action plan pre
pared to tone up the working of these Centres 
and sub-centres; and

(d) the number of sub-centres pro
posed to be opened in Uttar Pradesh during 
the current year, particularly in the Eastern 
region of the State?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) An expenditure of Rs. 66574.48 lakhs 
has been incurred during 1985-86 to 1988- 
89 for Rural Family Welfare Services from 
the Family Welfare Budget of this Ministry. 
This is in addition to the expenditure incurred 
under the State Sector Minimum Needs 
Programme for setting up the health infra
structure.

b̂) and (c). Functioning of the Primary 
Health Care institutions like Primary Health 
Centres and sub-centres is monitored 
through ad-hoc surveys conducted by inde
pendent research organisations. The stud
ies conducted by in the recent post by the 
verious research organisations, including 
Indian Council of Medical Research indicate 
a shortage of male multi-purpose workers at 
the Sub-centres, lack of efficient supervision 
and monitoring of the field level functionaries 
and lack of adequate skills, particularly 
amongst the para medical staff at the field 
level. Apart from bringing the findings of the 
studies to the notice of the State Govern
ments, the need for improving the functional 
efficiency of these centres is stressed in the 
periodical meeting with the State Govts, as 
also in the Central Council of Health Family 
Welfare conference.

(d) A target of setting up 559 has been 
accepted by the State Govt, of Uttar Pradesh 
during 1989-90. The District-wise locations 
are decided by the State Government, tak
ing into account the population norms. 
However, States haye been advised to give 
preference to the hilly, tribal and backward 
areas while opening new sub-centres.

Cycle Allowance to Class-IV Employees 
in D.D.A.

7010. SHRI RAJ KUMAR RAI: Willthe 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the payment of Cycle Al
lowance to the Class-IV employee in the 
D.D.A. was ordered on the pattern of the 
M.C.D.;

(b) whether the Cycle Allowance has 
been raised to Rs. 40/- per month in the 
Municipal Corporation of Delhi due to soar
ing prices and to avoid hardship to the lower 
strata of the workers;

(c) whether this rate of cycle allowance 
has been made admissible to the Class-IV 
employees of the D.D.A. and

(d) if not, the steps Government pro
pose to take in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT  
(SHRI DALBIR SINGH): (a) No, Sir.

(b) The M.C.D. has sanctioned to all 
Class IV employees cycle allowance <2 ) Rs. 
40/- p.m. w.e.f. 8-9-1987.

(c) DDA is paying Rs. 25/- p.m. to all 
group 'D' employees including work charge 
establishment.

(d) At present, DDA has no proposal to 
increase the cycle allowance to Rs. 40/- p.m.
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Poly-Clinic Facility In Janakpuri, Delhi

7011. PROF. SAIFUDDIN SOZ: Will 
the Minister of HEALTH AND FAMILY 
WELFFARE be pleased to state:

(a) whether a biggest residential colony 
of Delhi, namely Janakpuri has remainded 
neglected in so far as CGHS facilities are 
concerned and thousands of Government 
Servants, pensioners and their families have 
to run from post to pillar in the absence of a 
comprehensive poly-clinic in the area;

(b) whether patients have to go as far as 
Rajouri garden, Mayapuri, Hari Nagar and 
Dr. R.M.L. Hospital for homoeopathic, Unani, 
Ayurvedic and clinical facilities respectively; 
and

(c) if so, the reasons for denying the 
x>ly-clinic facilities to the CGHS beneficiar
ies of Janakpuri?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) to (c). CGHS dispensaries Janakpuri I, II 
and Nangal Raya are providing medical 
facilities to Central Government employees/ 
pensioners residing in Janakpuri. The CGHS 
beneficiaries of Janakpuri are availing Ayur
vedic, Homoeopathic and Unani facilities 
from CGHS units in Hari Nagar, Rajouri 
Garden and Naraina respectively. A CGHS 
polyclinic has already been sanctioned for 
Janakpuri locality. Construction of a building 
for housing the polyclinic on a plot of land 
allotted by D. D.A. is expected to start shortly.

Preparation of Drugs by "Synthesis of 
Chiral Compounds'* Method

7012. DR. G. VUAYA RAO: Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether the Scientists at the Re

gional Research Laboratory, Hyderabad are 
involved in preparation of drugs by "Synthe
sis of chiral compounds' as reported in "The 
Indian Express" dated 27 February, 1989;

(b) if so, the present stag a of develop
ment of this system;

(c) whether drugs produced by this 
system will be non-toxic unlike Chemical 
Compounds and without side effects and if 
so, the details thereof;

(d) whether preparation of drugs under 
this system will be commercially viable; and

(e) whether Government propose to fix 
a time schedule for production of essential 
drugs urgently needed forthe National Health 
Programmes?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) to (e). The information will be collected 
from Council of Scientific and Industrial 
Research, and will be laid on the Table of the 
Sabha.

Loss In NTC, Karnataka

7013. SHRI V.SREENIVASAPRASAD: 
Will the Minister of TEXTILES be pleased to 
state:

(a) whether the National Textile Corpo
ration mills located in Karnataka ha«/e been 
incurring huge operational losses;

(b) if so, the reasons therefor; and

(c) the action contemplated in this re
gard?

THE MINISTER OF STATE INTHE 
MINISTRY OF TEXTILES (SHRI RAFIQUE 
ALAM): (a) Yes, Sir.
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(b) The main reasons for losses of NTC 
mills in Karnataka are given blow:

i) old and absolete machinery;

u) increase in prices of cotton 
and other inputs;

iii) power cut and high cost of 
captive power;

iv) excess labour force;

v) wage increases on account of 
increased DA etc;

vi) inadequate financial resources 
to modernise the mills and for 
implementing labour rationali
sation schemes.

(c) NTC has formulated mill specific 
action plan to improve the performance of 
the mills.

[ Translation]

Banned and expired Date Medicines
Lying in Government Godowns

7014. SHRI S.D. SINGH: Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) the medicines in his Ministry’s 
godown at present which are banned and 
the medicines whose expiry date is over;

(b) when were these medicines pur
chased;

(c) the way these medicines are pro
posed to be utilised now; and

(d) the loss Government are likely to 
suffer as a result thereof?

THE MINISTER OF STATE IN THE  
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) Certain obsolete and time-expired items 
are lying in the Depots.

(b) These medicines were acquired at 
different dates spreading over a period of 1 0  

years.

(c) and (d). Efforts are being made to 
get these medicines replaced free of cost 
from the manufactures in a phased manner.

[English]

Employees Provident Fund Arrears

7015. SHRI ATISH CHANDRA SINHA: 
Will the Minister of LBAOUR be pleased to 
state:

(a) whether representations have been 
received by the Regional Provident Fund 
Commissioner, Calcutta from the employ
ees of Bengal Lamps Limited and Belrex 
India Limited, Calcutta about non-payment 
of accumulated Employees Provident Fund 
amount;

(b) whether the aforesaid companies 
have been maintaining their own Provident 
Fund Trusts and are reported to have di
verted huge amounts therefrom for other 
purposes; if so, the details thereof; and

(c) the action taken to protect the inter
est of the employees?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY  
MINISTER IN THE MINISTRY OF PARLIA
MENTARY AFFAIRS (SHRI RADHAK- 
ISHAN MALVIYA): (a) to (c). The requisite 
information is being collected and will be 
placed on the Table of the sabha in due 
course.
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7016. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will the
Ministerof FOOD AND CIVIL SUPPLIES be 
pleased to state:

(a) the number of industrial licence's 
issued for setting up sugar factories in Kar
nataka during the last three years, sector- 
wise;

(b) whether any request was made by 
the State during the year 1988-89 in this 
regard, and

THE DEPUTY MINISTER IN THE  
MINISTRY OF FOOD AND CIVIL SUPPLIES  
(SHRI D .L  BAITHA): (a) Nil.

(b) and (c). During the year 1988-89, no 
applications has been received for estab
lishment of new sugar factory in the State of 
Karnataka. However, three letters of intent 
have been granted for setting up of new 
sugar factories in the State of Karnataka 
during the same period, the details of which 
are given below:-

SL No. Name o f the factory Sector Capacity Date o f issue o f LO i

M/s Krishna SSK Ltd. 
Athani Distt. Belgaum

co-operative 2500 2.11.1988

2. M/s Shri Bhagyaluxmi 
SSK Ltd. Khanapur, 
Distt. Belgaum.

co-operative 2500 2.11.1988

3. M/s Narnja SSK Ltd. co-operative
Vill. Chillargi, Distt. Bidar

2500 20.3.1989

Obsolete Sugar Machinery

7018. SHRI AMARSINH RATHWA. 
Will the Minister of FOOD AND CIVIL SUP
PLIES be pleased to state:

(a) the number of sugar mills in the 
country at present. State-wise and sector- 
wise;

(b) whether most of the sugar mills in 
the country are not producing sugar accord
ing to their installed capacity due to the old 
machinery;

(c) if so, the number of such sugar mills, 
State-wise; and

(d) the steps taken to renovate them?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI D.L. BAITHA): (a) A statement indi
cating the state-wise and sector-wise num
ber of installed sugar mills in the country is 
given below.

(b) No, Sir.

(c) Question does not arise.

(d) The Government of India (Depart
ment of Food) is giving loans to the sugar 
factories at concessional rate of interest for 
modernisation/renovation of their plant and
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machinery. Further, the central financial tion/rehabilitation/expansbn to viable capac-
institutions viz. IFCI and IDBI, are providing ity on soft terms. Many factories have taken
loans to sugar factories for their modernisa- advantage of these facilities.
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Residential Quarters to State Govern
ment Employees

7019. SHRI ANADI CHARAN DASS: 
Will the Minister of URBAN DEVELOPMENT  
be pleased to state:

(a) whether Unton Government provide 
residential quarters to the State Government 
employees housed in the Capital on recipro
cal basis; if so, the yardstrick therefor;

(b) the number of such quarters in 
different types allotted to the State Govern
ment employees of Orissa residing in Delhi/ 
New Delhi and the number of such quarters 
obtained from the State Government in Orissa 
for allotment to Central Government em
ployees in lieu during the last two years; and

(c) the action taken/proposed to be 
taken to provide adequate accommodation 
in the Capital to the State Government 
employees who have to maintain separate 
establishments at exorbitant costs?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT  
(SHRI DALBIR SINGH); (a) Yes Sir. The 
Central Governmental has been making al
lotment to the State Government employees 
posted in Delhi as per yardsticks given in the 
Statement below.

(b) As on date 1 0  residential units have 
been provided to Orissa Government Offi
cials at Delhi. The State Government is 
reported to have placed 381 quarters to 
central government employees in Orissa 
State.

(c) The allotments to State Government 
employees are examined with respect to the 
prescribed guidelines laid down by Cabinet 
Committee on Accommodation. As such 
there is no proposal at present to increase 
the present quota.

STATEMENT

Yardstick fo r allotment o f Residential 
Accommodation to the State Government 

Employees post in Delhi/New Delhi

1 . Existing allotments already made 
may be allowed to continue

2. In future not more than five 
employees of the State Govern
ments posts in Delhi may be al
lotted accommodation on pay
ment of normal licence fee; where 
existing allotments as on 1 2 th 
September, 1985 are less than 
five, the number may be restricted 
to this.

3. The General pool buildings which 
are being utilised by the State 
Governments as Guest House 
may be taken back to general 
pool in cases where the State 
Governments have constructed 
their own Guest House, within a 
period of six months.

4. Not more than two officers/offi
cials of Union Territories other 
than Delhi posted in Delhi may 
be allotted general pool accom
modation.

5. Whenever a Resident Commis
sioner of a State Govt, is 
changed, the successor may be 
provided residential accomoda
tion of the appropriate type, ini
tially for a period of one year, 
irrespective of the total number 
of quarters in Delhi in the occu
pation of the State Govt, employ
ees of the State concerned, 
subject to the condition that the 
predecessor would vacate the 
quarter within the said period of 
one year and the same on vaca
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tion will revert to the General 
Pool. The earlier resident com
missioner would be asked to 
vacate the accommodation 
immediately after the expiry of 
the period of retention allowed, 
failing which he would be evicted 
without delay.

Downward Trend of Sale in Govern
ment Medical Store Depot Madras

7020. SHRIM. MAHALINGAM: Willthe 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether the sales turn-over in 
Government Medical Store Depot, Madras 
is showing a downward trend as compared 
to the last three years figure;

(b) if so, the reasons attributed for this 
steep decline in the sales turnover; and

(c) the action Government propose to 
take to check this declining trend?

THE MINISTER OF STATE IN THE MINIS
TRY OF HEALTH AD FAMILY WELFARE 
(KUMARI SAROJ KHAPARDE): (a) No. Sir. 
The sales turn over of Government Medical 
Store Depot, Madras during the last three 
years was as under:-

1986-87 Rs. 228.65 lakhs

1987-88 Rs. 320.55 lakhs

1988-89 Rs. 410.34 lakhs

(b) and (c). Do not arise

Captive Breeding and Rehabilitation of 
endangered species in Orissa

7021. SHRI HARIHAR SOREN: Will 
the Minister of ENVIRONMENT AND FOR
ESTS be pleased to state:

(a) whether Government of Orissa has 
submitted a scheme for captive breeding 
and rehabilitation of the endangered spe
cies;

(b) if so, the details thereof;

(c) whether the scheme has been 
approved; and

(d) if so, the amount sanctioned by the 
Centre for implementation of the Scheme?

THE MINISTER OF ENVIRONMENT  
AND FORESTS (SHRI Z.R. ANSARI): (a) 
and (b). Under the Centrally Sponsored 
Scheme 'Captive breeding and rehabilita
tion of Endnangered Species', proposals 
have been received from Government of 
Orissa for developing infra-structure such as 
breeding pools, tanks, water-supply and 
equipment.

(c) and (d). An amount of Rs. 2.75 lakhs 
has been sanctioned by Central Govern
ment under the scheme so far. An equal 
amount of matching share has been contrib
uted by the State Government for imple
menting the scheme.

Conservation of Wetlands

7022. SHRI BHADRESWAR TANTI: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state:

(a) whether Government have drawn 
up any action plan for conservation of 16 
wetlands; and

(b) if so, State-wise details thereof?

THE MINISTER OF ENVIRONMENT  
AND FORESTS (SHRI Z.R. ANSARI): (a) A 
scheme for conservation of wetlands in the 
country has been introduced under which 1 0  

wetlands have been selected for preparation



of action plan. Actions plans have so far (b) The details are given in the state-
been sanctioned in respect of 8  wetlands. ment below.
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Increase In Prices of L1G/MIG flats by 
Delhi Development Authority

7023. Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) whether the Delhi Development 
Authority has raised the prices of LIG and 
MIG exorbitantly;

(b) if so the comparative details of old 
and new prices of these flats; and

(c) the reasons for raising the prices of 
flats?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c). The 
information is being collected and will be laid 
on the Table of the Sabha.

[English]

Festival Advance to Employees of 
Cannore Spinning and Weaving Mills

7 0 2 4 . S H R I M U L L A P P A L L Y  R A M A -  

C H A N D R A N :  W ill th e  M in is te r o f T E X T IL E S  

b e  p le a s e d  to  s ta te :

(a ) w h e th e r  e m p lo y m e n t b en e fits  like  

s a la ry , fe s tiv a l a d v a n c e  e tc ., a re  un iform  in 

all th e  u n its /m ills  u n d e r th e  N a tio n a l T e x tile  

C o rp o ra tio n  (N T C );

(b ) if not, th e  d e ta ils  of d iffe re n c e s  and  

th e  re a s o n s  th e re fo r;

(c ) w h e th e r  a n y  re p re s e n ta tio n s  h av e  

b e e n  re c e iv e d  d u rin g  1 9 8 8  a n d  1 9 8 9  so fa r  

on b e h a lf of th e  w o rk ers  of th e  C a n n o re  

S p in n in g  an d  W e a v in g  M ills , C a n n a n o re , 

K e ra la  in th is  re g ard ; a n d

(d) if so, G o v e rn m e n t's  d ec is io n  

th e re o n ?

THE MINISTER OF STATE IN THE  
MINISTRY OF TEXTILES (SHRI RAFIQUE 
ALAM): (a) and (b). Wage patterns in the 
case of the Textile Workers including work
ers in NTC mills, are determined on the basis 
of Region cum Industry Principle. They are, 
therefore, not uniform in all the NTC mills as 
they are located in different Textile Regions.

(c) Yes, Sir.

(d) The Government do not directly 
intervene in the determination of wage pat
terns.

Land Problem in Delhi

7025. SHRIGADAHARSAHA: Willthe 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the DDA is involved in 
speculative land dealings and has been al
lowed to sell land at an exorbitant rate be
yond the paying capacity of salaried group 
people and ordinary citizens, while it ac
quired the land at a very low price;

(b) if so, the steps taken to stop such 
trading in land by the DDA; and

(c) whether Government propose to 
have a fresh look at the Delhi's land prob
lem?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT  
(SHRI DALBIR SINGH): (a)to(c). Compen
sation for the acquired land is paid in accor
dance with the provisions of Land Acquisi
tion Act. Out of the land so acquired and 
developed by the Delhi Development Au
thority commercial plots are disposed of by 
open auction at prevailing market rates. The 
residential plots are, by and large, disposed 
of at pre-determined prices which are fixed 
on the principles of 'No profit No loss' by 
taking into consideration the cost of acquisi
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tion, the cost of development including the 
cost of the services, overheads, etc. Devel
oped land to Cooperative Group Housing 
Societies whose membership generally 
comprises middle and low income group is 
allotted at pre-determined prices. The sur
plus generated from the auction of the plots 
is utilised for subsidising the cost of land 
allotted to institutions like schools and hospi
tals and of the developed plots allotted to the 
weaker sections of the society and other 
developmental activities of the DDA.

/

Loss incurred by Food Corporation of 
India

7026. SH R I GOPALA KRISHNA
THOTA:

SHRI K. RAMACHANDRA  
REDDY:

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to refer to reply given 
on 29 March, 1989 to Unstarred Question 
No. 3921 regarding loss to Food Corporation 
of India in gunny bags deal; and state:

(a) whether any responsibility has been 
fixed in regard to the loss to the Food Corpo
ration of India in the Gunny bag deal; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI D.L. BAITHA): (a) and (b). The matter 
is under investigation.

Direct Supply of Silk to Bangalore City 
Silk Exchange by Central Silk Board

7027. SHRI V.S. KRISHNA IYER: Will

the Minister of TEXTILES be pleased to 
state:

(a) whether the Central Silk Board is 
supplying silk to the Bangalore City Ex
change directly;

(b) if so, the details thereof; and

(c) if not, whether Government propose 
to take steps to supply silk directly from the 
Central Silk Board to the Bangabre City Silk 
Exchanges?

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFIQUE 
ALAM): (a) No, Sir.

(b) Does not arise.

(c) No. Sir.

Production of Vanaspati

7028. SHRI H.A. DORA: Will the Min
ister of FOOD AND CIVIL SUPPLIED be 
pleased to state:

(a) whether there has been higher 
production of Vanaspati during the current 
year; if so, the details thereof; and

(b) the factors responsible for it?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD ANDCIVIL SUPPLIES 
(SHRI D.L. BAITHA): (a) Yes, Sir. The 
production of Vasaspati during the last three 
Oil years (Nov. to Oct.)/ Financial Year 
(April to March) is as under:-

(Q u an tity  in  la kh  tonnes)

Financial YearOil Year

1985-86 9.17 8 .6 8

1986-87 9.29 9.17
1987-88 9.85 9.80
1988-89 4.16 (estimated) 9.95 (estimated)

(Nov. to March)
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(b) The factors responsible for increased 
production of vanaspat during the current 
year are as under:-

i) increase in its per capita con- 
sumption;

ii) increase in income elasticity;

iii) industrialisation;

iv) increase in population;

v) easy availability of raw mate- 
rial etc.

Supply of Contaminated Water in Delhi

7030. SHRI P.M. SAYEED: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the number of complaints received 
from the consumers regarding contaminated 
water being supplied in Delhi during the last 
six months;

(b) whether laboratory tests were con
ducted on receiving the complaints and if so, 
the findings thereof; and

(c) the action taken in this regard to 
ensure quality control of the water?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c). 163 
complaints about quality of water were re
ceived at the Laboratories of the Delhi Water 
supply and Sewage Disposal Undertaking 
and 8 complaints were received by the Delhi 
Development Authority, who supply water 
through Tube Wells and deep hand pumps. 
In 114, the results were found to be satisfac
tory by the Delhi Water Supply & Sewage 
Disposal Undertaking. In the remaining 49

cases, it was found that contamination had 
taken place because of leakage in the con
sumer service pipes from the Municipal 
mains. After repairs/rectification, quality of 
water had improved. In respect of 8  com
plaints tests were conducted in the Labora
tory of Delhi Development Authority and it 
was found that water was fit for drinking.

Environmental Clearance to Projects 
for Madhya Pradesh

7031. SH R I PRATAP BHANU  
SHARMA: Will the Minister of ENVIRON
MENT AND FORESTS be pleased to state:

(a) whether some major irrigation proj
ects and hydro-power projects in the State of 
Madhya Pradesh are pending environmental 
clearance under the forest (Conservation) 
Act, 1980;

(b) if so, the details thereof; and

(c) the steps taken to accord the neces
sary clearance expeditiously?

THE MINISTER OF ENVIRONMENT  
AND FORESTS (SHRI Z.R. ANSARI): (a) 
and (b). No hydel power project or major 
irrigation project from Madhya Pradesh is 
pending for environmental clearance. Envi
ronmental approval is not granted underthe 
provisions of the Forest (Conservation) Act, 
1980 which is applicable only to those proj
ects which involve diversion of forest land for 
non-forestry use. Only two projects, viz., 
Bodhghat Hydel Project and Banasagar 
Multipurpose Irrigation Project are awaiting 
consideration under the Forest (Conserva
tion) Act, 1980 due to non-availability of 
essential data and action plans.

(c) There is regular interaction with the 
State authorities, including field visits, to 
ensure that the requisite data & plans are 
furnished expeditiously.
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Cases of Cognizable unauthorised 
construction in Delhi

7032. SHRI KALI PRASAD PANDEY: 
Willthe Ministerof URBAN DEVELOPMENT  
be pleased to state:

(a) they year-wise number of cases of 
cognizable unauthorised constructions in 
Delhi in which stay orders have been issued 
by courts since 1984 till date and the number 
of cases pending at present;

(b) the steps taken to get the stay 
vacated since 1984 till data and the number 
of cases in which stay has been vacated; 
and

(c) the policy of Government regarding 
proposed participation of citizens in public 
interest litigation to help Government in the 
legal action against persons engaged in 
such unauthorised construction?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (b). The 
information is being collected and will be laid 
on the Table of the Sabha.

[English]

Maintenance of Parks in Pocket-2, 
Janata Flats, Paschlmpuri

7033. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of URBAN DEVEL
OPMENT be pleased state:

(a) whether the Association of allotees 
of Pocket-2 Janata Flats in Paschimpuri, 
New Delhi has made representations to the 
Delhi Development Authority for appropriate 
development and maintenance of public 
parks in the area;

(b) if so, the action taken thereon; and

(c) if no action has been taken, the 
reasons therefor as the flats continue to be 
the responsibility of the Delhi Development 
Authority until their being handed over to the 
Delhi Municipal Corporatbn?

THE MINISTER OF STATE IN THE  
MINISTRY OF URBAN DEVELOPMENT  
(SHRI DALBIR SINGH): (a) Yes Sir.

(b) and (c). Although Pocket-2 of Janata 
flats, Paschimpuri, New Delhi has already 
been transferred to the MCD, the parks 
located in this area are to be maintained by 
the DDA. The devebpment work of the parks 
is being undertaken by the DDA shortly.

Relief to Handloom Weavers

7034. P R O F. R A M A K R ISH N A  
MORE:

SHRI BANWARI LAL PURO- 
HIT:

Will the Ministerof TEXTILES be pleased 
to state:

(a) whether Government have provided 
any relief or assistance to the handloom 
weavers in the country during the last three 
years;

(b) if so, the details thereof;

(c) whether Union government have 
sent any teams to the various States to 
assess the condition of handloom weavers 
during the past three years; and

(d) if so, the details thereof and further 
help Government propose to provide to 
handloom weavers in the country?

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFIQUE 
ALAM): (a) and (b). During the years 1986- 
87, 1987-88 and 1988-89, a sum of Rs. 
43417.57 lakhs has been released to vari
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ous State Governments for implementation 
of various schemes for the development of 
the handloom sector and welfare of hand
loom weavers in the country. The details of 
these releases during the above three years 
are given in the statement below.

(c) and (d). Matters relating to the

progress of implementation of the handloom 
development schemes as well as matters of 
importance to the handloom sector are re
viewed quarterly at New Delhi in meetings of 
Directors of Handlooms and Textiles, Offi
cers are also deputed to States to discuss 
specific problems in the States, as and when 
they arise.
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Taking over o f Christian Hospital by 
ESI Corporation

7035. SHRI DEBI GHOSAL: Willthe 
Minister of LABOUR be pleased to state;

(a) whether there is a proposal under 
consideration of Union government to take 
over the cbsed Christian Hospital, Shyam 
Nagar, West Bengal for the benefit of the 
T.B. patients covered underthe ESI Scheme; 
and

(b) if so, the progress made in this 
regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY  
MINISTER IN THE M IN ISTRYO F PARLIA
MENTARY AFFAIRS (SHRI RADHAK- 
ISHAN MALVIYA): (a)and(b). Yes, Sir. The 
ESI Corporation is reported to have agreed, 
in principle, in August, 1988 to the proposal 
of the Govt, of West Bengal for taking over 
Shyam Nagar Christian Hospital and for 
running it as a TB hospital under the ESI 
Scheme. They had accordingly requested 
the State Govt, to submit necessary pro
posal for transfer of lands/buildings and 
equipment for formal approval of the Corpo
ration. The required proposal has however, 
not been received from the State Govt.

Financial Assistance to Maharashtra for 
Blood Test Equipment

7036. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether Government of Maharash
tra has approached the Union Government 
to provide financial assistance for the provi
sion of a specialised blood testing equip
ment to test AIDS bacterial in the blood;

(b) if so, the details of financial assis
tance provided to the State Government;

(c) the place where the equipment 
would be installed; and

(d) the time by whfeh the equipment is 
expected to be installed?

THE MINISTER OF STATE IN THE  
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) to (d). Yes. Government of India has 
released a sum of Rs. 15.30 lakhs for organ
ising screening of bbod donors and estab
lishment of AIDS units, for clinical manage
ment of AIDS patients at J.J. Group of Hos
pitals, Bombay. The equipment required for 
the AIDS units to conduct the above activi
ties are:-

i) Respirators.

ii) Monitoring Units.

iii) Ultrasound nubulizers.

iv) complete set of endoscopes 
with light source.

v) Bronchoscope with light 
source.

vi) Small autoclaves.

AIDS unit at J.J. Group of Hospitals, 
Bombay has already started operating from 
January, 1989.

Silk Weaving Industry in A.P.

7037. SHRI MAN IK REDDY: Willthe 
Minister of TEXTILES be pleased to state:

(a) whether the silk weaving industry 
in Andhra Pradesh is facing extinction; and

(b) if so, the steps Unbn Government 
have taken to revive this industry and help 
the weavers?
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THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILE (SHRI RAFIQUE 
ALAM): (a) No, Sir.

(b) Government of India have been 
providing support to the handloom weavers 
(including silk weavers) of the country (in
cluding Andhra Pradesh) through a number 
of schemes, such as share capital assis
tance to weavers' cooperatives, modernisa
tion of looms, rebate on sale of handloom 
cloth, Thrift fund Scheme, Workshed-cum- 
House Scheme etc.

Bonus to Wheat Producers

7038. SHRI BANWARI LAL PURO- 
HIT: Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state:

(a) whether Government propose to 
give bonus to the wheat producers with a 
view to build up buffer stock of foodgrains;

(b) if so, the details in this regard; and

(c) the other steps proposed to be 
taken to enhance stock position of 
foodgrains?

THE DEPUTY MINISTER IN THE 
MNISTRY OF FOOD AND CIVIL UPPLIES 
(SHRI D.L. BAITHA): (a) No. sir.

(b) Does not arise.

(c) What is procured by the Food Cor
poration of India and the State Governments 
and their agencies at the Government's 
support price against voluntary offers by the 
farmers. All the wheat offered by farmers 
and conforming to the prescribed specifica
tions will be bought by the procuring agen
cies.

Unemployed Medical Technical Gradu
ates and Diploma Holders

7039.SH R IM A TI P R A B H A W A TI 
GUPTA:
SHRI V IR D H I CHANDER  
JAIN:

Will the Minister of LABOUR be pleased 
to state:

(a) whether any survey has been con
ducted to find out the number of unemployed 
medical graduates, technical graduates and 
diploma holders in the country, State-wise;

(b) If so, the details thereof;

(c) the annual increase in the number of 
such persons; and

(d) the steps taken by Government to 
provide employment to them expeditiously?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY  
MINISTER IN THE MINISTRY OF PARLIA
MENTARY AFFAIRS (SH RI RADHA  
KISH AN MALVIYA): (a) No specific survey 
to find out the number of unemployed medi
cal graduates, technical graduates and di
ploma holders in the country has been con
ducted.

(b) and (c). Do not arise.

(d) The steps taken by Government to 
provide employment to medical graduates, 
technical graduates and diploma holders are 
detailed in the Seventh five Year Plan Docu
ment.

Export of Cotton by CCI

7040. SHRI M.V. CHANDRASEKHARA 
MURTHY: Will the Minister of TEXTILES be 
pleased to state:
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(a) the total value of foreign exchange 
earned by the Cotton Corporation of India 
Limited through export of cotton during the 
last three years;

(b) whether any fresh allocation of 
export quota has been made to the CCi for 
the years 1989-90; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFIQUE 
ALAM): (a) The Cotton corporation of India 
earned foreign exchange to the extent of Rs. 
131.56 crores on its export of cotton during 
the three years 1985-86,1986-87 and 1987- 
88.

(b) and (c). During the current cotton 
year 1988-89, Government have released 
an export quota of 50,000 bales of Extra 
Long Staple cotton and 1241 bales of Bengal 
Deshi for export by the Cotton Corporation of 
India Ltd.

Conversion of LIG into MIG Plots 
under Rohini Scheme

7041. SHRI RAM SINGH: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the number of registrants for LIG 
and MIG category of plots under the Rohini 
Residential Scheme of the DDA yet to be 
allotted the pbts;

(b) the likely time schedule by which the 
registrants will be allotted the pbts;

(c) the number of representatbns re
ceived by the DDA for expediting the appli
cations of registrants for conversbn of LIG 
pbts into MIG pbts during 1988 and 1989 so 
far; and

will be processed and their requests ac
ceded to?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT  
(SHRI DALBIR SINGH):

(a) LIG - 25,213

MIG - 18,644

(b) Delhi Development Authority will 
allot the plots to the remaining registrants 
within the next five years in a phased man
ner.

(c) Four in 1988 and one in 1989.

(d) There is no provisbn in the Rohini 
Residential Scheme for change of category 
and as such the questbn of consideration of 
the request received by DDA and referred to 
in reply to part (c) above, does not arise.

[Translation]

Modernisation of Jute Mills Under 
NJMC

7042. SHRI BALWANT SINGH RA- 
MOOWALIA:

SHRI DINESH GOSWAMI:

Willthe Ministerof TEXTILES be pleased 
to state:

(a) whether it had been decided re
cently to modernise the jute mills running 
under the National Jute Manufactures Cor
poration in view of their running loses;

(b) if so, the total amount albtted under 
this scheme during the last three years;

(c) whether this amount has been util
ised for modernisatbn upto a limited extent;

(d) the time by which such applications (d) if so, whether the production has
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come down after implementation of this 
scheme; and

(e). if so, the additional steps being 
taken by Government to check losses in 
these mills?

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFIQUE 
ALAM): (a) to (e). Government has ap
proved in October, 1982 Modernisation and 
Renovation (M/R) Schemes for 5 units of 
NJMC. The following amounts were allotted 
underthe scheme during the last three years:-

1986-87 ... Rs. 2.24 Crore

1987-88 ... Rs. 2.00 Crore

1988-89 ... Rs. 1.00 Crore

The figures of production for last three years 
in respect of the mills where the schemes are 
under implementation are given below:-

1986-87 ... 120.1 MT

1987-88 ... 95.9 MT

1988-89 ... 122.2 MT

The figures of production were low in 1987-
8 8  because of 73 days strike. The following 
steps are being taken to reduce bsse

i) To complete the projected M/R 
Scheme to achieve further im
provement in capacity utilisation.

ii) Introduction of new technology.
iii) Production diversification.
iv) Reduction of input costs.

[English]

Nationalization of Stone Quarries

7043. DR. DATTA SAMANT: Will the 
Minister of LABOUR be pleased to state:

(a) whether the Commission consti
tuted by the Supreme Court to investigate 
into the working of the stone quarries and 
crushers in Faridabad has recommended 
nationalisation of this industry; and

(b) if so, the steps Government are 
taking in this regard?

THE DEPUTY MINISTER IN THE MINIS
TRY OF LABOUR AND DEPUTY MINIS
TER IN THE MINISTRY OF PARLIAMEN
TARY AFFAIRS (SHRI RADHAKISHAN 
MALVIYA): (a)and(b). It is understood that 
Dr. M. Jain, Associate Fellow, National 
Labour Institute, who was directed by the 
Supreme Courtto inquire and report whether 
the directions given by the Supreme Court in 
the writ Petition No. 2135 of 1982 had been 
complied with or not, has recently submitted 
his report to the Supreme Court. The Minis
try of Labour has not received a copy of the 
said report.

Encroachment of Land in Vasant Vihar

7044. SHRI RAM PUJAN PATEL: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether C.P.W.D. authorities con
cerned with Vasant Vihar Central Govern
ment Housing Complex, New Delhi were 
responsible for unauthorised encroachment 
on the land due to which the authorities 
demolished even the Temple got constructed 
by the residents sometime in 1987-88; if so, 
the details in this regard;

(b) whether the land earmarked for 
MCD Primary School and Delhi Administra
tion School has been encroached upon by 
the Chinmaya School; if so, the officers 
responsible therefor and the action taken 
against them; and

(c) the reason for demolishing the 
unauthorised temple and not reclaiming the
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land Illegally occupied by the Chinmaya 
school so as to meet the playground need of 
children?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT  
(SHRI DALBIR SINGH): (a) to (c). The 
CPWD authorities are not responsible for 
the encroachment on Govt, land in the Central 
Govt. Housing Complex, Vasant Vihar, New 
Delhi. When the encroachment in the form of 
unauthorised temple was noticed, the help 
of the Residents' Association was sought for 
removing the same. In the absence of any 
response from the Association the temple 
was demolished under intimation to the 
Association.

The Chinmaya School authorities are 
reported to have encroached on the land 
allotted to the MCD and Delhi Administra
tion. Necessary action for removal of the 
encroachment has been initiated. Since no 
Govt, official was responsible for this en
croachment, the question of taking action 
against any employee does not arise.

Financial assistance to State Civil Sup
plies Corporations for construction of 

Godowns

7045. PROF. P.J. KURIEN: Will the

Ministerof FOOD AND CIVIL S U P P L E S  be 
pleased to state:

(a) the financial assistance given by 
Union Government to State Civil Supplies 
Corporations for construction of godowns 
during the last two years; year-wise and 
State-wise;

(b) whether the Kerala State Civil 
Supplies Corporation had sought additional 
financial assistance for the purpose; and

(c) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE  
MINISTRYOF FOOD AND CIVIL SUPPLIES 
(SHRI D.L. BAITHA): (a) The Department of 
Civil Supplies is operating a Plan Scheme for 
giving financial assistance to the States/UTs 
for construction of storage godowns. The 
following States/UTs only are eligible for 
assistance under the scheme:

(1 ) Assam, (2) Tripura, (3) Manipur, 
(4) Meghalaya, (5) Mizoram, (6 ) Nagaland, 
(7) Arunachal Pradesh, (8 ) Sikkim, (9) 
Himachal Pradesh. (10) Jammu & Kashmir 
and (11) A&N Island.

During the last two years assistance 
was provided to the State Governments as 
indicated below:-

(Rs. in lakhs)

Year State Am ount sanctioned

1987-88 Himachal Pradesh 13.0

1988-89 Nagaland 5.36

1988-89 Meghalaya 6 .0

(b) No. Sir. (c) Does not arise.
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Projects From Maharashtra Pending 
Clearance

7046. SHRI PRAKASH V. PATIL: Will 
the Minister of ENVIRONMENT AND FOR
ESTS be pleased to state:

(a) the details of the projects sent by 
Government of Maharashtra for environ
mental clearance which are pending with 
Union Government and the ’period since 
when they are pending;

(b) the details of projects given clear
ance as on 31 March, 1989; and

(c) the steps taken to expedite the clear
ance of the remaining projects?

THE MINISTER OF ENVIRONMENT  
AND FOREST (SHRIZ. R. ANSARI): (a) and
(b). The list of pending and approved devel
opment projects, referred by the State Gov
ernment of Maharashtra upto 31st March, 
1 989 in given in the statement below.

(c) Some projects are pending only 
because of non-submission of required data. 
There is regular follow-up with the project 
authorities so that all essential data and 
environmental action plans are submitted 
quickly for reaching an expeditions decision.

STATEMENT

St. No. Name o f the Projects Status

1 2 3

1 . Pending Projects

(1) River Valley Project: 

Nil

(2 ) Thermal Power Projects:

1 . Chandrapura Thermal Power Station of The proposal was first received in
Maharashtra State Electricity Board the Ministry in August, 1987.
7th Unit.

(3) Industrial Projects

Details of the proposal requested 
for, have since been received and 
are now under examination.

2. Modernisation-cum-expansion of The proposal was first received in
petrochemical Complex of M/s. the Ministry in July, 1987. Details
NOCIL at Thane. of the proposal have been received 

in April, 1989 and are now under 
examination.

3. Integrated Steels Limited, Wardha.
The Project was referred to the 
Ministry in November, 1986.
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1 2

4. Inland Steels Ltd., Wardha.

II. Approved Projects:

I. River Valley Projects.

1 . Pawana Hydroelectric 
Project

2 . Nandur Madheshwar Project.

3. Ujjani Hydroelectric Project.

4. Lower Tirna Project.

5. Lower Dudhna Project.

6 . Bhasta Hydroelectric Project.

7. Khadak Was la Hydel Project.

8 . Dudhaganga Irrigation Project.

9. Lower Penganga Project.

1 0 . Kanber Hydroelectric Project.

1 1 . Manikdoh Hydroelectric 
Project.

1 2 . Surya Hydroelectric Project.

13. Dhom hydroelectric Project.

14. Koyna Stage-IV Project.

3

Impact Assessment Report and 
the carrying capacity report have 
been received in January, 1989 
and these are now under 
examination.

The proposal was received in the 
Ministry in November, 1988. 
Details received in December,
1988 are now under examination.

15. Warna Hydel Project.

16. Talamba Hydroelectric Project.

17. Talamba Irrigation Project.

18. Ghatghar Pumped Storage.

19. Mun Project.

2 0 . Bhire Hydroeloctreic Project.

2 1 . Man Project.

2 2 . Gosikhurd Project.

23. Koyna Krishna Lift Irrigation 
Project.

II. Thermal Power Projects:

24. Khaparkheda Thermal Power 
Station (TPS) Stage-ll.

25. Tata Power Station, Trombay.

26. Dahanu Thermal Power 
Station of B.S.E.S.

Demand for more Medical Colleges In 
Kerala

7047. SHRI K. MOHANDAS: Will the
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Minister of HEALTH AND FAMILY W EL
FARE be pleased to state:

(a) whether there is a demand for set
ting up a ten more medical colleges in Ker
ala;

(b) if so, the details thereof; and

(c) the reaction of Union Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE) 
: (a) The Ministry has no such information.

(b) and (c). Do not arise.

[ Translation]

Forest Conservation in Bihar

7048. SHRI CHANDRA KISHORE  
PATHAK: Will the Minister of ENVIRON
MENT AND FORESTS be pleased to state:

(a) the amount allocated to Bihar for 
forest conservation during 1987-88, 1988-
89 and 1989-90;

(b) the number of trees planted in the 
State during the period;

(c) whether the State Government has 
utilised the full amount; and

(d) if not, the reasons therefor?

THE MINISTER OF ENVIRONMENT  
AND FORESTS (SHRI Z.R. ANSARI)' (a) 
Allocation for Bihar under forest conserva
tion including afforestation is as follows:—

( Rs. in crores)

Year Amount allocated  
by the Centre

Am ount allocated in 
the State Plans

1987-88 34.61 10.50

1988-89

1989-90

43.11

45.28

15.00

22.50 (Proposed)

(b) The number of trees planted in the State during the period are as under:—

Year Number o f Trees Planted  
(in lakhs)

1987-88 3152.00

1988-89 3603.54
(upto Jan., 1989)

1989-90 4400.00
(target Proposed)



133 Written Answers VAISAKHA 6,1911 (SAKA) Written Answers 134

(c) and (d). There is some shortfall in 
utilisation which is reported to be due to 
overall resource position of the State.

Himalayan Forests

7049. SHRI HARISH RAWAT: Will the 
Ministerof ENVIRONMENT AND FORESTS  
be pleased to state:

(a) whether the forests in the Central 
and Western Himalayan regions have been 
classified;

(b) the forest area which is in good 
condition and extent of such area where the 
trees are very few;

(c) whether Government are preparing

any comprehensive scheme for improving 
the condition of such areas by planting more 
trees there; and

(d) if so, the details therefor?

THE MINISTER OF ENVIRONMENT  
AND FORESTS (SHRI Z.R.ANSARI): (a) 
Forests in Central and Western Himalayas 
have been classif ied as follows in relation to 
tree cover

(1 ) Closed Forests (density above 40%)

(2) Open forests (density 10%-40%)

(b) Extent of forest area in the three 
main States of Central and Western Hima
layas is as follows:

SI. No. Name o f State Closed Forests Open Forests
(Area in Sq. Kms.) (Area in Sq. Kms.)

1 . Jammu & Kashmir 12978 7902

2 . Himachal Pradesh 9908 2974

3. Uttar Pradesh (8  hill 
districts)

13713 7319

Total 36599 18195

(c) and (d). A special programme of 
greening of upper catchments of Westerns 
Himalayas is under consideration of the 
government. The strategy for the Greeting of 
Himalayas is expected to include conserva
tion of existing resources, increased grass 
and harvesting of grass at the right stage, 
restoration of degraded forest areas, promo
tion of more efficient use of firewood and 
effective fire control measures, selective 
closure of certain areas to grazing and fire
wood collection, and afforestation pro
grammes.

[English]

Special Incentives for Family Planning 
to States

7050. SHRI V. S. VIJAYARAGHAVAN: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether there is any scheme for 
granting special incentives to States which 
achieved cent per cent success in family 
planning targets:
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(a) if so, the details thereof;

(b) whether Kerala has achieved cent 
per cent success In this area; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). There is a scheme of giving cash 
awards to States AJTs for good performance 
under Family Planning Programme. The 
modified scheme effective from 1988-89 
onwards provides for method-wise awards. 
A State/UT becomes eligible for award for 
sterilisation operations on achieving a mini
mum of 90% of targets and for each of other 
methods viz IUD, Conventional Contracep
tive and Oral Pill on achieving 1 0 0 % of 
targets. A State will be disqualified for award 
in a particular method if based on field evalu
ation in case of sterilisation, 1 0 % and above 
for “Denial of receipt of services” cases are 
5% or above/lUD and 15% or above in 
respect of Conventional Contraceptive and 
Oral Pill users. Performance of States will, 
however, be adjusted/discounted on the basis 
of quality index in respect of sterilisation and 
IUD and on the basis of quality index and 
uniformity index in respect of Conventional 
Contraceptive and Oral Pill Users.

A State cannot get more than Rs. one 
crore for sterilisation, Rs. fifty lakhs for IUD 
and Rs. ten lakhs each for CC and OP as 
award in a year.

(c) and (d). As per provisional figures 
available, State of Kerala achieved 1 02.1%, 
1 0 0 .2 %, 8 8 .1 % and 108.5% of targets set for 
sterilisations, IUD, Conventional Contracep
tive and Oral Pill respectively during 1988- 
89.

Holiday Homes for Retired Government 
Servants

7051. DR. G.S. RAJHANS: Will the

Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the facility of Government 
servants Holiday Homes in Shimla and other 
places is available for retired Government 
servant;

i
(b) if so, whether this facility is provided 

to retired Government servants on payment 
of the same charges as are admissible to 
serving Government servants; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE  
MINISTRY OF URBAN DEVELOPMENT  
(SHRI DALBIR SINGH): (a) and (b). Whereas 
in the Holiday Home at Kanyakumari the 
retired Central Government employees are 
provided accommodation throughout the year 
on the same rent as chargeable from the 
serving Central Government employees, the 
accommodation in the Holiday Homes at 
Mussoorie and Shimla is provided to them 
on the same rent only from 16th July to 14th 
April during the year.

(c) During the season period which is 
reckoned from 15th April to 15th July of a 
yearthe accommodation in the Holiday Home 
at Shimla and Mussoorie is in great demand 
from the serving Central Government em
ployees. It is for this reason that retired 
Government employees. It is for this reason 
that retired Government employees are not 
provided accomodation at the concessional 
rate during the season period.

Reopening of Closed Textile Mills

7052. SHRI HUSSAIN DALWAI: Will 
the Minister of TEXTILES be pleased to 
state:

(a) the steps proposed to be taken by 
Government to reopen the closed textile 
mills in various parts of the country;
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(b) whether the National Textile Corpo
ration after taking over the management of 
certain closed textile mills has not provided 
employment to all the employees of such 
closed mills; and

(c) the preventive measures Govern
ment propose to take to avoid arbitrary clo
sure of industrial units in the country?

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFIQUE 
ALAM): (a) The re-opening of a closed textile 
mill depends on its viability being estab
lished. This in turn depends on the response 
of all concerned, namely, management, 
labour, financial institutions, banks and State 
Government.

(b) The National TextHe Corporation, 
after taking over the management of certain 
closed textile mills of Bombay has re-em
ployed only workers required for operating 
the workable capacity of the mills.

(c) State Governments while giving 
requisite prior permission for closure under 
Section 2 5 (0 ) of the Industrial Disputes Act 
are expected to consider whether the clo
sure is justified or not.

Non-Recognition of University College 
of Medical Sciences in Delhi by I.M.C.

7053. SHRI UTTAM RATHOD: Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether the students of the Univer
sity College of Medical Sciences in Delhi and 
its teachers started agitation and also went 
on strike in the recent weeks seeking recog
nition of the college;

(b) if so, the reaction of Government 
thereto;

(c) the circumstances under which the

students were admitted when the college 
was not recognised by the Medical Council 
of India;

(d) the reasons for which the said col
lege could not be recognised by the Medical 
Council of India; and

(e) the steps being taken to safeguard 
the interest of the students?

THE MINSTER OF STATE IN THE  
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) to (e). The information is given in the 
statement below.

STATEMENT

The Students of the University College 
of Medical Sciences were on strike for about 
1 0  days in the month of March, 1989. The 
teachers were not on strike. They, however, 
supported the cause of the students who 
were demanding permanent recognition to 
the University College of Medical Sciences.

The issue was taken up with the Delhi 
University which runs the College as well as 
with the Delhi Administration. The Lt. Gover
nor had taken a meeting with representa
tives of Govt, of India, Delhi University, 
Medical Council of India and College and 
Hospital authorities as well as the represen
tatives of the students in which folbwing 
decisions were taken:

(i) The hospital needed to have a 
capacity of 700 beds. These beds 
would be commissioned by 1 st 
July, 1989;

(ii) The Delhi administration as well 
as Delhi University would ensure 
that the required posts in accor
dance with the Medical Council 
of India (MCI) norms are filled by 
the 1st July, 1989; and
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(iii) The laboratory facilities of the 
College wc ltd be augmented to 
meet the MCI requirements by 
1 st July, 1989.

M.C.I. would schedule a fresh inspec
tion of the College in the third week of July, 
1989to satisfy itself that its primary concerns 
had been satisfactorily met.

The Medical Council of India had rec
ommended that the admissions to the col
lege be discontinued after 1980 till the defi- 
ciences pointed out were removed. The 
college had from time to time reported the 
action taken and MCI had been sending 
inspection teams. The last inspection had 
been conducted in 1988. The College is 
recognised by the Delhi University whose 
degree is recognised under the Medical 
Council of India Act.

Various steps were taken to meet the 
requirements of the MCI. The Medical Offi
cers of Safdarjung Hospital, who had the 
necessary teaching experience, were rec
ognised by the Delhi University for the pur
pose of teaching and training of the students 
for MBBS. Expansion of pre and para-clini
cal Departments also took place as one of 
the requirements of the Medical Council of 
India. The work of setting up the College and 
the attached Guru Teg Bahadur Hospital, 
Shahdara was expedited and the college 
began shifting to its own campus in phases 
from January 1986. The MCI inspected the 
College at both the campuses and compli
ance reports to the Inspectors’ comments 
were sent.

The career of the students pursuing 
MBBS Course at the University College of 
Medical Sciences would not suffer as their 
degrees awarded by Delhi University are 
recognised being in the First Schedule of the 
Medical Council of India Act. However, steps 
as mentioned above are being taken to have 
permanent recognition of the Medical Coun

cil of India being granted to the University 
College of Medical Sciences.

Revival ©f Jute Economy

7054. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of TEXTILES be pleased to 
state:

(a) whether the Jute Manufacture De
velopment Council has recommended to 
Government a series of measures for revival 
of the jute economy;

(b) if so, the salient features of the 
recommendations made;

(c) whether Government have exam
ined those recommendations, if so the reac
tion of Union Government thereto; and

(d) the steps taken or proposed to im
plement those recommendations?

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFIQUE 
ALAM): (a) to (d). Government has not 
received any specific recommendations from 
Jute Manufactures Development Council. 
However, from time to time suggestions are 
received from JMDC which are considered 
by the Government for appropriate action. A 
series of steps have been taken by the Govt, 
for the long term development of jute indus
try and some of these measures under 
implementation by the JMDC are:—

(i) Internal Market Assistance 
Scheme for promotion of domes
tic sale of jute diversified prod
ucts.

(ii) External Market assistance 
Scheme for promotion and sale 
of diversified jute products in 
foreign markets.

(iii) Raw jute buffer stock scheme to
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impart stability of raw jute prices 
for the benefit of grpwers as well 
as the end users.

(iv) Export price stabilisation scheme 
for participation in the high value 
global tenders for jute hessian 
and sacking in collaboration with 
State Trading Corporation of 
India.

(v) Organisation and participation in 
the fairs and exhibitions all over 
the country and abroad for pro
motion of diversified jute items.

[ Translation]

E.S.I. Hospitals

7055. SHRI KRISHNA PRATAP SINGH: 
Will the Minister of LABOUR be pleased to 
state:

(a) the number of E.S.I.* hospitals in 
Bihar and locations thereof;

(b) whether the number of such hospi
tals in Bihar is less as compared to other 
States;

(c) if so, whether Government propose 
to open more such hospitals in the State; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARLIA
MENTARY AFFAIRS (SHRI RADHAK- 
ISHAN MALVIYA): (a) There are at present 
six ESI hospitals in Bihar. These hospitals 
are located at Adityapur, Dalmianagar, 
Maithon Monghyr, Phulwari Sherif, and 
Ranchi.

(b) to (d). The provision of hospitals in 
an area is dependent upon the number of

insured persons. There can therefore, be no 
comparision between different States. 
However, the ESI Corporation has agreed to 
construct one more ESI Hospital at Giridih.

[English]

Population ef Animals In Wildlife 
Sanctuaries

7056. DR. PHULRENU GUHA: Will the 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state:

(a) the details of wildlife sanctuaries 
where there has been a decrease in the 
population of animals and the reasons there
for; and

(b) the steps taken by Government to 
increase the population of animats in the 
wildlife sanctuaries in the country?

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): (a) 
Available figures indicate an increase in the 
population of animals in wildlife sanctuaries.

(b) Some of the steps taken to increase 
populations of wild animals are as follows:—

(i) stricter enforcement of Wild Life 
(Protection) Act, 1972; (ii) inclusion of 
known threatened species in Schedule-1 of 
the Act to provide them full legal protection 
against hunting and poaching; and (iii) 
implementation of Centrally Sponsored 
Schemes to provide financial assistance to 
States for conservation and protectbn of 
wildlife.

[ Translation]

Special Increment Under Family Plan
ning Programme

7057. SHRI MOHD. AYUB KHAN 
(Jhunjhunu): Will the Minister of HEALTH
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AND FAMILY WELFARE be pleased to state:

(a) whether these permanent State 
Government employees who have been 
granted a special increment for adopting 
terminal methods under the family planning 
programme are not eligible for a special 
increment on their appointment in Central 
Services;

(b) if so, the rules in this regard, and the 
reasons therefor; and

(c) the manner in which such Govern
ment employees are proposed to be com
pensated for this loss?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) to (c). There are no general orders to 
regulate such cases. Such cases are exam
ined on merits as and when these arise and 
decisions taken.

[English]

One Type Below Accommodation

7058. SHRI KAMLA PRASAD SINGH: 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether one type below accommo
dation has been allowed and applications 
called for from Central Government employ
ees;

(b) if so, details thereof;

(c) whether the scheme is going to af
fect adversely the Class IV employees who 
have been a waiting allotment for a number 
of years;

(d) if so, the manner in which Govern
ment propose to safeguard the interests of 
Class IV employees; and

(e) whether there is any proposal not to 
allow one type below allotment in Type \  
houses?

THE MINISTER OF STATE IN THE  
MINISTRY OF URBAN DEVELOPMENT  
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) Instructions have been issued on 
17.3.89 that employees who are entitled to 
Type II to Type IV accommodation will also 
be entitled for allotment of accommodation 
in the next below type on request from such 
employees. Accordingly applications have 
been called for from such empbyees on
23.3.89. These instructbns will be appli
cable for the current allotment year ending
31.12.89.

(c) and (d). There will be no discrimina
tion against any class of empbyees by offer
ing them one type below their entitled ac
commodation.

(e) No, Sir.

[ Translation]

Use of Residential Flats for Commercial 
Purposes

7059. SHRIMATI VIDYAVATICHATUR- 
VEDI: Will the Minister of URBAN DEVEL
OPMENT be pleased to state:

(a) whether the practice of opening shops 
factories and offbes in ground-floor flats is 
gradually increasing in most of the residen
tial cobnies of the DDA, and

(b) if so, the actbn being taken by 
Government to prevent the illegal use of the 
residential flats for commercial purposes?

THE MINISTER OF STATE IN THE  
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). The 
information is being collected and will be laid
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on the Table of the Sabha.

[English]

Sandal Wood Plantation

7060. SHRI N. DENNIS: Will the Minis
ter of ENVIRONMENT AND FORESTS be 
pleased to state:

(a) the places where sandalwood plan
tations are grown, State-wise and Union 
Territory-wise; and

(b)the location of the sandalwood based 
industries in the forest areas in these States?

THE MINISTER OF ENVIRONMENT  
AND FORESTS (SHRI Z.R. ANSARI): (a) 
and (b). The information is being collected 
and will be laid on the Table of the House.

Clfnoquinol Group of Drugs

7061. SHRI P.R. KUMARAMANGA- 
LAM: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether Government have agreed 
to review the case of Clinoquinol group of 
drugs because of complaints of their being 
responsible for causing SMON;

(b) whether Government propose to 
seek the opinion of expert organisations 
individuals outside Government circle for 
assessment of the feasibility of these drugs; 
and

(c) whether government have set a time 
limit to do this, and if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) to (c). Government have not received any 
request of SMON due to the use of Clinoqui
nol group of drugs in India.

Government, have, however, decided 
to consult experts once again because of the 
concern shown by some Hon’ble Members 
of both the Houses. The data for the purpose 
would be generated by approved Medical 
Institutions.

It is not possible for Government to set 
a time frame for the purpose as such studies 
need long time for any meaningful interpre
tation.

Legislation to Ban Sex Change Opera
tion

7062. DR. B.L. SHAILESH: Will the 
Minster of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether Government have since 
examined the legal, medical and social 
ramifications of the sex change operation 
as reported in the Press recently;

(b) if so, the details thereof; and

(c) whether Government are consider
ing the enactment of any legislation to ban 
sex change and clearly demarcate the dif
ference between the 'Sex Change* and ‘ Sex 
correction’ operations?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) At present, there is no law which bans sex 
change and demarcates the difference be
tween the ‘Sex change* and Sex correction’ 
operation. However, Maharashtra Govern
ment have enacted an Act regulating use of 
pre-natal Diagnostictechniques in that State.

Amount Loaned to Sugar Mills in Uttar 
Pradesh

7063. DR. B.L. SHAILESH: Will the 
Ministerof FOOD AND CIVIL SUPPLIES be 
pleased to state:
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(a) the total amount of rehabilitation/ 
modernisation loans advanced to the vari
ous sugar mills in Uttar Pradesh during the 
year 1988-89 (including the current crushing 
season) from the Sugar Development Fund 
and how far this has resulted in increasing 
the production capacity of these mills;

(b) the total amount loaned to these 
sugar mills in U.P. during the above period 
for sugarcane devebpment; and

(c) how far the purpose has been 
achieved?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI D.L. BAITHA): (a) A total amount of 
Rs. 23.24 crores was disbursed from the 
SD Fforthe purpose of modernisation/reha
bilitation to 10 sugar mills of Uttar Pradesh 
during 1983-89. The resulting increase in 
productbn capacity due to payment of above 
ban can be assessed only after completion 
of the schemes of the mills which are under 
implementation at present.

(b) A total amount of Rs. 24.40 lakhs 
was disbursed to one of these ten mills in 
Uttar Pradesh during 1988-89 for sugarcane 
development programmes.

(c) The achievement on cane devebp
ment programmes due to sanctbn of above 
ban can be assessed only after the comple
tion of various schemes whbh are under 
implementation at present.

Cleaning of River Gdnga

7064. DR. B.L. SHAILESH: Will the 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state:

(a) the progress made so far in cleaning 
the river Ganga under the Special Action 
Programme prepared for Varanasi city with 
emphasis on drainage and sewerage

schemes and treatment plants;

(b) the total outlay and the expenditure 
incurred uptill date; and

(c) the target set down for completbn of 
the preventbn and control of pollutbn plan 
for the downward stretches of the river Ganga 
passing through Uttar Pradesh?

THE MINISTER OF ENVIRONMENT  
AND FORESTS (SHRI Z. R. ANSARI): (a) 
Of the 35 schemes sanctbned at a cost ol 
Rs. 38.1.1 crores for Varanasi, 12 schemes 
at an estimated cost of Rs. 2.75 crores have 
been completed. Work is in progress in all 
the other schemes and an amount of Rs. 2 0  

crores has so far been spent.

(b) Under the Ganga Actbn Plan 262 
schemes at a cost of Rs. 258.61 crores have 
been sanctbned so far for the th ree States of 
U.P., Bihar and West Bengal. As on date, an 
expenditure of Rs. 132.2 crores has been 
incurred.

(c) For pollution abatement of River 
Ganga in Uttar Pradesh, 116 schemes at a 
cost of Rs. 116.20 crores have been sanc
tioned. The large majority of the schemes 
are likely to be completed by the end of the 
Seventh Five Year Plan and the remaining 
schemes in the first two years of the Eighth 
Five Year Plan.

Research by ICMR on Bhopal Gas 
Tragedy

7065. DR. B.L. SHAILESH: Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether the Indian Council of Medi
cal Research is engaged in research on 
Bhopal gas tragedy;

fb) if sot the outcome of the research or 
the tentative findings thereof; and
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(c) the total amount of fee paid to the 
Indian Council of Medical Research for 
undertaking this project?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) Yes.

(b) The summary of the findings are as 
under:—

Studies were initiated by ICMR to docu
ment both short term/acute outcome as well 
as long term sequence of exposure to toxic 
gas. Thus the effect on eyes, respiratory 
system and immunological system were 
istudied and documented systematically. 
Similarly, the effects of the female reproduc
tive physiology, pregnancy outcome, growth 
and development of children were studied. 
The episode was a severely traumatic expe
rience for the exposed population. There
fore, the mental health indicators were also 
monitored.

The main feature of the Bhopal studies 
have been the indentification of a cohort of 
80,021 persons from the exposed area and 
15,931 from the unexposed area of Bhopal 
city, for long term surveillance. These form 
about 20% and 5% of the exposed and 
unexposed population respectively. The 
cohort of the unexposed group continues to 
show higher mortality and morbidity rates 
compared to control cohort. The intensity of 
exposure appears to have an influence both 
on mortality and morbidity. Children and 
elderly persons were affected in greater 
proportions. Lungs were the nio~t affected 
organ, while corneal opacities have also 
been observed in larger numbers in the 
affected persons. There has been some 
evidence of early onset of contract.

Studies on expectant mothers have 
shown a higher rate of spontaneous abor
tions in the exposed group. This continues to

be on higher side. A population based can
cer registry has been set up in the city of 
Bhopal to observe the trends in occurrence 
of cancer over the years.

Pulmonary abnormalities are mostly 
restrictive with smalt air way obstruction and 
parachymal fibrosis. Analysis shows that 
even among persons with normal chest skia
grams 56% had abnormal PFT values in the 
gas affected population in comparison to 
1 0 % in the control areas.

The broncho-aveolar alvage on toxic 
gas exposed people has revealed that in 
exposed persons who smoke, macrophage 
activity remained high.

Corneal opacities (16%) in gas exposed 
population was the most consistent obser
vation. The overall prevalence of neurotic 
disorders continue to be higher in the ex
posed population. There is evidence of re
covery and some times even a change in the 
diagnosis, but the rate of recovery is signifi
cantly slower in the exposed population as 
compared to the control sample.

(c) No fee has been received by ICMR 
for carrying out research studies at Bhopal 
However the ICMR has spent around Rs. 
3.75 crores for Bhopal studies from its own 
budget.

Expenditure Incurred on Mala-D Adver
tisement

7066. SHRI SANATKUMAR MANDAL: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the total amount spent upto 31 March,
1989 on the marketing of Mala-D, the oral 
contraceptive pill through commercial chan
nels and the number of pills sold so far;

(b) the stock of unsold pills and the 
manner in which Government propose to
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utilise or dispose it o f ; and

(c) the total expenditure incurred on 
displaying advertisements on this contra
ceptive on the Doordarshan at various, 
Kendras?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) The total expenditure on Social Market
ing of Oral Pill and tentative sale reported 
since inception to 31 st March, 1989 was as 
under:—

(i) Total Expenditure Rs. 312.07

(ii) Sale Rs. 49 lakhs
cycles.

(b) 98.9 lakh unsold cycles were avail
able with the Marketing Companies and 
Medical Store Depots on 31st March, 1989. 
These will be utilised for sale during 1989-90 
as Oral Pill cycles have a shelf life of 5 years.

(c) Rs. 66.44 lakhs.

Workers Participation In Management

7067. SHRI N. DENNIS: Will the Minis
ter of LABOUR be pleased to state:

(a) whether Madras Fertilizers contem
plate workers participation in the manage
ment; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARLIA
MENTARY AFFAIRS (SHRI RADHAK- 
ISHAN MALVIYA): (a) and ( b). Madras 
Fertilisers Ltd. have informed that the 
Scheme of Workers Participation in Man
agement cased to function in the enterprise 
dur to certain practical difficulties. Re

introduction of the scheme will be consid
ered at an appropriate time.

Import of Tested Drugs for AIDS 
Patients

7068: DR. G. VUAYA RAMA RAO: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Government ban on use of 
anti-ph (immunoglobin) has put the doctors 
in a dilema as reported in 'The Indian Ex
press” dated 26 February, 1989;

(b) if so, the steps Government propose 
to take to import only tested and cleared 
drugs from abroad in order to save the lives 
of those who are threatened with AIDS; and

(c) whether Government propose to 
keep those persons under constant surveil
lance who have already used the drugs 
suspected to be infected?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). The Government have liberal
ised the import of the blood products. How
ever the imported drugs are required to be 
accompanied with a certificate of freedom 
from AIDS virus and are also subjected to 
test for HIV antibodies at the time of import.

(c) Publicity has been given in the T.V.. 
All India Radio and press that those who may 
have taken blood/placenta products during 
the last 2  years should get their blood tested 
at the nearest located AIDS Surveillance 
Centre.

[Translation]

Single Medical Cadre

7069. SHRI RAJ KUMAR RAI: Will the 
Minister of LABOUR be pleased to state;
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(a) whether Union Government had 
issued directions to Government of Uttar 
Pradesh to constitute a single medical cadre 
by amalgamating the E.S.I. Scheme and the 
medical centres already functioning under 
the State Labour Department and the State 
Government has also taken a decision in this 
regard;

(b) if so, whether the said medical cadre 
has since been constituted; and

(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY 6 F LABOUR AND DEPUTY  
MINISTER IN THE MINISTRY OF PARLIA
MENTARY AFFAIRS(SHRI RADHAKISHAN 
MALVIYA); (a) and (b). The ESI Corporation 
had advised all the State Governments 
(including Govt, of U.P.) to form a separate 
cadre of ESI medical posts. The Govt, of 
U.P. had accordingly formed a separate 
cadre of ESI medical posts in -1985.

(c) Does not arise.

[English]

Exploitation of Security Guards in 
Karnataka

7070. SHRI NARSING SURYAVANSI: 
Will the Minister of LABOUR be pleased to 
state:

(a) whether the Security Guards Union 
of Karnataka had submitted a memorandum 
to the Union Deputy Minister for Labour 
regarding their exploitation by the public and 
private sector agencies;

(b) if so, the details thereof; and

(c) the steps being taken for the redres
sal of their grievances?

MINISTRY OF LABOUR AND DEPUTY  
MINISTER IN THE MINISTRY OF PARLIA
MENTARY AFFAIRS (SHRI RADHAK
ISHAN MALVIYA): (a) and (b). The Security 
Guards Union of Karnataka has submitted a 
memorandum drawing attention to the lack 
of benefits such as P.F. , Gratuity, Bonus, 
Uniform Allowance, over-time Wages etc, to 
the Security Guards, as also to certain other 
problems being faced by them. The Union 
has inter-alia suggested constitution of an 
Ali India Security Welfare Board and enact
ment of a Central Legislation for providing a 
Wage Board, regulation of employment and 
welfare as also the job security to the Secu
rity Guards.

(c) It is felt that the problem is not so 
much of the lack of legislation as that of 
effective implementation of the existing 
Labour Laws. The Central Government has 
from time to time been advising the appropri
ate authorities to implement the provisions 
of the existing Labour Laws more effectively, 
including the Contract Labour (Reg, & Abo
lition) Act, 1970. Under this /Act, the Central 
as well as State Governments are empow
ered to prohibit employment of Contract 
Labour in various jobs/processes/operations 
etc after following the procedure laid down. 
The Central Government have prohibited 
the employment of Contract Labour w.e.f. 
1st March, 1977 in watching of buildings 
owned or occupied by the establishments in 
respect of which the appropriate Govern
ment is the Central Government.

Family Pension Cases Pending In EPF 
Sub-Office, Karnal

7071. DR. A.K. PATEL: Willthe Minister 
of LABOUR be pleased to state:

(a) whether the Provident Fund Organi
sation’s Family Pension records are being 
properly maintained at its Karnal Sub-Office;

THE DEPUTY MINISTER IN THE (b) if so, whether there have been any
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cases of non-payment of family pension for 
the past 15 years and more;

(c) if so, the details thereof; and

(d) the reasons for the inordinate delay?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARLIA
MENTARY AFFAIRS (SHRI RADHAK- 
ISHAN MALVIYA): (a) Yes, Sir.

(b) to (d). It has been reported that in 
one particular case of a deceased employee 
of M/s Atlas Cycle, the family pension could 
not be sanctioned, as there was some short
fall in the contribution paid by the member 
before his death. However on the represen
tation of the widow, the shortfall has been 
made good by diversion from her entitlement 
of life assurance benefit and the family 
pension has been sanctioned to her.

Expenditure on Facilities to Ministers

7072. SHRI SYED SHAHABUDDIN: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether the Members of the Council 
of Ministers enjoy water and electricity serv
ices without any limits;

(b) the amounts paid during 1987-88 
and during 1988-89 upto 31 December, 1988 
in respect of each service, Member-wise;

* and

(c) the monthly average expenditure on 
each service per Member for two periods, 
separately?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c). The infor
mation is being collected and will be laid on 
the Table of the House.

Opening of Zonal Office of F.C.I. in 
Assam

7073. SHRI BHADRESWAR TANTI: Will 
the Minister of FOOD AND CIVIL SUPPLIES  
be pleased to state:

(a) whether Assam Government had 
requested Union Government to open azorial 
office of the Food Corporation of India at 
Guwahati; and

(b) if so, the action taken by Union 
Government in this regard?

THE DEPUTY MINISTER IN THE  
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI D.L BAITHA): (a) Yes, Sir.

(b) A new Zonal Office of the Food 
Corporation of India with headquarters at 
Guwahati and control over its operations in 
Assam, Arunachai Pradesh, Meghalaya, 
Nagaland, Manipur, Mizoram and Tripura 
has been set up. It is functioning since
1.4.1989.

Japanese Assistance for Cancer 
Research & Treatment Programme in 

Kerala

7074. SHRI MULLAPPALLY RAMA- 
CHANDRAN: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state:

(a) whether Government of Kerala have 
submitted Project Report for Japanese as
sistance for updating medical facilities and 
cancer research and treatment programmes 
in the state;

(b) if so, the details thereof; and

(c) the action taken by Union Govern
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY



157 Written Answars VAISAKHA 6,1911 (SAKA) Written Answers 158

WELFARE (KUMARI SAROJ KHAPARDE):
(a) to (c). A proposal for development of 
Medical Colleges under the Kerala Govern
ment and up-dating of facilities in the Re
gional Cancer, Trivandrum had been re
ceived from the Govt, of Kerala which has 
been posed to Japanese Authorities for 
assistance. However, the details of the pro
posal in the required format have been called 
for from Government of Kerala and the same 
are still awaited from the Kerala Govern
ment.

Setting up of Labour Administrative 
Tribunals

7075. SHRI BHADRESWAR TANTI: Will 
the Minister of LABOUR be pleased to state:

(a) whether Government propose to 
abolish the labour courts and industrial tribu
nals in the country;

(b) whether Government are consider
ing to set up Labour Administrative Tribunals 
instead to expedite the disposal of Labour 
disputes; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE M IN ISTRYO F PARLIA
MENTARY AFFAIRS (SHRI RADHAK- 
ISHAN MALVIYA): (a) to (c). Under the Trade 
Unions and the Industrial Disputes (Amend
ment) Bill, 1988 which has been introduced 
in the Rajya Sabha on the 13th May, 1988, 
Industrial Relations Commissions are pro
posed to be set up under Article 323B of the 
Constitution of India. These Commissions 
will comprise Judicial and Technical mem
bers, the latter being drawn from amongst 
persons having eminence in the fields of 
industry, labour or management. These 
Commissions are proposed to be entrusted 
with the functions of adjudication of indus
trial disputes (other than those assigned to

Labour Courts) and hearing of appeals 
against the orders of Labour Courts. The Bill 
is at present before Parliament.

Government Guest Houses in Banga
lore

7076. SHRI V. S. KRISHNA IYER: Will 
the.Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the number of Guest Houses in 
Bangalore for the use of Central Govern
ment employees;

(b) the number of rooms available in the 
existing Guest Houses;

(c) whether there is any proposal to 
construct any other Guest House in Banga
lore city; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (d). The infor
mation is being collected and will be laid on 
the Table of the Sabha.

Assistance to Karnataka for Pollution 
Control

7077. DR. V. VENKATESH: Will the 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state:

(a) whether any financial assistance 
had been given to Karnataka State in 1987- 
8 8  and 1988-89 for the control of pollution; 
and

(b) if so, the details thereof?

THE MINISTER OF ENVIRONMENT  
AND FORESTS (SHRI 2.R . ANSARI): (a) 
Yes, Sir.
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(b) A sum of Rs. 20.83 lakhs in 1987-88 
and Rs. 7.40 lakhs was given in 1988-89 to 
the Government of Karnataka and the Kar
nataka Pollution Control Board.

Assistance to Assam for Pollution 
Control

7078. SHRI BHADRESWAR TANTI: Will 
the Minister of ENVIRONMENT AND FOR
ESTS be pleased to state:

(a) whether any amount had been allot
ted to Assam during 1988-89 for the control 
of pollution; and

(b) if so, the details thereof?

THE MINISTER OF ENVIRONMENT  
AND FOREST (SHRI Z.R. ANSARI): (a) 
Yes, Sir.

(b) A sum of Rs 7.40 lakhs was given in
1988-89 to the Government of Assam and 
the Assam Pollution Control Board.

Workers Participation in Management

7079. SHRI T. BASHEER: Will the 
Minister of LABOUR be pleased to state:

(a) whether Government propose to 
bring any legislation for workers participa
tion in management at various levels in the 
industry; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARLIA
MENTARY AFFAIRS (SHRI RADHAK- 
ISHAN MALVIYA): (a) No Sir..

Review of Incentives For Family 
Planning Programme

7080. DR. DIGVUAY SINGH: Will the 
Minister of HEALTH AND FAMILY W EL
FARE be pleased to refer to the reply given 
on 29th March, 1989to Starred Question No. 
402 regarding measure for population con
trol and state:

(a) whether Government propose to 
review incentives and disincentives Pattern 
in order to make family planning programme 
a grand success; and

(b) if so, the details thereof and if not, the 
reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). There is no proposal to introduce 
any fresh incentives under the Family Wel
fare Programme due to financial constraints. 
There is also no proposal to introduce disin
centives as the Programme is being pro
moted on a voluntary basis as a people’s 
movement in keeping with the democratic 
traditions of the country. Incentives available 
to the Central Government employees at 
present are, however, under review.

Open Tender System for Apparel 
Export Quota

7081. DR. A.K. PATEL: Will the Minister 
of TEXTILES be pleased to state:

(a) the particulars of representations 
received by Government against the open 
tender system for apparel export quota and 
the ground cited for opposing the same;

(b) the steps being taken to curb the 
blackmarket sale of quotas outside OTS;

(b) Does not arise. (c) the percentage of quota earmarked



161 Written Answers VAISAKHA 6,1911 (SAKA) Written Answers 162

for O  JS and whether the Past performance 
Quota is sold in the blackmarket; and

(d) the amount collected under OTS 
and how this is proposed to be used for the 
textile export promotion?

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (shri rafique alam):
(a) Certain organisations of garment export
ers and some individual exporters had rep
resented against the introduction of Open 
Tender System (OTS) on the ground that the 
System will result in big exporters cornering 
quotas and will also lead to lowering of 
exports by taking away the profits of export
ers.

(b) In terms of the provisions of the 
Garment Export Entitlement Distribution 
Policy, while export entitlements under Past 
Performance Entitlements (PPE) and Non- 
Quota Exporters Systems are-transferable, 
entitlements under the other Systems viz., 
First-Come-First-Served (Small Order), 
Manufacturer-Exporters, Open Tender and 
Central/State Corporation Systems are not 
transferable. Action is liable to betake under 
the provisions of the Import-Export Policy for 
any violation of ths stipulation.

(c) A quantity of 15% of the total annual 
available levels for super fast categories has 
been earmarked for allotment under OTS. 
As regards PPE, the Policy permits its trans
fer.

(d) Approximately Rs. 55 crores have 
been collected so far under OTS. Several 
schemes for exports promotion of garments 
have already been sanctioned such as, 
overseas publicity, airfreight subsidy, made 
garments etc. However, the Delhi High 
Court in its recent judgement has held that 
the collection of premium unde/ OTS has no 
legal backing. Government has filed an SLP 
in the Supreme Court against the Judge
ment.

Lease of Properties by Gel Church in 
Tanchl (Bihar)

7082. DR. A.K. PATEL: Will the Minister 
of URBAN DEVELOPMENT be pleased to 
state:

(a) whether the powers of giving prior 
consent and approval before any transfer, 
lease, mortgage, or employ money in the 
improvement of the land conferred on the 
Governor General in Council by the inden
ture dated 13 October, 1919 are still in vogue;

(b) whether the GEL Church in Ranchi 
(Bihar) has taken any prior sanction of the 
President of India (successor of Governor 
General in Council) in leasing out the prop
erties, if not, the reasons for not taking such 
prior sanction; and

(c) whether there is any legal instrument 
under which the power of the President of 
India (Successor of Governor General in 
Council) is not exercisable, if so, the details 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c). The infor
mation is being collected and will be laid on 
the Table of the Sabha.

HUDCO Housing Scheme in Rajasthan 
and Gujarat

7083. SHRI VIRDHI CHANDER JAIN: 
Willthe Ministerof URBAN DEVELOPMENT 
be pleased to state:

(a) the number of housing schemes 
sanctioned by HUDCO in Rajasthan and 
Gujarat upto 30 January, 1989;

(b) whether there is any proposal to 
sanction some more housing schemes for 
Rajasthan and Gujarat during the year 1989- 
90: and
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(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT  
(SHRI DALBIR SINGH): (a) The number of 
housing schemes sanctioned by HUDCO in 
the State of Rajasthan and Gujarat as on 
January 31 ,1989  is as under:

i) Gujarat —  659

ii) Rajasthan —  459

(b) and (c). For the year 1989-90 
amounts of Rs. 36.72 crores and Rs.33.52 
crores respectively have been allocated to 
the States of Gujarat and Rajasthan for 
financing various housing schemes.

Supply of Sugar and Palm-Oil to 
Rajasthan

7084. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of FOOD AND CIVIL SUP
PLIES be pleased to state:

(a) the demand, allotment and off-take 
of sugar and palm-oil by the State of Rajast
han during the last eight months, month- 
wise;

(b) whether Government propose to 
enhance the supply thereof; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI D.L.BAITHA): (a) to (c). As per the 
present policy of partial control; the alloca
tion of levy sugar is based not on demand or 
request received from the State Govern
ments but on uniform norms ensuring 425 
grams minimum per capita monthly availa
bility, for the projected population as on 
1.10.1986. Accordingly, Rajasthan is being 
allotted 16914 MTs levy sugar per month 
from February, 1987. Rajasthan is a direct

allottee State, and it is their responsibility to 
arrange for the lifting of the entire allotted 
quantity within the validity period.

During the oil year 1988-89 (Novem- 
ber’88-October’89) Rajasthan Government 
had made a demand of 30,000 MTs of im
ported Rajasthan during last eight months 
are as under:—

Allocation Off-take

September, 1988 1500 2 0

October, 1988 1500 74

November, 1988 1 0 0 0 30

December, 1988 400 2 0 0

January, 1989 400 174

February, 1989 300 2 0

March, 1989 300 105
April, 1989 — —

5400 623

In the present situation of increased 
availability of indigenous oils and the conse
quent reduction in imports, it is not possible 
to increase the monthly allocation of im
ported edible oils to Rajasthan.

Encroachment of DDA Land in 
Paschimpuri

7085. SHRI RAMASHRAY PRASAD 
SINGH:

SHRI LALA RAM KEN:

Will the Ministerof URBAN DEVELOP
MENT be pleased to state:

(a) whether there is large scale en
croachments on common areas and DDA 
land by dwellers of Janata Flats Paschimpuri 
as well as slum quarters of Madipur;
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(b) if so, the corrective steps taken in 
this regard; and

(c) if no steps have been taken, the 
reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to(c). In a survey 
carried out recently by the Delhi Develop
ment Authority encroachments have been 
detected but no action has so far been initi
ated against the encroachers. Delhi Devel
opment Authority is in the process of collect
ing necessary details to start formal legal 
action against the encroachers.

Intensive Treatment to AIDS Affected 
Patients

7086. SHRI RANJITSINGH GAEKWAD: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

s'
(a) the details of the latest development 

made in the field of research for treatment 
and cure of AIDS throughout the world and in 
the country;

(b) whether AIDS patients are not given 
proper treatment even at the most advanced 
hospitals in the country and the doctors, 
nurses and paramedical staff avoid coming 
into contact with them; and

(c) if so, the steps proposed to be taken 
for intensive treatment of the AIDS affected 
patients?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) Massive global research efforts are 
underway to find a cure or treatment for 
AIDS. However, so far no drugs for cure of 
AIDS or vaccine for prevention of AIDS have 
been discovered. Government of India is 
constantly monitoring the ongoing research

efforts so that as and when promising drugs 
are discovered, they could be taken up for 
studies in India.

(b) and (c). No. Government of India has 
organized workshops on clinical manage
ment of AIDS cases for doctors, nurses and 
paramedical staff in different medical col
lege, hospitals. So far 6  workshops have 
already been held and 4 moral are sched
uled to be held during the next six weeks. In 
addition, some physicians and nurses have 
been trained abroad in the management and 
care of AIDS cases.

AIDS Units for clinical management of 
AIDS cases are being set up at Bombay, 
Madras, Delhi, Calcutta, Trivandrum, Hydera
bad, Bangalore, Lucknow. Goa, Jaipur, Sri
nagar and Cuttack.

Cultivation of Bamboo

7087. SHRI V. TULSIRAM: Will the 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state:

(a) the areas in Andhra Pradesh where 
Government propose to give incentives to 
the farmers for cultivation of bamboo; and

(b) the financial assistance proposed to 
be given by Union Government to the State 
Government in this regard during 1989-90?

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): (a) 
Under the Social Forestry Programme in 
Andhra Pradesh, bamboo seedlings are 
distributed free or at subsidised rates to the 
farmers in all parts of the State.

(b) From 1988-89 a new Centrally spon
sored scheme for raising plantations of minor 
forest produce including bamboo has been 
initiated, under which the State Governments 
are provided 10 0 % Central assistance sub
ject to a ceiling of Rs. 4000 per hectare for



raising bamboo plantation. No proposal has 
been received under the scheme so far from 
the Government of Andhra Pradesh.

Financial Assistance for Tendu Planta
tion in A.P.

167 Written Answers

7088. SHRI V. TULSIRAM: Will the 
Ministerof ENVIRONMENT AND FORESTS 
be pleased to state:

(a) whether Andhra Pradesh in the 
Deccan Plateau is the most suited area for 
the cultivation of tendu plantation;

(b) if so, the areas selected for the 
purpose in the various States;

(c) whether any financial assistance is 
proposed to be given by Union Government 
to the state Government during 1989-90 for 
tendu plantation; and

(d) if so, the details thereof?

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): (a) 
Tendu grows wild in Deccan Plateau areas 
including those in Andhra Pradesh.

(b) No specific areas have been ear
marked for raising tendu plantations. It is 
raised as one of the species in the planta
tions of minor forest produce.

(c) and (d). There is no proposal to 
provide financial assistance to the State 
Government during 1989-90 exclusively for 
raising tendu plantations.

SI. No. Industry Category

1 . Sugar & Distillery

2. Fertiliser, Chemicals and 
Pharmaceuticals

Protection of Ecology In Andhra 
Pradesh

7089. SHRI V. TULSIRAM: Will the 
Ministerof ENVIRONMENT AND FORESTS  
be pleased to state:

(a) whether Union Government propose 
to provide financial assistance to Govern
ment of Andhra Pradesh for the protection of 
ecology in the State:

(b) if so, the places for which and the 
extent of f inancial assistance proposed to be 
given during 1989-90; and

(c) the details of industrial units includ
ing steel and other plants which cause eco
logical damage in the State?

THE MINISTER OF ENVIRONMENT  
AND FORESTS (SHRI Z.R. ANSARI): (a) 
Yes. Sir.

(b) A plan provision of Rs. 4 crores has 
been made in the budget of the Ministry of 
Environment and Forests for the year 1989-
90 under 'Ecology and Environment’ for fi
nancial assistance to States for strengthen
ing of State institutions concerning environ
mental protection and towards conservation 
programmes. Separate allocations are avail
able for afforestation and wildlife protection. 
The exact amount and the places for which 
the amount would be given in Andhra Pradesh 
in 1989-90 would depend on assessment of 
the requests from the State and the utilisa
tion of funds disbursed earlier.

(c) The industrial units in Andhra Pradesh 
which can cause ecological damage and the 
units which have installed treatment plants 
so far are as follows:

No. o f Units No o f Units with
treatment plants

Written Answers 168

45 22

5 0  1 7

APRIL 26, 1989
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S i No. Industry Category No. o f Units No o f Units with 
treatment plants

3. Dairy and Food 75 1 1

4. Iron and Steel 9 2

5. Textiles, Pulp & Paper 52 16

6 . General Engineering 49 16

7. Others 60 2 1

Total 340 105

Implementation of IDSMT Scheme in 
Andhra Pradesh

7090. SHRI V. TULSIRAM: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the names of Towns in Andhra 
Pradesh where Integrated Development of 
Small and Medium towns Scheme in being 
implemented;

(b) whether any financial assistance is 
proposed to be given by Union Government 
to the State Government for the implementa
tion of the Scheme during 1989-90 ; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) A statement 
indicating names of towns in Andhra Pradesh 
where the Schemes of I.D.S.M.T.is in opera
tion is given bebw:

(b) Yes, Sir.

(c) Central assistance underthe Scheme 
is released in instalments depending on 
progress of implementatbn of the projects in 
each selected town.
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Plan to Approve Unauthorised colonies 
in Delhi

7091. PROF. NARAIN CHAND PAR- 
ASHAR: Will the Minister of URBAN DE
VELOPMENT be pleased to refer to the 
reply given on 24 November, 1986 to unstar
red Question No. 3106 regarding plan to 
approve unauthorised colonies in Delhi and 
state:

(a) the exact details of the un-recog
nised colonies taken up for regularisation as 
per policy of Government in the first four 
years of the Seventh Plan; and

(b) whether there is any plan to take up 
any more such colonies in the final year of 
the Seventh Plan?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) The following 
four colonies have been regularised during 
the first four years of the Seventh Five Year 
Plan:—

1 . Om Vihar (Uttamnagar)

2 . Sawan Park Extension and
Harijan Colony

3. Sadora Kalan Chowki No. 2 and

Arya Nagar (Shahdra)

(b) At present there is no proposal to 
regularise any more unauthorised colonies.

Depletion of Forest Area

7092. PROF. NARAIN CHAND PAR- 
ASHAR: Will the Minister of ENVIRONMENT

AND FORESTS be pleased to refer to the 
reply given on 10th April, 1985 to Unstarred 
Question No. 2031 regarding depletion of 
forest area and state:

(a) the progress of the massive affores
tation programme, specially with the objec
tive of bringing about 5 million hectares of 
land every year under fuelwood and fodder 
plantations for each State/Union Territory 
during each year of the Seventh Plan;

(b) whether the programme has 
achieved the desired objective as set for 
each year and in each State; and

(c) if not, the reasons therefor and ef
forts contemplated to realise the objective?

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R ANSARI): (a) to
(c). In the Seventh Five Year Plan, the total 
afforestation target (including distribution of 
seedlings) for the five year-period (1985-90) 
is 1 0  million hectares, which is expected to 
be achieved. The year-wise progress so far 
is given below:

Year Target Achievement
(Area in Million Hectares)

1985-86 1.45 1.51

1986-87 1.71 1.76

1987-88 1.79 1.77

1988-89 2 .0 0 1.96
(upto Jan’ 89)

The details regarding each State/Union 
Territory for the years 1985-86 to 1988-89 
are given in the statement below:
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Setting up to Task force

7093. PROF. NARAIN GHAND PAR
ASHAR: Willthe Ministerof ENVIRONMENT  
AND FORESTS be pleased to refer to the 
reply given on 2 August, 1987 to Unstarred 
Question No. 2501 regarding setting up to 
Task Force and state:

(a) whether fccu-iasK torces have also 
been set up in Himachal Pradesh and Jammu 
& Kashmir;

(b) if so, the details thereof; and

(c) if not, the likely date by which these 
would be set up in these two States?

THE MINISTER OF ENVIRONMENT  
AND FORESTS (SHRI Z.R. ANSARI): (a) 
and (b). A Task force of 148 men has been 
set up in Jammu & Kashmir for a period of 3 
years w.e.f. 29.6.1988. No Eco-Task Force 
has been set up in Himachal Pradesh, for 
paucity of funds in the Seventh Five Year 
Plan.

(c) Setting up an Eco-Task Force for 
Himachal Pradesh will depend upon the 
availability of funds in the Eighth Five Year 
Plan.

State Pollution control Boards

7094. PROF. NARAIN CHAND PAR
ASHAR: Willthe Ministerof ENVIRONMENT 
AND FORESTS be pleased to refer to the 
reply given on 18 August, 1988 to Unstarred 
Question No. 3239 regarding State Pollution 
Control Boards and state:

(a) whether the States of Arunachal 
Pradesh, Mizoram, Sikkim, Nagaland and 
Manipur have also constituted the State 
Pollution Control Boards;

(b) if so, the details thereof;
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(c) whether the Task Forces set up by 
the Central Pollution Control Boards at the 
National and Zonal levels have covered the 
major industries in all the States; and

(d) if so, the names of the major indus
tries covered so far and the composition of 
the Task Forces for cement industry at the 
national and zonal level covering Himachal 
Pradesh alongwith results of the monitoring 
during the past three years?

THE MINISTER OF ENVIRONMENT  
AND FORESTS: (SHRI Z.R. ANSARI): (a) 
No, Sir.

(b) Does not arise.

(c) Yes, Sir.

(d). A statement is given below.

STATEMENT

The Central Pollution Control Board has 
constituted National and Zonal Task Forces 
for major' polluting industries, namely, ther
mal power plants, pulp and paper, cement, 
iron and steel, fertilizer and oil refineries.

The Composition of the Task Force for 
Cement industries in National and Zonal 
levels are as follows:

National level

Chairman: Shri P.R. Gharekhan,
Indian Petro-Chemicals Ltd., 
Baroda

Members:

1. Representative of the Cement 
Manufacturer’s Association, Delhi.

2. Representative of M/S Andrew Yule 
Ltd., Calcutta
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3 Representative of the National
Council for Cement and Building 
Materials, Delhi.

4. A consultant from M/s Holtec Engi
neering Ltd. Delhi.

5. Representative from the Central 
Pollution Control Board-Convenor

Zona! leve l (for Himachal Pradesh)

Chairman

Chairman of the H.P. Pollution Control
Board.

Members

1. Member Secretaries of the State 
Pollution Control Boards J&K, H.P., 
Haryana, M .P ., Rajasthan and U.P.

2. A Consultant from M/s Holtec 
Engineering Ltd.

3. A representative from the Cement 
Manufacturers’ Association.

4. Officer-inchargeof the North Zonal 
Office of the Central Pollution 
Control Board, Chandigarh.

5. Officer-incharge of the Central 
Zonal Office of the Central Pollu
tion Control Board, Kanpur Con
venor.

Of the 94 cement plants in the coun
try ,53 are meeting the standards, 30 have 
submitted a time-bound programme for 
implementation of the standards, two are 
shut down and action Himachal Pradesh is 
concerned, there are two cement units. Of 
these. One is conforming to the prescribed 
emission standard of 250 mg/Nm3 while the 
other one is not meeting the emisssion stan
dard of 250 mg/Nm3 at the kiln, raw mill and 
coal handling plants. The unit not conform

ing to standards has submitted a time - 
bound programme for implementation of 
pollution control measures to the Himachal 
Pradesh Pollution Control Board.

Labour in Orissa

7095. SHRI SOMNATH RATH: Willthe 
Minister of LABOUR be pleased to state the 
amount allotted to Orissa by the Union 
Government for the rehabilitation of bonded 
labour and the amount utilised so far, year- 
wise during the Seventh Five Year Plan?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY  
MINISTER IN THE MINISTRY OF PARLIA
MENTARY AFFAIRS (SHRI RADHAK- 
ISHAN MALVIYA): Under the Centrally
Sponsored Scheme for rehabilitation of 
Bonded Labour, funds are released as and 
when the proposals are received from the 
State Governments, subject to the obser
vance of certain guidelines such as submis
sion of utilisation certificates in respect of 
amounts released in the past as also the 
minutes of the district level screening com
mittee approving a particular scheme for 
rehabilitation. The amounts released to 
Orissa during the first four years of the 
Seventh Five Year Plan are given as follows:

Year Amount Released 
(Rupees in Lakhs)

1985-86 70.03

1986-87 66.98

1987-88 84.02

1988-89 18.50

According to the information received from 
the State Government of Orissa, the State 
Government have submitted utilisation Cer
tificates for an amount of Rs. 711.09 lakhs 
towards central share till 30.11.1988. This
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position is from 1981-82 onwards and the 
year-wise break up in not available.

News-ltem Captioned “Aids -Infected 
Medicines Appeal to Public”

7096. SHRI SOMNATH RATH: Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether Government are aware of 
the news-item appearing in “The Indian 
Express” dated 3 April, 1989 captioned 
"AIDS-infected medicines; appeal to public” 
in which it is stated that Director General of 
Health Services appealed to all those to get 
their blood products during the last two years 
to get their blood tested for HLV antibody at 
the nearest AIDS surveillance centre;

(b) whether the products were found to 
be infectious; and

(c) if so, how many persons got their 
blood tested after the appeal and the results 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF -HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) Yes. Government has seen the news 
item appeared in the Indian Express dated
3.4.1989.

(b) and (c). HIV antibodies were de
tected in some of the products implying that 
some of the donors who donated blood were 
sero-positive. As a matter of abundant pre
caution, it has been decided that all such 
blood products be withdrawn and destroyed. 
An appeal has been made that all persons 
who have taken blood products during the 
last two years may contact the nearest sur
veillance centre for screening for HIV infec
tion.

No report has yet been received from 
the surveillance centres.

[ Translation]

News-ltem Captioned “Lash Sadti Rahi 
Par Post-Mortem Nahin Ho Paya

7097. SHRI KAMLA PRASAD RAWAT: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether attention of Government 
has been drawn to the news-item published 
in the Hindi daily’ Jansatta’ dated 20 March, 
1989 under the caption Lash Sadti Rahi Par 
post-Mortem Nahin Ho Paya”.

(b) if so, the reasons for not conducting 
the post-mortem and causing harassment to 
the bereaved family; and

(c) the details of action taken againstthe 
persons found guilty in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). Yes, Sir. Shri Ramesh Kumar, 
20, resident of Kalyanpuri, died in a road 
accident, while he was coming from Kalkaji 
Mandir on his scooter. According to Police, 
he died on the spot and was declared dead 
when he was taken to Aft India Institute of 
Medical Sciences. The body was accepted 
by Safdarjang Hospital.

(c) In view of (a) and (b) above, question 
does not arise.

[English]

Modification of Delhi rent Control Act

7098. SHRI G.S. BASAVARAJU:
SHRIMATI BASAVARAJES

WARI:

Will the Minister of URBAN DEVELOP
MENT be pleased to state:
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(a) whether the Delhi Rent Control Act, 
1958 amended recently is proposed to be 
modified further;

(b) whether the New Municipal Commit
tee and Municipal Corporation of Delhi are 
pressing hard for fresh amendments; and

(c) if so the details of the fresh amend
ments likely to be considered?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Government 
have not taken any such decision in the 
matter.

(b) No. Sir.

(b) Does not arise.

Closure of D.C.M.

7099. SHRIMATI KISHORI SINHA: Will 
the Minister of TEXTILES be pleased to 
state:

(a) whetherthe Delhi Cloth ftlills at Bara 
Hindu Rao, Delhi has been finally closed 
down;

(b) if so, whether Government propose 
to have a uniform policy for all the mills 
wanting to close down their operations in the 
centre of crowded cities and shifting to the 
authorities; and

(c) whether Government apprehend that 
more such mills would close down and seek 
to sell their urban property to find funds for 
modernisation?

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFIQUE 
ALAM): (a) Yes, Sir.

v'b) and (c). The issues of permission for

closure/sale of land come within the domain 
of State Governments.

Admission of Leprosy Patients to 
Public Hospitals

7100. SHRIMATI KISHORI SINHA: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether there are any guidelines 
regarding admission of persons suffering 
from leprosy in public hospitals for treatment 
of diseases other than leprosy;

(b) if so, the broad outlines thereof; and

(c) whether any instances of refusal of 
admission to leprosy patients in public hos
pitals in Delhi for treatment of diseases other 
than leprosy have come to the notice of 
Government, if so, the action in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) No, Sir,

(b) Does not arise.

(c) It has ben reported by the Indian Red 
Cross Society, Delhi Branch, that one Smt. 
Chawdawa, who had open wounds of lep
rosy, came to the O.P.D. of the Red Cross 
Hospital on 22nd March, 1989 (Holy) for 
delivery. Since it was a holiday, the doctor on 
duty took some time to contact the Chief 
Medical Officer for orders. Nevertheless, 
Smt. Chawdawa delivered in the presence 
of the Gyanecologist and was admitted to 
the Sceptic Ward.

Use of Food Colours

7101. SHRI P.R. KUMARAMANGA 
LAM: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:
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(a) whether the attention of Govern
ment has been drawn to a systematic cam
paign in favour of continuance of the use of 
food colours with the aim of lobbying for 
change in Government’s policy to phase out 
use of all artificial food colours in view of their 
involvement in causing several ailments in 
users and also occupational health hazards 
to workers in dye and food processing indus
tries;

(b) if so, the reaction of Government to 
such campaign; and

(c) whether Government propose to set 
up a study team under the National Con
sumer Protection Council to look into all 
aspects of the matter and advise the Gov
ernment?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) There have been representations from 
various organisations for use of colours in 
food.

(b) The proposal to ban use of colours in 
food articles is being examined in consulta
tion with experts.

(c) There is no such proposal at present.

ESI Hospital in West Bengal

7102. SHRI DEBI GHOSAL: Will the 
Minister of LABOUR be pleased to state:

(a) whether the proposal for construc
tion of 500 beds ESI hospital in Barrackpore 
(West Bengal) in pending with the Union 
Government for a long time;

(b) if so, the reasons thereof; and

(c) the steps taken by Government for 
the early construction of the said hospital?

THE DEPUTY MINISTER IN THE  
MINISTRY OF LABOUR AND DEPUTY  
MINISTER IN THE M IN ISTR YO F PARLIA
MENTARY AFFAIRS (SHRI RADHAK- 
ISHAN MALVIYA): (a) No, Sir, There is no 
proposal for construction of a 500 bedded 
Hospital in Barrackpore.

(b) and (c). Do not arise.

Workers Participation in Management 
in Maharashtra

7103. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of LABOUR be 
pleased to state the details of the Central 
Sector Public Undertakings in Maharashtra 
that have implemented the scheme for work
ers participation in management?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY  
MINISTER IN THE MINISTRY OF PARLIA
MENTARY AFFAIRS (SHRI RADHAK- 
ISHAN MALVIYA): Details of 21 Central 
Public Sector Undertakings located in Ma
harashtra which have implemented the 
scheme for workers participation in manage
ment as notified by the Government in De
cember, 1983 or with modifications at shop 
floor/plant levels are given in the statement 
below.

STATEMENT

A. List o f enterprises which have
implemented the Scheme o f Work
ers' Participation in Management 
at shop floor/plant levels, as noti
fied by the Government in Decem 
ber, 1983.

1 . Indian Rare Earths Ltd.

2 . Manganese Ore (India) Ltd.

3. Western Coalfields Ltd.
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4 . Indian Oil Corporation Ltd.

5. Lubrizol India Ltd.

6 . Hindustan Antibiotics Ltd.

7. Hindustan Insecticides Ltd.

8 . Hindustan Oragnic and Chemicals 
Ltd.

9. Maharashtra Antibiotics Ltd.

10. Rashtriya Chemicals and Fertilis
ers Ltd.

1 1 . National Bicycle Corporation Ltd.

12. The Cotton Corporation of India 
Ltd.

13. Air India Ltd.

14. Mineral Exploration Corporation 
Ltd.

15. Hotel Corporation of India Ltd.

16. National Film Development Corpo
ration Ltd.

3. List o f enterprises which have
implemented modified version o f 
the Scheme

17. Indian Oil Blending Ltd.

18. Mazagaon Dock Ltd.

19. NTC (Maharashtra North) Ltd.

20. NTC (South Maharashtra) Ltd.

21 Export Credit Guarantee Corpora
tion Ltd.

Pollution in Maharashtra Rivers

7 1 0 4 . S H R I B A L A S A H E B  V IK H E  

P A T IL : W ill th e  M in is te r of E N V IR O N M E N T  

A N D  F O R E S T S  b e  p le a s e d  to  s ta te :

(a )  th e  d e ta ils  o f rivers  in M a h a ra s h tra  

w h ich  a re  a ffe c te d  by p o llu tion  to g e th e r  w ith  

th e  re as o n  th e re o f;

(b ) th e  c o m p a ra tiv e  ra te  of po llu tion  in 

th e  rivers  in M a h a ra s h tra  a n d  o th e r S ta te s ;

(c) w h e th e r  a n y  s u rv e y  h as  b e e n  c o n 

d u c te d  in this re g ard ;

(d ) if so , th e  s u g g e s tio n s  m a d e  in th e  

s u rv e y  report to  k e e p  th e  rivers  fre e  fro m  

p o llu tio n ; a n d

(e ) th e  t im e  b y  w h ich  G o v e rn m e n t  

p ro p o s e  to  im p le m e n t th e  s u g g e s tio n s ?

T H E  M IN IS T E R  O F  E N V IR O N M E N T  

A N D  F O R E S T S  (S H R I Z .R . A N S A R I):  (a )  

T h e  rivers  th a t a re  a ffe c te d  by po llu tion  in 

M a h a ra s h tra  a re  th e  K ris h n a , th e  G o d a v a ri, 

th e  U lh a s  a n d  th e  P a ta lg a n g a . T h e  m ain  

s o u rc es  of po llu tion  in th e s e  rivers  a re  th e  

d is c h a rg e  o f w a s te -w a te rs  by th e  m u n ic ip a li
ties  and  e fflu en ts  fro m  in d u stries .

(b ) T h e  e x ten t o f po llu tion  c o n trib u ted  

by d o m es tic  an d  industria l w a s te s  a ffec tin g  

th e  w a te r  q u a lity  o f th e s e  rivers  is c o m p a 
ra b le  to th a t in o th e r in d u stria lised  S ta te s .

(c ) an d  (d ). Y e s , S ir. T h e  s tep s  ta k e n  to  

co n ta in  pollution in rivers in c lu d e  th e  fo llo w - 

ing:-

i) M on ito rin g  of river w a te r  q u a lity  

is b e in g  d o n e  th ro u g h  m o n ito r
ing sta tions  e s ta b lis h e d  u n d er  

th e  N a tio n a l W a te rQ u a lity  M o n i
toring P ro g ra m m e .
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[Translation]
ii) Industries and municipalities 

have been directed to treat their 
effluents to prescribed standards 
before discharging them into riv
ers.

iii) On the basis of the Krishna river 
basin survey report, an Action 
Plan for cleaning the river Krishna 
on the lines of the Ganga Action 
Plan has been prepared.

(e) Measures for prevention, control 
and monitoring of pollution in these rivers are 
continuing efforts. The Krishna Action Plan 
can be considered depending on the experi
ence gained from the Ganga Action Plan and 
the availability of funds.

Subsidy of Foodgrains supplied to Ma
harashtra

7105. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state the 
amount of subsidy borne by Union Govern
ment on issue of foodgrains supplied to the 
State of Maharashtra for the tribal people 
during the last three years, year-wise?

THE DEPUTY MINISTER IN THE 
MINISTRYOF FOOD AND CIVIL SUPPLIES 
(SHRI D.L. BAITHA): The amount of sub
sidy borne by the Government of India on 
issues of foodgrains under the scheme for 
supply of wheat and rice at specially subsi
dised prices to the people living in the Inte
grated Tribal Development Project areas
and the tribal majority States during the last
three years to Maharashtra is as unden

t s .  in crores) 

Year Total amount o f subsidy

1986-87 20.03
1987-88 24.74
1988-89 17.75 
(Upto February,
1989)

Turn Over of NTC Showrooms

7106. SHRI BALWANT SINGH RA- 
MOOWALIA:

SHRI DINESH GOSWAMI:

(a) whether the National Textile Corpo
ration has opened its own showrooms 
throughout the country for sale of its prod
ucts;

(b) if so, the total numberof showrooms 
opened by the end of the year 1988;

(c) whether the turn over of these out
lets has been decreasing continuously for 
the last three years;

(d) if so, their sale during 1986-87,
1987-88 and 1988-89 separately;

(e) whether any efforts have been made 
to improve the situation after studying the 
results of the activities of these centres dur
ing these years; and

(f) if so, the broad details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFIQUE 
ALAM): (a) and (b). Yes, Sir. As on 31st 
December, 1988, there were 417 showrooms 
of NTC throughout the country.

(c) and (d). The sales of NTC show
rooms during 1987-88 was Rs. 3644 lakhs 
as compared to Rs. 4499 lakhs during 1986- 
87. However, the sales during the period 
April-December, 1988 improved and was 
worth about Rs. 3284 lakhs.

(e) and (f). The following measures 
have been taken to improve the sale of NTC 
showrooms:-
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i) opening of special sales count
ers;

ii) participation in Trade Fairs and 
Exhibitions;

iii) close monitoring of the inventory 
and stocks of the showrooms;

iv) developing new products/de
signs to cater to the needs of the 
market;

v) training programmes for sales 
personnel, etc.

A Procurement Committee has also 
been formed at the Holding Company level 
to ensure proper supply of fabrics from mills 
to the showrooms.

Separate Agency for Export of Cotton

7107. SHRI BALWANT SINGH RA
MOOWALIA:

SHRI DINESH GOSWAMI:

Willthe Ministerof TEXTILES be pleased 
to state:

(a) whether Government have decided 
to import or export cotton from time to time 
instead of creating a buffer stock to stabilise 
the prices of cotton in the country;

(b) if so, whether the Cotton Corpora
tion of India has suggested setting up of a 
separate agency for the purpose; and

(c) if so, the details thereof and the 
steps taken by Government to implement 
the suggestion?

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFIQUE 
ALAM): (a) A decision for import/export of 
cotton is taken keeping in view domestic 
availability and prices.

(b) No, Sir.

(c) Does not arise.

Reduction in Prices of Edible Oils

7108. SHRI BALWANT SINGH RA
MOOWALIA:

SHRI DINESH GOSWAMI: 
SHRI HARISH RAWAT:

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state:

(a) whether Government propose to 
reduce the prices of edible oils being sold 
through the Public Distribution System in 
view of the voluntary price cut by the Vanas
pati manufacturers, if so, the details thereof; 
and

(b) if not, the reason therefor?

THE DEPUTY MINISTER IN THE 
MINISTRYOF FOOD AND CIVIL SUPPLIES 
(SHRI D.L. BAITHA): (a) and (b). As a result 
of the bumper production of oilseeds, the 
wholesale prices of edible oils in the market 
had declined substantially but this decline in 
the whole-sale prices was not being re
flected at the retail level. The Government 
felt the need for reducting in prices of oils at 
the retail level and therefore appealed to the 
packers of popular brands of edible oils to 
reduce their prices as a result of which a 
number of packers of edible oils have re
duced the retail prices of their products vary
ing from Rs. 0.50 to Rs. 2 .0 0  per kg. In so far 
as the prices of imported edible oils for the 
PDS is concerned, their issue price is lower 
in comparison with the ruling prices of in
digenous edible oils and any decrease in its 
prices is likely to enhance the chances of 
malpractices like leakages into unauthor
ised channels adulteration of indigenous oils 
etc.
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Tardy Procurement of Wheat

7109. SHRI BALWANT SINGH RA- 
MOOWALIA:

SHRI DINESH GOSWAMI:

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state:

(a) whether attention of Government 
has been drawn to the news-item published 
in "The Indian Express” dated 26 March,
1989 under the caption "Centre undecided 
on wheat procurement";

(b) whether Government agencies are 
not expected to be able to procure wheat in 
sufficient quantity on account of low procure
ment price of wheat fixed by Government, if 
so, the steps contemplated in this direction;

(c) whether Government propose to 
provide additional financial benefits to the 
farmers in orderto boost procurement activi
ties; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI D .L  BAITHA): (a) Yes, Sir.

(b) Wheat is procured by the Food 
Corporation of India and the State Govern
ments and their agencies at the Govern
ment’s support price against voluntary offers 
by the farmers. All the wheat offered by the 
farmers and conforming to the prescribed 
standards will be bought by the procuring 
agencies.

(c) No, Sir.

(d) Does not arise.

Houses Under Self Financing Scheme, 
Category-Ill

7110. DR. CHANDRA SHEKHAR  
TRIPATHI: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) whether the Delhi Development 
Authority has allowed the registrants of Self 
Financing Scheme category II to opt for 
category III also;

(b) whether the terms and conditions of 
registration for these two categories were 
different at the time of registration;

(c) if so, how this difference has now 
been resolved and the reasons for providing 
this facility;

(d) whether houses have since been 
allotted to the persons who had initially reg
istered themselves in category-ill;

(e) if not, whether the allotment of 
houses to them would not be delayed due to 
much larger number of registrants in this 
category now; and

(f) if so, the measures Government 
propose to adopt to allot houses to the per
sons registered in category III at an early 
date?

THE MINIS I bR OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) The only difference is that fixed 
deposit amount for Category II is Rs. 10,000/ 
-, and for Category III, it is Rs. 15,000/-.

(c) The registrants who have been 
allowed conversion for Category III have 
been asked to pay the difference of the fixed 
deposit amount alongwith interest. The reg
istrants had requested for conversion to
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Category III as their family size have in
creased and their incomes have also in
creased.

(d) Persons with sufficiently High 
scheme seniority in Category III and who 
have opted for Colonies where sufficient 
flats available have been allotted the fiats. 
Others have not been allotted the same.

(e) No, Sir, because new registrants for 
Category III, after conversion of their regis
tration from Category II will beplaced at the 
bottom of existing registrants, for Category
III.

(f) Does not arise.

[English]

Non-payment of Gratuity

7111. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of LABOUR be 
pleased to state:

(a) the number of retired employees of 
the sugar industry in Uttar Pradesh who 
have not been paid gratuity amount during 
the last three years; and

(b) the steps being taken by Govern
ment for early payment thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY-OF PARLIA
MENTARY AFFAIRS (SHRI RADHAK- 
ISH AN MALVIYA): (a) and (b). The enforce
ment of the provisions of the Payment of 
Gratuity Act in the sugar industry in Uttar 
Pradesh is the responsibility of the State 
Government of Uttar Pradesh. The required

information is, therefore, being collected from 
the State Government and will be laid on the 
Table of the Sabha in due course.

Modernisation of Minto Road Press, 
New Delhi

7112. SHRI BRAJAMOHAN MO
HANTY: Will the Minister of URBAN DE
VELOPMENT be pleased to state:

(a) whether Government of India Press 
at Minto Road was bifurcated, into two sepa
rate independent units, prior to modernisa
tion;

(b) whether Government of India Press 
(Photo-Litho Unit) is being modernised at an 
estimated cost of Rs. 11.12 crores;

(c) if so, the number of posts in each 
category created for this new project;

(d) the number of posts in each cate
gory filled through direct recruitment; and

(e) the number of posts in each cate
gory filled by internal candidates from Letter 
Press Unit till-date through re-employment, 
transfer and promotion?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) Yes, Sir.

(c) As per details in statement-l below.

(d) As per details in statement-ll below.

(e) Nil.

STATEMENT-1

SL No. Name o f post created No. o f Posts

1. Electronics Engineer

2. Assistant Electronics Engineer

3. Machineman (Offset)

1

1

12
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SI. No. Name o f post created No. o f Posts

4. Machine Assistant (Offset) 24

5. Key Board Operator 2 0 0

6 . Machine Operator (Photocomposing) 4

7. Dark Room Assistant 3

8 . Senior Artist Layout 9

9. Junior Artist Retoucher 8

1 0 . Artist Retoucher 6

1 1 . Assistant Artist Retoucher 6

1 2 . Plate Maker 1 2

Total: 286

STATEMENT-II

SI. No. Name o f post No. o f post filled

1 . Key Board Operator (Offset) 57

2 . Dark Room Assistant 2

3. Machineman (Offset) 3

Modernisation of Government Text 
Books Press, Bhubaneshwar

7113. SHRI BRAJAMOHAN MO
HANTY: Will the Minister of’URBAN DE
VELOPMENT be pleased to state:

(a) whether any proposal for moderni
sation of Government Text Book Press, 
Bhubaneshwar is under consideration; and

(b) if so, the details thereof?

(SHRI DALBIR SINGH): (a) No, Sir.

(b) Does not arise.

[ Translation]

Introduction of C.G.H.S. in Cooperation 
with State Government

7114. SHRI CHANDRA KISHORE 
PATHAK: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

THE MINISTER OF STATE IN THE (a) whether there is any proposal to
MINISTRY OF URBAN DEVELOPMENT introduce C.G.H.S. with the cooperation of
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State Governments at various places in the 
States with a view to provide health facility to 
all by the end of this century;

(b) if so, the time by which it is likely to 
be introduced;

(c) if not, the reasons therefor; and

(d) if this scheme has already been 
introduced, the names of districts in Bihar 
where this scheme is going on?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) No, Sir.

(b) Does not arise in view of answer to
(a) above.

(c) and (d). C.G.H.S. is meantforCentral 
Government employees only. In Bihar, 
C.G.H.S. is functioning in Patna.

[English]

Protection to W ildlife in Bhitarkanika 
Sanctuary Orissa

7115. DR. G. VUAYARAMA RAO: Will 
the Ministerof ENVIRONMENT AND FOR
ESTS be pleased to state:

(a) whether crocodiles and other wild
life continue to be under human threat even 
in the wild life sanctuaries set up by Govern
ment such as Bhitarkanika Sanctuary in 
Orissa; and

(b) if so, the steps taken/proposed to 
protect the wild life in these sanctuaries?

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): (a) 
Human threat to crocodiles and other wildlife 
in sanctuaries like Bhitarkanika has been 
reduced with the posting of more protection

staff and other relevant protection meas
ures.

(b) The steps taken to protect wildlife at 
Bhitarkanika sanctuary are:-

i) Upgradation of the Bhitarkanika 
wildlife sanctuary as a national 
park to afford greater legal pro
tection;

ii) Prohibition of mechanised fish
ing within 1 0  Kms. off the coast.

iii) Deploymentof additional protec
tion staff alongwith a mobile 
patrolling unit with wireless facil
ity; and

iv) Seeking the help of voluntary 
organisations to protea wildlife 
in the area.

[Translation]

Supply of Essential Commodities to 
U.P.

7116. SHRI HARISH RAWAT: Willthe 
Ministerof FOOD AND CIVIL SUPPLIES be 
pleased to state:

(a) the demand, allotment and off-take 
of wheat, rice, kerosene oil and sugar by 
Uttar Pradesh for the months of February 
and March, 1989;

(b) whether State Government had 
demanded more wheat than the quota fixed 
in view of the shortage of wheat in the State 
during these months; and

(c) if so, whetherthe quantity demanded 
by the State has been made available and if 
not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MIN ISTRY OF FOOD AND CIVIL SUPPLIES
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(SHRI D.L. BAITHA): (a) A statement indi
cating the required information is given be
low.

(b) and (c). Yes, Sir. In view of the 
requests from State Government, the alloca

tion of wheat to Uttar Pradesh which was
55.000 tonnes for January, 1989 was in
creased to 57,750 tonnes per month for 
February and March, 1989 and further to
60.000 tonnes for April, 1989 under PDS.
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[English]

Working Mandays in Cashew Industry

7118 . S H R I VAKKO M  P U 
RUSHOTHAMAN: Will the Minister of
LABOUR be pleased to state:

(a) the total number of mandays on 
which work was performed in the cashew 
industry in Kerala during 1987-88 and 1988- 
89; and

(b) the steps taken by Government to 
increase the number of working days of the 
labourers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARLIA
MENTARY AFFAIRS (SHRI RADHAK- 
ISHAN MALVIYA): (a) and (b). The required 
information is being collected from the Gov
ernment of Kerala and will be placed on the 
Table of the House in due course.

Housing Projects with HUDCO Assis
tance in Kerala

7119.  SH R I  VAKKOM P U 
RUSHOTHAMAN: Will the Minister of
URBAN DEVELOPMENT be pleased to 
state:

(a) the housing projects presently under 
implementation in Kerala with the assis
tance from the HUDCO;

(b) the extent of financial assistance 
being given by HUDCO for each project; and

(c) the number of houses being con
structed under each scheme?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT  
(SHRI DALBIR SINGH): (a) to (c). HUDCO  
has so far sanctioned 320 schemes in the 
Kerala State. The agency-wise details of the 
sanctioned scheme, project costs and loans 
sanctioned by HUDCO and numberof dwell
ing units to be constructed etc. are given in 
the statement below.
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Migratory Marine Turtles

7120. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state:

(a) the sea beaches in the country 
which the migratory marine tdrtfes particu
larly Oliver Riddley Pacific Ocean turtles 
prefer as their nesting grounds;

(b) whether a large number of sea 
turtles come to lay eggs and for nesting to 
these sea beaches;

(c) the steps taken to develop these 
sea beaches and also give due protection to 
the migratory turtles; and

(d) the details of research work under
taken on the natural habitat of these sea 
turtles?

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): (a) 
Marine turtles, particularly the Olive Ridley 
turtle is known to nest on beaches in the 
Sunderbans in West Bengal and Gahirmatha 
in Orissa. It is also reported to be nesting on 
certain beaches in Kerala, Tamil Nadu La
kshadweep and Andaman and Nicobar Is
lands.

(b) Reports have been received of 
mass nesting and laying of eggs by these 
turtles in Sunderbans and Gahirmatha.

(c) The important steps taken to de
velop sea beaches and to give protection to 
the migratory turtles are:-

i) The major nesting sites in West 
Bengal and Orissa have been 
constituted as national parks.

ii) AH the migratory marine turtles 
are included in Scheduled-I of 
the Wild Life (Protection) Act,

1972 which gives them full legal 
protection against hunting and 
poaching.

(d) No ftte^or research work has been 
under under taken on the natural habitat of 
sea turtles as yet.

Export o f Jute to Japan

7121. SHRIMATI BASAVARAJES
WARI: Will the Minister of TEXTILES be 
pleased to state:

(a) whether Union Government have 
taken a decision to send a study team to 
Japan to find out the ways and means of 
increasing India’s share in the Japanese 
market for jute goods;

(b) if so, the details thereof; and

(c) the measures being considered to 
capture jute manufacturing market in Ja
pan?

THE MINISTER OF STATE IN THE 
MINISTRY OF TEXTILES (SHRI RAFIQUE 
ALAM): (a) to (c). With a view to identifying 
marketing possibilities and end users of 
diversified jute products Government has 
decided to implement an integrated market
ing programme in Japan by Jute Manufac
tures Development Council in collaboration 
with Trade Development Authority.

Non-Availability of Medicines in CGHS 
Dispensaries in Bangalore City

7122. SHRI V.S. KRISHNA IYER: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased lo state:

(a) whether all the medicines are not 
available in the CGHS dispensaries at Ban
galore dry and the patients are asked to 
purchase the same from the market;
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(b) if so, whetherGovernment are aware 
of the cumbersome procedure to be followed 
for getting reimbursement of medical bills;

(c) whether Government propose to 
open a Central Drug store at Bangalore for
the exclusive use of the CGHS patients; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). No, Sir. Those medicines which 
are not available in the dispensary are in
dented from the local chemist and supplied 
to CGHS beneficiaries.

(c) and (d). A Central Medical Store for 
supplying medicines included in the CGHS 
formulary is already functioning under CGHS, 
Bangalore.

Land Ratos of Delhi Development 
Authority

7123. SHRI C. JANGA REDDY: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the rates of Delhi Development 
Authority for land for the co-operative socie
ties and institutional areas in 1978,1988 and 
at present; and

(b) the impact of the increase in the 
rates of land on the house building activity by 
middle classes?

THE MINISTER OF STATE IN THE  
MINISTRY OF URBAN DEVELOPMENT  
(SHRI DALBIR SINGH): (a) 1. Cooperative 
Societies:

SI. No. Area Rates p e r Rates p e r Current rates
Sq.mtr. in Sq.mtr. in p e r Sq.mtr.

1. South and Central area @  Rs. 45/- (5) Rs. 450/- New rates effective
w.e.f. 1.4.88 have not 
been fixed.

2. West and North Delhi — do—  <5> Rs. 425/-
except Rohini

3. Eaet Delhi and Rohini — do—  @  Rs. 400/-

2. Institutional areas: The information is being collected and will be laid on the table of the 
Sabha.

(b) There is no adverse impact on the 
house building activity due to increase in the 
rates of land. Ttntise rates are still much more 
lower than the open market price.

[ Translation]

Pollution in Bihar and U.P.

WiM the Minister of ENVIRONMENT AND 
FORESTS be phased to state:

(a) whether a number of factories in 
Uttar Pradesh and Bihar were served orders 
to close down on the change of spreading 
pollution were allowed to restart their opera
tions after a few days; and

7124. SHRI KAMLA PRASAD RAWAT: (b) if so, the reason for closing down
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and then restarting the factories?

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): (a) 
and (b). The Central Government issued 
seventeen notices for closure to industries in 
Bihar and Uttar Pradesh under the Environ
ment (Protection) Act during 1988-89. Of 
these, thirteen have been given directions to 
put up effluent treatment plants within a time
frame and directions for closure have been 
issued to four units, all of them located in 
Uttar Pradesh. No orders were issued to any 
these four units to restart.

[English]

Factory Inspectors In Orissa

7125. SHRIMATI JAYANTI PATNAIK. 
Will the Minister of LABOUR be pleased to 
state:

(a) whether Government of Orissa has 
submitted a detailed scheme to Union Gov
ernment for financial assistance for appoint
ment of Factory Inspectors in the State to 
tackle the hazards faced by workers in chemi
cal and hazardous industries; and

(b) if so, the steps taken to approve the 
proposal and sanction funds for the pur
pose?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MfNISTER IN THE MINISTRY OF PARLIA
MENTARY AFFAIRS (SHRI RADHAK- 
ISHAN MALVIYA): (a) and (b). The Facto
ries Act, 1948 is enforced by the State 
Governments and the Union Territories 
Administrations through their Factories In
spectorates. The Act empowers them to levy 
fees for registration and licensing of facto
ries for the purpose. In addition, the Govern
ment of India have been extending assis
tance to various State Governments and

Union Territories including Orissa for train
ing of Inspectors and upgrading their indus
trial hygiene laboratories. The Government 
of Orissa had, in addition, asked for assis
tance to strengthen the set-up of its factors 
inspectorate. It has not been found feasible 
to assist State Governments in this regard.

Criteria for Allotment of Self-FI nanclng 
Flats

7126. SHRI KAMLA PRASAD SINGH: 
Willthe Ministerof URDAN DEVELOPMENT 
be pleased to state:

(a) whether the allotment of Self-financ
ing Scheme flats is made by seniority or by 
draw of lots and whether any choice is given 
in the selection of locality;

(b) the cost of a MIG under HUDCO, 
and category II and category IH flats of SFS 
V and VI as on date and how do these differ 
from the cost of the flats during the last five 
years with the reasons for the escalation in 
prices;

(c) the details of plinth and built-up area 
of the above flats;

(d) how many registrants under the 
New Pattern HUDCO Scheme, 1979 have 
opted for conversion category and scheme- 
wide; and

(e) the details of crash programme 
drawn up, if any, to expedite the allotment of 
MIG flats under the HUDCO Scheme 1979 
and the time by which the flats are likely to be 
allotted?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (e). The 
information is being eoMected and will be laid 
on the Table of the Sabha.
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W a te r P ip e lin e  in  S F S  F la ts  In  G u la b i 
B ag h

7127. SHRI SANAT KUMAR MANDAL: 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether it is a fact that the water 
supply in the Ground floorflats in the Scheme 
SFS-Category III Gulabi Bagh Delhi is lim
ited to only two hours daily both in the morn
ing and evening; and is even lesser than in 
the Duplex flats in the same colony;

(b) if so, the reasons therefor; and

(e) the steps the DDA propose to take 
to set matters right?

THE MINISTER OF STATE IN THE 
MINISTER OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) and (b). Water 
supply in the SFS Category III ground floor 
flats and Duplex flats in the Gulabi Bagh is 
the same. It is for two hours each in he 
morning and evening and is according to the 
availability of water from Municipal source. 
However Duplex flats toilets have been 
provided with overhead tanks placed at the 
terrace.

(c) No steps are envisaged as the 
system is as planned.

Printing Work to Private Parties

7128. SHRI SANAT KUMAR MANDAL: 
Willthe Ministerof URBAN DEVELOPMENT 
be pleased to state:

(a) the total expenditure incurred by the 
Printing Wing of the Department of Station
ery and Printing under her Ministry on getting 
printing work executed through the private 
parties during 1987-88 and 1988-89;

(b) the criteria followed for allocation of 
printing work to the private parties and the

rates thereof; and

(c) the steps proposed to be taken to 
modernise and augment the capacity of the 
existing Government presses, particularly 
those in Calcutta?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a):

1S87-88 1988-89

Rs. 50.64 lakhs Rs. 40.73 lakhs

(b) Only when because of certain con
straints like inadequate capacity or time, 
non-availability of particular type of special
ised equipment etc., the job cannot be under
taken by the Government of India Presses 
themselves, printing through private parties 
is resorted to. In certain cases even no 
objection certificate is issued to the Depart
ments concerned to get the job accomplished 
themselves. With regard to rates, the work is 
awarded by catling tenders, to the lowest 
tenderer subject to the fulfilment of the pre
scribed conditions and with due regard to the 
capacity of the private parties to undertake 
the job. In certain cases, negotiations are 
also held with a view to bringing down the 
rates further.

(c) Under Replacement/modernisation 
programme for the Government of India 
Presses, including those in Calcutta, while 
modern technology has been introduced in 
some of the presses, Government of India 
Press, Minto Road, New Delhi has been 
extensively modernised. With the moderni
sation already undertaken or underway, the 
productive capacity of the presses concerned 
has gone up and is likely to go up further.

Relief Supply of Medical Store to
Jaffna, Sri Lanka from Madras

7129. SHRIM. MAHALINGAM: Wfflthe
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Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether due to ethnic trouble during 
the last two years, relief supplies of medical 
stores were despatched to Jaffna, Srilanka 
from the Government Medical Stores Depot, 
Madras;

(b) if so, the cost involved in such

(b)

supply, year-wise; and

(c) whether this cost is inclusive or 
exclusive of the yearly turn-over of the Depot?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) Yes, Sir.

1987-88 1988-89

i) Direct Supply Rs.68,21,468/-

ii) Through Red Cross Rs. 4,51,493/-

Rs. Nil 

Rs. 34,65,694/-

Rs. 72,72,961/- Rs.34,65,694/-

(c) Sales turn over is inclusive of the 
cost of relief medicines supplied to Jaffna.

Downward Trend of Production In 
Government Medical Store Depot, 

Madras

7130. SHRI M. MAHALINGAM: WHIthe 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether the production in Govern
ment Medical Store Depot Factory, Madras 
is showing a downward trend for the last 
three years;

(b) rf so, the items of drugs manufac
tured during the above period and the value 
thereof; and

(c) the action taken to step up the 
production in the coming year?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) No, Sir. The value of production during

the last three yeate was -

1986-87 Rs. 93.46 lakhs

1987-88 Rs. 126.72 lakhs

1988-89 Rs. 14.00 lakhs

(b) and (c). Do not arise.

Construction of Government Accom
modation in Delhi

7131. SHRI HARIHAR SOREN: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the amount earmarked for construc
tion of quarters for Government employees 
in Delhi for 1989-90;

(b) whether a large number of Govern
ment employees are waiting to get Govern
ment accommodation in different catego
ries;

(c) if so, Ihe category-wise details thereof
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as on 31 March, 1989; and

(d) the projection made for the con
struction of quarter* for the staff during 1989- 
90, and the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SlNGH): (a) Rs. 3.97crores.

(b) Yes, Sir.

(c) Category-Wise details of Officers 
waiting as on 31.3.89, on the basis of limited 
applications received for the allotment year
1988-89 is as under:

Types I 5596

Types II 14773

Types III 9364

Types IV 2805

Types IV
(Special) 250

Type V 700 approximately

Type VI 741

Type VII 241

Type VHI 113

(d) As on 31 .3 .1989 , 574  qua rte rs  are 
wnder cons truc t b n , de ta ils  of w h ich  are g iven 
be low . T hese  a re  like ly to  be com p le ted  and 
handed  over du ring  1989-90.

T yp e  B 184

T ype  II 90

T ype  III 300

Total: 574

In addition, 588 units have been sanc
tbned for construction during 1989-90.

Increase Ih Incidence of Calculus of 
Kidney and Ureter

7132. SHRI SANAT KUMAR MANDAL: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether the incidence of cabulus of 
Kidney and Ureter is on the increase;

(b) if so, the incidence of diseases of 
Genito-urinary system and calculus of kid
ney and ureter according to the international 
classificatbn of diseases during the lastthree 
years in varbus States/Unbn Territories in 
the country;

(c) the names of the specialised hospi
tals in the country providing treatment for 
these diseases; and

(d) whether there is any proposal to 
augment these facilities during the Seventh 
Five Year Plan at least in the Central Gov
ernment hospitals/medical institutes?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) to (d). The informatbn is being collected 
and will be laid on the table of the Lok Sabha.

Expansion of Hindustan Latex Limited

7133. SHRI MULLAPPALLY RAMA- 
CHANDRAN: Will the Minister of HEALTH 
ANO FAMILY WELFARE be pleased to state:

(a) Whether Government propose to 
erpand the Hindustan Latex Limited, Kerala;

(b) if so, the details thereof; and

(c) the albcatbn made fo r  expansbn 
and m o d e rn is a tb n  o f th e  H industan  Latex
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Limited during 1988-89 and 1989-90?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). The HLL is at present engaged 
in the manufacture of condoms and its pro
duction capacity is 608 mln pcs per annum. 
There is no proposal to further expand this 
production capacity. However, the Company 
has the following diversification proposals 
under consideration

(a) whether most of the samples of 
foodgrains, fruits and vegetables tested in a 
survey revealed that pesticides were within 
tolerance limits, if so, the details of items and 
the number of samples tested for each, 
indicating the numberof samples found within 
permissible limits and the number of those 
found to be beyond permissible limits;

(b) the action taken on the samples 
found to be having pesticides beyond per
missible limits; and

(1) Production of Cu-T200 B ahd 
380A with a total capacity of 4 
mln pcs per annum.

(2) Production of Disposable Syr
inges and Needles with a capac
ity of 60 mln syringes and 100 
mln pcs needles per annum.

(3) Production of Latex Surgical 
gloves with a capacity of 50 mln 
pcs per annum.

(c) 1988-89 Rs. 1.00 lakh

1989-90 Rs. 155.00 lakhs.

Tests for Pesticides Used In 
Foodgrains Fruits and Vegetables

7134. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to refer to 
the reply given on 30 November, 1988 to 
Unstarred Question No. 2595 regarding use 
of pesticides during storage of grains fruits 
and vegetables and State:

(c) the pesticides for which these 
samples were tested and the reasons for not 
testing all the registered pesticides?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) to (c). In the survey conducted by Direc
torate General of Health Services under this 
Ministry during the year 1987, a total of 648 
informal samples of various commodities of 
food collected from the farmers and market 
were analysed mainly for D.D.T and B.H.C. 
The break-up of number of each commodity 
and number of sampies having pesticide 
residue beyond the prescribed limit is given 
in the statement below. States/U.Ts have 
been requested to analyse samples of food 
for presence of pesticide residues. As use of 
D.D.T. and B.H.C. is much mĉ re compared 
to other pesticides, the major thrust has 
been to estimate the residues of these two 
pesticides and their isomers and metab
olites. The survey is being continued com
prising of larger area in order to relate the 
use of pesticides with the levels of residues 
detected in the samples before an action is 
contemplated.

STATEMENT

St. No. Commodity (Name) 
analysed

No. of sam ple  
prescribed limited

No. of samples exceeding

1.

2

Vegetable

Fruits

231

181
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SI. No. Commodity (Name) 
analysed

No. o f sample 
prescribed limited

No. o f samples exceeding

3. Cereals 74 6*

4. Puses 103 2*

5. Vegetable oils 52 —

6. Dairy products 7 6

Total 648 16

* 33 samples of cereals and 31 samples of pulses also showed presence of DDT for which
no tolerance limit has been prescribed. However, the level was below the detectable level 
in most of rice and wheat flour samples.

News Item Captioned ‘Steps to Check 
Spread of AIDS in Tirupati’

7135. SHRI SODE RAMAIAH: Willthe 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether attention of Government 
has been drawn to the news-item in ‘The 
Hindu” dated 31 March, 1989 captioned 
'steps to check spread of AIDS in Tirupati’;

(b) whether Union Government have 
sent a team to enquire into the detection of 
AIDS cases in Tirupati;

(c) if so, the outcome thereof; and

(d) the action taken or proposed in the 
matter?

search and the State Government at Tirupati 
has screened 1877 persons from high risk 
groups and 7 persons have been found to be 
sero-positive.

(d) The measures taken to prevent 
spread of HIV infection include

— health education of high risk groups.

— screening of high risk groups and 
counselling of sero-positive individu
als.

— screening of blood-donors for HIV 
antibodies.

— screening of blood used for blood 
product preparation and blood prod
uct for HIV anti-bodies.

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) The Government has seen the news
item appeared in the 'Hindu' dated the 31st 
March, 1989.

(b) and (c). Till 31st March, 1989, the 
Surveillance Centre established in collabo
ration with Indian Council of Medical Re

— promotion of use of condom and 
contraceptives among high risk 
groups and seropositive individuals.

Financial Assistance to La la Ram 
Swarup T.B. Hospital

7136. SHRI RAJ KARAN SINGH: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:
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(a) the financial assistance given to the 
Lala Ram Swarup T.B. Hospital during 1988- 
89 and the amount provided lor 1989*90, 
both under the Plan as well as non-Plan 
expenditure;

(b) whether Union Government have 
any financial and administrative control over 
the functioning of this hospital;

(c) if not, the reasons therefor and steps 
being taken in this regard;

(d) whether T.B. Association of India 
also does not contribute even a single penny 
from its own funds towards the maintenance/ 
running cost of the hospital; and

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) The information is as under:-

(Rs. in lakhs)

Plan Non-Plan

1988-89 Nil 104.97

1989-90 50.00 50.00

(b) and (c). The Lala Ram Swarup T.B. 
Hospital is being run and managed by the 
Tuberculosis Association of India. The 
Government of India have no financial or 
administrative Control over the Hospital. The 
Hospital was established with the commit
ment that the Government of India would 
meet the capital as well as the recurring cost 
of the Hospital by paying suitable Grants- 
in-aid to Tuberculosis Association of India. 
However, a proposal is under consideration 
to take over the Hospital from Tuberculosis 
Association India.

received from the Tuberculosis Association 
of India, it does not contribute funds for the 
maintenance of Hospital as it is a charitable 
organisation and it has no funds for the 
purpose.

ITranslation]

Report of Tripathi Committee on 
Electropathy

7137. DR. PRABHATKUMAR MISHRA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Dr. S.P. Tripathi has been 
appointed as the new Chairman of the In
quiry Committee of Electropathy;

(b) when this committee proposes to 
tart functoning; and

(c) the time by which it is likely to submit 
its report?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) Yes, Sir, w.e.f. 10th April, 1989.

(b) 1 st May, 1989.

(c) 1st August, 1989.

C.G.H.S. Dispensaries in Madhya 
Pradesh

7138. SHRIMATI VIDYAVATI 
CHATURVEDI: Willthe Ministerof HEALTH 
AND FAMILY WELFARE be pleased to state:

(a) the names of the cities in Madhya 
Pradesh where C.G.H.S. dispensaries for 
the Central Government employees exist at 
present;

(d) and (e). As per the information (b) if not, the names of the places where
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Government propose to open these dispen
saries; and

(c) the time by which the dispensaries 
are likely to start functioning?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) C.G.H.S. is not functioning in any of the 
cities in Madhya Pradesh.

(b) and (c). The question of extension of 
C.G.H.S. facilities to those cities which fulfill 
the criteria for extension of scheme i.e. having 
a concentration of 7500 or mere Central 
Government employees will be considered 
during the Vlllth Five Year Plan subject to 
allocation of sufficient funds.

[English]

Lack of Facilities at Guru Teg Bahadur 
Hospital

7139. SHRIMATI GEETA MUKHER- 
JEE: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether attention of Government 
has been drawn to the lack of amenities and 
facilities at Guru Teg Bahadur Hospital, Delhi 
to handle any outbreak of Cholera/Gastro
enteritis and infective hospitals; and

(b) the steps being taken to make ECG 
facility available during night as well as at the 
said hospital?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) Facilities at Guru Teg Bahadur Hospital 
have been adequately augmented to handle 
any break-out of Cholera/Gastroenteritis, etc.

(b) Six posts of ECG Technicians have 
already been sanctioned by the Delhi Ad

ministration. Pending recruitment against 
these vacancies, adhoc arrangements have 
already been made for ECG facilities in the 
Emergency.

Pay and Allowances of Malaria Workers

7140. DR. KRUPASINDHU BHOI: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Government have received 
any suggestions/representations to raise they 
pay and other allowances of the employees 
working underthe National Malaria Eradica
tion Programme;

(b) if so, the details thereof; and

(c) the action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) to (c). National Malaria Eradication Pro
gramme is a Centrally sponsored category II 
Plan scheme on 50:50 cost sharing basis 
between the Centre and State Governments. 
The employees working under National 
Malaria Eradication Programme are em
ployed by State Governments/U.T. admini
strations and they are governed by the serv
ice rules of the concerned State/U.T. Ad
ministration.

Directive to U9e Disposable Syringes to 
Prevent AIDS

7141. SHRI MULLAPPALLY RAMA- 
CHANDRAN: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state:

(a) whether Government have issued 
directions to all concerned to use only dis
posable syringes to prevent spread of infec
tious diseases like AIDS;

(b) the steps taken to ensure supply of
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disposable syringes in sufficient numbers; 
and

(c) the other directions, if any, issued to 
ensure prevention of spread of AIDS in the 
country?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) Yes, all the State Health Authorities have 
been advised to ensure strict sterilisation 
practices in hospitals and clinics and to use 
pre-sterilised disposable syringes and 
needles as far as possible.

(b) Syringes are indigenously produced 
in several Government and Public Sector/ 
undertakings as per demands placed with 
them.

(c) Guidelines and administration in
structions have issued for safety of blood 
and bbod products.

Setting Up of Cobalt Therapy Unit In 
Kerala

7142. SHRI MULLAPPALLY RAMA- 
CHANDRAN: Will the Minister of HEALTH 
AND FAMiLY WELFARE be pleased to state:

(a) whether Government propose to set 
up a new Cobalt Therapy Unit in Kerala;

(b) if so, whether a report on the pro
posed site for setting up the Cobalt Unit ha? 
been called for/received; and

(c) if not, the reasons for delay in 
obtaining the report

THE MINISTER OF STATE IN THE 
MINISTRY Of: HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) No, Sir.

(b) and (c). Do not arise.

Appointment of Authorised Medical 
Attendants st Sonepat

7143. SHRI DHARAM PAL SINGH 
MALIK: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether Union Government pro
pose to appoint Authorised Medical Atten
dants for its empbyees based at Sonepat in 
Haryana; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). The informatbn is being col
lected and will be laid on the Table of the Lok 
Sabha.

Shortage of Nurses and Women Work
ers for Family Planning Workers

7144. SHRI PRAKASH V. PATIL: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether there is an acute shortage 
of nurses and female family planning work
ers in the villages in the country;

(b) if so, whether this is one of the 
reasons which are adversely affecting the 
success of the family planning programme;

(c) the ratio of nurses/female family 
welfare workers in the villages and to what 
extent it is defbient especially in Maharash
tra; and

(d) whether Unbn Government have 
any scheme of incentives to increase the 
number of nursea/female family planning 
workers and to bridge the gap, if so, the 
details thereof?
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THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) There is a marginal shortage of Auxiliary 
Nurse Midwives who work for family welfare 
programme. According to information fur
nished by States, out of 1,12,004 sub-centres 
established in the country, only 4041 sub
centres are without Auxiliary Nurse Mid
wives.

(b) No, Sir.

(c) An Auxiliary Nurse Midwife is to 
serve an area with 5000 population in plain 
areas and 3000 population in hilly, tribal and 
difficult areas. She functions from a Sub- 
Centre. As on 31st December, 1988 there 
were 9238 sub-centres functioning in Ma
harashtra out of which, only 176 sub-centres 
were without Auxiliary Nurse Midwives.

(d) The training and employment of 
Auxiliary Nurse Midwives is a 100 per cent 
centraHy sponsored scheme. Adequate 
number of candidates are available for the 
training programmes as employment is pro
vided after the training.

Maintenance of Back Lanes in R.K. 
Puram

7145. SHRI DAL CHANDER JAIN: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether there is a dispute going on 
between the CP.W.D. and the Delhi Munici
pal Corporation about maintenance of back 
lanes in R.K. Puram for the last several 
years;

(b) if so, the reasons thereof and the 
points of dispute; and

(c) the steps proposed tt> be taken to 
settle the matter expeditiously?

THE MINISTER OF STATE IN THE

MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): (a) to (c). Normally, 
the responsibility for sweeping and cleaning 
the backlanes in Government colonies rests 
with the local bodies, for whioh scavenging 
charges are being paid by the C.P.W.D. 
along with Municipal taxes. Action in this 
regard is taken by the local bodies after the 
backlanes and service lanes are formally 
handed over to them by the C.P.W.D. after 
removing deficiencies such as removal of 
encroachments made by the allottees, pav
ing the kuchha roads etc. Necessary action 
for handing over the backlanes in R.K. Pu
ram formally, after making good the deficien
cies, will be taken by the CPWD expedi
tiously, subject to availability of funds.

Presence of HIV Virus Amongst Indians

7146. DR. G. VUAYA RAMA RAO: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether HIV virus is at present 7.5 
in Indians as per survey conducted by the All 
India Institute of Medical Sciences, New 
Delhi and if so, the details thereof;

(b) whether R&D aimed at finding 
remedies in collaboration with the WHO and 
other countries affected with the virus has 
been considered; and

(c) the remedial and foHow-up action 
proposed to meet the situation?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) No.

(b) and (c). Do not arise.

Provision of Hospital Beds in Seventh 
Plan

7147. SHRI VAKKOM PURUSHOTHA
MAN: Will the Minister of HEALTH AND
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FAMILY WELFARE be pleasad to state:

(a) the objective set forth under the 
Seventh Five Year Plan for provision of 
hospital beds in proportion to the population;

(b) the extent to which the target has 
boon achieved upto 1988-89;

(c) whether the progress made so far is 
satisfactory; and

(d) If not, the steps being taken in this 
regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) The objective set under the Seventh Five 
Year Plan (1985-90) is to provide one Hos
pital bed for every 1000 population.

(b) Upto 1.1.1988, one hospital bed for 
1351 population is available in the country.

(c) No, Sir.

(d) Health is a State subject. It is the 
responsibility of the State Governments to 
provide more medical facilities to the popu
lation.

Import of Blood Based Products

7148. SHRI RAJ KUMAR RAI: Will the 
Minister of HEALTH AND FAMILY WEL

FARE be pleased to state:

(a) the name of blood based products 
being imported;

(b) the total import of each product during 
the last three years, year-wise;

(c) whether the suppliers do not provide 
certificates for screening of AIDS antibodies;

(d) if so, the names of such products 
alongwith names of the importers and the 
foreign suppliers; and

(e) the quantity of each blood based 
product imported during the last three years, 
year-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a), (b) and (e). The names of bbod products 
abngwith the quantity imported during the 
last three years are given in the Statement 
bebw.

(c) The blood products derived from 
human blood are required to be accompa
nied with the AIDS Free Certificate at the 
time of import. These are further subjected to 
test for freedom from HIV antibodies before 
release.

(d) Does not arise.
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Auto Transfusion of Blood In Neuro 
Surgery Patients In Bangalore

7149. SHRI V. S. KRISHNA IYER: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether National Institute of Mental 
Health and Neuro Sciences in Bangalore 
has introduced auto transfusion of blood in 
neuro surgery patients;

(b) if so, how many patients were oper
ated with auto transfusion of blood methods, 
at NIMHANS, Bangalore;

(c) whetherthe results are encouraging;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) No.

(b) to (d). Do not arise.

Incidence o f  AIDS

7150. SHRI N. DENNIS: Willthe Minis
ter of HEALTH AND FAMILY WELFARE be 
pleased to state:

(a) the details of incidence of AIDS in 
the country, State and Union Territory-wise 
during the last three years; and

(b) the number of men, women and 
children affected by AIDS?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) So far, 29 cases of AIDS have been 
reported by surveillance/reference centres.

(b) Request information is given in the 
statement below.
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Survey on Diseases Affecting Weaker 
Sections

7151. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Union Government have 
made any survey on the diseases which 
affect the weaker section of the popula
tion in the country;

(b) if so, the details thereof;

(c) the steps taken to provide proper 
treatment to the persons affected by such 
diseases; and

(d) whether any Central scheme is being 
formulated for the same and if so, the details 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) Yes Sir.

(b) The Indian Council of Medical Re
search under the Ministry of Health and 
Family Welfare conducted surveys relating 
to health problems of the under-privileged 
sections of the population through its Insti
tutes and the All India Institute of Medical 
Sciences, New Delhi. The survey was con
ducted on the health and nutritional status of 
Tribals in three districts of M.P., namely, 
Jhabua, Baster and Sarguja. The major tribal 
groups living in these district are the Bhils, 
Bhilalas and the Patalias in Jhabua, Gonds, 
Kanwars, Khonds and Oraons in Sarguja 
Maria and Muria, Gond Halbas, Bhattras, 
Dorlas in Bastar.

The findings of the survey are as fol
lows:

Among the communicable diseases, 
infections of the respiratory tract, skin and

gastrointestinal system were the most com
mon in alt the areas surveyed. The preva
lence of these conditions varied between the 
three distrits, being highest in Jhabua fol
lowed by Sarguja and Bastar in that order. 
Prevalence of malaria was also more in 
Jhabua as compared to the other two areas. 
Serological tests, however, reflected Ma
laria to be an endemic problem in Bastar. 
Moderate level of Leprosy was found in the 
areas (1 to 2 per 1000).

The pattern of non-communicable dis
eases exhibited a high prevalence of ocular 
problems like, refractory errors and cataract 
in the older age groups and strabismus, 
corneal opacities etc. in the younger age 
group. This was seen more in Bastar as 
compared to Jhabua and Sarguja. Condi
tions like general debility, myalgias, arthral
gia etc. also exhibited a similar pattern of 
prevalence in the three districts.

G-6-PD deficiency and sickle cell dis
eases were high in Bastar. They were also 
noted to be a problem in the other two areas 
surveyed. Dental carries as a problem was 
seen only in Jhabha.

Among the nutritional problems, severe 
anaemia was very high in Baster followed by 
Jhabua. It was minimal in Sarguja. Sarguja 
was , however, endemic for goitre .

Overt cases of PEM namely, Kwashior-. 
kor and marasmus and vitamin deficiency 
signs time, Bitat spots and Angular stomati
tis were conspicuous by their very low preva
lence, compared to general rural popula
tions.

(c) The Government of M.P. is providing 
health services to the population through the 
system of Primary Health Center and sub- 
centres. Besides offering curative services, 
there centres also provide preventive serv
ices. All the National Health Programme 
such as National Malaria Eradiration Pro
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gramme, Tuberculosis control programme, 
nutritional anaemia prophylaxis programme 
etc. are also implemented through this sys
tem.

The research team had provided the 
treatment to the affected persons also.

(d) Facilities for medicare in the tribal/ 
hilly areas is provided through the network of 
Primary Health Centres and Sub-Centres for 
these areas a sub centre is sanctioned for a 
population of 3000 and a Primary Health 
Centre for a population of 20,000.

National Diarrhoeal Diseases Control 
Programme

7152. DR. KRUPASINDHU BHOI: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the name of the States where the 
National Diarrhoeal Diseases Control Pro

Viear No. o f Distts. covered

gramme is being implemented;

(b) whether the programme is being 
implemented in Orissa and if so, since when; 
and

(c) the steps taken to intensify the pro
gramme in the tribal areas of Orissa?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) The Programme of Oral Rehydration 
Therapy for children below 5 years is being 
implemented in all States/UTs.

(b) The Programme has been started in 
Orissa since the latter half of 1986.

(c) The following steps have been taken 
to intensify the Programme in whole Orissa 
including tribal areas.

1. Districts covered & funds allocated 
(Year -wise)

Funds allocated (in lakh)

1986-87 4 7.37

1987-88 3 23.17

1988-89 11 19.33

The remaining two districts are being 
covered during 1989-90. Funds have been 
provided for training of staff, health educa
tion material for the community and supply of
O.R.S.

2 The State has been supplied with two 
vehicles for two Health & Family Welfare 
Training Centres for conducting training of 
staff at PHC/Sub-centres and one to the 
State level authorities.

3. 3 Trainers from the State were trained 
at National Institute of Cholera and Enteric 
Diseases, Calcutta for conducting training of 
trainers.

National Filarla Control Programme

7153. SHRI VAKKOM PURUSHOTHA
MAN: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:
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(a) whether a National Filaria Control 
Programme is being implemented in the 
country;

(b) if so, the activities being undertaken 
under the programme for control and eradi
cation of filariasis:

(c) the funds allocated during the last 
three years to different States and Union 
Territories under the programme; and

(d) the targets fixed under the pro
gramme for control of filaria and the achieve
ments made against the targets?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
Yes.

(b) The main activities of control of filari
asis being undertaken through an organised 
National Filaria Control Programme (NFCP) 
are as follows:-

i) Recurrent anti-larval measures

on weekly basis being under
taken by 204 control units in the 
country by using MLO, and O.P 
compound like Fenthion and 
Temephos.

ii) Anti-parasitic measures through 
the detection and treatment of 
micro-filaria carriers and dis
eases persons by DEC is being 
undertaken by 186 filaria clinics, 
by making domiciliary visits at 
night from house to house.

iii) 27 Survey Units are undertaking 
surveys in order to know whether 
the area is endemic for filariasis 
or not.

(c) A statement showing budget alloca
tion and expenditure for years 1985-86 to
1988-89 is given below:-

(d) The targets are fixed for opening 
new units in the endemic areas. The targets 
and achievements during the 7th Plan pe
riod are as follows:-

Targets Achievements

Year Control
Units

Survey
Units

Clinics Control
Units

Survey
Units

Clinics

1 2 3 4 5 6 7

1984-85 5 1 30 8* 1 9

1985-86 10 1 50 9 1 35

1986-87 10 1 50 1 1 10

1987-88 10 1 50 2 — 7

1988-89 10 1 50 4 1 19

1989-90 10 1 50 — — —

‘Achievement of backlog.
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Vaccines and Serum Tested for AIDS 
Antibodies

7154. SHRI RAJ KUMAR RAI: Willthe 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) the number of samples of vaccines, 
serum and other injections produced from 
blood and tested for AIDS antibodies during 
the last two years, year-wise;

(b) how many of these products were 
found to the AIDS positive; and

(c) the number of persons who died to 
AIDS in the country during the last two years, 
year-wjse and how many deaths out of them 
were found to be due to the use of Blood 
transfusion and Blood products?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). The Drug and Cosmetics Rules 
are being amended to include test for free
dom from HIV Antibodies for all blood Units 
at the time of bleeding.

As a matter of abundant Cajtion, the 
State Drugs Control Authorities have been 
directed in March, 1989 that all products 
derived from human blood, plasma and pla
centa manufactured till date should be de
stroyed.

(c) So far, 18 Indians have b e e n  de
tected to have AIDS; of these 17 are dead. 
Three of the deaths are due to blood trans
fusion (one in USA and one in India) and 
blood products infusion (one in USA).

Need to Screen Blood Donors for AIDS

7155. SHRI RAJ KUMAR RAI: Willthe 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether Government's attention

has been drawn to the news-item appearing 
in The Indian Express1* dated 31 January, 
1989 captioned HNeed to screen blood do
nors for AIDS’;

(b) if so, whether it is not mandatory to 
screen the blood donors for AIDS anti-bod
ies as hithertofor ;̂

(c) whether suph screening is being 
done in other countries; and

(d) if so, since when and the details 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) The Government has seen the news- 
item appearing in ther Indian Express on 31 - 
3-1989.

(b) Right from the inception, screening 
of professional blood donors has been a part 
of the sero-surveillance programme for HIV 
infection.

An action plan has been drawn up by 
Director General of Health Services to screen 
all bbod donors in the country for HIV anti
bodies. The screening has already been 
initiated in Bombay (January, 1989) Madras 
(February, 1989), Delhi (March, 1989). Cal
cutta is expected to start the programme 
shortly. The screening will be extended in a 
phased manner, until all bbod donatbns in 
the country are screened.

(c) and (d). Yes. Screening of all bbod 
donation for HIV antibodies is being done in 
UK, USA and West Germany. Such manda
tory screening was introduced in these coun
tries during 1985-87.

Opening of Medical Store for C.G.H.S.
Dispensaries

7156. SHRI V.S. KRISHNA IYER: Will 
the Minister of HEALTH AND FAMILY
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WELFARE bo pleased to state:

(a) whether all the medicines are not 
available in the C.G.H.S. dispensaries and 
the patients are asked to purchase the same 
from the market;

(b) whether the beneficiaries are find
ing it difficult to get reimbursement of the 
medical bills due to the cumbersome proce
dure; and

(c) if so, whether Government propose 
to start an exclusive Medical Stores to pro
vide drugs required by them?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). Most of the medicines included 
in the C.G.H.S. formulary are available in 
CGHS dispensaries. Any allopathic medi
cine prescribed by the Specialist as ‘essen
tial’ and not available in the dispensary is 
procured from M/s Super Bazar/authorised 
Local Chemist and supplied to the benefici
aries. In case of urgency, hand authority is 
also given to the beneficiary for procuring the 
medicine from 'Super Bazar/authorised Local 
Chemist, without any payment. In the event 
of non-availability of medicine in Super Bazar/ 
authorised Local Chemist, the beneficiary is 
also authorised to purchase it from open 
market and claim reimbursement from M/s 
Super Bazar/Local Chemist.

(c) A C.G.H.S. Medical Store for sup
plying medicines included in the C.G.H.S. 
formulary is already functioning under 
C.G.H.S., Delhi.

Ideal Diet to Fight Heart Ailments

7157. SHRI P.R. KUMARAMANGA- 
LAM: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether as per U.S. Scientists,

Indian diet is deal to fight heart ailments as 
reported in the “Deccan Herald” dated 23 
February, 1989 and if so, the basis for such 
a view; and

(b) whether Government propose to 
work out the details of the actual specifica
tions of such diets and publicise the same 
widely for the benefit of heart patients all 
over the country?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) Generally, Indian diets are low in fat and 
cholesterol and high in fibre. Such diet can 
be expected to mitigate cholestrol deposi
tion in blood vessels and prevent heart ail
ments.

(b) The benefits of a low fat/cholesterol 
diet on heart ailments have been discussed 
in several Seminars/Lecturers and also 
covered by the Press.

Vaccine for Japanese Encephalitis

7158. SHRI P.R. KUMARAMANGA- 
LAM: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether Central Research Institute, 
Kasauli is finally going to embark upon pro
duction of vaccine for Japanese encephali
tis;

(b) if so, whether the production is likely 
to be sufficient for the national needs;

(c) whether any exports are also 
planned; and

(d) whether the vaccine will be of the 
same high standard as the imported ones?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):



279 Written Answers APRIL 26, 1989 Written Answers 280

(a) and (b). The Central Research Institute, 
Kasauli, has with Japanese Collaboration, 
already started production of inactivated 
mouse-brain Japanese Encephalitis vaccine. 
During 1988, 7.295 lakh doses of Japanese 
Encephalitis Vaccine produced by the Insti
tute were released to a few States for super
vised administration to see its efficacy in the 
field condition and its impact in reducing the 
incidence of Japanese Encephalitis, which 
may take 2-3 years time. The present pro
duction capacity of the Institute is about 15 
lakh doses per year. The vaccine produced 
presently is not sufficient to meet the na
tional requirement.

(c) No, 9lKr*

(d) The result obtained from the pre
immunization and post-immunization Sera 
were found to be highly effective and also 
effective against Indian strain. However, CRI, 
Kasauli has undertaken Research and 
Development on producing JE vaccine us
ing Indian strain.

Sanitary Conditions in Sarojinl Nagar

7159. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of URBAN DE
VELOP -

MENT be pleased to state:

(a) whether Government have receivea 
representations from the Central Govern
ment Employees Residents ‘E’ Type Flats 
Welfare Association, New Delhi about the 
insanitary conditions in the service lanes of 
Type IV quarters in Sarojini Nagar;

(b) whether Government are aware that 
a large number of flats in,the area have 
developed wide cracks and have been de
clared dangerous and unsafe on account of 
damage to their foundation by bandcoots 
nuisance in the service lanes;

(c) if so, whether Government would

consider covering the storm water drains in 
the service lanes in and around Type IV flats, 
on a priority basis as has been done in the 
adjoining Lakshmibai Nagar area long ago 
to prevent further damage to Government 
property and loss of revenue; and

(d) if no, the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH), (a) Yes.

(b) 10 Flats in Type IV have been 
declared dangerous due to cracks in walls/ 
RCC slabs. These cracks have not been 
caused by bandicoots.

(c) and (d). There is a proposal with the 
NDMC to cover the storm water drains. The 
work will betaken up, after ail the necessary 
formalities are completed, subject to availa
bility of funds.

Nursing Homes/Maternity Homes In 
Delhi

7160. SHRI PIYUS TIRAKY: Willthe 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) the total number of Nursing Homes 
and Maternity Homes in Delhi;

(b) the minimum medical facilities, 
number of physicians, nurses pharmacists, 
beds etc. are required under the rules for the 
registration of a Nursing Home/Maternity 
Home;

(c) whether Government have set up 
any Board to have monthly or regular check 
of these Nursing Homes;

(d) if so, the composition of the Board 
and the job undertaken by the Board during 
the last six months;
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(e) if not, the reasons therefor; and

(f) what action is taken against the 
Nursing Homes that violate the Government 
rules and regulations?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(a) 125 private Nursing Homes and Mater
nity Homes are registered with Delhi Admini
stration under Delhi Nursing Home Registra
tion Act, 1953.

(b) The requirements for registration of 
a Nursing Home/Maternity Homes under 
Delhi Nursing Home Registration Act, 1953 
are given in the statement bebw.

(c) No, Sir.

(d) Does not arise in view of (c) above.

(e) The registration private Nursing 
Homes and Maternity Homes are under the 
direct supervision of Medical Superinten
dent, Nursing Homes. The inspection of these 
are made regularly.

(f) The registration of the Nursing Home 
can be cancelled under Section 7 of Delhi 
Nursing Home Registration Act, 1953.

STATEMENT

1. Requirements Nursing Home:—

(a) Location and Surroundings:- The 
Nursing Home shall be situated in a place 
having clean surroundings and shall not be 
adjacent to an open sewer, drain or public 
lavatory or to a factory omitting smoke or 
obnoxious odour.

(b) Building:— (i) The building used for 
the nursing home shall comply with the rele
vant municipal by laws in force from time to 
time.

(ii) The rooms in the nursing home 
shall be well ventilated and lighted 
and shall be kept in clean and 
hygienic conditions. Arrange
ments shall be made for Cooling 
the in summer and heating them 
in winter

(iii) The walls of the Labour room 
and operation theater upto a 
height of four feet from the floor, 
shall be such construction as to 
render it water proof. The floor* 
ing shall be such as not to permit 
retention or accumulation of dust. 
There shall be no chinks or ero- 
vices in the walls or floors.

(iv) Asopticconditions shall be main
tained in labour room and the 
operation room.

(v) Adequate arrangements shall be 
made for isolating spetic and 
infectious cases.

(c)(i) Space accommodation for the 
patient etc.:— The floor space in 
nursing home shall be 120 square 
feet for one bed and additional 
80 square feet for every addi
tional bed in the room.

(ii) A labour room/operation theater 
shall be provided with minimum 
floor space of 180 square feet.

(iii) A duty room shall be provided for 
the nursing staff on duty.

(iv) Adequate space for storage of 
medicines, food articles, equip
ments etc. shall be provided.

(d) Water Supply:— The water used in 
the nursing home shall be pure and of drink
able quality.
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Health, Clothing and Sanitary require
ments o f staff:—

(i) The staff employed shall be free 
from contagious disease and 
shall be provided with clean uni
forms suitable to the nature of 
their duties.

(ii) The workers shall be medically 
examined at the time of employ
ment and periodically so exam
ined thereafter. The worker shall 
be vaccinated against small pox 
and inoculated against enteric 
and cholera.

Equipment and Linon etc:— The nurs
ing home shall provided and maintain:—

(i) Adequate number of commodes, 
bed pans and slop sinks with 
flushing arrangements.

(ii) High pressure sterilizer and in
strument sterilizer.

(iii) Oxygen cylinder and necessary 
attachment for giving oxygen.

(iv) Apparatus for transfusions.

(v) Adequate equipments, instru
ments and apparatus.

(vi) Adequate quantity of bed sheets, 
mattereasses, pillows, blankets, 
draw sheets and other linens, 
and

(vii) An Almirah under lock and key 
for poisons.

Food.— If the nursing home provides 
diet to the patients it shall be prepared 
and served in hygienic conditions.

Nursing Staff:— One nurse shall be on

duty at all times for every ten beds of a 
fraction thereof in the nursing home. 
Provided that a part of nursing staff may 
be substituted with the prior approval of 
the supervising authority by other trained 
staff like midwife, pharmacist, dressers 
etc. according to the specific needs of 
the nursing home.

Persons Affected by Malnutrition

7161. SHRIMATI GEETA MUKHER- 
JEE: Will the Minister of HEALTH AND 
FAMILY^WELFARE be pleased to state:

(a) whether an ICMR sponsored Sur
vey was conducted in drought affected ar
eas in six States during 1987 and if so, the 
details of the results, State-wise indicating 
the estimated number of persons affected 
from malnutrition;

(b) whether diseases such as night 
blindness, diarrhoea and vomitting were 
found apart from other deficiencies and if so, 
the details thereof State-wise and disability- 
wise;

(c) whether after the survey the con
cerned States are being covered for Na
tional Programme for control of blindness 
and if so, State-wise details thereof;

(d) whether Government are aware that 
in Rajasthan despite very high percentage of 
persons affected by night blindness, only 
1200 cases in Barmer District were being 
treated against estimated 5 lakhs suffering 
from this ailment; and

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) to (e). The information is given in the 
Statement below.
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STATEMENT

(a) Yes, Sir. A survey was conducted in
1987 by the ICMR through its institutions viz. 
National Institute of Nutrition, Hyderabad, 
Regional Medical Research Centre for Tribal 
Health, Jabalpur and Derert Medicine Re
search Centre, Jodhpur. It was conducted in 
the States of Andhra Pradesh, Gujarat, 
Karnataka, Orissa, Tamil Nadu, Madhya 
Pradesh and Rajasthan. In the survey, the 
problem of Protein Energy Malnutrition was 
quantified by classifying the children accord
ing to their body weight status. A table indi
cating the present distribution of pre-school 
children according to Gomez classification is 
given in the Annexure-I below. The propor
tion of children having normal body weights 
forage was much less in the present surveys 
compared to predrought conditions. Except 
in the State of Andhra Pradesh, where there 
was a three-fold rise in percentage of severe 
grade malnutrition (4.2% to 15.0%), there 
has been no significant difference in the 
severe grade of malnutrition in the other 
areas. This could be a reflection of rehabili
tative and relief programmes in operation in

these States.

(b) The figures of nutritional deficiency 
signs in the sample of population surveyed 
are given in the Annexure-ll below. Among 
the children major problems encountered 
were Protein Energy Malnutrition (PEM), 
vitamin 'A’ deficiency and deficiency of B- 
Complex vitamins. Clinical anaemia was also 
prevalent. Anaemia was found in all age 
groups. A wide variation in the extent of 
prevalence of nutrition deficiency signs was 
found in the States surveyed. Prevalence of 
night blindness and Bilot’ spots in Rajasthan 
was reported to be very high as compared to 
other States. These signs were seen among 
adults also quite frequently in Rajasthan 
unlike in other States.

(c) No, Sir. The programme of Vitamin 
‘A’ Solution distribution amongst pre-school 
children as prophylayis against deficiency is 
being implemented through the States.

(d) and (e). No such statistical data is 
being maintained by theGovernmentof India.
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Treatment of Union Government Employ
ees In Lala Ram Swarup T.B. Hospital

7162. S H R I  R A J  K A R A N  S IN G H :  W i l l  

t h e  M in is t e r  o f  H E A L T H  A N D  F A M IL Y  

W E L F A R E  b e  p le a s e d  to  s ta te :

(a )  w h e th e r  L a la  R a m  S w a r u p  T B  

H o s p i t a l  is  a  r e c o g n is e d  in s t i tu t io n  f o r  th e  

t r e a t m e n t  o f  U n io n  G o v e r n m e n t  s e r v a n ts ;

(b )  w h e th e r  a  m a jo r i t y  o f  th e  G o v e r n 

m e n t  s e r v a n ts  a d m it te d  in  t h e  h o s p i ta l  a re  

C .G .H .S .  b e n e f ic ia r ie s ;  a n d

(c )  t h e  a p p r o x im a te  a m o u n t  o f  m o n e y  

p a id  b y  U n io n  G o v e r n m e n t  to  th e  L a la  R a m  

S w a r u p  T B  H o s p ita l  to w a r d s  t r e a tm e n t  

c h a r g e s  o f  th e  C G H S  b e n e f ic ia r ie s  e v e r y  

y e a r  a n d  t h e  a m o u n t  p a id  d u r in g  1 9 8 8 - 8 9 ?

T H E  M IN IS T E R  O F  S T A T E  IN  T H E  

M I N I S T R Y  O F  H E A L T H  A N D  F A M IL Y  

W E L F A R E  ( K U M A R I  S A R O J  K H A P A R D E ) :

(a )  Y e s ,  S ir .

( b )  Y e s ,  S ir .

(c )  D u r in g  th e  la s t th r e e  y e a r s ,  th e  

fo l lo w in g  a m o u n t  h a s  b e e n  p a id  to  L a la  R a m  

S w a r u p  T B  H o s p ita l  t o w a r d s  t r e a tm e n t  

c h a r g e s  o f  C G H S  b e n e f ic ia r ie s .

1 9 8 6 - 8 7 3 3 ,1 8 ,2 6 7 .0 0

1 9 8 7 - 8 8 3 6 ,5 9 ,7 8 3 .0 0

1 9 8 8 - 8 9 4 3 ,0 0 , 0 0 0 .0 0

L a p s e s  in  H o s p i t a l s

7 1 6 3 .  SHRI SODE RAMAIAH: W i l l t h e

M in is t e r  o f  H E A L T H  A N D  F A M IL Y  W E L 

F A R E  b e  p le a s e d  to  s ta te :

(a )  w h e th e r  U n io n  G o v e r n m e n t  a re  

a w a r e  a b o u t  th e  v a r io u s  la p s e s  in  h o s p i ta ls  

in  D e lh i ;

( b )  i f  s o ,  t h e  n u m b e r  o f  d e a t h s  which 
t o o k  p la c e  o n  t h i s  a c c o u n t  in  t h e  S a fd a r ju n g  

h o s p i ta l ;

( c )  w h e t h e r  a n y  e n q u i r ie s  h a v e  b e e n  

c o n d u c te d  a n d  if s o ,  t h e f in d in g s  t h e r e o f ;  a n d

(d )  t h e  s t e p s  b e in g  t a k e n  t o  e n s u r e  

b e t t e r  a d m in is t r a t io n  o f  h o s p i t a ls  in  t h e  

C a p i t a l?

T H E  M I N I S T E R  O F  S T A T E  IN  T H E  

M I N I S T R Y  O F  H E A L T H  A N D  F A M I L Y  

W E L F A R E  ( K U M A R I  S A R O J  K H A P A R D E ) :  

( a )  In  s o  f a r  a s  M in is t r y  o f  H e a l t h  is  c o n 

c e r n e d ,  n o  s p e c i f ic  c a s e  in d ic a t in g  a n y  m a jo r  

la p s e  a b o u t  a n y  u n to w a r d  in c id e n t  o c c u r r e d  

in  H o s p i t a ls  o f  D e lh i  h a s  b e e n  r e p o r te d .

(b )  a n d  (c ) .  N o  d e a th  h a s  o c c u r r e d  d u e  

to  la p s e  in  S a fd a r ja n g  H o s p i t a l  in  D e lh i .

(d )  S u b je c t  t o  t h e  a v a i la b i l i t y  o f  f u n d s  

e q u ip m e n t  a n d  a d d i t io n a l  s t a f f  is  b e in g  p r o 

v id e d .

Periodical Check-Up of Blood Banks

7 1 6 4 .  S H R I  J A G A N N A T H  P A T T N A I K :  

W i l l  t h e  M in is t e r  o f  H E A L T H  A N D  F A M IL Y  

W E L F A R E  b e  p le a s e d  to  s ta t e :

(a )  w h e th e r  th e r e  is  a n y  p r o c e d u r e  to  

c h e c k  p e r io d ic a l ly  t h e  w o r k in g  o f  t h e  p r iv a te  

b lo o d  b a n k s  to  e n s u r e  t h a t  th e y  a r e  e q u ip p e d  

w it h  t h e  n e c e s s a r y  e q u ip m e n t  a n d  s ta f f  a n d  

t h e  h u m a n  b lo o d  s u p p l ie d  b y  th e m  m e e ts  t h e  

m in im u m  s ta n d a r d s  if s o ,  t h e  d e t a i l s  th e r e o f ;

(b )  th e  n u m b e r  o f  c a s e s  in  w h ic h  t h e  

p r iv a te  b lo o d  b a n k s  in  t h e  C a p i t a l  w e r e  f o u n d  

to  b e  w o r k in g  in  a n  im p r o p e r  w a y  a n d  th e

a c t io n  ta k e n  in  th e  m a t te r ;

(c )  if n o t ,  w h e t h e r  G o v e r n m e n t  p r o p o s e  

to  c o n s id e r  t h e  d e s i r a b i l i t y  o f  h a v in g  a  m a 

c h in e r y  to  k e e p  a  c h e c k  o n  t h e  b lo o d  b a n k s ;  

a n d
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(d) if so, the steps taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE):
(a) Blood banks are regulated as per provi
sion of Drugs and Cosmetics Act by the 
State Drug Control Administration. As per 
this Act the blood banks are required to 
obtain a requisite licence and should have 
requisite physical facilities, laboratory set up 
and man-power, etc.

Indian Pharmacopoeia has laid down 
standards for blood. The Drug Control or
ganisation conducts periodic inspection of 
blood banks and takes action as per provi
sions of the Act.

(b) The information is being collected 
and will be laid on the table of the Sabha.

(c) and (d). Question does not arise in 
view of the reply to (a) above.

12.00 hrs.

(Interruptions)

[English]

SHRI SHANTARAM NAIK (Panaji): Sir, 
you were kind enough to admit my notice on 
the Kudal Commission Report... (Interrup
tions)

MR. SPEAKER: I have allowed Shri 
Shantaram Naik.

SHRI SHANTARAM NAIK: Sir, I would 
like to know as to when the discussion on the 
Kudal Commission Report will be held. You 
have admitted my notice.

[ Translation]

MR. SPEAKER: The Business Advi

sory Committee will do it. I have admitted 
your notice.

(Interruptions)

[English]

SHRI SHANTARAM NAIK: Have you 
placed it before the Business Advisory 
Committee?

MR. SPEAKER: I have given it to the 
Business Advisory Committee. It is up to the 
Business Advisory Committee now.

(interruptions)

SHRI SHANTARAM NAIK: The House 
should know as to how much amount they 
have received from the foreign countries. 
(Interruptions)

MR. SPEAKER: I am not barring it. 
What I could do, I have already done it.

(Interruptions) ,

MR. SPEAKER: Hon. Member, I have 
done what I could do. Now it is up to the 
Business Advisory Committee.

SHRI SHANTARAM NAIK: Sir, you
please pursue with the Business Advisory 
Committee.

MR. SPEAKER: No, I cannot.

(Interruptions)

PROF. SAIFUDDIN SOZ (Baramulla): 
Sir, I am raising a very important basic ques
tion. You have been maintaining the best 
tradition of this august House. I want your 
judgement on a very important issue. This is 
the Budget Session. In today’s List of Busi
ness, I see that the demands of most impor
tant Ministries like Human Resource Devel
opment, Defence, Home, Information and 
Broadcasting, Steel and Mines, Health,
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T e x t i le s  e tc .  a r e  g e t t in g  g u i l lo t in e d .  W e  k n o w  

w h a t  h a s  h a p p e n e d  t o  o u r  t im e .  B u t  t h is  is  

t h e  B u d g e t  S e s s io n  b a s ic a l ly .  W e  w e r e  h e r e  

to  d is c u s s  th e  B u d g e t . . .  ( Interruptions)

S H R I  A . C H A R L E S  ( T r iv a n d r u m ) :  S ir ,  

la s t  w e e k  th e y  w a s te d  s o  m u c h  t im e . . .  ( I n te r 

r u p t io n s )

[Translation]

M R . S P E A K E R :  W h y  a re  y o u  in te r r u p t 

in g ?

[English)

P R O F .  S A IF U D D IN  S O Z :  S ir ,  y o u  h a v e  

a l lo w e d  m e . I m u s t  c o m p le te .  W e  k n o w  w h a t  

h a p p e n e d  to  o u r  t im e .  B u t  th e s e  d e m a n d s  

h a v e  n o t  b e e n  d is c u s s e d .  W h a t  y o u  d o  a b o u t  

t h e  lo n g - te r m  m e a s u r e ,  I w a n t  y o u r  ju d g e 

m e n t .  B u t  f o r  th e  s h o r t - te r m  m e a s u r e ,  I h a v e  

tw o  s u g g e s t io n s .  O n e  is  th is .  If w e  d o  n o t  

d is c u s s  th e  d e m a n d s  o f  th e  M in is t r ie s  o f  

H o m e ,  D e fe n c e  e tc .  I d o  n o t  w o r r y  s o  m u c h  

a n d  if w e  d o  n o t  d is c u s s  th e  d e m a n d s  o f 

E x te r n a l  A f f a ir s  M in is t r y ,  I a m  n o t  v e r y  m u c h  

w o r r ie d  b e c a u s e  w e  a re  in  a g r e e m e n t  w ith  

t h e  fo r e ig n  p o l ic y  o f  th is  G o v e r n m e n t .  B u t  

t h e  d e m a n d s  o f  H u m a n  R e s o u r c e  D e v e lo p 

m e n t  M in is t r y  s h o u ld  b e  d is c u s s e d .  K in d ly  

p u t  a  h a lt  to  th e  d is c u s s io n  o n  th e  d e m a n d s  

o f  E x te r n a l  A f f a ir s  M in is t r y  a n d  ta k e  u p  th e  

d e m a n d s  o f  H u m a n  R e s o u r c e  D e v e lo p m e n t  

M in is t r y .  E v e n  i f  w e  h a v e  to  s i t  t i l l  n ig h t ,  w e  

m u s t  d is c u s s  t h e  d e m a n d s  o f  H u m a n  R e 

s o u r c e  D e v e lo p m e n t  M in is t r y .

S ir ,  m y  s e c o n d  s u g g e s t io n  is  th a t  if w e  

h a v e  n o  t im e  to  d is c u s s  th e s e  d e m a n d s  fo r  

g r a n t s ,  th e n  th e r e  s h o u ld  b e  B u d g e t  C o m 

m i t t e e s .  Y o u  m u s t  m a in ta in  v e r y  r ic h  t r a d i 

t io n s  o f  th is  H o u s e .  I w a n t  y o u r  ju d g e m e n t  o n  

t h is  is s u e .

[Translation]

s a y in g  in  U r d u  'K u f r a  t o o t a  k h u d a  k h u d a  

k a r k e . ’

It is  g o o d  t h a t  y o u  h a v e  r e a l is e d .  W e  a l l  

k n o w  t h a t  th is  s e s s io n  is  a  B u d g e t  s e s s io n  

I k n o w  w h a t  h a s  h a p p e n e d .  A s  I s a id  y e s t e r 

d a y ,  w e  c o u ld  f to t  t a k e  u p  th in g s  w h ic h  

s h o u ld  h a v e  b e e n  ta k e n .  I t  is  u p to  y o u  t o  

d e c id e  a b o u t  t h e  p r o p o s a l  p e n d in g .  H a d  th e  

p r o p o s a l  o f  th e  B u d g e t  C o m m i t t e e s  w e  w o u ld  

h a v e  a c h ie v e d  m u c h  b e e n  a c c e p te d ,  I a m  

r e a d y  b u t  I c a n n o t  d o  it o n  m y  o w n .

P R O F .  S A I F U D D I N  S O Z :  D is c u s s io n  

o n  th e  d e m a n d s  o f  E x te r n a l  A f f a i r s  M in is t r y  

is  n o t  n e c e s s a r y .  B u t  t h e  d e m a n d s  o f  t h e  

M in is t r y  o f  H u m a n  R e s o u r c e s  D e v e lo p m e n t  

s h o u ld  b e  d is c u s s e d .

[English]

b e c a u s e  e d u c a t io n  is  b a s ic  t o  a l l  d e v e l 

o p m e n t .

[ Translation]

M R . S P E A K E R :  D o n ’t  s p e a k  s o  fo u d ly .

P R O F .  S A I F U D D I N  S O Z :  I w o u ld  s p e a k  

s o f t ly .

M R . S P E A K E R :  I a m  r e a d y  to  a c c e p t  

w h a t  th e  H o u s e  d e c id e s .

(Interruptions)

[English]

P R O F .  M A D H U  D A N D A V A T E  ( R a -  

ja p u r ) :  M r .  S p e a k e r ,  S ir .  In  s u p p o r t  o f  P r o f .  

S o z ,  I w o u ld  s a y  t h a t  m y  p r o p o s a l  b e fo r e  t h e  

R u le s  C o m m it t e e  is  p e n d in g .  I k n o w  t h a t  y o u  

a re  a ls o  in  f a v o u r .  B u t  w h e n  w i l l  t h a t  p r o 

p o s a l  r e g a r d in g  s e t t in g  u p  o f  a  P e r m a n e n t  

F in a n c e  C o m m it t e e  to  s c r u t in is e  t h e  B u d g 

e t a r y  D e m a n d s  b e  a d o p te d ?

MR. SPEAKER: Soz Sahib there is a PROF. SAIFUDDIN SOZ: That is a
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long-term thing. (Interruptions)

MR. SPEAKER: I have been under the 
impression that that was my proposal.

PROF. SAIFUDDIN SOZ: You have 
been thinking of it for a long time.

MR. SPEAKER: It is up to you. I am 
ready. I have been under the impression that 
that was my proposal.

PROF. MADHU DANDAVATE: I have 
put forward my views before the Committee. 
Please adopt it as early as possible. (Inter
ruptions)

(Interruptions)

PROF. SAIFUDDIN SOZ: There is no 
need to discuss the External Affairs Ministry 
Demands. We should take up Human Re
source Development Ministry’s Demands.

MR. SPEAKER: You talk it over...

(Interruptions)

PROF. SAIFUDDIN SOZ: There should 
be no discussion on External Affairs. Educa
tion is basic to all development. (Interrup
tions)

[ Translation]

MR. SPEAKER: Do not make a noise. 

[English]

Do not do it. One by one.

(Interruptions)

DR. SUDHIR ROY (Burdwan): There is 
a pen down strike in UGC and the Chairman 
is abroad... (Interruptions)

MR. SPEAKER; Mr. Charles, why are

you speaking without my permission?

(Interruptions)

DR. SUDHIR ROY: Workers in UGC 
are observing pen down strike.

MR. SPEAKER: Does not matter. I 
cannot do anything. I am not concerned 
about it.

(Interruptions)

DR. V. VENKATESH (Kolar): There is 
one thing which t would like to bring to your 
notice...

MR. SPEAKER: What is the problem?

DR. V. VENKATESH: There is no drink
ing water supply in the Kolar Gold Mines for 
the last six months.

MR. SPEAKER: It is up to the State 
Government. I do not know. You give me 
something in writing. Not like this.

DR. V. VENKATESH: It is about drink
ing water, Sir. Please direct the Govern
ment.

MR. SPEAKER: I have got so may 
villages without drinking water supply.

DR. V. VENKATESH: It is a Central 
subject. I am talking of Kolar Gold Mines.

MR. SPEAKER: It is all right. Take your 
seat now.

‘ DR. V. VENKATESH: It is a very seri
ous matter, Sir. Kindly direct the Govern
ment. (Interruptions)

SHRI SURESH KURUP (Kottayam): 
The Inquiry Report about the derailment of 
Island Express in Kerala last year has al
ready come out in the newspaper. And the
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R a i lw a y  M in is t e r  h a s  m a d e  s o m e  c o m m e n ts  

o n  i t  a ls o .  B u t  th e y "  h a v e  n o t  p la c e d  th e  

R e p o r t  o n  t h e  T a b le  o f  t h e  H o u s e .  (Interrup
tions)

M R . S P E A K E R :  Y e s ,  M r .  C h o w d h a r y .

(Interruptbns)

P R O F .  S A IF U D D IN  S O Z :  O n e  w o r d  

m o r e .

M R . S P E A K E R :  N o , I h a v e  a l lo w e d  M r . 

C h o w d h a r y .

S H R I  S A I F U D D I N  C H O W D H A R Y  

( K a tw a ) :  A s  P r o fe s s o r  S o z  h a s  s a id ,  t o d a y  

G u i l lo t in e  w il l  b e  a p p l ie d .  A n d  w e  m a y  n o t  

d is c u s s  th e  D e m a n d s  fo r  G r a n ts .  B u t  w e  c a n  

t a k e  u p  th e  d is c u s s io n  o n  th e  f u n c t io n in g  o f  

t h e  M in is t r ie s  n e x t  d a y .  T h e  H o m e  M in is t r y ’s  

f u n c t io n in g  a n d  t h e  F in a n c e  M in is t r y ’ s  f u n c 

t io n in g — lik e  th a t  w e  c a n  ta k e  u p .

M R .  S P E A K E R :  W e  c a n n o t .  N o th in g  

d o in g .  I g o  a c c o r d in g  t o  th e  ru le s .

(Interruptbns)

M R . S P E A K E R :  D o  n o t  a r g u e  w ith  m e .

(Interruptions)

M R . S P E A K E R :  N o w  ta k e  y o u r  s e a ts .

I c a n n o t  d i r e c t  t h e  G o v e r n m e n t .

(Interruptbns)

[ Translation]

M R . S P E A K E R :  Y e s ,  B a ir a g i j i .

S H R I  B A L K A V I  B A IR  A G  I ( M a n d s a u r ) :  

M r .  S p e a k e r ,  S ir ,  w e  h a v e  b e e n  d r a w in g  

\ |out  a t t e n t io n  \ o w a i d s \ h \ s  m a W w  a V cK \$

time. I would like to urge again that UPSC 
s in c e  long has been ig n o r in g  th e  is s u e  o f  

adopting the Indian languages as alternative

t o  E n g l is h  la n g u a g e .  T h e r e  a r e  p u b l ic  a g i t a 

t io n s  in  t h e  v a r io u s  p a r t s  o f  t h e  c o u n t r y  b u t  

In d ia n  la n g u a g e s  a r e  s t i l l  b e in g  ig n o r e d .

A N  H O N .  M E M B E R :  H e  is  r ig h t .

S H R I  B A L K A V I  B A I R A G I :  I w o u ld  u r g e  

u p o n  y o u  t o  p u r s u e  t h e  m a t te r  w i t h  th e  

G o v e r n m e n t .  Y o u  s h o u ld  in te r v e n e  in  t h e  

m a t te r  s o  t h a t  a l l  t h e  In d ia n  la n g u a g e s  m ig h t  

g e t  t h e i r  d u e  p la c e .  W e  s e e k  y o u r  d i r e c t io n  in  

t h is  r e g a r d .

M R .  S P E A K E R :  I h a v e  a l r e a d y  to ld  

y o u .  T h e  G o v e r n m e n t  h a s  g iv e n  a n  a s s u r 

a n c e  in  t h is  r e g a r d .  I d o n t  k n o w  a s  t o  w h y  it 

is  b e in g  d e la y e d .

(Interruptions)

M R . S P E A K E R :  Y o u  s h o u ld  l is te n

p r o p e r ly .  I w o u ld  l ik e  t h a t .........

(Interruptions)

[English]

M R . S P E A K E R :  M r . C h a r le s ,  w h y

c a n n o t  y o u  s i t  p r o p e r ly ?  W i th o u t  m y  p e r m is 

s io n  y o u  a lw a y s  s h o u t .  N o .  T a k e  m y  p e r m is 

s io n  f i r s t .  I w a n t  t h e  G o v e r n m e n t  to  t a k e  t h is  

s te p  a n d  le t  th is  H o u s e  k n o w  b e c a u s e  w e  

h a v e  b e e n  c o n c e r n e d  a b o u t  t h is .  L a s t  y e a r  

a ls o ,  th e y  w e r e  a s k e d  a b o u t  t h is  a n d  th e y  

g a v e  a n  a s s u r a n c e  t h a t  it w o u ld  b e  d o n e .  I 

a m  m u c h  c o n c e r n e d  a b o u t  it— n o n  c o m p l i 

a n c e  o f  th is .  I d o  n o t  k n o w  w h e th e r  w e  c a n  

h a v e  a  p r iv i le g e  m o t io n  a g a in s t  t h e  p e o p le  

w h o  d o  n o t  d o  it.

(Interruptions)

S H R I  C H I R A N J I  L A L  S H A R M A  ( K a r 

n a l) :  \ r e p r e s e n t  t h e  K a r n a l  c o n s t i t u e n c y .  

" \ \ \ e  a\x ocaWss, \Y \a \ \ \ ^ n  £  peYc o n

the Harijans cannot be tolerated. I have  
p h o to g r a p h s .  1 9 4  fa m i l ie s  o f  B a lm ik i  H a r 

i ja n s  w h o  h a v e  b e e n  s e t t le d  a t  a  p a r t ic u la r
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place since 1946 were uprooted at dead of 
night by the police with the help of CRP. They 
took bulldozer and demolished their houses 
and they have not been re-settled. They 
have been asked to go to the place where the 
garbage of the entire town is thrown...

[Translation]

MR. SPEAKER: You give me in writing. 

[English]

Then I will find out because this is a 
subject which concerns Scheduled Castes 
and Scheduled Tribes. I will take it up.

SHRI CHIRANJI LAL SHARMA: This is 
a central subject concerning Harijans.

[Translation]

MR. SPEAKER: I will see to it that is 
why I have asked you to give the in writing.

[English]

SHRI AJAYMUSHRAN (Jabalpur): Sir, 
this is the first time that the Demands for 
Grants of the Defence Ministry are not being 
discussed.

MR. SPEAKER: What can I do about it?

SHRI AJAYMUSHRAN: This is the first 
time the Demands are not being discussed.

MR. SPEAKER: This is the first time 
that we are discussing only three Ministries 
and the third Ministry might not be discussed 
fully. W hat can I do about it?

SHRI AJAY MUSHRAN: Priority to
External Affairs Ministry over Defence was 
never given all these ye r̂s.

MR. SPEAKER: It is upto the House. It 
is not my fault. Nor is it the fault of my 
Secretariat. It is with you people.

[ Translation]

KUMARI MAMATA BANERJEE 
(Jadavpur): Please set up Budgetary Com
mittees.

[English]

Demands of the Human Resources 
Development Ministry and the Defence 
Ministry should be discussed in the Budget
ary Committee.

12.11 hrs.

PAPERS LAID ON THE TABLE 

[English]

Notification under Environment (Protec
tion) Act, 1986 and Notification contain
ing Corrigendum to Notification No. S.O. 
8 (E) published in gazette of India dated 

3.1.1989.

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): I beg 
to lay on the Table :- (1) A copy of the 
Notification No. S.O 237 (E) (Hindi and 
English versions) published in Gazette of 
India dated the 29th March, 1989 making 
certain amendments to Notification No. S.O. 
394 (E) dated the 16th April, 1987, issued 
under section 19 of the Environment (Pro
tection) Act, 1986. [Placed in Library See 
No. L.T—7792/89]

(2) A copy of the Notification No. S.O.
190 (E) (Hindi and English versions) pub
lished in Gazette of India dated the 15th 
March, 1989 containing corrigendum to 
Notification No. S.O. 8 (E) published in 
Gazette of India dated the 3rd January, 
1989. [Placed in Library See No. L.T. 7793/ 
89]
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Detailed Demands for grants of the Par
liament, Secretariats of the President etc

T H E  M I N I S T E R  O F  S T A T E  IN  T H E  
M I N I S T R Y  O F  P A R L IA M E N T A R Y  A F F A IR S  

A N D  M I N I S T E R  O F  S T A T E  IN  T H E  P R IM E  

M I N I S T E R ’S  O F F IC E  ( S H R IM A T I  S H E IL A  

D IK S H IT ) :  O n  b e h a l f  o f  t h e  S h r i  E d u a r d o  

F a le i r o ,  I b e g  t o  la y  o n  th e  T a b le  o f  c o p y  o f  

t h e  D e ta i le d  D e m a n d s  f o r  G r a n ts  ( H in d i  a n d  

E n g l is h  v e r s io n s )  o f  t h e  P a r l ia m e n t ,  S e c r e 

ta r ia t s  o f  th e  P r e s id e n t  a n d  V ic e - P r e s id e n t  

a n d  U n io n  P u b l ic  S e r v ic e  C o m m is s io n  f o r

1 9 8 9 - 9 0 .  [P la c e d  in  L ib r a r y  S ee  N o . L .T .  

7 7 9 4 /8 9 ]

Review on the working of and Annual 
Report of National Textiles Corporation 
Ltd. for 1987-88 and Statement for delay 

in laying these papers

T H E  M IN IS T E R  O F  S T A T E  IN  T H E  

M I N I S T R Y  O F  T E X T IL E S  (S H R I R A F IQ U E  

A L A M ) :  I b e g  t o  la y  o n  th e  T a b le : -

( 1 )  A  c o p y  e a c h  o f  t h e  fo l lo w in g  

p a p e r s  ( H in d i  a n d  E n g lis h  v e r 

s io n s )  u n d e r  s u b - s e c t io n  (1 )  o f  

s e c t io n  6 1 9  A  o f  th e  C o m p a n ie s  

A c t ,  1 9 5 6 : -

( i)  R e v ie w  b y  th e  G o v e r n m e n t  
o n  t h e  w o r k in g  o f  th e  N a 

t io n a l  T e x t i le s  C o r p o r a t io n  

L im ite d ,  f o r  th e  y e a r  1 9 8 7 -  

88.

( i i)  A n n u a l  R e p o r t  o f  t h e  N a 

t io n a l  T e x t i le s  C o r p o r a t io n  

L im ite d  f o r t h e  y e a r  1 9 8 7 -8 8  

a lo n g  w ith  A u d ite d  A c c o u n ts  

a n d  c o m m e n ts  o f  th e  C o m p 

t r o l le r  a n d  A u d it o r  G e n e r a l  

th e r e o n .

( i i i)  A  s ta t e m e n t  ( H in d i  a n d  

E n g l is h  v e r s io n s )  s h o w in g  
r e a s o n s  f o r  d e la y  in  la y in g  

t h e  p a p e r s  m e n t io n e d  a t  (1 )  

a b o v e .  [P la c e d  in  L ib r a r y  

S ee  N o .  L T .7 7 9 5 /8 9 ]

Drugs and Cosmetics (Fifth Amendment) 
Rules, 1988 and Statement for delay In 
laying these papers, Annual Report, 
Annual Accounts and Review on the 
working of All India Institute of medical 

Sciences, New Delhi for 1987-88 etc.

T H E  M I N I S T E R  O F  S T A T E  IN  T H E  

M I N I S T R Y  O F  H E A L T H  A N D  F A M IL Y  

W E L F A R E  ( K U M A R I  S A R O J  K H A P A R D E ) :  

I b e g  to  la y  o n  t h e  T a b le : -

(1 )  A  c o p y  o f  th e  D r u g s  a n d  C o s m e t 

ic s  ( F i f t h  A m e n d m e n t )  R u le s ,  

1 9 8 8  ( H in d i  a n d  E n g l is h  v e r s io n s )  

p u b l is h e d  in  N o t i f i c a t io n  N o .  

G . S .R .  6 8 1  ( E )  in  G a z e t te  o f  In d ia  

d a t e d  t h e  6 th  J u n e ,  1 9 8 8  u n d e r  

s e c t io n  3 8  o f  t h e  D r u g s  a n d  

C o s m e t ic s  A c t ,  1 9 4 0  t o g e t h e r  

w i t h  c o r r ig e n d u m  to  H in d i  v e r 

s io n  p u b l is h e d  in  N o t i f i c a t io n  N o .  

G . S .R .  4 4  ( E )  in  G a z e t te  o f  In d ia  

d a te d  t h e  2 0 th  J a n u a r y ,  1 9 8 9 .

(2 )  A  s t a t e m e n t  ( H in d i  a n d  E n g l is h  

v e r s io n s )  s h o w in g  r e a s o n s  f o r  

d e la y  in  la y in g  th e  p a p e r s  m e n 

t io n e d  a t  (1 )  a b o v e .  [P la c e d  in  

L ib r a r y  S ee  N o .  L T  7 7 9 6 /8 9 ]

(3 )  ( i)  A  c o p y  o f  t h e  A n n u a l  R e p o r t  

( H in d i  a n d  E n g l is h  v e r s io n s )  o f  

t h e  A l l  In d ia  in s t i t u te  o f  M e d ic a l  

S c ie n c e s ,  N e w  D e lh i ,  f o r t h e  y e a r  

1 9 8 7 - 8 8 .

( i i)  A  c o p y  o f  t h e  A n n u a l  A c c o u n t  

( H in d i  a n d  E n g l is h  v e r s io n s )  o f  

th e  A l l  I n d ia  In s t i t u te  o f  M e d ic a l  

S c ie n c e s ,  N e w  D e lh i ,  f o r t h e  y e a r  

1 9 8 7 - 8 8  t o g e t h e r  w ith  A u d i t  

R e p o r t  t h e r e o n .

( i i i)  A  c o p y  o f  t h e  R e v ie w  ( H in d i  

a n d  E n g l is h  v e r s io n s )  b y  t h e  

G o v e r n m e n t  o n  th e  w o r k in g  o f  
th e  A il  I n d ia  I n s t i t u te  o f  M e d ic a l  
S c ie n c e s ,  N e w  D e lh i ,  f o r t h e  y e a r  

1 9 8 7 - 8 8 .

(4 )  A  s ta t e m e n t  ( H in d i  a n d  E n g l is h



VAISAKHA 6,1911 (SAKA) PMBR Committee Report 306
Estimates Committee 

Reports & Minutes

305 Papers laid

versions) showing reasons for 
deiay in laying the papers men
tioned at (3) above. [Placed in 
Library See No. LT-7797/89]

zette of India dated the 25th 
March, 1989 [Placed in Library, 
See No. LT. 7799/89]

(5) (i) A copy of the Annual Report
(Hindi and English versions) of 
the National Board of Examina- 12.12 hrs. 
tions, New Delhi, for the Year
1987-88 along with Audited COMMITTEE ON PRIVATE MEMBERS’ 
Accounts. BILLS AND RESOLUTIONS

(6 )

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the National Board of Examina
tions, New Delhi, for the year
1987-88.

A statement (Hindt and English 
versions) showing reasons for 
delay in laying the papers men
tioned at (5) above. [Placed in 
Library See No. LT -7798/89]

Sixty fifth Report

[English]

SHRI M. THAMBIDURAI (Dharampuri):
I beg to present the Sixty-fifth Report (Hindi 
and English versions) of the Committee on 
Private Members’ Bills and Resolutions.

Notifications under Employees Provi
dent Fund and Miscellaneous Provi

sions Act, 1952

ESTIMATES COMMITTEE

Seventy-ninth and Eightieth Reports 
and Minutes

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR AND DEPUTY 
MINISTER IN THE MINISTRY OF PARLIA
MENTARY AFFAIRS (SHRI RADHA 
KISHAN MALAVIYA): I beg to lay on the 
Table a copy each of the following Notifica
tions (Hindi and English versions) under 
sub-section (2) of section 7 ot the Employ
ment’ Provident Fund and Miscellaneous 
Provisions, Act, 1952:-

(i) The Employees’ Family Pension 
(Amendment) Scheme, 1989 
published in Notification No. 
G.S.R. 227 in Gazette of India 
dated the 25th March, 1989.

(ii) The Employees, Deposit Linked 
Insurance (Amendment) 
Scheme, 1989 published in Noti
fication No. G.S.R. 228 in Ga-

[English]

SHRI K.S. RAO( Machilipatnam): I beg 
to present the following reports:-

(1) 79th Report (Hindi and English 
versions) of Estimates Commit
tee on the Ministry of Health and 
Family Welfare (Department of 
Health)-AII India Institute of 
Medical Sciences and Minutes 
of the Sittings of the Committee 
relating thereto.

(2) 80th Report (Hindi and English 
versions) of Estimates Commit
tee on the Ministry of Surface 
Transport Dredging Operations 
in Major Ports and Minutes of 
Sittings of the Committee relat
ing thereto.
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PUBLIC ACCOUNTS COMMITTEE 

[English]

Hundred and Sixty-Fourth, Hundred and 
Sixty-fifth and Hundred and Fifty-ninth 

Reports
[English]

SHRI R.S. SPARROW (Jullundur): I 
beg to present the following Reports (Hindi 
and English versions) of the Public Accounts 
Committee.

1. Hundred and Sixty-Fourth Re
port on Alleged unauthorised 
importations of plant and ma
chinery, misdeclaration and 
under-invoicing of goods by a 
textile manufacturers.

2 Hundred and Sixty-fifth Report
on Procurement and Utilisation 
of Track Materials.

3. Hundred and Fifty-ninth Report
on Action Taken on 73rd Report 
(8th Lok Sabha) on Hiring of 
Private Buildings at Naraina 
Industrial Area, Phase-U, New 
Delhi.

COMMITTEE ON PUBLIC UNDERTAK
INGS

[English]

Fifty-Seventh Report and Minutes

SHRI VIRDHI CHANDER JAIN 
(Barmer): I beg to present the Fifty-seventh 
Report (Hindi and English versions of the 
Committee on Public Undertakings on Food 
Corporation of India-Despatches of Sub
standard Wheat and Minutes of the sittings 
of the Committee relating thereto.

26,1989 S.C.S.T. Welfare Committee 308
Report

Papers laid Committee Reports 
and Minutes 

COMMITTEE ON THE WELFARE OF 
SCHEDULED CASTES AND SCHEDULED 

TRIBES

[English]

Forty-eighth Report

SHRI ARVIND NETAM (Kanker): I beg 
to present the Forty-eighth Report (Hindi 
and English versions) of the Committee on 
the Welfare of Scheduled Castes and Sched
uled Tribes on the Ministry of Commerce— 
Reservations for and employment of Sched
uled Castes and Scheduled Tribes in State 
Trading Corporation of India Limited.

12.13 1/2 hrs

COMMITTEE ON PAPERS LAID ON THE 
TABLE

[English]

(I) Twenty-fourth and Twenty-fifth 
Reports

PROF. NIRMALA KUMARI SHAKTA- 
WAT (Chittorgarh): I beg to present the 
Twenty -fou rth and Twenty fifth Reports (Hindi 
and English versions) of the Committee on 
Papers Laid on the Table.

[English]

(ii) Minutes

PROF. NIRMALA KUMARI SHAKTA- 
WAT: I beg to lay on the Table Minutes (Hindi 
and English Versions) of the sittings of the 
Committee on Papers Laid on the Table 
relating to their Twenty-Fourth and Twenty- 
fifth Reports.
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12.14 hrs

PETITION RE: ENHANCEMENT OF
RENTAL CHARGES FOR TELEPHONES 

IN BANGALORE CITY

[English]

SHRI V.S. KRISHNA IYER (Bangalore 
South): I beg to present a petition signed by 
Shri D.Jayaram and other telephone sub
scribers of Bangalore City regarding en
hancement of rental charges for telephones 
in Bangalore City.

309 Call Attention on
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12.14 1/2 hrs.

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE

[ Translation]

Tardy Implementation of recommenda
tions made by the High Level Committee 

on problems of ex-servicemen

SHRI HARISH RAWAT (Almora): I call 
attention of the Minister of Defence to the 
following matter of urgent public importance 
and request that he may make a statement 
thereon I

“Tardy implementation of the recom
mendations made by the High Level 
Committee set up by the Government of 
India in 1983 to go into the problems of 
ex-servicemen resulting in discontent
ment among them and the steps taken 
by the Government in the matter."

12.15 hrs.

[MR. SPEAKER in the Chait] 

[English]

THE MINISTER OF STATE IN THE

DEPARTMENT OF DEFENCE PRODUC
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCE (SHRI CHINTAMANI PANI
GRAHI): Sir, On behalf of Shri KC. Pant, I 
beg to say that Government, have attached 
great importance to the resettlement and 
welfare of Ex-servicemen and formulated a 
wide-ranging package of scheme and facili
ties for this purpose. A Resettlement Organi
sation which covers the entire country and 
goes down to the district level, has been 
established. Besides the Directorate Gen
eral of Resettlement and its Zonal Director
ates under the Ministry of Defence, there are 
29 Rajya Sainik Boards and 282 Zila Sainik 
Boards in the States and Union Territories, 
to look after the resettlement and welfare of 
persons who are released at a relatively 
young age from the defence forces. There is 
no other organisation to look after resettle
ment and welfare of pensioners comparable 
to the Sainik Boards which are manned by 
ex-service officers themselves. The revitali
sation of these Sainik Boards as recom
mended by a Committee has been imple
mented in many States.

In order to review the work done and 
suggest additional measures Government 
had set up a High level Committee on Prob
lems of Ex-servicemen under the Chair- 
manshipof the Raksha Rajya Mantri in March, 
1984. The report of this Committee submit
ted to Government in October, 1984 made 
68 recommendations. Decisions have been 
taken on all these recommendations. Fifty 
recommendations have been accepted in 
full, 6 accepted partially and 12 have not 
been accepted. The bulk of the recommen
dations relating to employment, pensions, 
code of conduct, welfare and reorganisation 
of the Directorate General of Resettlement 
has been accepted. Out of the 12 recom
mendations not accepted, 4 were to be taken 
care of through existing schemes and insti
tutions.

Of the 56 recommendations fully or partly 
accepted, 35 pertain exclusively to the 
Centre, 11 to the Centre and the States 
together, 9 pertain to the States only and one 
to ex-servicemen themselves. All the States



[Sh. Chintamani Panigrahi]

have been addressed and periodically re
minded through letters, as well as in meet
ings of the Kendriya Sainik Board, for a 
sincere and vigorous implementation of the 
20 recommendations where the States also 
have to take steps.

Implementation of accepted recommen
dations is a continuous process. Besides 
issuing orders wherever required, the actual 
implementation is also pursued with various 
Departments and Agencies concerned with 
the implementation. The progress is being 
monitored and reviewed through periodic 
returns. As most ex-servicemen take up 
residence in the States to which they belong, 
very often in the rural areas, cooperation of 
the State Governments is very necessary for 
more effective action in the resettlement and 
welfare of ex-servicemen. A sympathetic 
attitude on the part of the State Government 
will go a long way in solving many problems 
of ex-servicemen.

Securing gainful employment is the pri
mary need of those released from the De
fence Forces. Reservation in recruitment to 
Group *C’ and ‘D’ posts in the Central Gov
ernment and its Public Sector Undertakings 
has made available abut 15,000 vacancies 
annually. The reservations provided by the 
States contribute approximately an equal 
number. The rest have to be assisted to go 
in for self-employment. Keeping this in view, 
the objective of the resettlement policy has 
been

(a) to assure fuller utilisation of re
served vacancies through effec
tive monitoring ;

(b) to organise training courses to 
impart skills which will improve 
employability or help in self- 
employment; and

(c) to promote self-employment 
ventures through financial and 
other assistance.

311 Call Attentbn on
Recommendatbns of

Reservations in recruitment and spon-

sorship through the Employment Exchanges 
have provided employment to about 20 to
25,000 persons every year. Since utilisation 
of reserved vacancies had been only around 
45 per cent, due to various reasons such as 
mismatch between skills available and skids 
required, lack of mobility to go to civil jobs far 
away from homes, etc., Central Government 
has issued orders for special recruitment 
drives, greater advance intimation of vacan
cies, obtaining confirmation from Director 
General Resettlement before dereservation 
and carry forward of unutilised vacancies for 
one year.These measures, which were also 
recommended by the High Level Commit
tee, when fully implemented, are expected 
to improve the utilisation of reserved vacan
cies. We have also requested the State 
Governments to take similar measures and 
also establish a review and monitoring sys
tem. Further, in order to explore more fully 
the job opportunities available in the Private 
Sector, we have also sought the active 
cooperation of various Federations of Cham
bers of Commerce and Industry. We have 
been receiving a favourable response.

In order to improve the employability of 
Ex-servicemen and impart to them skills 
needed on the civil side, a large number of 
training courses are being run all over the 
country in various institutions. These consist 
of both per-release and post-release training 
in technical and vocational trades. Pres
ently, with nearly 400 courses, over 13,000 
persons including 1300 officers are being 
given training every year. This is expected to 
help them in not only securing employment, 
but also in taking to self-employment.

Since about fifty thousand persons are 
released from the Armed Forces every year, 
and provision of employment is not expected 
to cover of them, Government have decided 
to encourage Ex-servicemen to take up self- 
employment ventures also. Besides a num
ber of steps taken to provide for reservation/ 
priority in allotment of industrial/commercial 
plots/sheds and distribution agencies and 
the schemes of interest subsidy on bank 
loans and price subsidy on sale of items to 
Ministry of Defence, new avenues of self-
employment in transportation, communica

Committee on problems 312
of ex-servicemen
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tion and security services are also being 
pursued. More importantly, a scheme “Self- 
Employment for Ex-servicemen’ (SEMFEX- 
I ) was introduced in 1987 in collaboration 
with the Industrial Devebpment Bank of 
India (IDBI) to provide for term loans and 
seed capital assistance for small industrial 
ventures and transport services on soft 
terms through the State Financial Corpora
tions. So far, 1768 persons have been sanc
tioned bans totalling over RS. 44 crores. 
Another scheme SEMFEX- II was started in
1988 with the help of the National Bank for 
Agriculture and Rural Devebpment (NA
BARD) to provide bans for agrbulture and 
allied activities through commercial banks, 
land devebpment banks and regional rural 
banks. The response to SEMFEX Schemes, 
partbularly SEMFEX-I is encouraging. States 
like Bihar, Haryana, Karnataka, U.P. Punjab, 
Rajasthan and Tamil Nadu have done quite 
well under SEMFEX-I. Steps are being taken 
to make the Scheme more popular in other 
States. Seminars have been held in Delhi, 
Lucknow, Almora, Jaipur, Jammu, Srinagar, 
Leh Trivendrum, Hyderabad and Bangalore 
to propagate the Scheme. More such semi
nars in other States Capitals are being held 
to give boost to this Scheme.

We have also been addressing the State 
Governments in regard to number of welfare 
measures. Medical Assistance is being made 
available through military hospitals and 
Government hospitals. While we have pre
pared a Plan to add 1155 beds in phases in 
military hospitals to augment facilities for ex- 
servicemen, we have also requested the 
State Governments to augment medbal 
facilities in civil hospitals by providing addi
tional beds reserved for ex-servicemen, for 
whbh the Central Government can meet 
50% of the capital cost. Plans have been 
made for expansion of existing paraplegic 
homes and establishment of new ones and 
upgradatbn of the Artifbial Limb Centres in 
phases. A large number of ex-servicemen 
are also able to make purchases for many 
Hems of daily use at concessional prbes at 
canteen stores. Most States have provided 
for reservation in houses/house site albt- 
ments in their housing schemes. We have

also requested the States for expeditious, 
action for recovery of possessbn of agrbul- 
tural land and residential buildings owned by 
Ex-servbemen by amending the law, If 
necessary. The Delhi Rent Control Act was 
also amended recently for this purpose.

While every effort is being made for the 
resettlement and welfare of ex-servbemen, 
we are also aware of the demands being 
made by ex-servicemen, we are also aware 
of the demands being made by ex-service- 
men from time to time. In fact, most of them 
relate to the recommendatbns of the High 
Level Committee which the Government has 
not found possible to accept. The demand 
for ‘rank for rank pensbn’ irrespective of the 
date of retirement was considered by the 
Fourth Pay Commission, but was not ac
cepted by the Commission. The additbnal 
relief for those who retired prior to 1.1.86 as 
recommended by the Forth Pay Commis
sion was accepted by Government . The 
disability element was also substantially 
enhanced for all existing pensioners. Gov
ernment also accepted the recommenda
tion to give relief on pensbn for increase in 
cost of living on a graded basis. As a meas
ure of social security the minimum pensbn 
was also raised to Rs. 375 per month. 
However, there is a case on the subject of 
'equal rank equal pensbn’ before the Su
preme Court and the matter is Sub-judice.

Another demand which is vobed is for 
assured empbyment upto 58 years of age 
for all persons released from the Armed 
Forces. The recommendatbn of the High 
Level Committee in this regard was that this 
should be got examined in detail by the 
Government of India for working out suitable 
modalities to introduce a system of provision 
of alternative civilian jobs to all retiring de
fence personnel. This was examined by a 
Committee in the Department of Personnel 
and Training. The Committee did notf ind this 
feasible after examining all aspects of the 
proposal. Instead the Committee suggested 
that efforts should be made for increased 
utilisatbn of reserved vacancies in the Central 
Government/State Govemments/PSUs and 
for building up a computerised information
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[S h .  C h in t a m a n i  P a n ig r a h i ]

s y s te m  c o v e r in g  in fo r m a t io n  o n  p e r s o n n e l  

d u e  t o  r e t i r e ,  a n d  t h e  a v a i la b le  v a c a n c ie s ,  

a n d  a  t r u s t  g iv e n  t o  e n c o u r a g e  a n d  s u p p o r t  

s e l f - e m p lo y m e n t  p r o g r a m m e s  to  r e s e t t le  E x -  

s e r v ic e m e n  n e a r e r t h e i r  h o m e s .  T h e  r e c o m 
m e n d a t io n s  r e g a r d in g  e s ta b l is h m e n t  o f  a n  

e x - s e r v ic e m e n  F in a n c ia l  C o r p o r a t io n  a n d  

E x - s e r v i c e m e n  I n d u s t r ia l  D e v e lo p m e n t  

C o r p o r a t io n  w e r e  n o t  a c c e p te d  a s  t h e  a s s is 
t a n c e  e x p e c te d  th r o u g h  th e  p r o p o s e d  C o r 

p o r a t io n s  c a n  b e  r e a d i ly  p r o v id e d  th r o u g h  
e x is t in g  in s t i tu t io n s .  F o l lo w in g  o n  f r o m  th is ,  

t h e  S E M F E X - I  a n d  S E M F E X - I I  S c h e m e s  

w e r e  la u n c h e d  w ith  th e  h e lp  o f  ID B I  a n d  

N A B A R D  r e s p e c t iv e ly .  A  c o m p u t e r  is  b e in g  
in s ta l le d  in  th e  D ir e c to r a te  G e n e r a l  R e s e t t le 
m e n t  to  d e v e lo p  in fo r m a t io n  a n d  d a ta  b a s e  

w h ic h  w i l l  h e lp  in  p la n n in g  a n d  im p r o v in g  th e  

p la c e m e n ts  o f  r e t ir e d  p e r s o n n e l .

T h r e e  o th e r  r e c o m m e n d a t io n s  w h ic h  

h a v e  n o t  b e e n  a c c e p te d  r e la te  t o  th e  N a 

t io n a l  E x - s e r v ic e m e n  R e s e t t le m e n t  A c t ,  E x -  

s e r v ic e m e n  R e s e t t le m e n t  C o m m is s io n  a n d  
c o n s t i t u t io n  o f  a  P a r l ia m e n ta r y  C o m m it t e e .  

T h e s e  w e r e  e x a m in e d  in  d e p th .  K e e p in g  in  
v ie w  t h a t  e x e c u t iv e  in s t r u c t io n s  h a v e  th e  

a d v a n t a g e  o f  f le x ib i l i t y  w h i le  h a v in g  fo r c e  o f  
la w  a n d  t h e  C o n s u l t a t iv e  C o m m it t e e  o f  th e  

M e m b e r s  o f  P a r l ia m e n t  a t ta c h e d  to  th e  

M in is t r y  o f  D e fe n c e  c a n  a n d  h a s  b e e n  d e l ib 

e r a t in g  a n d  a d v is in g  o n  p r o b le m s  o f  E x -  

s e r v ic e m e n ,  t h e s e  t h r e e  r e c o m m e n d a t io n s  
w e r e  n o t  a c c e p te d .

I w o u ld  l ik e  to  a s s u r e  th e  H o u s e  th a t  th e  

G o v e r n m e n t  w o u ld  b e  u n s p a r in g  in  its  e f 
fo r t s  f o r  th e  r e s e t t le m e n t  a n d  w e l f a r e  o f  E x -  

s e r v ic e m e n .  It is  a  n a t io n a l  r e s p o n s ib i l i t y  
t o w a r d s  th o s e  w h o  h a v e  g iv e n  th e  b e s t  y e a r s  

o f  t h e i r  l iv e s  f o r  t h e  d e fe n c e  o f  t h e  n a t io n .  

H o w e v e r ,  th is  h a s  to  b e  a c h ie v e d  w ith in  th e  

v a r io u s  c o n s t r a in t s - f in a n c ia l  a n d  o th e r w is e -  

w h ic h  t h e  c o u n t r y  f a c e s .  In  th is  e n d e a v o u r ,  
w e  n e e d  th e  w h o le h e a r t e d  c o o p e r a t io n  o f  a l l  

M in is t r ie s  o f  t h e  G o v e r n m e n t  o f  In d ia  a s  w e ll  
a s  t h e  S ta t e  G o v e r n m e n ts ,  a s  t h e  a c tu a l  

im p le m e n ta t io n  o f  v a r io u s  m e a s u r e s  r e s ts  
w i t h  th e m .  I w o u ld  g la d ly  w e lc o m e  c o n s t r u c 

t i v e  s u g g e s t io n s  in  f u r t h e r a n c e  o f  o u r  c o m -

o f ex-serv icem en

mon objective to utilise this trained and dis
ciplined body of persons in our national 
developmental effort and resettle them in 
civil life.

[ Translation]

S H R I  H A R IS H  R A W A T  : M r .  D e p u ty  

S p e a k e r ,  S ir ,  s in c e  it  w i l l  n o t  b e  p o s s ib le  f o r  

u s  t o  d is c u s s  th e  d e m a n d s  o f  M in is t r y  o f  

d e fe n c e  in  t h e  h o u s e  t h is  y e a r ,  I w o u ld  u r g e  

u p o n  y o u  t o  a l lo t  m o r e  t im e  to  t h e  s p e a k e r s  

in  th is  d is c u s s io n .  I w o u ld  l ik e  t o  s t r e s s  o n ly  
o n  t w o  t h in g s .  T h e  s t e p s  t a k e n  b y  t h e  G o v 

e r n m e n t  f o r  t h e  w e l f a r e  a n d  r e h a b i l i t a t io n  o f  

e x - s e r v ic e m e n  d u r in g  t h e  la s t  o n e  a n d  a  h a l f  

d e c a d e  r e a l ly  d e s e r v e  fu l l  a p p r e c ia t io n .  

T h e s e  s te p s  h a v e  p r o v e d  v e r y  e f f e c t i v e  in  
im p r o v in g  t h e  f in a n c ia l  c o n d i t io n  o f  t h e  e x -  

s e r v ic e m e n .  S ta te  G o v e r n m e n t s  t o o  h a v e  

c o n t r ib u t e d  t h e i r  fu l l  c o o p e r a t io n  in  t h is  r e 

g a r d .  S e c o n d ly ,  t h e  h ig h  le v e l  c o m m it t e e  o n  

p r o b le m s  o f  e x - s e r v ic e m e n  u n d e r  t h e  le a d 

e r s h ip  o f  t h e  M in is t e r  o f  S ta te  in  t h e  M in is t r y  

o f  D e fe n c e  in  1 9 8 4 ,  h a d  s u b m i t t e d  i ts  r e c o m 

m e n d a t io n s  in  r e c o r d - t im e  in  O c t .  1 9 8 4 .  O n  

b e h a l f  o f  t h e  e x - s e r v ic e m e n  a n d  t h e  H o u s e  

I w p u ld  l ik e  to  e x te n d  m y  t h a n k s  t o  th e  
C h a ir m a n  a n d  m e m b e r s  o f  t h e  c o m m it t e e  

f o r  t h e i r  r e m a r k a b le  p e r f o r m a n c e  a n d  t h e  

G o v e r n m e n t  f o r  a c c e p t in g  m o s t  o f  t h e  r e c 

o m m e n d a t io n s  o f  th e  c o m m it t e e .  T h e  A r m e d  

fo r c e s  p e r s o n n e l  g e t  r e t i r e d  c o m p a r a t i v e ly  

a t  e a r ly  a g e .  A n  a r m y  m a n  is  u s e d  to  l iv e  in  

a  s e t  l i fe  s ty le .  H e  is  s t r o n g  a n d  f e e ls  t o  w o r k  

in  a  d is c ip l in e d  m a n n e r .  T h a t  is  w h y ,  h e  

w a n ts  to  b e  a b s o r b e d  in  s o m e  g a in f u l  e m 

p lo y m e n t  a f te r  h e  r e t i r e s  f r o m  th e  a r m e d  

fo r c e s .  M a n y  o f  t h e  h o n .  M e m b e r s  h a v e  
r a is e d  th is  is s u e  in  th e  H o u s e  a n d  o u t s id e  a s  

w e l l  . A s  a  r e s u l t  t h e  G o v e r n m e n t  o f  I n d ia  

a m e n d e d  th e  te r m s  o f  r e f e r e n c e  o f  t h e  4 th  

P a y  C o m m is s io n  a n d  d i r e c te d  t h e m  t o  e x 

a m in e  th e  is s u e  o f  p e n s io n  p a r i t y  a n d  d is 

a b i l i t y  p e n s io n  o f  th e  e x - s e r v ic e m e n .  I w o u ld  

l ik e  to  th a n k  th e  M in is t r y  o f  D e fe n c e  f o r  t h e y  
h a v e  a p p r o v e d  m o r e  p e n s io n  t o  t h e  e x -  

s e r v ic e m e n  th a n  w h a t  w a s  r e c o m m e n d e d  
b y  t h e  P a y  C o m m is s io n  f o r  t h e  d is a b le d  

c a te g o r ie s .  T o d a y ,  th e  b ig g e s t  p r o b le m  b e 
fo r e  t h e  e x - s e r v ic e m e n  is  o f  o n e  r a n k  o n e  

p e n s io n .  T h e  p e r s o n s ,  w h o  r e t i r e d  a f t e r  1 9 7 3 ,
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are getting more pension than those who 
retired before 1973, and most of them faced 
both the wars of 1965 and 1971. It mean that 
their juniors are getting more. The question 
is not only of money, but it hurts their ego 
also. They think that the Government of India 
is not properly recognising their services. I 
can understand the problem of Government 
also. If the principle of one rank one pensbn 
is adopted it will cost 100 crores more every 
year to the national exchequer. Then civil
ians will also make such a demand. But it is 
not in any way justified to place them at par 
with civilians. If we do it, we 'Will be doing 
injustice to the soldiers who are ready to 
sacrifice their lives and whbh is perhaps the 
greatest sacrifice for the country. We should 
take both these cases as different. We need 
not think about the likely repercussions on 
civilians. If the Government of India finds it 
diffbult, I can quote cases where the Ministry 
of Defence have provided ex-gracia relief to 
some ex-servbemen. There are two orders 
whbh have been issue after the committee 
was constituted. May I know whether the 
Government propose to accede to the 
demand of one rank one pensbn made by 
the ex-servicemen, by the entire House and 
by the whole of the country? If there is a 
problem, of financial gap. What steps you 
propose to take fill that gap with ex-gratia 
relief. Fifty thousand soldiers retired every 
year. Kindly give the details of the re-em- 
ployment provided to ex-servicemen every 
year. How many of them, whom we could not 
provide re-employment in Government serv- 
bes, have been given empbyment under 
self empbyment scheme? I had attended 
the workshop on self-employment scheme, 
whbh is called Sunfes 1 I and II. The hon. 
Minister of defence had also gone to Almora 
in this connectbn. These workshops have 
proved successful in motivating the ex-serv
bemen to adopt self-employment schemes. 
May I know whether will you consider ar
ranging more workshops on block-level, 
where the density of ex-soldiers is more. 
Besides, what steps you propose to take to 
improve the shortcomings mentbned by the 
ex-servicemen in Sunfes one and two? What 
steps you propose to take to effect improve
ment and to make the scheme more practi
cal? Ex-servicemen have made complaints

about the functioning of the directorate of 
Re-settlement. What steps are you going to 
take to redress the grievances of the ex- 
servbemen ? There is a bt of suspbbn about 
the working of the members of states and 
District Sainik Boards. It is seen that the 
members of District Sainik Boards are prac
ticing discrimination in the matter of extend
ing financial assistance to the ex-servbe
men. If the members realise their responsi
bility and they are committed to the cause, 
then all the facilities can be made available 
to the ex-servicemen. But most of the District 
Sainik Boards are not functioning properly 
where there is no proper management. I 
would like to know which states have ac
cepted the recommendations of high pow
ered committee in this regard? What steps 
are you going to take to see that the recom
mendations are accepted by those states 
whbh have not yet accepted them. There is 
a provision of reservatbn under Article 16 (4) 
of the constitution. I would like to request that 
you should bring an amendment appending 
a clause for providing of reservation to the 
ex-servicemen. This will help the ex-servbe
men in getting employment in Government 
services as well as in public sector units. 
What steps have been taken by the Govern
ment till now regarding the demand of ex- 
servicemen for setting up a resettlement 
commission. I would like that the hon. Minis
ter should take a positive decisbn in this 
regard.

In the end, I would like to know whether 
the Government is considering to constitute 
a work group, which may formulate rules for 
the welfare of ex-servbemen in regard to 
recognition of their military service of pre
fixation period and for promotion in civil jobs. 
The condition of those ex-servicemen, who 
are war veterans of second world war or 
those, who were in the Burmese Army is very 
pitiable and they get a nominal amount as 
pension. What steps the Government pro
pose to take to provide them special financial 
assistance?

[English]

SHRI CHANDRA PRATAP NARAIN 
SINGH (Padrauna): Mr. Deputy Speaker.
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Sir, the ex-servicemen is an individual who, 
the nation feels is a hero just after a war or a 
skirmish, he is eulogized that he has done 
yeoman’s service to nation, slogans of Jai 
Jawan are raised when he comes back from 
the battle-field, but afterthe battle-field, when 
the time comes for the youngmen to retire, 
we have many excuses, we have many 
problems in giving them what they rightly 
deserve. The Government, needless to say, 
has done a lot. The late Prime Minister, 
Shrimati Indira Gandhi, was very keen on the 
facilities given to ex-servicemen. What hap
pened was that a cadre review was done at 
that stage and many officers who at a par
ticular level were stagnating began getting 
promotion, but the resettlement part of it, 
was later looked into by a Committee, headed 
by the then State Minister of Defence, Shri 
K.P. Singh Deo. I personally feel, that these 
ex-soldiers, ex-servicemen should be given 
more than us, civilians as they do far more in 
giving the better part of their life to the service 
of the nation. These youngmen come from 
families which are not affluent. Affluent in
dustrialist’s son does not join the Armed 
Forces any more , because the army does 
not have the glomourthe pension, the perks 
that even the British gave once upon a time. 
This is a sad reflection. I would like to ask a 
very simple question. : How many Ministers 
of Government of India, how many industri
alists of the nation, how many Members of 
Parliament have sons in the Armed Forces? 
If this could be looked into, we would know 
what we are doing for the Armed Forces. 
There must be a reason; that reason unfor
tunately or fortunately, is not because of 
financial constraints only .

Sir, as a nation I plead before this Hon. 
House and request the Hon.Minister that 
given if the nation has to tighten its belt and 
the civilians have to cut down a certain 
amount ot their perks and their needs, we 
should do it in the interest of granting ex- 
servicemen adequate and honourable pen
sion when they retire.

How many ex-servicemen really do get 
jobs? Today a Jet pilot who flies an aircraft
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worth crores of rupees when he retires gets 
to be a very frustrated young man because 
the kind of avenues that are open to him 
unfortunately are very limited. The golden 
hand shake of the Air Force once upon a time 
led to leaving of many excellent air force 
officers to join Air India and other flying 
organisations. That means they do feel that 
crunch of the lack of finance and hence they 
want betterment. But, Sir, it is our duty to see 
those young men who used to fly Dakotas 
which are now an obsolete aircraft, but the 
Indian Air Force was flying them; There 
were many flying officers who were flying the 
AN-32 I think three of them crashed in 1668 
and the and then the Government had to 
look into it. MIG 21 also had a number of 
crashes. But those young disciplined offi
cers in their flying machines are forgotten 
heroes after the Chief of Air Staff writes to 
their families.

I once again bring to your notice the 
disparities. A Major General who retired in 
1953 gets a pension of Rs 800 whereas a 
Major retiring in 1979 gets Rs. 875 as pen
sion. That is a Major General 30 years ago 
gets less then a major retiring 10 years back.

Now, Sir, if you just go back, I am sure 
there are some here who must know of the 
pickets in 1947 when the position of the 
pickets in forward areas was such, that there 
were no facilities for those officers. The 
forward areas were something to see. But 
our brave javans, our brave officers and our 
brave flying men stayed in those places and 
fought for our very integrity. Those people 
unfortunately get less money than the one 
who retires today, i.e.. who have had a little 
more comfortable life in the forward areas 
and in the Armed Forces. Sir, why should a 
person who retired in those days get less 
then the person who retires today?

There were skirmishes which after 1971 
have ceased because our brave officers and 
javans gave the enemy a lesson even with 
the highly sophisticated equipment that they 
had. Our soldiers and our Air-men are better 
and are willing to sacrifice their lives for the 
nation. But does that become a hinderance 
or does that become a negative point for the
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future of there youngmen?

We, Sir, in Parliament have raised our 
pensions and have raised our emoluments. 
The Legislative Assemblies have raised their 
pensions. But what is the pension of a retired 
officer? When we legislate we must look into 
this grave injustice to the uniform. Unfortu
nately, I personally feel that the Uniform is 
not represented in the Defence Ministry. 
The Defence Ministry which has everything 
to do with national security, which reports to 
the Prime Minister is manned from top to 
bottom by civilian officers. The resettlement 
of those brave young people should be looked 
into not only by us, the civilians, but also by 
the Uniform. Hence I would request through 
you that in the Ministry of Defence in senior 
posts, say at the level of a joint secretary. 
There should be an officer from the Army, 
Navy or Airforce for a period of two or three 
years in rotation to look specially into the 
grievance of the Armed Forces. Sir, it is a 
highly disciplined Force, it does not ques
tions, it does not joint in hartals and it is not 
vociferous. Hence it is the duty of parliamen
tarians like us and the head of Government 
to took into the problems of these mute, quite 
and disciplined people who give their lives 
for the security of our nation for the very 
existence of our nation.

Sir, let me not be misunderstood that I 
have taken the negative aspect only. The 
State Minister has been kind enough to give 
us a brief. I am impressed. He is trying his 
level best. Unfortunately, the Cabinet Minis
ter could not meet us before this briefing. But 
he has other important and major things to 
look into and I do not blame him. But as a 
member of Parliament, I would once again 
request the Defence Minister to bring this to 
the notice of the Cabinet. The area that his 
great and illustrious father represented sends 
a major part of its people to the Armed forces 
and I am sure the hon. Minister will look into 
this aspect more sympathetically.

SHRI AJAY MUSHRAN (Jabalpur): Mr. 
Deputy Speaker , Sir. the responsibility of 
the nation towards the gallant soldiers of 
yester-years was emphasied in the Lok 
Sabha by the late Prime Minister, Shrimati

Indira Gandhi on the 9th April 1981. She 
said:

“Finding alternate occupation forthe ex- 
service men is a national responsibility. 
We should treat this question with a 
sense of urgency. The State Govern
ments and private sector industries have 
been urged to take steps forthe welfare 
and rehabilitation of ex-servicemen. 
There is no reason why many of them 
cannot be gainfully employed in various 
development activities.

Sir, that was in 1981 when the urgency 
was felt and a High Level Committee on 
problems of ex-servicemen was appointed. 
This Committee which was appointed on 
10th March 1984 did a commendable work 
and submitted its report in October 1984. 
Unfortunately, as has been given by the hon. 
Minister of State for Defence in his state
ment, the recommendations which have been 
accepted are basically not of much tangible 
benefit to the ex-servicemen economically. 
In fact, some of the recommendations which 
are accepted, have been hampering the 
cause of ex-servicemen. I will explain this 
later.

It will be very improper for me to say that 
the Minister of Defence has done nothing for 
ex-servicemen. As a matter of fact from 1981 
onwards, the ex-servicemen had been get
ting the attention of the nation in general and 
the Ministry of Defence in particular and a lot 
has been done after these recommenda
tions of this High Level Committee were 
published in 1984.

But unfortunately— we have now 
brought this Calling Attention in order to 
draw the attention of the hon. Defence Min
ister — the implementation has been ex
tremely tardy and I am very sorry to say that.
1 have no reservation in saying so.

I would like to quote a couplet to bring it 
to the notice of the hon. Defence Minister as 
what an ex-servicemen feels today.

Mln the times of war and not before, God 
and Soldier all adored. When wars are
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over and everything righted God is for
gotten and the soldier is slighted.”

This is exactly how an servicemen feels, 
rightly or wrongly. That is why I will only like 
to say briefly and quickly as to how the 
implementation of the High Level Committee 
has been tardy.

As I said earlier, the inconsequential 
recommendations which were accepted re
late to things like definition of ex-service
men, improvement in the discharge certifi
cate and some recommendations regarding 
which the Central Government had only 
written letters to the States. The States having 
received these letters have simply filed them 
and taken no action whatsoever, because 
there is no legislative or legal compulsion. 
One of the major recommendation accepted 
was simplification and uniform application of 
orders for initial fixation of pay for ex-service
men who take up Government jobs after 
retiring from the service. The implementa
tion of these recommendations was slap a 
on the face of the ex-servicemen. Because 
of different rules, ex-servicemen had to wait 
for years to get their initial pay fixed. The new 
rules framed as a result of this recommenda
tions were fixed at such low levels that they 
were even below the interim re-employment 
pay given to the ex-servicemen when they 
join these civil jobs. In implementing the 
recommendation, the Government even 
ordered the recovery of the so-called excess 
that had been paid to these ex-servicemen 
over the years. Many ex-servicemen, par
ticularly inthe Post and Tele-communication 
Department had their pay slashed drasti
cally when these recoveries started. My 
repeated requests to the Government and 
the Ministry concerned evoked no response 
at all. Ultimately, some of thes.e ex-service
men went to Court and obtained stay of the 
recovery. Even then the Government did not 
give the benefit of the Stay Orders to all the 

, ex-servicemen but only to those who had 
gone to the Court. The Government appears 
to be encouraging its ex-servicemen em
ployees to seek legal shelter. These disci
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plined soldiers who have faith that justice will 
be done by the Government have been left 
with no alternative but to go to the Court 
which is a very costly process. The Central 
Government wrote to the State Government 
on several matters like reservation of em
pbyment vacancies, reservation of houses 
and house-sites, Amendment to Rent Con
trol Acts, to enable ex-servicemen to resume 
possessbn of their agricultural lands, houses 
and commercial plots, which may h3ve been 
rented out while the person was on active 
service. How many States have implemented 
or honoured the desire of the Central Gov
ernment in this regard? Has the Govern
ment in a way monitoring the actbn taken? 
Because so far as my knowledge goes, there 
is none. My information is that not a single 
State has implemented these recommenda
tions in toto.

I strongly feel that implementation of 
these recommendations should be tied to 
some legislative application on States and 
the hon. Defence Minister may like to con
sider the ways and means to legislate a 
binding application on the State Govern
ments.

The Government has always stated that 
the problems of ex-servicemen are very close 
to their heart and I have always submitted 
that the Government should let this warmth 
percolate to their pockets. All the recom
mendations of the High Level Committee 
which would have provided some financial 
benefits to ex-servicemen or some funds to 
help in their re-settlement have not been 
accepted by the Government. Even the 
enactment of a re-settlement Act and consti
tuting a Parliamentary Committee to over
see implementation of the recommenda
tions have not been accepted.

Both these recommendations would 
have helped the Government in monitoring 
and effectively implementing the recom men- 
dations accepted by the Government. Since 
the Government has been unable to monitor 
and implement these recommendations ef
fectively why could this job not not have been 
handed over to a Parliamentary Committee?
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It will definitely help the Ministry in doing their 
job on non-government basis. If the Govern
ment Is sincere about implementing the 
benefits why the Government cannot enact 
a law to give itself the powers required for 
time bound implementation of the accepted 
recommendations.

The Government has also said that it 
will take care of information of a National Ex- 
Servicemen Financial Corporation through 
plan outlays for resettlement of ex-service
men. While it is true that two schemes 
SEMFEXI and SEMFEXII have been started, 
for which I would like to give more hearty, 
unqualified and unconditional congratula
tions to the Ministry of Defence for imple
menting them very well, though there has 
been very tardy implementation in some of 
the other States. These are to be financed 
through State Financial Corporation. The 
State Financial Corporations have been very 
tardy in sanctioning loans under these 
schemes and a very large number of appli
cations are even pending today. Even when 
loans have been sanctioned, they have not 
been disbursed. I know of several cases 
where ban has been sanctioned, the build
ings constructed, machinery installed, but 
the working capital has not been given to the 
ex-servicemen under these schemes. I will 
urge on the hon Defence Minister to use his 
good offices and persuade the State Gov
ernments which are not implementing 
SEMFEX I and SEMFEX II properly.

The High Level Committee recommen
datbns for a plan outlay of Rs. 350 crores is 
stated by the Government to be taken care 
of through existing schemes. This allocation 
of Rs. 170 crores at the Centre and Rs.180 
crores at State level is sought to be given but 
what part of this has actually been provided; 
and this part, I am told, is Rs. 1 crore at the 
moment for SEMFEX land Rs. "I crore by the 
IDBI. Now, what is Rs. 2 crores for a scheme 
for which Rs 350 crores has been ehvis- 
aged?

All the major recommendatbns whbh 
would have given genuine relief to ex-serv
icemen have not been accepted:

(a) I would like to ask why is it that 
only uniformed personnel retire 
at a young age and are not given 
empbyment upto the age of 58? 
Why can’t this be implemented?

(b) The Government accepted rec- 
ommendatbn 15.7 for lateral 
inductbn into suitable Group I 
and B posts.

The Prime Minister issued instructions 
that 15 per cent of all Group A & B vacancies 
should be set aside for ex-servbemen. A 
Committee of Secretaries was formed to 
identify the vacancies which could be filled 
by ex-servbemen. Four long years have 
passed and not even one ex-serviceman 
has been accepted or inducted as directed 
by the Prime Minister. Is this not tardy imple
mentation of one of the most important rec
ommendations of the High Level Commit
tee?

Now I come to the burning questbn of 
ex-servicemen that is One Rank One Pen
sion. the hon. Minister of Defence, the hon. 
Defence Minister of State, the Defence 
Ministry and the whole nation are fully con
versant with this problem. At the moment, as 
we know, there are five different rates of 
pension for Defence personnel depending 
upon the date on which they retire. A senbr 
JCO who retires today earns more pension 
than a Colonel who retired before 1977. 
When I go to buy me provisbns, the shop 
keeper does not ask me the date of my 
retirement and fix his prbe accordingly. If the 
Government cannot accept One Ran One 
Pension, I will urge upon the Defence Minis
ter to get in touch with the Ministry of Food 
and Civil Supplies to consider opening fair 
price shops with the prices fixed separately 
for the different categories of pensions given 
to various Defence personnel.

Armed Forces personnel are the only 
group whose pension was not based on the 
last pay drawn but on rank. Thus a Major with 
the requisite minimum service get a fixed 
amount as pension, irrespective of the pay 
he was drawing. I am confident that you will
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agree that a retired Major retiring in 1979 has 
to live as well or bad as the one retiring later 
or today.

tn a recent judgment the hon’ble Su
preme Court has granted equal pension to 
judges of High Courts and Supreme Court 
depending on whether they were Chief Jus
tices of the High Court or the Supreme Court 
and irrespective of their date of retirement. 
Thus, some Judges today get more pension 
than the last pay drawn by them. While the 
judgment states that it is not to be used as a 
precedent, I think it is an example in statistics 
and what an example of dispensation of 
natural justice !

Various figures have been given of the 
financial repercussions of implementing the 
'one rank one pension’ benefit. These fig
ures appear to have been manipulated to 
scare the Government from accepting this 
recommendation which forms the main 
demand of more than 54 lakh ex-servicemen 
in the country and 60,000 following each 
year.

I wish to submit most humbly to the hon. 
Defence Minister that I have statistics on 
good authority that the financial burden on 
the Government will not be more than Rs. 
150 crores 1or men and officers in uniform of 
Army, Navy and Air Force, if this ‘Same rank 
same pension’ benefit is implemented. The 
total of this Rs 150 crores will only gradually 
reduce because the major beneficiaries are 
people who have retired earlier, who are 
older, andthe number will decline as the time 
passes. Thus the burden on the national 
exchequer will gradually decline and when 
all the pre 1-1-1986 retirees are dead and 
gone, the burden will be zero.

The main problem is, that today the 
same rank same pension agitation is gaining 
ground. I would suggest that the hon. De
fence Minister may like to call people from 
his Ministry, officers from the Defence Ac
counts and seriously consider our demand 
of ‘same rank same pension’ because today
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out of all the 68 recommendations of the high 
level committee of 1984, if only one, the 
‘same rank same pension* recommendation 
is accepted, all other recommendations can 
be forgotten and they will not have such 
repercussions as this one pending demand. 
Because, so far as the rehabilitation is con
cerned, so far also the re-settlement is con
cerned, what the Government has done af
ter 1980 up to 1989 is something which has 
not been done in any country of the world. 
The ex-servicemen are in the focus and the 
Government is doing a very splendid job. AH 
we require is that the Minister must feather 
his cap by accepting the demand which is a 
great financial anxiety to the ex-servicemen.

SHRI CHINTAMANI PANIGRAHI: I am
extremely grateful to the hon. members, Shri 
Ajay Mushran, Shri Harish Rawat and Shri 
C.P.N. Singh, that while speaking on this 
Calling Attention motion they have spoken 
very kindly as to what we have done, what 
the Government has done for the last many 
years for providing employment to ex-serv
icemen and also in providing many facilities 
for the welfare and proper rehabilitation. We 
reciprocate the feeling of our hon. Members.

I am also happy because I am in con
stant touch with the ex-servicemen and they 
also meet our hon. Defence Minister when
ever there is some difficulty. Honourable 
members also are very much interested in 
helping the rehabilitation programmes of ex- 
servicemen, because they always bring their 
difficulties to our notice and we aiso help 
them.

I am also happy to note that the ex- 
servicemen also in general respond very 
well to the service that our hon. members are 
rendering to them.

I will refer to one or two major points that 
our friends have no mentioned. Shri Harish 
Rawat has mentioned about this problem of 
pension.

Sir, I would like to submit that the Gov
ernment has gone even beyond the recom
mendations of the Fourth Pay Commission
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to help the ex-servicemen.

Sir, in acceptance of the recommenda
tion of the High Level Committee, the terms 
of reference of the Fourth .Central Pay 
Commission were amended and forthe firsts, 
the Pay Commission was asked to recom
mend in respect of past pensioners also with 
a view to having a proper pension structure 
for all pensioners.

The recommendations of the Fourth 
Pay Commission were accepted and in quite 
a few matters were improved upon, as Mr. 
Rawat has mentioned. For example, the 
disability element for 100 per cent disability 
was improved upon. For the category of 
officers and honorary Com. Officers, the Pay 
Commission’s recommendation was Rs 600 
per month, but the Government has ap
proved Rs. 750 per month. For Junior Com. 
Officers, the Pay Commission’s recommen
dation was Rs. 450 per month, but the 
Government has approved Rs. 550 per 
month. For other ranks, the Pay Ccpmmis- 
sion’s recommendation was Rs. 450 per 
month and we have approved Rs. 450 per 
month. We have also extended the facilities 
tothe existing pensioners in War Injury cases, 
where ceiling for 100 per cent disability was 
raised from Rs. 500 per month to Rs. 100 per 
month for disability element.

The minimum pension recommended 
at Rs. 300 per month was improved to Rs. 
375 per month. For raising the minimum of 
the service element of disability pension to 
Rs. 375 per month, the disability element of 
pension as well as ex-gratia amounts are not 
taken into account.

The Government also accepted the 
recommendations regarding periodic relief 
for increase in cost of living and on the 
pension consolidated as on 1.1.1986, peri
odic relief has been given.

Now, 1 will come to One Rank One 
Pension. My friend Shri Ajay Mushran is an 
ex-service men and he takes great interest in 
these things. The figures he has given is Rs. 
150 crores. But now the total Budget esti

mate for the Pension 1989-90 in respect of 
defence pensioners is of the order of Rs. 
1350 crores. Of which, pension also will be 
Rs. 800 crores excluding gratuity and com
muted value of pension, which are paid as 
one time pay ment...(Interruptions)

SHRI AJAY MUSHRAN: Sir. the figure 
of Rs. 1350 crores has been given in Vol. I of 
Expenditure Budget, which says: it includes 
pensions and other retirement benefits of 
retired personnel of defence service— Rs. 
1350 crores, and other civilian departments, 
railways, and so on and so forth. Then it 
clarifies in the Expenditure Budget that out 
of Rs. 1350 crores on Pension, the break-up 
is: Army Rs. 1279.06 crores; Navy Rs. 19.03 
crores; and Air Force Rs. 50.90 crores. And 
these include the civilians working in these 
services. What we are discussing here is 
pure ex-servicemen. We are not discussing 
the civilian employees, which are paid under 
this Budget head as given in Expenditure 
Budget Vol. II at Page 37—Ministry of De
fence: Defence Pensions. Then, explana
tory note is given. It says:

“The provision in this demand is forthe 
Pensionery charges in respect of retired 
Defence personnel. It covers payments 
of gratuities, Casuality Awards such as 
War Injury Pay, Disability Pensions and 
Gallantry Awards..."

When we talk of “Same Rank Same 
Pension” we are only talking of the normal 
pension, which is given to the people on the 
ratio 80:40. Before the Fourth Pay Commis
sion, the ratio was 80:30 And the ratio was 
improved upon by the Pay Commission to 
80:40. The existing disparity has been there 
because of the increase in pay five times, i.e. 
till 1977, till 1979, till 1982, till 1985 and after 
1985 Dec.

13.00 hrs.

So, the ratio has been accepted as 
80:40. But in this amount of Rs. 1350 crores 
includes a major chunk of civilians also as 
given in these Explanatory Notes of the 
Expenditure Budget Vol. I and II.



SHRI CHINTAMANI PANIGRAHI: As I 
was submitting, the Government, our friends 
and the country are giving the highest re
gard, respect and attention to the welfare 
and rehabilitation of ex-servicemen. There
fore, whatever more we have to strive for the 
rehabilitation of ex-servicemen we we are 
trying our best to do that. That is why, we had 
appointed this High Level committee. Mr. 
Ajay Mushran read out the statement of 
Indiraji. That shows how much our Govern
ment and our leader ship are interested in 
seeing that ex-servicemen are rehabilitated 
properly and get all the benefits. Therefore, 
as Indiraji had stated, we take this as a 
national responsibility.

About the question of one rank one 
pension, this issue has been taken to the 
court. Therefore, let us see how the court 
decides. We cannot dilate on this because it 
is sub judice.

It is true that this amount of Rs. 1350 
crores includes Defence civilians also. But 
their number is relatively very small-perhaps
2 lakhs or so compared to service pensions 
who are about 12 lakhs. About the point of 
disparity in pension in some ranks, disparity 
in pensions of persons of in same rank 
retiring at different points of time has always 
been in existence, and perhaps, it will con
tinue to be so.

SHRI AJAY MUSHRAN: Poverty in this 
country has always been in existence and 
you are trying to eradicate it. Let us do it in the 
case of pensioners also.

SHRI CHINTAMANI PANIGRAHI: That 
is different. We have fixed the minimum 
pension at Rs. 375 though the Fourth Pay 
Commission has recommended it as Rs. 
300 per month. Because of this increase 
many persons in lower ranks, who retired at 
different point of time, were given the same 
pension from 1.1.86. since the matter is 
before the court, let us see how it comes out.

SHRI AJAY MUSHRAN: For us the High 
Court is you and Pantji.
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SHRI CHINTAMANI PANIGRAHI: As 
Shri Rawatji has pointed out about 50,000 
persons are released from the Armed Forces 
every year and they come within the defini-1 
tion of ex-service men. The general position 
is that about 20 to 25 per cent of the persons 
express that they are not in need of empby
ment when they leave the Defence Forces. 
Then there are the skilled categories of 
persons who get jobs on their own and they 
do not need any assistance from the Gov
ernment. There are also a large number of 
persons, who though offered jobs, are un
willing to move far away from their homes. 
After taking these three parameters into 
account, we find that about 20,000 to 25,000 
ex-servicemen are being provided jobs every 
year. This is a good achievement. We need 
not despair about it. About twenty thousand 
to twenty-five thousand ex-servicemen are 
provided jobs every year. The number of ex- 
servicmen retiring every year is about 50,000 
and about fifty per cent of them have been 
provided jobs every year. This is a fairly high 
percentage...{Interruptions) . Therefore what 
Ajay Mushran Ji has pointed out, is for the 
States to implement. We have already given 
directbns to them. The Defence Ministry 
and the Home Ministry are always writing to 
the State Governments that whatever quota 
of reservation has been fixed for ex-service
men in employment they must implement 
that... (Interruptions)

SHRI AJAY MUSHRAN: Only writing is 
not enough. We lost 1,200 vacancies in BSF 
because of the tardy implementation by the 
Home Ministry, but nothing was done. I In
formed the Minister of State for Home Affairs 
dealing with this case, and I informed the 
Defence Ministry also. They say that any
body who wants to have a job in BSF, must 
get absorbed within two years of his having 
left the Service...(Interruptions)

MR. DEPUTY SPEAKER: Let him re
ply, Mr. Mushran. I have already given you 
lot of concession in allowing you to ask so 
many questions.

SHRI CHINTAMANI PANIGRAHI: Sir, I 
am happy that Mr. Ajay Mushran knows all
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these things and perhaps out of enthusiasm 
due to knowing things, sometimes he goes a 
little beyond the subject.

SHRI AJAY MUSHRAN: Sir, it is after 
four years that the Ex-servicemen plight is 
being discussed.

SHRI CHINTAMANI PANIGRAHI: Sir, 
he must be knowing that nothing lapses now. 
Now the order has been passed that it should 
be carried out. Supposing these 1,200 posts 
are released, we shall fill up these 
posts... (Interruptions)

SHRI AJAY MUSHRAN:.These posts 
have lapsed because of the tardy implemen
tation.

SHRI CHINTAMANI PANIGRAHI: Sir 
this is what we are trying to rectify. Shri 
Harish Rawat was telling that the Sainik 
Boards and the Zila Sainik Boards are not 
working properly. A Committee was there for 
that and we have sent directions to the State 
Governments with the request to activate 
these Sainik Boards and the Zila Sainik 
Boards. So, that is what the States should 
do. Besides that, we are organising training 
courses for imparting vocational skills to 
nearly thirteen thousand persons every year, 
which helps them in either getting employ
ment or self-employment. Over 1,700 per
sons have already been sanctioned loans to 
the extent of about Rs. 44 crores under Self- 
employment Scheme No. 1, within a short 
span of a year and a half. All these major 
measures will help in the resettlement of ex- 
servicemen to a large extent. Then, there is 
the Self-Employment Scheme No. 2, which 
is also for helping those who are retiring. 
This is also picking up now and we hope that 
with more and more interest shown by the 
Ministry, the Zila Sainik Boards and the 
Director-General of
Resettlement...(Interruptions)

SHRI HARISH RAWAT: Hon. Minister 
will you please yield for a minute?

o f ex-servicemen
[ Translation]

When you are doing so much and there 
is complaint that the implementation is not 
proper, a parliamentary committee should 
be constituted to supervise the implementa
tion work.
[English]

SHRI CHINTAMANI PANIGRAHI: Sir, I 
hope an executive order is more effective 
than even the Parliamentary 
Committee...(Interruptions) This is one of 
the recommendations. Out of sixty-eight 
recommendations, we have accepted al
most 56 recommendatbns. Twenty recom
mendations, as you yourself pointed out, 
relate also to the State Governments. We 
are asking the State Governments to imple
ment those twenty recommendatbns which 
we have accepted. Therefore, whatever 
recommendations we have accepted, we 
are pursuing them.

About training 1 have already mentioned. 
About assistance, I have told about the Self- 
employment Schemes No. 1 and 2. All these 
things are progressing very 
we II... (Interruptions)

SHRI AJAY MUSHRAN: They are not 
progressing well ...(Interruptions)

MR. DEPUTY SPEAKER: Mr. Minister, 
you carry on.

SHRI CHINTAMANI PANIGRAHI: H any 
person is not getting the benefit of Self- 
Employment Scheme No. 1, you can tell us 
and we will pursue it.

SHRI AJAY MUSHRAN: I have brought 
it to the notice of even the Chief Minister, Sir.

SHRI CHINTAMANI PANIGRAHI: you 
can write to us also. Sir, under the Setf- 
Employment Scheme, about Rs. 44 crores 
have already been sanctioned and 1,768 
persons have got the benefit. Sir, as far as 
the parliamentary committee is concerned, I 
have said that perhaps no pensioner is get
ting so much attention as the ex-service
men. So, many Sainik Boards and Zila Sainik
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Boards have been constituted and in every 
Board meeting, all these things are dis
cussed and analysed. Friends like Shri 
Mushran and Shri Harish Rawat have said 
about this. I think, in every Parliament ses
sion, these things are being discussed and 
because of your efforts, Parliament is dis
cussing this matter for two hours or three 
hours. So, the Parliamentary Committee will 
not be a better forum as our friends are 
discussing the same here in the House. The 
Defence Minister is sending replies to the 
letters sent by you, wherever you write a 
letter to the Defence Minister Every time 
when you bring ex-servicemen they meet 
the Defence Minister and myself. In this way, 
we have a direct contact with them and we 
hear them.

SHRI AJAY MUSHRAN: Defence Min
ister is prepared to meet us in one minute 
notice, so, meeting the Defence Minister is 
no problem. But it is the Chief Minister who 
are not implementing the scheme. What will 
you do about it?

SHRICHINTAMANI PANIGRAHI: I hope 
this serves better than the parliamentary 
committee.

SHRI AJAY MUSHRAN: Why don’t you 
call a meeting of Chief Ministers?

SHRI CHINTAMANI PANIGRAHI: For 
the Kendriya Sainik Board meeting let them 
come. (Interruptions)

MR. DEPUTY SPEAKER: This is not 
the way of exchanging views here.

(Interruptions)

SHRI CHINTAMANI PANIGRAHI: So 
far as the training is concerned, I may point 
out that in 1985-86, we had incurred an 
expenditure of Rs. 24.61 lakhs in giving 
training and the total number of persons who 
have been given training is 7812. In 1986- 
87, we have given training to 8921 ex-serv
icemen ; in 1987-88, we have given training

to 10,045 ex-servicemen and in 1988-89, 
13, 688 ex-servicemen have been given 
training. In various vocations. Therefore, Sir, 
so many people have been given training. 
About the functioning of the Sainik Boards, 
we have given directions to the State Gov
ernments that they should expedite the matter 
and they should see that they function prop
erly. Sir, whatever is possible, the Govern
ment is giving utmost importance and we are 
always having contacts with the hon. Mem
bers and whenever there are difficulties, ex- 
servicemen come to us and we we listen to 
them. If they face any difficulty with the 
banks also, we help them in removing the 
difficulty by contacting the banks or by writ
ing to them. Therefore, whatever is possible 
is being done to help them. But in spite of this 
if there is any difficulty, since you are always 
in touch with ex-servicemen, you must guide 
us, help us and give your suggestion Gov
ernment is fully conscious to see that they 
are properly rehabilitated because they are 
a part of us we feel proud of them for the 
heroic services they have rendered . Their 
services cannot be measured in terms of 
money. Therefore, we always salute them 
and we shall be doing our best to help them 
as best as possible.

13.15 hrs

MATTERS UNDER RULE 377

[ Translation]

(i) Need to construct bridges on Kamla 
Balan, Bagmati and other rivers to save 
villages from floods

SHRI RAM BHAGAT PASWAN (Ros- 
era): Sir, certain areas in my constituency 
look like islands during floods. There are 
many rivers like Kamla Balan, Bagmati, Kosi 
Gandak, Bhutahi Balan etc. in my constitu
ency. as a result, during floods, people of 
hundreds of panchayats along with Rasiyari 
panchayat get surrounded by the flood wa-
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ter. It is very difficult for the people to go to 
some high level places by crossing the riv
ers. This results in loss of lives and property. 
No arrangement has been made till now 
either by the Central or the State Govern
ment forthe safety of the people. So, I would 
like to urge the Government of India to take 
immediate steps to construct a bridge on 
river Bagmati, Rajghat bridge, Kolhuaghat 
bridge, Bariyahighat bridge and Hathorighat 
bridge for the safety of the people. The 
central Government should provide financial 
assistance to the State Government for 
constructing these bridges.

[English]

(Ii) Need for strict implementation of pol
icy of recruitment of local people in all 
Government and Semi-Government 
departments

SHRI SHARAD DIGHE (Bombay North 
Central): it is now the declared policy of the 
Government of India to recruit local people in 
all Govern ment and semi-Government under
takings. Keeping this in view most public 
sector undertakings lay down as a pre-requi
site that all applicants to various posts must 
have adequate knowledge of the regional 
language.

In spite of this policy, recently in a circu
lar dated 16th March, 1986 calling for panel 
of names of suitable officers for the post of 
Deputy Chairman, Bombay Dock Labour 
Board, the Ministry of Surface Transport 
(Labour Division) has failed to mention 
adequate knowledge of Marathi as pre-requi
site for the post especially when adequate 
knowledge of Tamil is considered essential 
for a similar post in Madras Dock Labour 
Board.

I urge upon the Government to imple
ment the policy of recruiting local people in 
all Government and semi-Government under
takings uniformly.

[Translation]

(iii) Need to clear the Dwarwala Barrage 
Project over Ganga at Kanpur to meat tha 
drinking water problem of the city

SHRI JAGDISH AWASTHI (Bilhour): I 
have continuously drawn the attention of the 
Government in the House and through other 
means also towards the need of construct
ing a Ganga Barrage in Kanpur to solve the 
permanent problem of drinking water as also 
about the need for diversion of river Ganga 
towards the ghats in Kanpur. As a result, an 
expert committee of the Ministry of Environ
ment and Forests was constituted by the 
Government in January, 1988. The Commit
tee has recommended construction of 
Dwarwala Barrage in Kanpur at an esti
mated cost of 130 crores. But I am surprised 
to note the reply given to a quest bn that the 
centre has not got any detailed project report 
as yet. The delay in this matter is aggravat
ing the problem and the people in Kanpur are 
practically facing its adverse effects. I would 
like, therefore, to request the Central Gov
ernment to take immediate steps to start the 
work on this project with the cooperatbn of 
the State Government so that the construc
tion of Ganga Barrage can be started imme
diately and this long outstanding demand of 
the people of Kanpur could be met with.

[English]

(Iv) Need to instal a T.V. Transmitter Hin- 
goli (Maharashtra)

SHRI UTTAM RATHOD (Hingoli): The 
information and Broadcasting Ministry is 
implementing a crash programme in extend
ing the T.V. transmission throughout the 
country by opening T.V. centres in different 
places.

Hingoli is a sub-divisional headquarter 
in the backward region of Marathwada in 
Maharashtra, its populatbn is more than 
50,000. It is a commercial and cultural centre 
surrounded by a number of villages in addi
tion to Kalamnuri, a taluka headquarter at a 
distance of 17 kibmeters. Hingoli town may 
kindly be included in the programme forthe 
installatbn of a T.V. transmitter. It will catar
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to the needs of the cultivators, students 
community and other population of more 
than a lakh in that area.

(v) Need to set up research Centres for 
onions, grapes, and mangoes at Nasik, 
Pune and Slndhudurg

SHRI BALASAHEB VIKHE PATIL 
(Kopargaon): Sir Maharashtra is the largest 
grape growing state in the country. But there 
is no grape research centre in that state. 
Similarly, Maharashtra alone produces 60% 
of onions in the country. The third major 
agricultural production of Maharashtra is 
Mango. Some of the Mango varieties of 
Maharashtra are very popular in the interna
tional market. Hapus, Kesari and Rajapuri 
mangoes are famous not only in the country 
but all over the world.

The 7th Five Year Plan provided that a 
research centre for onions, grapes and 
mangoes would be set up in Maharashtra. 
But it has not yet materialised. There seems 
to be no indication what-so-ever from 
Government of India that such a Centre 
would indeed be set up even in near future. 
Some days back there was a news item in 
which concern was expressed for lack of 
research in the field of such major crops. 
Therefore, I humbly request that the Govern
ment should set up 3 research centres one 
for each of the above crops in Maharashtra. 
I request that research centre for Onion 
should be set up in Nasik, Grape research 
centre in Pune and Mango research centre 
in Konkan region, particularly in Sindhudurg 
which are the major producing areas for the 
respective crops and where land is also 
available.

(vi) Need for nationalisation of Bengal 
Potteries Ltd.

SHRI BASUDEB ACHARIA (Bankura): 
Sir, workers of Bengal Potteries Ltd., a 
company underthe management of Govern
ment of India have come from Calcutta and 
are sitting at the Boat Club grounds. Inspite

of the company being under the Govern
ment management for thirteen years, the 
rate of the workers is very much uncertain. 
Inspite of Tata Economic Consultancy Serv
ices' favourable report to revive the com
pany, the Government decided to denotify 
the Unit with effect from 1 November, 1987. 
However, the Unions moved the Court and 
obtained stay order. The Minister of Industry 
is urged upon to take immediate steps to 
rescind the denotification in order to start 
production and take steps to nationalise the 
company.

(vli) Need to postpone the Railway Re
cruitment Examination Scheduled for 7th 
May, 1989 on account of Id-ul-Fitr on that 
day

SHRI G.M. BANATWALLA (Ponnani): 
Sir, Railway Recruitment Examination is 
scheduled to be held on May 7,1989, as per 
Employment Notice No. 2/87-88, 1/88-89, 
Madras. This is the day of Id-ul-Fitr which is 
an important Muslim festival after the month 
of fasting. It would be unjust to Muslims in 
particular and also contrary to our ethos to 
have the Recruitment Examination on the 
day of Id-ul-Fitr.

I request the Government to postpone 
the examination to any other convenient 
date. Care should also be taken in future not 
to fix examination dates on such festivals so 
as to avoid all resentment and inconven
ience. Prompt orders may kindly be issued in 
the matter.

[Translation]

(vili) Need to provide an express train on 
Gaya-Deol line connecting Delhi and 
Howrah

SHRI KUNWAR RAM (Nawada): Mr. 
Deputy Speaker, Sir, while drawing the at
tention of the Government of India under rule 
377 I would like to say that Nawada Railway 
Station falls on Gaya-Q$ol railway line. It is a 
60 to 70 year old line inBihar, but no atten
tion has so far been paid to expand the old 
station or make some improvements in it.
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The railway administration is not paying any 
attention to our demand for introducing an 
express train on this line. The Government 
will not have to incur any extra expenses if a 
regular train is run on this line connecting 
Delhi and Howrah. It is necessary for the 
benefit of the people living in the entire 
Nawada district. It will also benefit the do
mestic and international tourists visiting Gaya, 
Bodhgaya, Kokalatwater fall,' Rajgir, Nal
anda, Pawapuri,Tapowan etc. I would, there
fore, like to make an appeal to the hon. 
Ministerof Railways to introduce at least one 
express train on this line at the earliest.

(Ix) Need to find foreign market for hand
loom products

•SHRI R. JEEVARATHINAM (Ar- 
akkonam): Sir, handloom goods worth about 
Rs. 9 crores have been lying in the stocks in 
Tamil Nadu for want of clearance from the 
United States authorities. It is understood 
that the U.S. authorities have imposed some 
new restrictions on the handloom goods 
from India before they can be imported into 
that country.

Sir, ail these years, handloom goods 
worth hundreds of crores of rupees have 
been exported to that country. But unfortu
nately, U.S.A. has suddenly started raising 
some flimsy objections regarding the re
quirement of the specification* of the hand
loom goods. Non-lifting of the handloom 
goods from the stocks has created a lot of 
problems. Lakhs of people particularly, the 
weaker sections of the society who depend 
mainly on this small scale industry are al
ready affected and if this condition continues 
any longer, there will be unemployment 
among the weavers and others connected 
with this small scale industry. Government of 
India will also be losing foreign exchange 
due to non-export of these goods. Because 
of the all-round sickness in the textile indus
try, the problems now faced in the handloom 
industry will aggravate which will affect our 
economy.

I would, therefore, request the Govern
ment to take immediate action to see that the 
handloom goods are lifted from the stocks 
and exported to the foreign countries.

(x) Need to provide financial assistance 
to orange and cotton growers of Maratha- 
wada and Vidarbha Regions of Mahar
ashtra where crops were damaged by 
hailstorms

SHRIMATI USHA CHOUDHARI (Amra- 
vati): Mr. Deputy Speaker, Sir, through you, 
I would like to raise an important matter 
under rule 377.

“I would like to draw like to draw the 
attention of the Government to the damages 
particularly suffered by standing crops of 
orange and cotton in a number of districts of 
Marathawada and Vidharbha regions of 
Maharashtra due to cyclonic storms and 
hailstorms. These two are the major crops 
for the farmers of Vidharbha, but for the last 
few years the crops are getting damaged.

The crops in 16 districts of the State had 
been affected by hailstorms during the peri
ods from 9 March to 28 March. Standing 
crops on a total of 4450 hectares of lard 
stuffered loss and according to the prelimi
nary estimates value the loss is about Rs. 10 
crores although detailed report is yet to be 
received.

The Government is aware that the farmer 
is already in hardship due to bsses suffered 
by him during the earlier years. I would, 
therefore, like to request that the orange and 
cotton growers might be given some imme
diate assistance on the same line the onion 
growers were given assistance when the 
price of onion came down. The State Gov
ernment on its part has already taken steps 
to liberalise the bank loan payment system 
and withhold the collection of electricity 
charges for one year from the affected farm
ers. But, taking into account the gravity of the

* Translation of the matter originally raised in Tamil.
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situation, the Central Government should 
sanction some amount as an immediate 
relief for the affected farmers. At the same 
time a central team should be sent to that 
area to make an assessment of the losses so 
that actual position may become clear. These 
crops may also please be included in the 
crops insurance scheme.

13.28 hrs

STATUTORY RESOLUTION RE. AP
PROVAL OF PROCLAMATION IN RELA
TION TO STATE OF KARNATAKA AND

AND

MOTION RE: CONDUCT OF GOVER
NOR OF KARNATAKA Contd.

[English]

MR. DEPUTY SPEAKER: Now, we will 
take up next items, namely item No. 16 and 
17 together.

Now, Shrimati Basavarajeswari.

SHRI DINESH GOSWAMI (Guwahati): 
When will be the reply?

MR. DEPUTY SPEAKER: The reply 
will be around 2 O’ clock or 2-30 p.m.

[Translation]

‘SHRIMATI BASAVARAJESWARI 
(Bellary): Mr. Deputy Speaker Sir, Many 
hon’ble members have expressed their views 
regarding the recent developments in Kar
nataka. The opposition party members have 
said that the Governor’s action was uncon
stitutional. But the general opinion in the 
country is different. The people in the coun

try and especially in Karnataka have wel
comed the decision of the Governor recom
mending the dismissal of Karnataka Gov
ernment. Many members spoke about the 
inefficiency, corruption and injustice of the 
Janata Dal rule. I want to confine only to the 
Governor’s decision. My only question is 
whether there was any Government in Kar
nataka for the last two years at all? Neither 
there was any Government nor any admini
stration. Administration had collapsed in the 
State. Corruption was rampant. There was 
injustice everywhere. There was no one to 
listen to the grievances of the poor farmers. 
The Government had partisan attitude. The 
Janata Dal Government betrayed the faith 
reposed on them by the people of Karna
taka. Shri S. Najalingapa is a veteran politi
cian of our country. In Karnataka his words 
carry weight. He says that the Governor 
should have recommended president’s rule 
one year ago. That would have benefitted 
the people of the State. You can well imagine 
to what an extent Janata Dal rule in Karna
taka had pained him.

Farmers thought that the Janata Dal 
was a pro-farmers party. Hence lakhs and 
lakhs of farmer supported the Dal and it thus 
came to power in the State. But now the life 
of farmers in the State has become miser
able. I, therefore, wholeheartedly welcome 
the decision of the Governor.

Janata Dal had several slogans when 
they went for polls. “Value based politics/and 
“decentralization of power” are important 
among them. Then they conducted elections 
for the district council mandal parishads. But 
how did they conduct the elections? The 
whole country knows how they manipulated 
the elections. At that time we had told them 
not to hold those elections as there were no 
funds. We told them not to take politics upto 
mandal level, because that would spoil the 
peaceful atmosphere prevailing in the vil
lages. Our State party President Shri Veer
endra Patil also suggested that they should 
not hold the elections. The Janata Dal did 
not yield to any of our suggestions. They

* Translation of the speech originally delivered in Kannada.
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went ahead with the elections. What is now 
happening in the villages is known to every
body. Quarrels, thefts, robbery etc. have 
become common in the villages and the poor 
people are made to attend the courts regu
larly. There are no funds to run the district 
council. Even the salaries of those working in 
those councils have not been paid. The 
money given to them is not sufficient enough 
for the expenditure of the President and the 
Vice President of the council. Hence where 
is the money for development works?

Some of the mandals are in the hands of 
Janata Dal and some others are in the hands 
of Congress (I). Janata Dal had the power 
and hence could destroy 15 to 20 mandals of 
Congress (I) in my Constituency alone. Why 
did they stoop to such a low level? The 
village people all overthe State are crying for 
retaining the mandals. They want to retain 
their self-respect. But they are in tears today, 
and their curse made the Janata Dal to 
crumble under their own weight.

The farmers faith in the Janata Dal has 
been shattered. I hail from the Thunga- 
Bhadra area. In that area about 10 to 20 lakh 
acres belonging to Raichur and Bellary dis
tricts have irrigation facilities. But what hap
pened there recently? There was no water 
supply to that area and that affected the crop 
in 4 1/2 lakh acres. Crop was destroyed 
completely and the total estimated loss was 
about 300 to 400 crores of rupees. The 
farmers went on strike. They agitated and 
took out procession. But there was none to 
come to their rescue. Finally the concerned 
Minister came to that area. He invited us also 
to hold meetings with the farmers. We did not 
attended those meetings. We wanted him to 
face the affected farmers. But that time the 
water in the Thunga-Bhadra rivers was 
completely dried up. This is the magnitude of 
callousness which the Janata Dal Ministers 
had towards the farmers. They sold the 
industries and they went to the extent of 
selling water also to other States. If this is the 
condition where shall we go? What will the 
farmers grow in the absence of water? Most 
of the farmers have taken loans from the

Banks. How can they repay the bans? A 
serbus situation is prevailing in the State. 
This is the gift the Janata Dal had offered to 
the farmers of the State.

Mr. Bommai who took over from Mr. 
Hegde was under tremendous pressure. All 
the 111 MLAs wanted to become either 
Ministers or Chairmen. All of them wanted 
B.D.A. sites, Maruti vans and Cars. Hence 
Mr. Bommai must be feeling a much relaxed 
person now. It is very diffbult to pull on the 
family affairs with one wife. Then how can 
Mr. Bommai pull on with 111 very ambitbus 
and greedy M.L. A.s. This is not first time that 
problems started mounting up on this Gov
ernment. In the M.L.C. elections there was 
an utter confusion among Janata Dal party 
MLAs. Mr. H.D. Devagowda was pulling the 
members to one side and Mr. Hegde was 
pulling the members towards the opposite 
side. This kind of tug of war became a 
permanent feature of the Janata Dal Gov
ernment. Horse trading reached its peak 
during the last Rajya Sabha elections in the 
State. Mr. Ram Jethmalani sneaked in and 
succeeded in getting elected to the Rajya 
Sabha. Many Janata Dal members have 
become rich persons today. But people know 
how they have accumulated so much wealth 
within a short span of time. The Government 
of India has given the 20 point programme 
for the upliftment of the poor people of the 
country. This 20 point programme is not 
acceptable to the Janata Dal legislators 
because our late lamented leader Indira 
Gandhi was the founder of that programme.

The M.L.As and Ministers made it a 
point not to invite the M.Ps for the flag 
hoisting ceremony during independence day 
and republic day.

The money provided by the centre was 
not utilized properly. They were telling the 
people that the centre was not giving any 
assistance at all. They changed the names 
of all programmes and gave new names 
whbh suited them. During the three year 
drought period in the state there was none to 
hear the problems of farmers. They went on 
blaming the Centre and at the same time
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d iv e r t e d  a l l  t h e  f u n d s  m a d e  a v a i la b le  b y  th e  

c e n t r e  f o r  d r o u g h t  r e l ie f  p r o g r a m m e s .  T h e r e  

w e r e  s e v e r a l  in s ta n c e s  o f  . G o v e r n m e n t  

c h e q u e s  b e in g  d is h o n o u r e d .  If th e  in d iv id u 

a ls  c h e q u e  is  d is h o n o u r e d  th e r e  is  s o m e  

p u n is h m e n t .  W h a t  p u n is h m e n t  is  th e r e  f o r  

t h e  S ta t e  G o v e r n m e n t  if i ts  c h e q u e  is  d is h o n 

o u r e d ?  E n t i r e  K a r n a ta k a  S ta te  h a s  b e c o m e  

b a n k r u p t .

A N  H O N . M E M B E R :  S ir ,  s h e  is  g o in g  

o u t  o f  t h e  w a y .

S H R I  G .S .  B A S A V A R A J U :  N o , s h e  is  

n o t  g o in g  o u t  o f  th e  w a y .

S H R IM A T I  B A S A V A R A J E S W A R I :  S ir ,

I a m  n o t  g o in g  o u t  o f  th e  w a y .  In  f a c t  I h a v e  

n e v e r  d o n e  th a t .  I a m  s p e a k in g  a b o u t  th e  

p e r f o r m a n c e  o f  th e  G o v t ,  o f  K a r n a ta k a .  I 

w a n t  to  p r o v e  th a t  th e r e  w a s  n o  G o v t ,  in  
K a r n a ta k a .

[English]

K U M A R I  M A M A T A  B A N E R J E E  
( J a d a v p u r ) :  It w a s  o n ly  a  m a la d y  G o v t .

S H R I  M . R A G H U M A  R E D D Y  (N a l-  
g o n d a ) :  J u s t  l ik e  y o u r  G o v e r n m e n t .  ( Inter
ruptions)

[ Translation]

S H R I M A T I  B A S A V A R A J E S W A R I :  

M a n y  a s p e c ts  h a v e  b e e n  e x p la in e d  b y  M r . 

G .S .  B a s a v a r a ju  in  h is  m a r a th o n  s p e e c h  

y e s te r d a y .  In s p i te  o f  t h a t  t h e  o p p o s i t io n  p a r ty  

m e m b e r s  s t i l l  t h in k  t h a t  th e  p e o p le  w o u ld  

g iv e  t h e i r  v o te s  to  th e m .  P e o p le  a re  n o t  fo o ls .  

In  K a r n a ta k a  th e  p e o p le  e le c te d  2 4  C o n -  

g r e s s - l  c a n d id a t e s  o u t  o f  2 8 .  T h e n  im m e d i 

a te ly  a f t e r  t h a t  th e y  e le c te d  J a n a t a  P a r t y  t o  
r u le  t h e  S ta te .  T h e y  a r e  m o r e  in te l l ig e n t  th a n  

w h a t  t h e  o p p o s i t io n  p a r t y  m e m b e r s  th in k .

T h e  S ta te  G o v e r n m e n t  e m p lo y e e s  a re  
n o t  g e t t in g  t h e i r  s a la r ie s  r e g u la r ly .  T h e  

e m p lo y e e s  a r e  b e in g  c o m p e l le d  to  in v e s t  
t h e i r  s a la r ie s  in  s a v in g s .  A l l  t h e  s u b s id y

a m o u n t  in  S u b je c t e d  t o  s a v in g s .  In  f a c t ,  t h i s  

G o v e r n m e n t  is  n o w  b e in g  c a l le d  a s  th e  

" S a v in g s  G o v t . ”  T h e y  g e t  a b o u t  8 5 %  lo a n  

f r o m  t h e  C e n t r e  a n d  e v e n  t h e n  t h e y  in s is t  o n  

s a v in g s .

T h e  J a n a t a  G o v e r n m e n t  w e n t  o n  h o o d 

w in k in g  t h e  p e o p le .  M r .  D e v e g o w d a  la id  

f o u n d a t io n  s to n e s  o f  s o  m a n y  i r r ig a t io n  p r o j 

e c ts .  B u t  n o t  e v e n  o n e  o f  t h e m  h a s  b e e n  

ta k e n  u p .  I r r i ta te d  b y  t h is  a t t i t u d e  o f  C h ie f  

M in is te r ,  M r .  G o w d a  r e s ig n e d  f r o m  t h e  

C a b in e t .  T h e  S ta t e  G o v e r n m e n t  h a d  n o  

m o n e y  to  a n y  p r o g r a m m e .  T h e  e c o n o m ic  

c o n d i t io n  o f  t h e  S ta t e  w a s  d e p lo r a b le .  E n t i r e  

a d m in is t r a t iv e  s e t  u p  h a d  b e c o m e  in e f f i 
c ie n t .  C o r r u p t io n  w a s  r a m p a n t  a n d  th e  

G o v e r n o r  s h o u ld  h a v e  r e c o m m e n d e d  f o r  t h e  
G o v e r n m e n t ’s  d is m is s a l  tw o  y e a r s  a g o .  I n 

fa c t ,  M r .  R .K .  H e g d e  h im s e l f  h a s  a d m i t t e d  

th e  in e f f ic ie n c y  o f  t h e  G o v e r n m e n t ,  a n d  t h is  

h a s  a p p e a r e d  in  t h e  lo c a l  n e w s p a p e r s .  M o s t  

o f  th e  p e o p le  in  th e  c o u n t r y  h a d  e x p e c te d  th e  

d o w n fa l l  o f  t h e  G o v e r n m e n t  o n  t h e  d a y  o f  

c a b in e t  e x p a n s io n .  W e  h a v e  d is c ip l in e  in  o u r  

p a r t y .  W e  h a v e  o u r  c o n g r e s s  c u l t .  E v e n  f o r  

s o m e  m is ta k e s  o u r  P r im e  M in is t e r  h a s  r e 
p la c e d  th e  S ta t e  C h ie f  M in is t e r s .  B u t  t h e  

O p p o s i t io n  p a r t ie s  a r e  n o t  p r e p a r e d  t o  a c 

c e p t  th is  s ta n d .  E v e n  if  t h e r e  a r e  n u m b e r  o f  

c h a r g e s  a g a in s t  a  C h ie f  M in is te r ,  t h e y  w o u ld  

p r a is e  h im  a n d  t h e y  n e v e r  t h in k  o f  r e p la c in g  

th a t  C h ie f  M in is te r .

Im m e d ia te ly  a f t e r  t h e  d is m is s a l  o f  th e  
K a r n a ta k a  G o v e r n m e n t ,  t h e r e  w a s  h a p p i 

n e s s  e v e r y w h e r e  in  t h e  S ta te .  C r a c k e r s  w e r e  

b u r n t  w o r th  o f  s e v e r a l  t h o u s a n d s  o f  r u p e e s .  

N o w  le t u s  f a c e  e le c t io n s .  Y o u  a r e  a l l  p o w e r  

h u n g r y  p e o p le .  In  A n d h r a  P r a d e s h ,  o n e  
le a d e r  o f  th e  O p p o s i t io n  c h a r g e d  o u r  P r im e  

M in is te r  w ith  s e v e r a l  a l le g a t io n s  w h i le  c o m 

m e n t in g  o n  th e  T h a k k a r  C o m m is s io n  r e p o r t .  

Y o u  to o  h a v e  m o th e r s  a n d  c h i ld r e n .  S h o u ld  

y o u  n o t  b e h a v e  a s  r e s p o n s ib le  p o l i t ic ia n s ?  
( Interruptions)

Y o u  a re  a ll p o w e r  h u n g r y  p o l i t ic ia n s .  

Y o u  a re  k e e n  a b o u t  y o u r  c h a i r s .  Y o u  n e v e r  
b o th e r  fo r  t h e  p r o b le m s  o f  t h e  p e o p le .  A s  o u r  

s ta te  p a r t y  P r e s id e n t  s a id  in  h is  s p e e c h  le t  u s  

fa c e  th e  p e o p le .  T h e y  w il l  t e a c h  y o u  le s s o n
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an d  th a t will b e  th e  end  of your political 
carrier.

I support the  prom ulgation , im posing  
P res id en t’s rule in K arn a ta k a , and  c o n g ra tu 
late  the  G o vern o r.

Sir, I th an k  you for giving m e  this o p p o r
tunity to  s p e a k  and  with th e s e  w ords, I co n 
c lude  m y sp eech .

[English]

S H R I H .N . N A N J E  G O W D A  (H assan ):  
M r. D eputy  S p e a k e r, S ir, I rise to  support th e  
Statutory R esolution  m oved  by th e  hon. 
H o m e M in ister and also  to  o p p o se  th e  m o 
tion m oved  by Shri D inesh  G o sw am i.

Sir, personally  I am  not happy about the  
exit of th e  B o m m a i’s G o vern m en t. Not b e 
cau se  I like M r. B om m ai. If he w ere  to  be  
continued for an o th er th re e  m onths, the  
J a n a ta  D a l w ould  h a v e  reach ed  rock-bot
tom . T h a t w ould  h ave  h ap p en ed . S e v e ra l 
hon. M em b ers  have  d iscussed  about the  
technicality  and  o th er things. But nobody  
seem s  to have  an a lysed  the reality.

I think Shri K rishna Iyer is here . Is Shri 
S h a n k a ra  G o w d a  a  M e m b e r of Y o u r party?  
H e  is a  very sen ior M e m b e r. H e  says  in 
K an n ad a , MRashtrapati Aalvikege Bommai- 
Hegde Karana”. So , his ow n sen io r Party  
c o lleag u e  is accusing  M r. H e g d e  and M r. 
B om m ai.

N ow , let us see  w h a t M r. B o m m ai has, 
him self, to offer. O n  23rd , addressing  a  P ress  
C o n fe re n c e , he  says, am o n g  o th er th ings,

"Mr. B o m m ai co n fessed  that he  
m ight not have  b e e n  ab le  to  pull on  
for 10  m onths with his crisis-ridden  
reg im e b e cau se  of pulls and  p res 
sures  w ithin th e  leg is lature  p arty”.

H e  h im self had adm itted  it.

Tho u g h  everyb o d y m ight h ave  read  this

editorial, I p ick up o n e  s e n te n c e  from  this  
editorial from  th e  Indian Express fo r the  
arg u m en t sake .

T o r  the  last tw o  y ears , th e  J a n a ta  
G o v e rn m e n t in K a rn a ta k a  had b e c o m e  
a  liability - for th e  O pposition  as  m uch  as  
for the  p eop le  of K a rn a ta k a .”

N ot only fo r the  C on g ress  o r fo r th e  
O pposition  but also fo r th e  p eo p le  of K a rn a 
ta k a . W h y  I h a v e  q uo ted  th is is, th e re  is w h a t  
is ca lled  an e lem en t of hum an itarian  co n s id 
eration . T h e re  is a  patien t w ho is under co m a  
for m ore  than  o n e  year. O xyg en  is being  
given  to h im . T h e  re la tives  a re  fed  up and  
everybody is fed  up. T h e y  w ant him  to  d ie. 
But th e  doctor is telling, 'I am  giving O x y g e n ’. 
M r. B o m m ai’s G o v e rn m e n t and  M r. H e g d e ’s 
G o v e rn m e n t w ere  in co m a , for th e  last tw o  
years . N ow , under hum an itarian  c o n s id e ra 
tions, th e s e  19  M LA s h a v e  killed. N ot the  
C o n g ress  or th e  G o vern o r. It is ca lled  m ercy- 
killing. P eo p le  know  w h at sort of m a n  Mr. 
H e g d e  is. I personally  w an t an O pposition , a  
sound opposition in the  country, a  very  
strong opposition in the country. But w hat is 
happen ing?  S u p p o se  I am  to  b e  strong and  
suppose I am  having c a n c e r inside th e  body. 
U nless  it is rem o ved , how  can  I b eco m e  
strong? E ith er I should not have  d eve lo p ed  
ca n c e r o r e v e n  if I d eve lo p ed  can cer, it 
should b e  o p e ra te d  and rem o ved . S o  you  
are  having M R . R a m a k ris h n a  H eg d e . H ow  
can  you b e c o m e  strong? H e  is like a  can cer  
to th e  grow th of th e  O pposition . W ith all 
th e s e , you ad o re  him . W h y  do you adore  
him ? I th ink you ad o re  him b ecau se  he  
collected  m ore m oney. In K arn a taka , from  
the  E xc ise  O ffice , the  G o vern m en t is getting  
the  largest reven u e . W h a t * and  * have  
collected is m ore than  w hat the G o v e rn m e n t  
has rece ived . (Interruptions)

For that purpose, b ecau se  he is having  
tonnes  of m oney, you w an t to a d o re  him .

(Interruptions)

* Not recorded.
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M R . D E P U T Y  S P E A K E R : Y o u  g e n e r
ally say  it.

N o  particu lar a llegation  has com e.

S H R I S U R E S H  K U R U P  (K ottayam ): 
H a v e  you g iven  him perm ission , Sir? I w ant 
to kn o w  w h e th e r it will go  on record. (Inter
ruptions)

M R . D E P U T Y  S P E A K E R : If at all there  
is a  specific  a llegation I cannot allow.

S H R I S U R E S H  K U R U P : Y ou  p lease  
ch eck  up the  records. H e  has m ad e  a  s p e 
cific a llegation  against “. . . ” and “. . ." fo r  ra is 
ing m ore m oney than w hat has g o n e  to the  
G o vern m en t exchequer.

M R . D E P U T Y  S P E A K E R : I will check. 
N o n am es  should be m entioned. T h e  nam es  
will not go on record.

(Interruptions)

S H R I H .N . N A N JE  G O W D A : Sir, I will 
ta k e  only one m inute to explain. I will not 
m en tio n th e  nam es. T ake , for exam ple , there  
is a  distillery. It m anufactures liquor. T ax  per 
cra te  liquor is Rs. 4 2 5  and, as such, tax per 
truck  will co m e to Rs. 2 7 ,0 0 0 /-. O n e  perm it is 
required  for one  truck load but on one perm  it 
th ey  a llow  ten  to  tw elve trucks. So the  con
sum ers w ould have paid aff the tax but the  
tax  is not rem itted to the  G overnm ent treas 
ury as the  m idd lem en eat aw ay  the  tax for 
o ther truck loads. I would like to know from  
this august H ouse  w hether you have no 
responsibility w hen consum ers are exploited.

I w ould like to g ive ano ther exam ple . Let 
us ta k e  a  particu lar S ta te . H e re  is a  S ta te  
w h ere  th ere  a re  e lected  representatives like 
M LA s and M P s. I am  an e lected  represen ta 
tive. J h a t does not m ean  I am  the best 
ava ilab le  in m y constituency. I have been  
given  th e  opportunity. T h a t is all. T h a t does  
not m ean  I am  th e  best. H ere  w e had a  
G o v e rn m e n t which thought it w as  a  G o v e rn 
m ent not of the peop le  but they thought it is 
th e  property of the  J a n a ta  Party. S uppose  
villagers w an ted  drinking w a te r o r a  school

room . T h e  reply th e y  w ou ld  g e t is s in ce  th e y  
had not vo ted  fo r th e ir p arty  as  such th e re  is 
no drinking w a te r  o r school room  to  b e  m a d e  
ava ilab le  to  th em . S upposing  so m eb o d y  had  
com m itted  theft in m y h ouse  th e re  w ould  be  
no registration of th e  F IR  s ince  I had  not 
vo ted  fo r their party . E ven  m u rd erers  a re  
h arboured  by th e  politicians. U n d er th e  IR D P  
list th e  poor an d  th e  deserv in g  a re  not e n 
listed. O n ly  p eo p le  w ith te n s  of acres  of land  
are  enlisted b e c a u s e  th ey  w e re  J a n a ta  P arty  
supporters. I w ould like to  kn o w  do you w an t 
th is system  to continue?  D o  you w ant G o v 
ern m en t for all th e  p eo p le  or only fo r a  
section of th e  p eo p le?  I w an t to  say su p p o s
ing C o n g ress  G o v e rn m e n t a t th e  C en tre  
g ives step -m otherly  tre a tm e n t to  a  non- 
C on g ress  G o v e rn m e n t in any  S ta te  I w ould  
not have to le ra ted  it.

S ir, you cannot m a k e  po lice personnel 
as th e  w orkers  of th e  J a n a ta  P arty . I w as  
ash am ed  to h ear from  o n e  of th e  sen ior- 
m ost IP S  officers th a t he could do nothing  
since his S u b -In sp ec to r w as  not subord inate  
to  him. H e  is subord inate  to  a  J a n a ta  w orker. 
S o I w ould ag a in  like to ask  w ould  you like 
such a  system  to con tinue?

I w ould like to  g ive  one  m o re  e x a m p le  
and then  conclude. Y ou  can  g e t it even  
verified . An M L A  w a s  not at th e  h e a d q u a r
ters . H is w ife  w en t to  th e  po lice station and  
asked  the  S u b -ln s p e c to rth e re  to  arres t such  
and such a  m an  im m ed ia te ly . T h e  S u b -  
Inspector told her that it w ould  ta k e  so m e  
tim e b ec a u s e  th e  v illage is at so m e  d istance. 
M ad am  said that she w ould  go to H a s a n . 
T h e  m an should be arres ted  and brought to  
the police station. A  call should b e  b o oked  to  
her. T h e  line should b e  kept o p en  so th a t sh e  
could h ear the beating  on th e  phone sitting at 
H asan . T h a t particu lar person w a s  brought 
to th e  police station. P eo p le  co llected  th ere  
and asked  for w hat c rim e  he had b een  a r
rested. The S u b -In sp ecto r rep lied  if I had not 
arrested  him then  I w ould  b e  tran s ferred . H e  
prom ptly booked th e  call an d  kep t th e  line 
open . H e  told that person that he w ould  bea t 
the pillow but he should  cry so th at M ad am  
sitting at H a s a n  could h ear the  beating  and  
crying. W ould  you like such a  system  to
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surv ive?  E v e n  if it had  b e e n  a  C on g ress  
G o v e rn m e n t I w ou ld  h a v e  b a n g e d  it. O n  
techn ica lities  w e  should  not fo rg e t realities. 
W e  should  h a v e  a  system  w hich  should  w o rk  
fo r e tern ity  and  fo r th e  w e lfa re  of all.

14.00 hrs.

S H R I D IN E S H  G O S W A M I (G u w ah a ti):  
M r. D ep u ty  S p e a k e r, Sir, I am  thankfu l to all 
th e  M e m b e rs  w h o  h ave  p artic ipated  in m y 
m otion— w h e th e r th e y  h ave  supported  m y 
m otion or th e y  h a v e  op p o sed  it. In this d e 
b a te  a  nu m b er of im portant constitutional 
issues w e re  ra ised . F rom  our s ide th e  points  
ra ised  w e re  that th e  G o v e rn m e n t ac ted  u n 
constitutionally in d issolving th e  A ssem bly; 
that w h e th e r M r. B o m m ai’s M in istry had a  
m ajority or not ought to h a v e  b e e n  tes ted  in 
the  A ssem bly ; that on th e  day o f the  d isso lu 
tion M r. B o m m ai had  m ajority  and  confi
d en ce  of th e  leg is lature; th a t th e  J a n a ta  D a l 
m em b ers  at no point of tim e  in form ed th e  
G o vern o r tha t they  have  resigned from  the  
J a n a ta  D al and  J a n a ta  D al, th e re fo re , did 
c o m m an d  m ajority; that w h a t th e  G o vern o r  
has d o n e  is against all reco m m en d atio n s  of 
th e  S a rk a ria  C om m ission , co n feren ces  of 
G o vern o rs  and  P resid ing  O fficers.

Sir, I h a v e  g o n e  through m ost of the  
sp e e c h e s  in favo u r of th e  proclam ation . T h e  
friend w ho  p reced ed  m e also has sp o ken  in 
the s a m e  vein  th at th e  B o m m ai M in istry w as  
o n e  of th e  m ost corrupt M inistry in the  S ta te  
of K arn a taka . T h e re  w as  ram p an t co rru p 
tion, to ta l m aladm in istration , financia l insta
bility and  so on and  so forth and , there fo re , 
it w as  politically right that the  M inistry w as  
dism issed and th e  A ssem b ly  w as  dissolved. 
T h e  point I w ould  like to  m a k e  and w e  have  
m ad e all along is tha t w h e th er a G o v e rn m e n t  
is a  good G o v e rn m e n t o r a  bad  G o vern m en t  
cannot be a  ground fo r invoking A rtic le 3 5 6  
of the Constitution of India. A  G o vern m en t  
m ay function properly; a  G o vern m en t m ay  
function im properly; a  G o vern m en t m ay be a  
good G o v e rn m e n t o r it m ay  b e  a  bad G o v 
ern m en t th e  u ltim ate ju d g e  of it is th e  p eop le . 
T h e  G o vern o r and th e  C en tra l G o vern m en t 
cannot b e  a  ju d g e  of it. P rof. D a n d a v a te  
referred  to  th e  d e b a te s  of th e  C onstituent

A ssem b ly  w h e re  Shri H .N . K unzru  h ad  a p e -  
crfically asked  th is question  w h e th e r A rtic le  
3 5 6 — at th a t tim e  it w a s  A rtic le  2 7 8 —-could  
b e  invoked if a  G o v e rn m e n t is not a  good  
G o vern m en t. T h e  reply from  Dr. A m b e d k a r  
w as positive ‘no ’. A ftera ll th e  qu estio n  o f 
good  G o v e rn m e n t o r b ad  G o v e rn m e n t is to  
b e ju d g ed  by th e  p eo p le . It will a lw ays  b e  a  
m atte r of sub jective  opinion. M e m b e rs  from  
th e  opposite  h ave  said  that B om m ai G o v e rn 
m ent w as  o n e  o f th e  w orst. J a n a ta  D a l 
m em b ers  have  said  th a t it w as  a  very  good  
M inistry. N o w  w ho  is going to  d ec id e?  If good  
or bad adm in istration  is a  ground for d is 
m issal of a  M inistry th en  w e  a re  being  critical 
of R a jiv  G an d h i M inistry eve ryd a y . A ccord 
ing to  us R a jiv  G a n d h i’s M in istry is o n e  of the  
m ost corrupt M in istry in this country. T h e  
country has b een  m an ag ed  w ith ram p an t 
corruption. (Interruptions)

Y ou  will d isputed  it but w h a t you  are  
saying  w e  d ispute. N o w  w ho  will d ec id e?  
W h e th e r it is R a jiv  G a n d h i’s G o v e rn m e n t or 
P rofu lla  M o h an ta 's  G o v e rn m e n t o r Jyoti 
B asu ’s G o v e rn m e n t th o se  w h o  support the  
G o v e rn m e n t will say th a t th e re  is a  good  
adm in istration  and th o se  w ho  o p p o se  the  
G o vern m en t will say th a t th e re  is a  bad  
adm in istration . W h o  will b e  th e  ju d g e?  Is it 
the G o vern o r or th e  U nion  of Ind ia?  W h a t a re  
the  im plications of perm itting  th e  G o vern o r  
or th e  U nion  of Ind ia  to  ju d g e  w h e th er the  
adm in istration  in a  S ta te  is good  or b ad ?  D o  
you e q u a te  a  good adm in istration  or a  bad  
ad m in is tra tio n  w ith  th e  fa ilu re  o f th e  
C onstitutional m ach inery?  Let us not fo rget 
that only abou t o n e  and  a  half years  back, 
th e re  w as  a  controversy in this country, th e  
controversy of po w er of P res iden t to d ism iss  
an e lec ted  P rim e M in ister of th is country on  
certa in  grounds. I g a v e  notice on a  m otion a t 
that tim e. E ven  though I h ave  b een  critical o f 
this G overn m en t, I g ave  a  m otion, a  su b stan 
tive m otion at that tim e that no P res id en t has  
th e  po w er to d ism iss an e lec ted  P rim e M in 
ister; the  p o w er rests only with th e  P a rlia 
m ent and ultim ately rests w ith the  p eo p le  
w hen  the  tim e com es for th e  p eo p le  to  g ive  
the ir verdict. S im ilarly , th e  pow er w h e th e r a  
G o v e rn m e n ts  a  good G o v e rn m e n t should  
b e d ec id ed  by in th e  H o u s e . T h e  p o w e r to
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g ive  th e  m an d a te  to run th e  S ta te  again  rests  
with th e  p eo p le  and  not on the subjective  
opinion of the G o vern o r o rth e  Union of India. 
U nfortunate ly , the  ruling party M em b ers  tried  
to eq u a te  th e  bad adm inistration or a  m a lad 
m inistration with th e  fa ilu re  of constitutional 
m ach inery . T h e re  is a  very very w ide g ap  
b e tw een  the  m aladm inistration and the fa il
ure of the  constitutional m achinery. M r. 
V e e re n d ra  Patil is not here now. H e is o n e  of 
th o se  politicians to w hom  I have the  highest 
respect. H e  m ad e certain  points. H e said  
th at w h en  he w as  the C hief M in ister of 
C o n g ress  (O ) in K arnataka, certain  M e m 
bers left his party and he w as  reduced to a  
m inority. Th en  they c am e  back. T h e  G o v e r
nor ca lled  him back and told him that the  
M e m b e rs  had com e back to  him now and  
th ere fo re , he could continue. But he said that 
b e c a u s e  he felt that he should not continue, 
and  keeping in v iew  the highest political 
m orality, he resigned. If he is not here now. 
But if h e  w ould have been  here, I would have  
asked  him  as to how much m oney did he give  
for th o se  M em bers  to com e back. I w ould  
have  asked  him, 'Did you offer m oney for 
th o se  M em b ers  to com e back? ’ His answ er  
w ould  be ‘N o ’. If the M em b ers  can com e  
b ack  to M r. V ee re n d ra  Patil without any offer 
of m oney, how do you conclude that M e m 
bers cannot co m e back to  Mr. Bom m ai w ith 
out o ffer to m o n e y ? ... ( Interruptions) ... This  
s eem s  to b e  the practice in K arnataka. 
M e m b e rs  go and  com e back. I have no doubt 
that at th e  tim e of M r. V ee re n d ra  Patil he did 
not o ffer an y  m oney and he w ould not have  
offered  m oney. N ow , this is the  tradition  
th ere . ( Interruptions)

P le a s e  listen to m e. Try to  understand. 
I have not said  th at M r. V e e re n d ra  Patil has  
paid m oney. T h a t is not my contention. M y  
contention is that th e  M em b ers  on their own  
accord c a m e  back  b ecau se  they felt that 
afte r all the dissolution m ay lead to the  
term ination  of th e ir period o n e  y e a r earlier. 
H en ce , th ey  c a m e  back. But the sam e thing  
happen to M r. B om m ai also. H ow  does the  
G o vern o r conclude that m ere ly  b ecau se  the  
M em b ers  c am e  back to Mr. B om m ai, there

w as  p ressure , horse-trad ing  e tc .?  T h a t is th e  
point I am  m aking . M y  point is th a t even  
M e m b e rs  in th e  past fo llow ed  th e  s a m e  
practice. M r. Patil said: I w a s  asked  by th e  
G o vern o r, I w a s  to ld  to con tinue and keep ing  
in v iew  th e  h ighest political trad ition  I d e 
c ided not to. I w ould like to ask  him , keep ing  
in v iew  the  s a m e  highest political trad ition , 
w as it not th e  duty of th e  G o v e rn o r to  call M r. 
B o m m ai a lso  and  tell him , 'N o w  th e  M e m 
bers h a v e  c o m e  back. Y o u  p le a s e  c o n tin u e .’ 
W h e th e r M r. B o m m ai w ould  have  ac ted  in 
the  spirit of th e  h ighest political tradition like 
that of M r. V e e re n d ra  P atil or not is a  d ifferent 
m atter. But m y point is th at th e re  w a s  a  
practice of calling th e  C h ie f M in is ter back  
and  telling him that he h as  now  th e  confi
d en ce  of th e  H o u se  and requesting  him to  
continue. It is up to  th e  C h ie f M in ister to  
continue or not to  and it w as  not fo llow ed  by 
the  G o vern o r. T h a t is the  reason  w hy I have  
b een  com pelled  to  g ive  th is m otion. T h e n , 
M r. Patil said that those w ho  live in g lass  
houses should not throw  s tones a t o thers. 
H e  cited that in 1 9 7 7 -8 0 , th e  J a n a ta  G o v e rn 
m ent d ism issed  9 M inistries and in 1 9 8 0  
also, a  sim ilar practice w as  fo llow ed . T h en  
he said that M r. D evra j Urs w as  also d e 
throned inspite of th e  fac t that he had the  
m ajority. I op p o se  the  dissolution of 9 M in is 
tries in 1 9 7 7  as being totally unconstitu 
tional. T h e  dissolution of th e  M inistries in 
1 9 8 0  w as  totally unconstitutional. I asked  
him w h eth er he app ro ved  of it. I m ust say that 
M r. Patil w as  fa ir enough  to say that he did 
not ap p ro ve  of th e  dissolution. I w ould have  
exp ected  that if he w ould have b een  h ere  in 
the  H ouse  to d ay  that keep ing  up the  highest 
political m orality that he show ed at that tim e, 
he w ould have  got th e  political co u rag e  to 
o ppose the  P roclam ation  on the ground that 
he did not approve of it in 19 7 7 ; he  did not 
approve of it in 1 9 8 0  and he did not ap p ro ve  
of it the  d ism issal of th e  D evra j U rs M inistry  
and he w ould approve  th e  d ism issal of this 
M inistry also.

M r. D eputy  S p e a k e r Sir, M r. Sontosh  
M o h an  D ev  m ad e  a  very  intrusting s ta te 
m ent that th e  S arka ria  C om m iss ion  R eport 
is irrelevant. If th e  R eport is irre levant, w hy is 
the  H o m e M in ister asking us to  discuss this?
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T h e  R ep o rt is irre levant— this is w h at he  
said ; you can  p le a s e  go  through th e  records. 
M a y  b e  he w ould  h ave  said it unconsciously. 
If h e  has said  it unconsciously, th a t is d iffer
en t. But the  point is that he said  that the  
S a rk a ria  C om m iss ion  R ep o rt is irre levant. If 
he says  th at it w a s  a  slip of the  tongue, then  
I can understand . But he  said  that the S a r 
ka ria  C o m m iss io n  R ep o rt is irrelevant. T h e  
S a rk a ria  C om m iss ion  R eport cannot be  ir
re levan t. T h e  S a rk a r ia  C om m ission  R eport 
is b e fo re  the H o u se , befo re  the  country and  
befo re  th e  G o vern m en t. G o v e rn m e n t can  
ta k e  up a  position that they do not accep t the  
reco m m en d  at ions; the  G overn  m ent can  take  
up th e  position that they h ave  not studied the  
reco m m en d atio n s .

T H E  M IN IS T E R  O F  S T A T E  IN T H E  
M IN IS T R Y  O F  H O M E  A F F A IR S  (S H R I  
S O N T O S H  M O H A N  D E V ): Sir, he has not 
heard  m y speech  properly. I said that so far 
as th e  R eport is co n cern ed , it has been  
d e b a te d  in both th e  H o u se  and also in the  
C onsu lta tive  C o m m ittee . T h e  G o vern m en t  
has an o p en  m ind. But at this stage, it is not 
re levan t on this issue. I did not say that it is 
irre levant. H e  has heard  one word only.

S H R I D IN E S H  G O S W A M I: I listened  
M r. Sontosh  M o h an  D e v ’s speech  very c a re 
fully. It m ay be th at he did not express w hat 
he m ean t. I w as  h ere  at that tim e. Y ou  can  
play th e  tap e  even . H e  used the w ord ‘irrele
v a n t’ and m ay be he used th e  word uncon
sciously. It m ay be a  slip of the tongue. But 
the  point is that can  you deny  th e  justifiability  
of th e  S a rk a ria  C om m ission  R eport that the  
strength  should be tested  in the  H ouse. Is it 
not the  R eport of the  S a rk a ria  C om m ission  I 
have  th e  reco m m en d atio n s  of the  G o v e r
nors a lo n e . W h o  are  G o vern o rs  w ho p re 
p ared  this report. T h e y  a re  em inen t persons. 
M r. B ag h avan  S ah o y  w as  the C h a irm an  of 
th e  C o m m ittee  of G overnors . M r. B. G o p a l 
R ed d y , M r. V. V ish w an a th an , Mr. S .L . D h a -  
w an  and Mr. Ali Y a u v a r Jang  w ere  the  
M e m b e rs  of that C o m m itte e ... ( Interrup
tions) ... W h a t they h ave  said in the report is 
'W h e re  the  G o vern o r is satisfied by w h a t
ever p rocess or m ean s , that th e  M inistry no  
longer en joys m ajority support, he should

ask  th e  C h ie f M in is te r to  fa c e  th e  assem b ly  
and prove his m ajority  w ith in  th e  shortest 
possib le tim e . If th e  C h ie f M in is te r shirks th is  
prim ary responsibility an d  fa ils  to  com ply, 
the G o v e rn o r w ould  be d u ty  b o und  to in itiate  
steps to  form  an  a lte rn a tive  m in is try .’ It is not 
the  S a rk a ria  C om m iss ion . But th e  s a m e  
reco m m en d atio n  fo llow ed in th e  P resid ing  
O fficers C o n fe re n c e . It is the  G o vern o rs  w ho  
have  held consistently  th at w h e th e r a  M in is 
try has th e  support of th e  m ajority  o r not 
should not b e  tes ted  in the draw ing  room  of 
the  G o vern o r. It should b e  left to the  A s s e m 
bly itself to  b e  tes ted . Th is  is the m ost s a lu 
tary  princip le. O n e  th ing w hich has  not b e e n  
exp la in ed  as ye t is as  to w hy this has not 
b een  fo llow ed.

S H R I P .J. K U R IE N  (Idukki): T h a t is 
th ere  w h en  th e re  is a  doubt for the  G overnor. 
W h e n  th e  G o vern o r is ac tua lly  convinced , 
then  this is w h at he should do.

S H R I D IN E S H  G O S W A M I:  I will read  
aga in . 'W h e re  th e  G o v e rn o r is satisfied by 
w h a te v e r process or m ean s , th a t th e  M in is 
te r no longer enjoys m ajority  support, he  
should ask th e  C h ie f M in is ter to  face  th e  
A ssem b ly .’ If he is not satisfied , th e  question  
of asking him to fa c e  the  A ssem b ly  d o es  not 
arise at all. T h e  presum ption  is that the  
M inistry du ly  constitu ted  con tinues to en joy  
the  co n fidence  of th e  m ajority and  only w hen  
the  G o vern o r is satisfied  th at this p resu m p 
tion d o es  not hold true , then  he has to ask  th e  
C h ie f M in is ter to c o n v e n e  th e  A ssem b ly  at 
th e  shortest possib le t im e ........ ( Interruptions)

If it is the  c a s e  of th e  ruling party  that 
T am il N ad u  should b e  fo llow ed , I have noth
ing to say, but that could not be the p re c e 
den t fo r the country.

Shri S ontosh M ohan  D e v  m a d e  an o th er  
point that the  G au h a ti H igh C ourt m atte r is 
under ad judication in the S u p re m e  C ourt 
and that th ere  w as  a  d ifference of opinion. It 
is not correct. T h e  point ra ised in th e  G au h a ti 
court w as  that th e  G o vern o r’s report w a s  
wrong. Both the  judges held that the G o v e r
nor’s report w as  un tenab le . T h en , th e  A ttor
ney G e n e ra l con tended  that th e  p o w er to
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[S h . D in esh  G o s w a m i]

im pose P res id en t’s rule accru es  to the  
G o v e rn m e n t of Ind ia  not only on th e  G o v e r
nor’s report, but on  o ther m ateria ls  also, 
b e c a u s e  Artic le  3 5 6  says th a t on receipt of 
report from  th e  G o v e rn m e n t o r otherw ise  
etc. T h e  conten tion  of th e  A ttorney G e n e ra l 
w a s  th a t th e  dissolution w as  not on the basis  
of th e  G o v e rn o r’s rep o rt...

T H E  M IN IS T E R  O F  H O M E  A F F A IR S  
(S . B U T A  S IN G H ): O nly.

S H R I D IN E S H  G O S W A M I: But on other 
m ateria ls  also.

W h a t it w as contended , one  of the  
J u d g e s  said that the  G o vern m en t is duty  
bound to  p lace  the o ther m ateria l also before  
th e  C ourt for scrutiny. T h e  A ttorney G e n e ra l 
a rg u ed  th a t though the G o vern o r’s report is 
a  sub ject m atter which can  be enquired  into 
by th e  C ourt, G o vern m en t is-not bound to 
pro d u ce  the  other m ateria l. T h e re  w as  a  
d iffe ren ce  of opinion and the m atter w as  
re ferred  to a  third Judge.

S H R I S O N T O S H  M O H A N  D E V : I have  
now  w ith  m e the  d eb ate . Should I read out 
th e  re levan t portion. I have never said ‘irrele
v a n t’.

M R . D E P U T Y  S P E A K E R : T h at has 
b e e n  exp la ined .

S H R I D IN E S H  G O S W A M I: You p lease  
look to  the tap e .

S H R I S O N T O S H  M O H A N  D E V : I c a n 
not go to  th e  tap e .

S H R I D IN E S H  G O S W A M I: I stand by 
w h at I h ave  said.

S ir, it is not that m ere ly  b ecau se  a 
specia l leave  petition is filed in.the S u p rem e  
C ourt, the  ju d g em en t van ishes  in the thin air; 
th e  ju d g e m e n t stands. O f course, the court 
by a  s tay  o rd er m ay say  that it will not be  
given  effect to.

T h e  point regard ing  th e  ap p o in tm en t of 
the  G o v e rn o r h as  not b e e n  ra ised  for th e  first 
tim e. I find very  in terestingly th a t in th e  
C onstituent A ssem bly  d e b a te s , Shri V ish -  
w an ath  D a s  said:

1  have  b itter e x p e rie n c e  in this regard . 
I w as th e  P rim e M in ister of a  p rovide  
and  I know  how  th e  G o v e rn o r o f m y  
province w a s  out to b re a k  m y p a rty .”

O n e  of the  m em b ers  of th e  C on stitu en t 
A ssem bly , Shri R .K . C h au d h ari, w ho  c o m e s  
from  m y S ta te , fo recasting  th e  fu ture , said:

“T h e  P rim e M in is ter of Ind ia  sen d s  out 
a  G o vern o r to the  province. Is th e  
G o vern o r going to be in h arm ony w ith  
the  G o vern m en t run by a n o th er party?  
W ill th e re  not be  m ore  occas io n s  fo r  
friction? Th is  is qu ite obvious. T h e n , 
how  can  you assu re  that for all tim es  to  
com e, th e  C ongress  P arty  o r a  p a rticu 
lar party shall rem ain  in p o w er not only  
at the C en tre , but th e  d ifferen t p ro v 
inces a lso ? ”

You can  find out w hat th e  founding fa th e rs  of 
the  Constitution right from  Shri H .N . K unzru  
have said. M ay  I point out that in this A rtic le  
3 5 6 , o n e  of the strongest position w as  ta k e n  
by no less a  person than  P an d it G ovind  
V allabh  P ant:

“T h e  situations m ay c o m e  in a  fe d e ra l 
ch arac te r w h ere  a  party  m ay  rule th e  
C en tre , th ere  m ay b e  o th er parties  in 
the S ta tes  frictions m ay arise . A nd  
since frictions m ay arise , it is b e c a u s e  
of this that salu tary  principles a re  to  b e  
evo lved .”

T h e  G overn o r says that th e  C h ie f M in is ter  
pressurised the m em b ers . O bvious ly , if I am  
the C hief M in ister, I am  the  le a d e r of a  party, 
I m ay pressurise my party m em b ers  to rem ain  
in my party. W h a t is happen ing  in th e  C o n 
gress Party. E veryd ay  are  not the  M in is ters  
being sent to B ihar and G u ja ra t to p ressurise  
the  M em b ers  that they should not revolt?

AN HON. MEMBER: That is not true.
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S H R I D IN E S H  G O S W A M I:  All right; B e  
hap p y  b y  saying  it th a t it is not true . But th e re  
a re  n e w s p a p e r co m m en ts  that M in is ters  a re  
not getting  tim e  to  look to  the ir files  b e c a u s e  
th ey  a re  now  busy w ith  sorting out the ir  
in ternal p rob lem s. O bviously , in all political 
p arties  in ternal p rob lem  arises  an d , I fee l, if 
I w a s  th e  P res id en t o f th e  Party , I w ould  like  
to  p ressurise . But can  pressurisation b e  used  
as  a  ground fo r d issolution o f th e  A ssem bly?  
M y respectfu l subm ission  is that it cannot. 
T h e  point w hich  has not b een  a n sw ered  as  
ye t is th a t on th e  d ay  of th e  dissolution. Mr. 
B o m m ai h ad  th e  m ajority  and if h e  had  the  
m ajority then  he had th e  right to run the  
G o vern m en t; O th erw ise , d an g ero u s  c o n s e 
q u en ces  w ould  fo llow  b e c a u s e  not only in 
the  S ta tes , tom orrow  an  id ea  m ay c o m e  to  
th e  P re s id e n t th a t h e  h as  a  s u p e r  
constitu tional pow er to  d ism iss th e  P rim e  
M in is ter at th e  C e n tre  on th e  ground th a t the  
G o v e rn m e n t a t th e  C e n tre  is not acting prop
erly. T h a t p o w er is not ava ilab le  to th e  P res i
dent; th a t p o w er is not ava ilab le  to the  G o v 
ernor; that p o w er is ava ilab le  only to  A s s e m 
bly and  th e  p eo p le  at large.

Sir, I re ferred  yes te rd ay  th at the  g reat 
jurist, Dr. B .R . A m b e d k a r w ho  w hile  p ib tin g  
this article in th e  C onstituent A ssem bly  hoped  
that this Article w ould n e v e r b e  used. But in 
1 9 5 3  w h en  th e  P E P S U  G o v e rn m e n t w as  
brought dow n that very  s a m e  Dr. A m b ed kar  
co m m en ted  in th e  R a jy a  S a b h a  that the  
m ost vio lent kind of rape of th e  C onstitution  
had b een  com m itted . Y ou  can  ap p rec ia te  
the  fee ling  of anguish  that a  person like Dr. 
A m b ed kar m ust b e  fee ling  w hen he used this  
lan g u ag e . If I w ould  have  used this lan g u ag e  
to d ay , probab ly  that w ould  h a v e  b een  held  
as  u n p arliam en tary . If Dr. A m b e d k a r w ould  
have  b e e n  p resen t to d ay  probably  he w ould  
have  said that not only th e  m ost vio lent kind 
of rap e  but th e re  has b een  a  g ang  rape  of the  
Constitution under Article 3 5 6  w hen  the  
O pposition  G o v e rn m e n t has been  brought 
dow n tim es  w ithout n u m b er for political re a 
sons. If the  J a n a ta  G o v e rn m e n t w ould h ave  
g o n e  dow n fo r the ir internal quibblings, fo r  
the ir fa ilu res , I w ould  have  no tea rs  to  shed.
I am  not approving  w h at the J a n a ta  M LA s  
did. I fe e l, it is n o tp ro p e r fo r th e M L A s to  w rite  
to  th e  G o vern o r and then  w rite som eth ing .

But o n e  w rong d o es  not justify an o th er w rong.

M y  friend said, let us c le a r  th e  p o litb a l 
situation and th e  m a lad ies  th a t h a v e  a c 
crued . I fee l th e  G o vern o r's  R u le  is no so lu 
tion fo r curing political m a lad ies  in fac t, it will 
ad d  to th e  m alady . If you try to  c le a n  a  dirty  
tab le  w ith a  dirty c b th  you  c a n n o t d e a n  it. 
Y o u  will add to  th e  dirt. T h e re fo re , w h a t is 
n ecessary  is that if you a re  really  in terested  
in c learing  th e  p o litb a l m ess and  th e  d e te rb -  
rating standard  o f politics in the  country, then  
it cannot b e  d o n e  through th e  use o f A rtic le  
3 5 6 ; m ayb e  th a t w e  all m ust sit to g eth er, 
m ayb e  th e  rem ed y  lies u ltim ately  w ith th e  
p eo p le  and  the  p eo p le  will th row  all those out 
w ho do  not confirm  to  th e  s tandard  exp ected  
of by th em . But th e  a n s w e r to  this prob lem  
d o es  not lie in a  distortion of th e  Constitu tion  
and  that is w hy M r. D ep u ty  S p e a k e r, S ir, I 
have m oved  th is resolution b e c a u s e  I fee l 
that a  serious C onstitu tional question  w hich  
has fa r  reach ing  b earing  on th e  fed era l 
c h arac te r of th e  Constitution has  c o m e  into 
th e  forefront b ec a u s e  of the  action of the  
G overnor.

As I said , I am  not b o thered  w h e th er  
J a n a ta  G o vern m en t is doing w ell or bad . It is 
for the  p eo p le  of K a rn a ta k a  to d ecide. M y  
ow n feeling  is that if th e  fed era l c h arac te r of 
th is C onstitution is to  survive, then  the  
O pposition -ru led  S ta tes  m ust b e  g iven the  
d u e  respect and  also the  support of continu 
ity and  th e  Constitution m ust not b e  used  
with vio lations of th e  letter and  spirit to bring  
dow n the O pposition-ruled G overnm ent. T h a t  
is w hy in m y considered  v iew s, w h b h  have  
b een  exp ressed  by Shri Indrajit G u p ta , that 
this G o vern m en t of the O pposition  has b een  
brought dow n as  e lections a re  getting near, 
for political purposes, I oppose  this p roc la 
m ation and I co m m an d  my M otion for the  
a ccep tan ce  of the H ouse .

M R . D E P U T Y  S P E A K E R : S . B uta
Singh.

( Interruptions)

THE MINISTER OF STATE IN THE
M INISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MIN-
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IS T E R  O F  S T A T E  IN T H E  M IN IS T R Y  O F  
H O M E  A F F A IR S  (S H R I P. C H ID A M B A 
R A M ): W e  d o n ’t ch an g e  our m inds like the  
J a n a ta  D a l M LA s.

S H R I V . K IS H O R E  C H A N D R A  S. D E O  
(P a rva th ip u ram ): But you have changed  
your m ind about the anti-D efection  Bill.

P R O F . M A D H U  D A N D A V A T E  (R a -  
japur): M r. V e e re n d ra  Patil w ent to the
exten t of fighting Sm t. Indira G andh i in the  
C h ikm ag a lu r constituency but later he jo ined  
her.

[ Translation]

T H E  M IN IS T E R  O F  H O M E  A F F A IR S  
(S . B U T A  S IN G H ): Mr. D eputy S p eaker, Sir, 
this august H ouse is discussing K arn ataka  
to -d ay  and m ore than a dozen hon. M e m 
bers  have partic ipated in this debate . Now , 
w hile  speaking  on his motion, Shri G o sw am i 
has rep ea ted  som e of the questions. B efore  
I c o m e  to Shri G o sw am i’s questions I feel 
th a t in to -d a y ’s deb ate  it will be a  injustice to  
Shri M a d h u  D an d ava te  if I do not take  up his 
sp eech  in the first instance. As such, first of 
all I w ould  like to start from  Shri D a n d a v a te ’s 
speech .

H e  said here yesterday—

[English]

"W e w ere  very keen  that on 21st w e  
had discussed the issue. W e  w ould  
have exposed  the  conspiracy and w e  
w ould have  brought it to the notice of 
the country that here  is the  conspiracy  
to destab ilise  the J a n a ta G o v e rn m e n t.”

[ Translation]

I am  ex trem ely  sorry to note that Shri 
M ad h u  D a n d a v a te , w ho is pretty S en ior  
M e m b e r of P arliam en t had to co m e to P arlia 
m ent for a reply to this question. I w ould like 
to m ake  a re fe ren ce  to a press in terview  
given  by Shri R am  Krishna H eg d e , the vice- 
P residen t of the J a n a ta  Dal, to -day . It is not 
possib le for m e to m ake a re feren ce  to

earlier, o n es  b e c a u s e  it is th e  distinctive  
quality  w ith th e  J a n a ta  D a l s ta lw arts  w ho  
m ake  o n e  s ta tem en t in th e  m orn ing , o th er  
sta tem en t in the  noon and  so m e  o th er s ta te 
m ent in th e  even ing  during th e  co u rse  of the ir  
in terview s.

I w ould like to  read  out th e  s ta tem en t to 
the hon. M e m b e r of th e  H o u se , w hich w as  
m ad e  by Shri R a m  K rishna H e g d e  d u rin g th e  
course  of in terv iew  to -d ay . I w ould  like to  tell 
that Shri R a m  K rishna H e g d e  has g iven  a  
reply to -d ay  at B an g a lo re  about th e  consp ir
acy, an indication of w hich  w a s  g iven  by Shri 
D a n d a v a te  in this H ou se . In th e  course  of an  
in terv iew  to the T im es  of Ind ia  b e  said this  
thing. H e  has g iven  full p icture of th e  consp ir
acy th at you h ave  m entioned .

[English]

"The m ain  reason  fo r th e  dow nfall of 
J a n a ta  D al G o v e rn m e n t w as  the  d is
sension in th e  erstw h ile  J a n a ta  Party  
en co u rag ed  by the h igher ups in th e  
J a n a ta  P a rty .”

Th is  is s ta ted  by th e  V ice  P res id en t of J a n a ta  
D al, Shri R am  K rishna H e g d e  in an in terview  
with the T im es  of India. Further it says:

“I w as  a w a re  of th e  consp iracy of th e  
J a n a ta  P arty  lead ers  w ho  had w orked  
out a  m aster p lan  10 days b efo re  th e  
M inistry w as  exp an d ed  but I could  not 
g a u g e th e  m agn itude of th e  p ro b le m ... 
H e  also sp eaks  about his in co m p e
te n c e  that “I could not g a u g e  the  
m agn itude  of th e  prob lem  b e c a u s e  I 
b elieved  som e of m y co lleag u es , p a r
ticularly th e  leg islators from  m y ow n  
district, I n ever thought that th ey  w ould  
do such a  treach ero u s  a c t.”

So, w hich conspiracy a re  you going to e x 
pose in this H ouse, Mr. D a n d a v a te ?  Is it the  
conspiracy of Shri H e g d e ?  ( Interruptions)

This is the  interview  g iven by Shri R am  
Krishan H eg d e . ( Interruptions)

MR. DEPUTY SPEAKER: You can say
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w h a te v e r you  w an t a fte r th e  M in is ter’s reply, 
not now.

S H R I V . K IS H O R E  C H A N D R A  S . D E O :  
O n e  clarification, Sir.

S . B U T A  S IN G H : W h y  a re  you bo th 
e red ?  I am  an sw erin g  th e  question  put to  this  
august H o u se  by Prof. M ad h u  D a n d a v a te  
and th e  reply g iven  by Shri H e g d e  to his 
question .

S H R I V . K IS H O R E  C H A N D R A  S . D E O : 
Just o n e  m in u te ...

S . B U T A  S IN G H : Y o u r n a m e  is not 
th ere . Y ou  h a v e  not m entioned  anything.

So, Sir, he had  asked  th is question . H e  
said th at he w ould  h ave  exp o sed  th e  co n 
spiracy. According to Shri R am akris h n a  
H e g d e , th e  V ice -P res id en t of the  J a n a ta  Dal, 
so m e h igher ups in th e  party itself hatched  
th e  conspiracy. W ill you do a  service to this 
august H ouse  by nam ing those high-up  
lead ers  in the  J a n a ta  D al w ho hatched  this 
conspiracy in B an g a lo re?  If you are  true  to 
your s ta tem ent here, you o w e  it to this H ouse. 
T h is  conspiracy has b een  exp o sed  by no  
less a  person than  th e  V ice -P res id en t of your 
J a n a ta  D al Party.

P R O F . M A D H U  D A N D A V A T E : If you 
are  asking a  question , I am  p repared  to 
reply. S in ce  you w ant to know  w hich is the  
conspiracy, I tell you . I m ad e  it very  c lear. I 
say, w hat hap p en s  in th e  party, w hat h ap 
pens in the  G o vern m en t, w hat happens about 
the  p erfo rm an ce  of the  G o vern m en t is a lto 
g e th er a  very  d iffe ren t point. P arties  will take  
care  if th ere  is an y  consp iracy inside. But the  
question  h ere  is about th e  constitutional 
crisis th at has taken  p lace. 'F o r that the  
G o vern o r w ho acted  like a  bonded  labour to  
the  C en tre  is responsib le .

D R . K R U P A S IN D H U  B H O I (S a m -  
balpur): I ob ject to th e  w ords 'bonded la
bour’. H ow  can  he use such a  term  for the  
G overnor?

P R O F . M A D H U  D A N D A V A T E : W h en  I 
am  d em an d in g  his rem oval, I am  justified in

calling th e  G o v e rn o r a  bo n d ed  labour o f th e  
C en tra l G o v e rn m e n t. ( Interruptions)

S . B U T A  S IN G H : Y ou  h a v e  not a n 
sw ered  m y point. I on ly re p e a te d  w h a t Prof. 
D a n d a v a te  h as  stated  on th e  floor o f th e  
H ou se . A nd th e  reply to  his qu estio n  of 
consp iracy is g iven  by no less a  p erson  than  
the  V ice -P res id en t of th e  J a n a ta  D al.

P R O F . M A D H U  D A N D A V A T E : It has  
nothing to  do  with the  conspiracy of th e  
G overnor.

S . B U T A  S IN G H : W h a t e lse  has got 
anyth ing  to  do with it? D o you w an t m e to  tell 
you that I hatched  th e  consp iracy?  W ill you  
be happy th en ?  I do not know  w hy such  
doub le  s tandards  a re  being  app lied  by Prof. 
D a n d a v a te . T h e re  is a  straight a n s w e r to his 
question by Shri R a m a k ris h n a  H eg d e  in 
to d a y ’s p ap er. I do not know , m ayb e  by now  
he m ust have  re tracted  it!

P R O F . M A D H U  D A N D A V A T E : H e  w as  
referring to w hat h ap p en ed  in th e  Party. And  
I referred  to th e  constitu tional crisis w hich  
arose d u e  to  th e  G o v e rn o r’s conspiracy.

S . B U T A  S IN G H : Y o u r le a d e r has
exposed  the conspiracy. W ill you now ta k e  it 
up in your party and  find out as to  w ho are  
responsib le  for hatching this conspiracy and  
bring it to the notice of this country? T h e  
peo p le  of K a rn a ta k a  w an t you to tell this. 
This  H o u se  w ants  you to  tell us. If you are  
really s incere  and true to your party, kindly  
exp o se  that conspiracy.

P R O F . M A D H U  D A N D A V A T E : H e  does  
not understand! H e  does not understand th e  
diffe rence  b e tw een  a  constitutional crisis 
and a  private  crisis inside th e  party.

S . B U T A  S IN G H : W ell I do  not know . I 
am  a  sim ple m an. I do not see  any d iffe rence  
betw een  the conspiracy w hich you m e n 
tioned and the  conspiracy m entioned  by Shri 
R am akrishn a  H eg d e .

P R O F . M A D H U  D A N D A V A T E : O b v i
ously, th ese  a re  tw o d ifferent th ings.
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S . B U T A  S IN G H : T h is  is the  sam e  
consp iracy. N ot only that. Let m e quo te  w hat 
Shri B .B . S iv a p p a , th e  B JP  lead er in K a rn a 
ta k a  said . I am  sure  Shri B .B . S ivap p a  is the  
B JP  le a d e r in K a rn a ta k a . I read  it in the  
p ap ers . T h e  B JP  has d isow ned  its ow n M LA . 
A n yw ay , you  know  the  p eop le  of K arn a taka  
very  w e ll. I th ink  you will be  ab le  ascerta in  
w h e th e r it is true. Shri B .B . S ivappa, the  
le a d e r of th e  B JP  in th e  Legislative Council 
fe e ls  th a t th e  J a n a ta  Dal itself is to be b lam ed  
fo r its dow nfall. In fact, the  G o vern m en t w as  
in d anger.

S H R I V . K IS H O R E  C H A N D R A  S. D E O :  
B ut how  d o es  it justify the G o vern o r’s a c 
tion? W h a t has it got to do with the  G o v e r
nor’s action? W e  are not bothered  about 
th e ir internal fight. This motion is som ething  
e lse . W e  are  discussing the  Proclam ation . 
( Interruptions)

M R . D E P U T Y  S P E A K E R : P lease  sit 
d o w n . H o w  can you in terfere like that? If 
th e re  a re  any unparliam entary words, you  
te ll m e  an d  I will see  that they do notform  part 
of th e  record. But allow  him to speak.

S H R I V . K IS H O R E  C H A N D R A  S. D E O : 
W h a t h ave  w e got to do with the inner 
sq u ab b les  of the Ja n a ta  D al?  H ow  does it 
justify th e  G o vern o r’s conduct? H ow  is it 
re levan t to the  m otion under discussion?

M R . D E P U T Y  S P E A K E R : It is his w ay  
of replying. W h a t can  I do. P lease  sit down.

( Interruptions)

S . B U T A  S IN G H : I do not understand  
th is kind of reactions. W h en  there  is a m e n 
tion of consp iracy, all that is re levant to the  
conspiracy must be brought here.

In the  sam e report, ano ther leader of the  
J a n a ta  D al, Shri M .S . N arayan  R ao  felt that 
th e  fa te  of the M inistry had b een  sealed  
w h en  Shri B om m ai took o ver as the C hief 
M inister. T h e  seed s  of th e  dow nfall of his 
M inistry w e re  sow n then  itself and the result 
c a m e  only after nine m onths. So , th ese  a re  
the  various facts of the  conspiracy.

P R O F . M A D H U  D A N D A V A T E : D o  you  
know  w ho this N a ra y a n a  R a o  is? H e  is th e  
person w ho  left along w ith Shri D e v e  G o w d a . 
H e  is a  m e m b e r of th e  J a n a ta  P arty  and  not 
J a n a ta  D al.

S H R I P. C H ID A M B A R A M : T h a t is all 
right. Everybody is trying to  destabilise. (Inter
ruptions)

S . B U T A  S IN G H : M r. A ch aria , this is m y 
biggest d ilem m a. As a  H o m e  M inister,.! have  
to check  up thrice in the  d ay  w hich L e a d e r is 
in the J a n a ta  D a l and  w hich L e a d e r is in th e  
J a n a ta  P arty . (Interruptions)

S H R I H A N N A N  M O L L A H  (U lu b eria ): 
Just like the C on g ress  M in isters.

S . B U T A  S IN G H : If this is th e  fa te  of 
their P a rty ...

P R O F . M A D H U  D A N D A V A T E : It is the  
fa te  of your ow n m an. B ec a u s e  M r. V e e re n 
dra Patil, w ho  spoke here, w as  a lso  in th e  
J a n a ta  P arty  and fought aga inst M r. Ind ira  
G an d h i and after getting d e fea ted , he jo ined  
the C o n g ress  Party. Y ou  should also ta k e  
note of it.

S. B U T A  S IN G H : No, I am  ta lking about 
the daily fluctuation.

S H R I B A S U D E B  A C H A R IA  (B an ku ra ): 
S o m etim es, w e  also fail to recognise your 
M inisters.

S. B U T A S IN G H : Not only that. M y hon. 
co lleagues Shri V e e re n d ra  Patil, Shri Ja ffe r  
Sharief, Shri S ontosh M o h an  D e v  and  Shri 
N anje  G o w d a  have just now  read  som eth ing  
from  the Indian Express. It is a  p a p e r w hich  
is very-very close and d e a r to the  J a n a ta  D al 
Leaders. This is a  p a p e r w hich d ay  in and  
day out props up J a n a ta  D a l. It has g iven  
b as ic ...

P R O F . M A D H U  D A N D A V A T E : W e
have no Bible to w hich w e  a re  com m itted .

S H R I V . K IS H O R E  C H A N D R A  S . D E O :  
T h e  very fact that he has to quo te  th e  Indian
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[S h . V . K ishore C h a n d ra  S . D eo ]

Express to  d e fen d  h im self show s how  w e a k  
his c a s e  is. ( Interruptions)

S . B U T A  S IN G H : It has g iven  a  long 
title. ( Interruptions)

P R O F . M A D H U  D A N D A V A T E : H aving  
attacked  th e  Indian Express d ay  in and day  
out, now  th ey  w a n t to  qu o te . W h a t a  tra g 
edy?

S . B U T A  S IN G H : W h y  not? By com pu l
sion, if they have  revea le d  certa in  truths  
w hich have co m e  in the ir p a p e r ... (Interrup
tions)

I wiii quo te  w h e re v e r truth is, even  if it is 
a  d ev il’s quotation. If it contains truth, I will 
defin ite ly  quote.

P R O F . M A D H U  D A N D A V A T E : W h a t
ev e r suits them  is truth. ( Interruptions)

S . B U T A  S IN G H : N ow , let us know  
w hat th e  Indian Express had said. T h e re  are  
six p arag rap h s. I will not read  all th e  six 
p arag rap h s . I will only highlight th ree  m ajor 
lessons that they have draw n.

P R O F . M A D H U  D A N D A V A T E : Yoi- 
ta lk  about the  constitutional crisis.

S . B U T A  S IN G H : I will co m e  to that. 
W h y are  you w orried  now ? For tw o days, you 
h ave  b een  talking about it and I have  to  m eet 
your points. ( Interruptions)

T h e  first lesson that they h ave  draw n is, 
‘T h e  G o vern m en t has b een  brought down  
by the  J a n a ta  m en them se lves . Th is  is the  
first lesson th a t will b e  rem em b ere d  by the  
peo p le  for th e  fu tu re .” Th is  is one  lesson.

T h e  second  lesson that they have  draw n  
is, ‘T h a t  d ecen cy , that policy o f a p p e a s e 
m ent did not s a v e  the G o vern m en t for the  
p arty .”

T h e  third lesson, th ey  say, is "for the  
V .P . S inghs, if th ey  w ould h eed  anything. 
Throughout th e  tw o years , Shri V .P . S ingh

has kept a loo f from  w h a t his c o lle a g u e s  h a v e  
b een  doing to  his c o lle a g u e s .” T h is  is th e  
quality  of th e  le a d e r— w h a t his c o lleag u es  
h ave  b een  doing to  his co lle a g u e s . It says , 
“H e  has b een  kept a lo o f.” F irst, on  th e  e x 
cu se  that th e  m an o eu vres  c o n cern ed  th e  
J a n a ta  P arty  and he w a s  on ly  in th e  J a n  
M orcha, m ore recently, on th e  e x c u s e  th a t  
he is busy w ith office w ork, w ith finalis ing  th e  
end less  list o f o ffice -b earers  for th e  units o f  
th e  J a n a ta  D a l, to b e  p rec ise . O f w h a t ava il 
is it to  issue p ress s ta tem en ts  now  a b o u t  
proper p ro ced u res? ” It fu rther says.

“T ru e , th e re  w e re  m otions to  b e  g o n e  
through."

You  h a v e  b een  talking ab o u t G o vern o r. 
H e  ta lked  about G o vern o r. H e  criticised th e  
G overnor. ^

P R O F . M A D H U  D A N D A V A T E : H e  has  
also ta lked  about Shri B u ta  S ingh. Y o u  read  
that. Y ou  read  w hat Indian Express has  said  
about Shri B u ta  S ingh.

S . B U T A  S IN G H : A fter criticising th e  
G overnor, now  he says  by referring to  S a r 
karia  C om m ission  th at “the G o v e rn o r should  
not have  acted  in this m a n n e r.” In th e  co n 
cluding p ara , w hich is very  m ean ing fu l, he  
says th at “th e s e  proprieties should have  
b een  o b served . But th ey  do not a lte r the  
basic  fact: the O pposition  killed its ow n  
G o v e rn m e n t.”

N o w  com ing to  Shri V .P . S ingh , in the  
last p a ra  ag a in  he says th at “U n less  Shri 
V .P . S ingh and  his co lleag u es  rem o ve  th e s e  
e lem en ts  from  h a rm ’s w ay; unless th e  D evi 
Lais get o ver th e  opportun ism  of aligning  
with th e s e  e lem en ts  from  tim e  to  tim e  to gain  
a jum p o v e r the ir im m ed ia te  rivals; unless  
G o vern m en ts  such as th o se  in A n d h ra  
P rad esh  and  in H a ry a n a  put th e ir houses in 
order; and  un less having d one all this, th ese  
lead ers  clim b out of the  end less  exerc ises  of 
appointing b e a re rs  to  n o n -o ffic e s ...” N ow . 
this g ives you a  c le a r picture.

P R O F . M A D H U  D A N D A V A T E : W ill you  
also read  w hat th e  Indian Express has  w rit
ten  about you?
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S . B U T A S IN G H : Th is  g ives  you a  c lea r  
p icture  o f th e  hotchpotch th at w as  heading  
th e  J a n a ta  D a l G o v e rn m e n t in B angalo re . 
Shri V ish w an ath  P ra ta p  S ingh, w ho has now  
b e c o m e  th e  le a d e r of th e  J a n a ta  Dal, has  
b e e n  ta lking about high m oral va lu es , talking  
about corrup tion -free  G o vern m en t, talking  
about his d e ta c h m e n tf ro m th e  lust for pow er. 
Y o u  h a v e  only to  look at his p erfo rm ance  in 
A llah ab ad . Y o u  kn o w  w hat happened . A fter  
the A llah ab ad  e lections tw o  big forces which  
h elped  him , n am e ly  the R S S  and th e  M u s 
lim s c a m e  out. T h e  R S S  w ere  th e  first to 
c o m e  out that "he had ch eated  us”. Shri V .P . 
S ingh  ch e a te d  the  R S S  w hen he w on from  
A llah ab ad .

S H R I H A N N A N  M O L L A H : It show s
your pan ic  only.

P R O F . M A D H U  D A N D A V A T E : W h at 
has th a t to do with the constitutional crisis?

S . B U T A  S IN G H : T h ey  w ere  prom ised  
that he w ould stand by them .

A charia ji, I tell you, this is for your inter
est. T h e  R S S  p assed  a  resolution against 
Shri V .P . S ingh that he had prom ised them , 
that h e  w ould  m ove for the abrogation of th e  
specia l artic le  on Jam m u  and Kashm ir, that 
he will go  for th e  dissolution of the  M inorities  
C om m ission  and on th e  country, on the other 
hand , w h a t h a p p en ed ?  Shri H aji M astan  has  
w ritten a  letter.

S H R I B A S U D E B  A C H A R IA : H ow  is it 
re levant?

S. B U T A S IN G H : I have  to tell w hat kind 
of a  leadersh ip  has b een  head ing  the  party in 
K arn ataka .

Shri H aji M astan  has written a  letter 
publicly, a  letter which w as  published in the  
P ress. H e  has publicly ch arg ed  M r. V .P . 
Singh of letting him dow n. According to  him  
he has contributed in the election of M r. V .P . 
Singh huge am ounts by mobilising the people  
from  various m etropolitan cities with the  
prom ise that M r. V .P . S ingh will ge t him the  
Babri M o sq u e, and M r. V .P . S ingh will get

the  support o f th e  M uslim s. I a m  on ly  go ing  
along th e  lines w hich  th e  Indian Express has  
gone, on th e  ty p e  of lead ersh ip  th a t Shri V .P . 
S ingh has provided .

N o w  com ing back  to th e  points of Shri 
M ad h u  D a n d a v a te ,...

P R O F . M A D H U  D A N D A V A T E : Ithought 
that M r. H .K .L . B h ag a t can  b e  very  irre le 
vant. But h e  is outw itting M r. B h ag a t also.

S . B U T A  S IN G H : Prof. D a n d a v a te  has  
said that. ( Interruptions) T h e re  a re  tw o re a 
sons g iven by the G o v e rn o r o f K a rn a ta k a  in 
his report. T h e  first reason  is th e  ruling party  
has lost its m ajority .T h e  seco n d  reason  is 
that horse-trad ing  started  in buying back  th e  
M LA s.

[ Translation]

S H R I IN D R A J IT  G U P T A : H o w  did you  
co m e to  know ?

S. B U T A  S IN G H : I am  just telling you  
how did I co m e to know . Sir, you  n eed  not go  
too fa r for this you just go through th e  letter 
of Shri G ovind  N ara in  fo rw ard ed  to  cen tre  in 
1977 . Shri G ovind  N ara in  had g iven  th e s e  
tw o reasons, th ese  tw o very arg u em en ts  in 
his letter of D e c e m b e r 1 9 7 7  w hile  forw ard ing  
his report to th e  president.

[English]

S H R I V . K IS H O R E  C H A N D R A  S . D E O :  
Th o se  M LA s num bered  less than  one-th ird . 
H ow  did the  G o vern o r ta k e  co g n izan ce  of it? 
( Interruptions)

Through  th e  back door you cannot 
subvert th e  T en th  S ch ed u le .

[ Translation]

S. B U T A  S IN G H : T h e re  is no n eed  for 
you to bother fo r this. Y ou  go through th e  
G o vern o r’s report only. From  that you will 
co m e to know  that tim e th e  G o vern o r had  
given th e s e  tw o  reasons only. H e  had  also  
given th e s e  tw o  points.
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[English]

S H R I V . K IS H O R E  C H A N D R A  S . D E O :  
Y ou  a n s w e r m e. I said  it in m y sp eech . H e  
w a s  not p resen t w h en  w e  spoke. H e  does  
not know  w h a t points w e re  ra ised . H e  is not 
answ ering  m y points.

M R . D E P U T Y -S P E A K E R : You take  your 
seat. I can n o t a llow  you . W ithout m y p erm is 
sion w hat he says will not go on record.

( Interruptions)*

M R . D E P U T Y -S P E A K E R : H e  will e x 
plain. Y ou  sit dow n.

P R O F . M A D H U  D A N D A V A T E : It is a 
very valid legal point that he has ra ised.

[ Translation]

S. B U T A  S IN G H : Sir, at that tim e the  
G o vern o r of K a rn a taka  w hile forw arding his 
report to th e  P res id en t had given th e s e  tw o  
arg u m en ts  only. Shri G ovind  N ara in  had  
w ritten in p a ra -10 of his report:

[English]

“O rd inarily  testing of the strength  of 
the  M inistry should be d o n e  on the  
floor of the  H ouse . But in the p res 
ent situation specia l fea tu res  have  
b een  urged b efo re  m e .”

[ Translation]

W h a t w e re  th e  specia l fea tu res  in it. In 
p a ra -1 2  he w rites:-

W h a t are  the  specia l fea tu res?

[English]

"There  are  indeed  g rave  ap p re 
hensions in various circles that 
undue in fluence will b e  used to  win  
o ver the  support for th e  G o v e rn 

m ent by th e  tim e  th e  A ssem b ly  
m eets".

[ Translation]

A part from  this, the  p ress note issued by th e  
then  G o v e rn m e n t of India is w orth  noting. 
Prof. M ad h u  D a n d a v a te  w as  a  M in is te r in th e  
G o v e rn m e n t at that tim e. I do  not s e e  any  
m ore  fa c e s  on the  o ther s ide, but M r. D a n 
d a v a te  w as  a  M inister. It will be  c le a r to  you  
if you go through the  p ress note issued by 
your G o v e rn m e n t in 1 9 7 7 . Shri V e n k a ta  
S u b a iah  has g iven  th e  s a m e  reasons w hich  
w e re  g iven  by Shri G ov in d  N ara in  a t th a t  
tim e. ( Interruptions)

S H R I B A S U D E B  A C H A R IA  (B an ku ra):  
W h y did he g ive?

S. B U T A  S IN G H : If Mr. A ch aria  will go  
through th e  reasons, everyth ing  will b eco m e  
c le a r to him.

[English]

This  is the press note g iven  by the then  
G o vern m en t of Ind ia, h ead ed  by Shri M orarji 
D esa i. It says:

“T h e  G o v e rn o r’s report rece ived  
today  m a d e  it n ecessary  for the  
G o vern m en t to rev iew  th e  m atter  
a fresh ”.

[ Translation]

At that tim e, Shri G ovind  N ara in  w ro te  a  
letter in the  first instance and then  sent a  
m essag e  on te leprin ter. In the p resen t c a s e  
also Shri V e n k a ta  S u b aiah  first w ro te  the  
letter and w hen  he c a m e  to kn o w  th a t horse  
trad ing is taking p lace, he sent a  m e s s a g e  on  
te lep rin ter that he had rece ived  reports that 
som e M .L .A s  have  w ithdraw n the ir letters. 
T h e  S ta tesm an  has g o n e  to  th e  ex ten t of 
writing that sa le  counters h ave  b e e n  o p en ed  
like a  V e g e ta b le  m andi in B a n g a b re . A s 
sessm ent of M .L .A s  price has started  taking

* Not recorded.
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[S  .. B u ta  S ingh]

p lace . Th is  is w hat has b een  published in the  
sta tesm an . ( Interruptions)

[English]

S H R I B A S U D E B  A C H A R IA : You started  
this h o rse -trad in g ...(Interruptions)

S . B U T A  S IN G H : N o, I did not. Mr. 
B om m ai s tarted  it. M r. H eg d e  started it... 
(Interruptions)

P R O F . M A D H U  D A N D A V A T E  (R a -  
japur): M r. B uta  S ingh, any w h ere  the horse  
trad ing  is bad . Mr. B hajan  Lai w as not only a  
trad er but a  w h o lesa le  trader: H e  took the  
entire  C ab in e t from  o n e  side to  other. W h at 
h ave  you to say about th is?... .(Interruptions)

[Translation]

S. B U T A  S IN G H : T h e  press note is
sued  by th e  then  G o vern m en t says (Inter
ruptions) W e  a re  discussing K arnataka  now; 
w h en  H a ry a n a  is brought up for discussion, 
I shall s p e a k  on that too. According to the  
P ress  note issued by th e  then  G overnm ent:-

[English]

T h e  G overnor has pointed out that undue  
in fluence bribery and intim idation are  vitiat
ing the  political a tm o sp h ere  in th e  S ta te  and  
that there  w ere  g rave apprehensions w hether 
even  the proceedings in the Assem bly, which  
is schedu led  to m eet on Jan u ary  3, will be  
fre e  and orderly.

[ Translation]

This w as  said by the then G overnm ent 
which w as  led by Shri M orarji D esai. Hon. 
Shri D a n d a v a te  w as  a  part of th at G o v e rn 
m ent. T h e  session of th e  A ssem bly  had  
b een  ca lled  and the C hief M inister said.

[English]

“G ive  m e a  chance . I am  going to  the  
A ssem bly."

[Translation]

But th e  th e n  G o v e rn m e n t w a s  not w ill
ing to  g ive  him that ch a n c e . T h e  G o v e rn m e n t  
said that th ey  w e re  d issolving th e  A ssem b ly  
as M e m b e rs  w e re  being  in tim idated  an d  fre e  
and  fran k  discussion w a s  not possib le  in th e  
A ssem b ly . Look at th e  d iffe ren ce , S hri D i
nesh G o sw am i. T h a t is th e  d iffe ren ce . (Inter
ruptions)

[English]

S H R I D IN E S H  G O S W A M I(G u w a h a ti):  
M r. B uta  S ingh , did you not o p p o s e  it at that 
t im e ?  Y o u  o p p o s e d  it a t  th a t
ti m e ... ( Interruptions)

[ Translation]

S. B U T A  S IN G H : T h e  d iffe ren ce  w as  
that th e  th en  C h ie f M in ister c la im ed  that he  
enjoyed m ajority w h e re a s  th e  p resen t C h ie f 
M in ister never c la im ed  to  have  m ajority . H e  
r e q u e s te d  fo r  t im e  to  m u s te r
m ajority .. ( Interruptions)

[English]

P R O F . M A D H U  D A N D A V A T E : H e  is 
m isquoting. H e  said: “ev e n  befo re  27 th  I am  
prep ared  for a  tes t "...(Interruptions)...

[ Translation]

S. B U T A  S IN G H : S o  g ive  m e  p e rm is 
sion to go to the  A ssem b ly , I shall p rove m y  
m ajority in th e  A s s e m b ly ...(Interruptions)

[English]

S H R I B A S U D E B  A C H A R IA : D o not 
m isq u o te ... ( Interruptions)

[ Translation]

S. B U T A S IN G H : T illto d a y  M r. B om m ai 
has not c la im ed  th a t he en jo yed  m ajority on  
19 and 2 1 . M r. H e g d e  to o  did not m ake  any  
such c la im . In the J a n a ta  D a l Party  m eeting  
th ere  w e re  9 5  m em b ers  p resen t, but the  
P ress w as  told that th e  nu m b er w as  9 8 .
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According to  inform at b n  rece ived , th ere  w ere  
8 2  m e m b e rs  w h e n  th e  C h ie f M in is ter and  his 
c o lle a g u e s  w e n t in a  p ro c e s s io n  to  
R a jb h a v a n . But I shall not d iscuss th at point 
right now . ( Interruptions)

[English]

P R O F . M A D H U  D A N D A V A T E : H o w  do 
you  ex p e c t all o f th e m  to  be in B a n g a b re ?

( Interruptions)

[Translation]

S . B U T A  S IN G H : W h e n  th ey  w en t to  
R a jb h a v a n  S hri B om m ai did not tell the  
G o vern o r, th a t he en jo yed  m ajority.

S H R I B A S U D E B  A C H A R IA : W h y  d idn ’t 
th e y  go  to  th e  A ssem b ly?  W h a t is surprising  
is th a t he  w en t from  th e  V id h a q  S o u d h a  with 
S hri B om m ai. Shri R am akris h n a  H e g d e  did  
not go inside th e  R a jb h avan  but sat outside  
th e  g a tes .

P R O F . M A D H U  D A N D A V A T E : H ow  
could  h e  go?

S . B U T A  S IN G H : Prof. D a n d a v a te , this  
is a  m ystery . O n  th e  basis of so m e g u e s s 
w ork, w e  c an  say that Shri H e g d e  did not 
h ave  th e  m oral co u rag e  to have  a  face -to -  
fa c e  ta lk  w ith th e  G o vernor. It is rum oured  in 
B an g a lo re  that Shri H e g d e  could not face  the  
G o v e rn o r as  it w as  Shri H e g d e  w ho w as  
instrum ental in M r. B om m ai losing th e  m a 
jority.

S H R I B A S U D E B  A C H A R IA : Th is  is not
true .

S . B U T A  S IN G H : It is hard to un d er
stand w hy Shri A charia  is so  troubled ... ( Inter
ruptions)

P R O F . M A D H U  D A N D A V A T E : I have  
said  it..you did not listen.

S . B U T A  S IN G H : Shri H e g d e  is a  g reat 
artiste  and  a  p ro fe s s b n a l politician. H e  
thought th at if h e  w en t inside, th e  reality

w ould  c o m e  to  light. S o  h e  sq u a tted  o u ts id e  
th e  g a te  an d  got his p h o to g rap h  p ub lished  in 
new sp ap ers . W h e n  I s h o w e d  th e  p h o to 
graph  to  m y friends in B an g a lo re , th e y  sa id  
th a t th e re  w a s  not a  s ing le  M .L .A . in i t  T h is  
m e a n s  that he did not h ave  mgyority e v e n  a t 
that tim e.

S H R I B A S U D E B  A C H A R IA : W h y  w as  
the  A ssem bly  not su m m o n ed ?

S. B U T A  S IN G H : Let m e exp la in  w h y  it 
w as not su m m o n ed . I w an t to  ask  th o se  w h o  
ta lk  of m orality . If th e  C h ie f M in is ter en joys  
m ajority he  has a  right to  sum m on th e  A s 
sem bly . H e  has no such  right w h en  h e  d o es  
not en joy  th e  m ajority. S in ce  yes te rd ay , I 
have  b een  listening to  th e  v iew s  and  a rg u 
m ents put fo rw ard  by th e  le a d e rs  of the  
J a n a ta  D a l. S u m m in g  up  th o se  v iew s ...

S H R I V . K IS H O R E  C H A N D R A  S . D E O :  
H o w  could you listen w ithout being  p resen t  
here?

S. B U T A  S IN G H : T h e  full d e b a te  is in 
front of m e. I h ave  read  th e  w h o le  thing. H o w  
could I h ave  spoken  w ithout see in g  it? It is 
not necessary  to be p resen t in the  H o u se  as  
my room  is eq u ip p ed  with listening facilities.
I co m e after read ing  th e  w h o le  d e b a te , so  
p lease  keep  quite.

S H R I V . K IS H O R E  C H A N D R A  S . D E O :  
T h a t is w hy you a re  g iving such reply. (Inter
ruptions)

S. B U T A  S IN G H : I am  replying to  th e  
d e b a te , you p lease  listen. L e a d e rs  of th e  
J a n a ta  D al and  Telu g u  D e s a m  an d  Shri 
Indrajit G u p ta  ta lked  of ad h erin g  to  p rin 
cip les to s a v e  P arliam en ta ry  d em o cracy . 
P arliam en tary  d em o cracy  can  b e  s a fe 
g u arded  only if its basic  te n e ts  a re  kept 
ab o ve  th e  P a rty ’s in terest. T h e  on ly  c o m 
plaint Shri D a n d a v a te  and  Shri G o s w a m i 
have  is that hon. Shri V e n k a ta s u b b a ia h  did  
not support th e  J a n a ta  D a l G o vern m en t.

S H R I D IN E S H  G O S W A M I: I h a v e  no  
such com plaint.
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[S h . D in esh  G o s w a m i]

[English]

I h a v e  nothing to do  with th e  J a n a ta  D al 
G o vern m en t.

[Translation]

S. B U T A  S IN G H : W h a t a lternative  did  
the G o vern o r have  w h en

[English]

a  n u m b er of M LA s g a v e  in writing signed  
letters to th e  G o vern o r?

[ Translation]

T h e y  asked  as to w hy the anti-defection  
law  w a s  not enforced . As the. hon. M em b ers  
are  a w a re , th ere  are no provision fo r the  
G o v e rn o r in this law. T h e  hon S p e a k e r has to  
in terpret th e  an ti-defection  law . As C hief 
M in ister, Shri B om m ai should have a p 
p ro ach ed  th e  hon. S p e a k e r and said that 19 
M .L .A s  of his party have  given in writing to 
th e  G o v e rn o r or that have w ithdraw n their  
support to him. H e  could have  asked  the  
hon. S p e a k e r to en force  th e  anti-defection  
law , so that those M em b ers  could be e x 
pe lled  from  the Party.

S H R I B A S U D E B  A C H A R IA : But they  
w ithdrew  th e ir letters.

S . B U T A  S IN G H : I am  talking of the  
hon. S p e a k e r not the  G overnor. Shri B o m 
m ai could have  given such a d ocum ent to the  
hon. S p e a k e r. H e  could have g iven  an appli
cation explain ing th e  explosion of 19 M .L .A s  
of th e  J a n a ta  D al w ho had w ithdraw n their 
support to  him . I think this w ould have  b een  
the  right course since it w ould h ave  saved  
the ir G o v e rn m e n t..(Interruptions)

[English]

S H R I V . K IS H O R E  C H A N D R A  S . D E O :  
W h y  did they not resign from  th e  A ssem bly  
then ? ..

(Interruptions)

S . B U T A  S IN G H : F o rg e t a b o u t it. It Is 
not fo r m e . Y o u  g ive  th is a d v ice  to  M r. 
B om m ai.

[Translation]

W h a t I am  saying  is that it is a  straight 
forw ard  question . If th ey  w an ted  to  benefit 
from  th e  an ti-de fection  law , th e y  could h a v e  
app ro ach ed  th e  hon. S p e a k e r  w ith an  ap p li
cation that 19 M .L .A s  of the ir P arty  had  
w ritten letters to  th e  G o vern o r and  acted  
against th e  P arty ’s in terest. P e rh a p s  w h at 
the opposition lead ers  in this H o u se  e x 
pected  on Shri V en k a ta s u b b a ia h  to do w as  
to hand th e  letters b ack  to Shri B o m m ai w ith  
the  hope that the la tter w ould  do  th e  needfu l 
to k e e p  th e  G o vern m en t in pow er. P e rh ap s  
then  th e  G o vern o r w ould have  b e e n  p ra ised . 
But th e  C onstitution says that o n ce  a  d o c u 
m ent is subm itted to th e  G o v e rn o r he  m ust 
take  action on it. H e  can n o t run aw a y . H e  has  
to report. Shri G ov ind  N ara in  took s im ilar  
action in 1 9 7 7 , but not on th e  basis  of any  
letter. It w as  th e  n ew s  of All Ind ia  R ad io  of 
Shri Lal K rishna A dvan i. O n  th e  basis  of 
which he acted . S trangely , th a t act w as  
considered  constitutional w hile th e  p resen t 
step taken  by the G o vern o r a fte r verifying 19  
letters is being held unconstitutional. I th ink  
Shri D inesh G o s w a m i is belittling th e  G o v e r
nor’s office... (Interruptions)

[English]

S H R I D IN E S H  G O S W A M I: W ill you  
p lease  yield  for a  m om ent?  D id you support 
th e  ac tio n  o f G o v in d  N a ra y a n  ji in 
1 9 7 7 ? ... ( Interruptions)

S. B U T A  S IN G H :  W h y  sh o u ld
!? ...(Interruptions)

S H R I D IN E S H  G O S W A M I: W e  o p 
posed that at that tim e  and w e  o p p o sed  it 
even  today. T h a t w as  unconstitutional and  
this is also unconstitu tional..(Interruptions)

S . B U T A S IN G H : W h en  you a re  quoting  
high m orals, w hen  you a re  quoting high  
traditions, I h ave  to  q u o te  w h a t h a v e  d o n e , o r  
your party has done.

& Motion re. Conduct o f 380
Karnataka Governor
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S H R I D IN E S H  G O S W A M I:  I w a s  not 
th ere .

S . B U T A  S IN G H : I a m  not saying
y o u .... ( Interruptbns)

P R O F . M A D H U  D A N D A V A T E : Sir,
to m orrow  if an y  n o n -C o n g ress  G o v e rn m e n t  
c o m e  a t th e  C e n tre  an d  brings an E m e r
g en cy  an d  s ays  that b e c a u s e  th ey  had  
brought E m e rg e n c y  in 1 9 7 5 , so, now  also  
th e  E m e rg e n c y  is justified , will he accep t that 
logic? Let him  say that.

[ Translation]

S . B U T A  S IN G H : Prof. D a n d a v a te ,
p le a s e  listen. I shall rep ly to  th is point also. 
Th is  situation a ro se  in N a g a la n d . O v e r there, 
13  M .L .A s  had  w ritten  letters to  the hon. 
S p e a k e r, criticising th e  C o n g ress  (I). T h e  
hon. S p e a k e r took  notice of that. I w en t there  
as  an  o b s e rv e r on b eh a lf of th e  Party . Till that 
tim e action had not b een  taken . T h e  them  
le a d e r of d issidents, M r. Chisi c a m e  to m eet  
m e. H e  said  that th ey  w e re  willing to with* 
d raw  th e  letters on  th e  condition that the  
le a d e r b e  c h a n g e d . I told th em  th at th ey  had  
ta k e n  a  w rong  s tep . If they  w e re  in terested in 
the  c h a n g e  of leadersh ip , th ey  should have  
first consu lted  th e  C o ngress  (I) high c o m 
m and  in D elh i. A s th ey  had a lread y  sent th e  
letters to  th e  hon. S p e a k e r, it w as  then  for th e  
public to dec ide . W e  had  reco m m en d ed  
dissolution of our ow n A ssem bly . W h y  do  th e  
opposition lead ers  fo rget it. W e  g a v e  right to 
the  p eo p le  o f N a g a la n d  to  e lect the ir ow n  
G o vern m en t. T h e  s a m e  thing h ap p en ed  in 
M izo ram . T h a t for should not b e  lost right of.

[English]

In M izo ram , one-th ird  o f th e  M L A s of the  
ruling party  res igned .

[Translation]

W ith  th e  result th a t the  then  G o v e rn 
m ent w a s  red u ced  to  m inority and  those w ho  
had res igned  g a v e  in writing to  th e  G o vern o r  
that th e y  w e re  read y  to  form  a  coalition with  
th e  C o n g ress  (I). A  proposal w as  m a d e  but

in acco rd an ce  with th e  co nven tion , w e  sa id  
th at w e  w e re  not go ing  to  m isuse  th e  a n tid e 
fection  law  even  though  1 /3 rd  of th e  M L A s  
had  resigned first to c ircu m ven t th e  an ti
defection  law . W e  shall le a v e  it to  th e  p e o p le  
of M izo ram  to d ec id e . W e  d isso lved  th e  
M izo ram  A ssem b ly . T h e  C o n g ress  (I) a s 
sem blies  h ave  b een  d isso lved . W e  h ave  
n ever show n consideration  to a n y o n e  in th is  
m atter.

1 5 .0 0  h rs .

M r. S a ifudd in , w e  a re  not ta lk ing  about 
you, and so you m ay  kindly sit dow n . Sir, I 
w as only saying  the G o vern o r did not h ave  
any o th er w ay  out. D o es  th e  hon. M e m b e r  
w ant that th e  G o vern o r should ta k e  upon  
him self the responsibility of m aking the  Jan a ta  
D al e ffec tive?  This can  n e v e r b e  perm itted  
b e cau se  it is against th e  C onstitu tion . N o w  I 
would like to  discuss v a lu e -b a s e d  politics  
w hich has b een  referred  to by th e  hon. 
M e m b e r...

S H R I M . R A G H U M A  R E D D Y  (N a l-  
g o n d a): You tell th e  H o u se  as  to w hat
hap p en ed  in A n d h ra  P ra d e s h  in 19 8 4 ?

S. B U T A  S IN G H : W h a t can  I say  as  to  
w h at h ap p en ed  th e re  in 1 9 8 4 ?  All right, I 
shall enlighten th e  H ouse  about it also. P lease  
take  your sea t. ( Interruptbns)

P le a s e , sit dow n. H e  w an t to know  as to w hat 
hap p en ed  in A n d h ra  P rad esh  in 1 9 8 4 . Let 
m e tell him  about th a t first. Y ou  ta lk  about 
A n d h ra  P rad esh  h ere  w hen  th e  saboteurs  
and th e ir supports both a re  sitting by your 
side. D o  you w ant m e to  n a m e  th em ?  I will 
not n am e  anybody in th e  H o u se . ( Interrup
tions))

M r. D ep u ty  S p e a k e r S ir, m uch has been  
said in th is H o u se  about va lu e -b ased  poli
tics.

[English]

S H R I S A IF U D D IN  C H O W D H A R Y  
(K atw a): S ir, I h ave  a  point o f order.
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M R . D E P U T Y  S P E A K E R : W h a t is your 
point of o rder?  U n d e r w h a t rule you  a re  you  
are  raising point of o rd er?  W h e n  the  M in ister  
is replying to  th e  d e b a te  you  w a n t to  interrupt 
him .

S H R I B A S U D E B  A C H A R IA : H e  has a  
point o f o rder. P le a s e  allow  him.

A N  H O N . M E M B E R : Sir, w ithout q u o t
ing th e  rule, he is raising the point of order.

S . B U T A  S IN G H : All right, I y ield to him.

S H R I S A IF U D D IN  C H O W D H A R Y : Sir, 
h ere  tim e and aga in , it is being referred  that 
in 1 9 7 7  th e re  w as  an im position of P res i
d e n t’s R u le  and  in 1 9 8 0  there  w as  an im po
sition of P res iden t’s R ule . Both C ongress (I) 
and  J a n a ta  w e re  party to  this. I.want to  know  
w ho had ad h ered  to  th e  Constitution at that 
tim e?

M R . D E P U T Y  S P E A K E R : It is not a  
vio lation of procedure. I over-ru le  it. T h e re  is 
no point of order.

[ Translation]

S . B U T A  S IN G H : Mr. D eputy  S p e a k e r  
S ir, m uch has b een  said in the  H ouse about 
va lu e -b a s e d  politics, high m oral va lues po
litical d ecen cy  and P arliam entary  d e m o c 
racy. In this context I think it will be appropri
a te  if I apprise  th e  H ouse, in brief, of the high  
va lu es  w hich have  b een  upheld in th e  K arn a 
ta k a  A ssem b ly  during the  last 2  years . The  
hon. M e m b e rs  m ust be  know ing about the  
situation prevailing  th e re  during th ese  last 
tw o years . I will not take  m uch tim e of the  
H o u se  and it will b e  o ver in a  m inute. Shri 
A yyapu  R eddy w as  the  first person to  re ferto  
high v a lu es  and va lu e -b a s e d  politics. T h e  
s a m e  w as  re iterated  by th e  M .L .A s  of the  
S ta te  A ssem bly , and th e  lead er of th e  Jan a ta  
D al, Shri R am akris h n a  H e g d e  m ad e  m uch  
hue an d  cry about it and  said  that he w as  
com m itted  to  va lu e  b ased  politics and w ould  
like to  establish  the s a m e  in the  country. 
Looking at his style of functioning, I tried to  
look into th e  dictionary to find out th e  m e a n 
ing of th e  word 'value '. T h e  dictionary m e a n 

ing of th e  w ord  Is *M u lya ’. It is a lso  synony
m ous o f price. D uring  th e  rule of th e  J a n a ta  
P arty  and th a t o f th e  J a n a ta  D a l, th e  p rice  of 
an  M .L . A. h as  rev ised  up w ard s  8  tim e s  s ince  
1 9 8 7 . For th e  first tim e , th e  price w as  fixed  
w h en  th e  e lections fo rth e  R a jy a  S a b h a  w e re  
held. It w a s  fixed  at R s. 2  lakhs p er M .L .A . I 
have  b een  a  victim  of it m yself an d  S ir, you  
will b e  surprised to  h ear th a t 2  M .L .A s  a p 
proached  m e at 1 .3 0  a .m ., i.e . pas t m idnight 
and w o ke  m e up saying th at th e  J a n a ta  
P artym en  had throw n a  bagfull of cash  in 
the ir room  w hich th ey  h ave  brought with 
th em  to show  it to  m e. I ca lled  for a  m eeting  
of m y party im m ed ia te ly . It is nothing to laugh  
a t, it s h o u ld  b e  c a r e fu l ly  
h e a rd ...{Interruptions)...Shri A ch aria , m ay  
kindly listen.

M r. D eputy  S p e a k e r, S ir, th e  rest o f the  
night w as spen t in collecting th e  party  
m e m b e rs  and  th e  firs t th in g  in th e  
m o rn ing .. ( Interruptions)

[English]

S H R I B A S U D E B  A C H A R IA : D o n ’t say  
all th e s e  things.

S . B U T A  S IN G H : W h y  not? Just listen. 
If you  listen you will rea lise . Let m e  co m p lete . 
( Interruptions)

[ Translation]

S H R I B A S U D E B  A C H A R IA : You h ave  
started  it.

S . B U T A  S IN G H : Y ou  know  w h a t h a p 
pen ed  the next d ay?  T h e  lead er of our party  
in the  K arn a taka  A ssem bly  took this m oney  
to the  S p e a k e r and  deposited  th e  entire  
am ount w ith h im ..(Interruptions)..

[English]

You listen. Achariaji, when you listen, 
you will realise .

[Translation]

That money is still in possession of the
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S p e a k e r o f K a rn a ta k a  A ssem bly . T h e  m atte r  
is still under enqu iry . It has  not b e e n  d ec id ed  
so far. In 1 9 8 7 , th e  price of an  M .L .A . in 
K a rn a ta k a  w a s  R s. 2  lakhs. A s regards, th e  
su b seq u en t d eve lo p m en ts , you a re  fam ilia r  
with th em . S hri R a m a  K rishna H e g d e  re 
s igned  an d  th e re a fte r h e  said  th a t h e  w ould  
like to  s e e k  a  v o te  of co n fid en ce  an d  a cco rd 
ingly, th e  p rice  o f a  J a n a ta  P arty  M .L .A . rose  
to R s. 5  lakhs. O n  the  third occas ion , Shri 
B o m m ai w a s  to  b e  e lec ted . At th at tim e , Shri 
R a m a  K rishna H e g d e  w as  com pelled  to leave  
office fo r having indulged in serious corrup
tion. H e  got th e  te lep h o n es  of his ow n p a r-  
tym en  tap p ed  and  a lso  of th e  m em b e rs  of 
the  O pposition . H e  w e n t to th e  exten t of ev e n  
getting th e  te le p h o n e s  of his p aram o u rs  
tap p ed . T h a t is w hy he w as  co m p elled  to  
va c a te  his office. D uring the  e lection  o f Shri 
B om m ai, th e  price of an  M .L .A . increased  
from  R s . 5  lakhs to  Rs. 10  lakhs.

T h e re  w as  a  split in the  J a n a ta  P arty  for 
th e  fo u r th  t im e  a n d  o n e  o f its  
fac tions ... ( Interruptions)

S H R IM A T I G E E T A  M U K H E R J E E  
(P an sku ra ): Sir, how  do  you know  th e  exact 
details?

S . B U T A  S IN G H : G an g a ji, you are  
untrained. W e  are  not ta lk ing about you.

[English)

P R O F . M A D H U  D A N D A V A T E : H e r
n am e is G e e ta .

[ Translation]

S . B U T A  S IN G H : For m e G e e ta  is as  
pure as  th e  G a n g a .

Sir, at the  tim e of split of th e  J a n a ta  
Party , th e  price of an M . L .A . rose from  R s. 10  
lakhs to  R s. 12 lakhs fo r securing affidavits  
from  th em . T h e  C ab in e t w as  exp an d ed  tw ice  
and  during its expansion  for th e  second tim e, 
th e  price of an  M .L .A . w as  Rs. 10  lakhs in 
addition to o th er facilities like C hairm an sh ip  
of o n e  o r th e  o th e r com m ittee  o r o rg an isa 
tion, a  plot in B an g alo re , a  M aru ti c a r and  10

tra n s fe r o rd ers  a t th e ir b e h e s t. If you  w a n t  
an y  verifications in this reg ard , it c a n  b e  
verified  by the  n u m b er of p lots a llo tted  to  th e  
J a n a ta  D a l M .L .A s  a t that tim e . T h e  n u m b er  
of M aru ti C a rs  distributed is a n  additional 
proof o f this fac t an d  I will p re s e n t th e  entire  
list in this m atte r shortly. T h e  n u m b e r of 
tran s fe rs  w hich took p lace  at th e  b e h e s t of 
each  M .L .A . is th e  third proof. F inally , it w a s  
a fte r 19th of April th a t th ere  w as  e v id e n c e  o f  
th e  v a lu e -b a s e d  politics in th e  state . T h is  can  
b e  p roved  by a  le tter w hich Shri V a s w a n ip p a  
w rote  to th e  G o v e rn o r in w hich he w ro te  that:

[English]

" H is  E xce llency  G o v e rn o r o f K a r
n a taka ,
R a j B haw an ,
B an g alo re .

R esp ec ted  Sir,

I had  g iven your goodself a  
le tter stating that I h a v e  w ithdraw n  
m y support to th e  G o v e rn m e n t  
h ead ed  by Shri S .R . B om m ai. It is 
w elcom ing  th at you a re  a lread y  
initiating the  constitu tional action, 
but subsequently  yes te rd a y  som e  
of th e  m em b ers  of Shri B o m m ai’s  
C ab in e t brought undue pressure  
on m e  and  physically  en forced  m e  
to sign a  d ifferent type o f letter. Th is  
m ight h a v e  also  b een  sent to  you  
by th em . But to d ay  ev e n  at this  
hour I affirm  and confirm  that I h ave  
w ithdraw n m y support to th e  G o v 
ern m en t h ead ed  by Shri S .R . 
B om m ai."

( Interruptions)

[ Translation]

This new s got c o v e ra g e  on th e  first 
p a g e  of the n ew sp ap ers  like Ih e  s ta te s m a n ’ 
and the heading  w as  g iven  as follows:

IEnglish]

UA  fa ir  E n co u n ter fa iled  to click’*.
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[S . B uta  S ingh]

[ Translation]

It w as  c learly  reported  that it has b e 
co m e  a  m uch ta lked  about topic in B a n g a 
lore th at each  M .L .A . is being paid Rs. 2 0  
lakhs, out of w hich R s. 10 lakhs is paid in 
cash im m ed ia te ly  and  the  rest'is paid at th e  
tim e  o f the ir subm ission of the letter to  the  
G o v e rn o r an d  th e ir parad ing  in front of him. 
(Interruptions)

Shri A c h a rn ji, the price of an  M .L .A  in 
K a rn a ta k a  w hich w as  fixed at Rs. 2  lakhs  
initially has b een  risen to Rs. 2 0  lakhs.

T h e  G overnor, Shri V en katasu b b a ia h , 
reported  to the P resident on the basis of 
facts  be fo re  him and this step on his part 
ch ecked  the horse-trading prevailing  in the  
S ta te  and dem ocracy  got a  ch an ce  of sur
vival once  again  under him.

Shri V en katasu b b a iah  did not m isuse  
his office or the assem bly and did not invite 
an y o ther party including the C ongress  to  
form  the  G overnm ent. H e categorically stated  
th at under th e  prevailing situation...

[English]

P R O F . M A D H U  D A N D A V A T E : H e  is a 
p aragon  of virtue. ( Interruptions)

S H R I S .M . G U R A D D I (B ijapur): I rise a  
point of order.

A N  H O N . M E M B E R : U n d erw h ich  rule?

S H R I S .M . G U R A D D I: T h e  hon. M in is
ter has said about M LA s. D o you think they  
are for sale?

( Interruptions)

Y o u  have  to  prove it. O th erw ise  you must 
resign.

( Interruptions)

MR. DEPUTY SPEAKER: This is not a

point of order. N o .

(Interruptions)

[ Translation]

S . B U T A  S IN G H : S ir, I am  not saying  
this. Th is  is...

[English]

S H R I T H A M P A N  T H O M A S  (M a v e -  
likara): H e  is bringing th e  p a rliam en tary  
institution to d eg rad atio n . T h e  w h o le  leg is la 
tu re  has b een  d e g ra d e d  b e c a u s e  of his 
speech . Let him  a n s w e r about th e  conduct of 
th e  G o vern o r on  th e  subject. In K arn a ta k a , 
even  today  w e  h ave  got th e  m ajority. If 
anybody tries to test it, w e  will p rove  it. 
( Interruptions) H e  is d eg rad in g  th e  leg is la 
tu re  institution, in th e  e y e s  of th e  public.

(Interruptions)

M R . D E P U T Y -S P E A K E R : P le a s e ,
O rd er.

[ Translation]

S. B U T A  S IN G H : It is not m y personal 
opinion, but it is all th ere  is the  P ress  as  to  
w hat has b een  said about th e  conduct o f Shri 
R am  K rishna H e g d e  by th e  M e m b e rs  of his 
ow n party. I h ave  only quo ted  th e  P ress  
reports. A  sen ior le a d e r like Shri N ija lin - 
g ap p a ...

[English]

P R O F . M A D H U  D A N D A V A T E : H e
should b e tte r go  to Dhobi Ghat rather than  
com ing to P arliam ent.

S . B U T A  S IN G H : I am  sorry, I h a v e  to  
do it for you to show  to th e  p eo p le  how  high 
m oral va lue  you have . Th is  is how  you peop le  
try to  exploit th e  poor m asses  in th e  n a m e  of 
high m oral va lu es . I am  not th e  only o n e  w ho  
is telling. T h e  w ho le  P ress  in th e  country has  
said. Shri N ija lingappa, our respected  leader, 
a g rea t freed o m  fighter, has co n d em n ed  it 
and this should have  b e e n  d o n e  o n e  y e a r
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befo re . W e  h ave  d o n e  it one  y e a r later.

Le t m e tetl you w h at M r. M ad h u  L im aye, 
a  g re a t p arliam en taria n  has said . (Interrup
tions)

P R O F . M A D H U  D A N D A V A T E : H e  is 
quoting  M r. M ad h u  L im aye . Is h e  p rep ared  to  
q u o te  M r. M ad h u  L im aye  w h e re  he  has said  
about R a jiv  G an d h i G o v e rn m e n t... ( Inter
ruptions)

M R . D E P U T Y  S P E A K E R : If you go  on 
rising, it is not good . P le a s e  ta k e  your seat.

(Interruptions)

S . B U T A  S IN G H : I can  h ave  only
sym p ath y  w ith you.

S H R I M . R A G H U M A  R E D D Y : Mr.
G u rad d i has ch a llen g ed  that if th e  M in ister  
has not p roved  it, h esh cu ld  resign. (Interrup
tions)

M R . D E P U T Y  S P E A K E R : It is not a  
p lace  to m ake  cha llenges .

S . B U T A S IN G H : W h y  should I ta k e  the  
responsib ility?  I am  quoting from  th e  press. 
E very  d a y  you quo te  from  the press. I do  not 
b e lieve  in th e s e  c h e a p  things. I do not listen 
to such th ings. I h ave  g rea t regard  for the  
press. Th is  has b een  w ritten by alm ost every  
p a p e r  th a t  th e r e  is a  la r g e -  
sca le .. ( Interruptions)

M R . D E P U T Y  S P E A K E R : I am  not 
allow ing an y  ch a llen g es  here. P lease  go and  
ta k e  your seats .

S H R I T H A M P A N  T H O M A S : Y ou  re 
sign.

S H R I V .S . K R IS H N A  IY E R  (B angalo re  
S outh ): Let him accep t M r. G u ra d d i’s c h a l
lenge .

M R . D E P U T Y  S P E A K E R : I am  not 
allow ing any cha llen g es  here. P lease  go  
a h e a d , M r. M in ister. Th is  is not the p lace  to 
m a k e  ch a llen g es .

S H R I T H A M P A N  T H O M A S : W h e n  h e  
m a d e  an a llegation  ag a in s t an  M L A , h e  h as  
to  p rov4 it. O th e rw is e , h e  m ust resign . (Inter
ruptions)

S . B U T A  S IN G H : H e re  a re  th e  p a p e rs  
w hich h ave  w ritten  this.

S H R I T H A M P A N  T H O M A S : Y o u  h a v e  
d e g ra d e d  th e  institution of P arliam en t.

S . B U T A  S IN G H : Let th e m  p ro ceed  
against th e  p ress. ( Interruptions)

S H R I T H A M P A N  T H O M A S : W e  w a n t  
proof fo r w h at M r. B uta S ingh sa id . H e  should  
prove. A ccep t the  ch a llen g e .

S . B U T A  S IN G H : M r. D ep u ty  S p e a k e r, 
Sir, I can  file  any n u m b er o f lead ing  n ew sp a -  
pers in D elh i and  in B an g a lo re  w hich  have  
brought out th e s e  th ings. I am  m ention ing  it. 
If they  a re  co n cern ed  about it, let them  
prosecute  th e s e  pap ers . L e tth e m  c h a llen g e  
them  in th e  court. Let th em  fa c e  th e  M usic . 
W h y  should  I ta k e  th e  responsibility? It is 
th e s e  p ap ers  w hich h a v e  said  this. All th e s e  
p ap ers  have  written this open ly . (Interrup
tions) Shri A charia ji, I w ould  request you to  
ad vise  th em . Let th em  g o  to  th e  court of law . 
Let them  bring it th e re . (Interruptions)

P R O F . M A D H U  D A N D A V A T E : In the  
m atter of Bofors, w h en  the  n ew sp ap ers  said  
so m any th ings, did you accep t th em ?

S . B U T A  S IN G H : M r. D a n d a v a te , your 
w hole parliam en tary  p e rfo rm an ce  is b ased  
on p ap ers . Y ou  a lw ays  qu o te  n ew sp ap ers , tf 
I have  q uo ted  from  n ew sp ap ers , it is for th e  
J a n a ta  D al to go  to a  court o f law  and  
prosecute  the  press an d  th e  persons w ho  
have said th e s e  th ings. W h y  should I be held  
responsib le for that?

P R O F . M A D H U  D A N D A V A T E : I have  
quoted  from  th e  C onstitueht A ssem bly  d e 
bates , from  Dr. A m b e d k a r and  from  the  
S arkaria  C om m ission  R ep o rt an d  from  the  
High C ourt ju d g em en t.
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T H E  M IN IS T E R  O F  S T A T E  IN  T H E  
M IN IS T R Y  O F '  IN F O R M A T IO N  A N D  
B R O A D C A S T IN G  (P R O F  K .K . T E W A R I):  
H e  qu o ted  M r. H e g d e  a lso  on a  num ber of 
occasions. H e  should  m ention th at also.

S . B U T A  S IN G H : In alm ost every  s e c 
tion o f th e  press, w h e th e r it is in B angalo re  or 
D elh i, th e s e  a re  b rought out. If th ere  is a  
ground , th ey  a re  fre e  to go to a court of law.

N ow , having said that, let m e com e  
to .. .(Interruptions) I h ave  quoted  from  the  
press. I am  p rep ared  to  g ive it to you. T h e  
discussion boils dow n to this that the J a n a ta  
D a l and  th e  lead ers  of the O pposition  are  
angry  w ith th e  G o vern o r of K arn a taka  b e 
c a u s e  h e  could not play their g am e . H e  has  
d isch arg ed  his duty under the Constitution  
w ithout fe a r  of favour. Th is  is w hat the G o v 
ern o r of K arn a taka  has done.

K a rn a ta k a fro m  his off ice forthw ith.''

The motion was negatived

M R . D E P U T Y  S P E A K E R : I shall now  
put th e  S tatu tory R eso lu tion  m o ved  by Shri 
Sontosh D e v  to  the  vo te  o f th e  H o u se .

T h e  question  is:

"That this H o u se  ap p ro v e s  th e  
P roc lam ation  issued by th e  P re s i
d en t on th e  2 1 s t April, 1 9 8 9  u n d e t  
Article 3 5 6  of th e  C onstitu tion  lit 
relation to th e  S ta te  of K a rn a ta k a .”

The motion was adopted

1 5 .2 2  h rs .

I th ink, it is for th is august H o u se  to 
uphold th e  principle that he has m entioned  in 
his report th a t no party w as  in a position to 
fo rm  th e  G o vern m en t; that th e  present 
G o v e rn m e n t had gone into minority and there  
w a s  a  horse-trad ing  going on in K arn ataka . 
All th e s e  facts  h ave  been  m entioned  in the  
R ep o rt of th e  G o vernor of K arn a taka . B ased  
on that, I will co m m en d  to this august H ouse  
to  ap p ro ve  the P roclam ation which the P res i
d en t h as  s igned and sent to this H o u se  and  
reject the  M otion m oved by Shri D inesh  
G o sw am i which is absolutely baseless, which  
is politically m otivated .

M R . D E P U T Y  S P E A K E R : First, I shall 
put the  M otion m oved by Shri D inesh  
G o sw am i to th e  vo te  of the  H ouse.

T h e  question  is:

“T h a t this H o u se  condem ns the  
blatantly partisan attitude of the  
G o vern o r of K arn a taka  in initiating 
action against th e  S ta te  G o v e rn 
m ent w ithout giving opportunity to 
th e  C h ief M in ister of th e  S ta te  to 
d em o n stra te  m ajority support to his 
M inistry in tn e  A ssem bly and d e 
m ands rem oval of G overn o r of

D E M A N D S  F O R  G R A N T S , 1 9 8 9 -9 0  

[English]

M in is try  o f  E x te rn a l A f fa irs -contd .

M R . D E P U T Y  S P E A K E R : T h e  H o u se  
shall now take  up the next item  i.e . fu rth er  
discussion and  voting on the  D e m a n d  fo r  
G ran t under the control of th e  M in istry  of 
External Affairs.

Shri B .R . B hagat has exp la ined  his 
position for being ab sen t from  th e  H o u se  
w hen he w as ca lled  to continue his speech  
last tim e. As a  special cas e , I shall a llow  him  
to continue.

Shri B .R . B hagat.

S H R I B .R . B H A G A T  (A rrah): M r. D e p 
uty S p e a k e r, S ir, on Friday, I had just s tarted .
I began  by saying that th ere  w as  a  m arked  
im provem ent in the  in ternational c lim ate  
during the w ho le  of th e  y e a r 1 9 8 8  both  
globally and regionally. Th is  has s tarted ...

S H R I T H A M P A N  T H O M A S  (M a v e -  
likara): Sir, on Friday at 3 .3 0  p .m . you  to ld  us 
that w e  w ould meet on M o n d ay  to  d iscuss
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this. Other Members were called to speak.

M R . D E P U T Y  S P E A K E R ; Just I have  
to ld  th a t as  a  spec ia l c a s e  I am  allow ing Shri 
B .R . B h ag at. Y o u  can n o t question  that. O n  
an e a rlie r  occas ion , I had  a lso  a llow ed  o n e  of 
o u r M e m b e rs  i.e . S hri S o m n ath  C h a tte rje e . 
I had  a llo w ed  him .

S H R I T H A M P A N  T H O M A S : T h e  q u e s 
tion is th a t on F riday  at 3 .3 0  p .m . Shri B h ag at  
w a s  speak in g . H is sp eech  o ver over.

M R . D E P U T Y -S P E A K E R : N o . H e  did 
not s p eak . H e  had  only started  at th a t tim e.

S H R I T H A M P A N  T H O M A S : S o  m any  
o th er M e m b e rs  spoke  on th at d ay .

M R . D E P U T Y  S P E A K E R : At that tim e, 
he did not co m e . T h a t is w hy, as a  specia l 
c a s e , I h a v e  a llow ed  him to continue now.

(Interruptions)

M R . D E P U T Y  S P E A K E R : P le a s e  listen  
to m e. A s a  specia l c a s e  only, I h a v e  a llow ed  
him now . At that tim e, w h en  I ca lled  his 
n am e , he could  not b e  p resen t. T h a t is w hy. 
as  exp la in ed  in the  letter, I have  a llo w ed  him  
now . H e  has m a d e  a  request.

S H R I B .R . B H A G A T : Th is  is a  courtesy  
that you have  ex ten d ed  to us. S o m etim es , 
w e  extend  th e  courtesy to th em  and they  
exten d  th e  courtesy to  us. It is d o n e  w h en  
th e re  is a  bona fide case.

S H R I T H A M P A N  T H O M A S : T h ey
w an ted  to  d ism iss that G o vern m en t. T h a t 
w as d o n e  bona fide?

S H R I B .R . B H A G A T : Sir, I w as  saying  
that during the  y ea r 1 98 8 , th ere  w as  a  m arked  
im provem ent in the  in ternational c lim ate—  
both g lobally  and  regionally. Th is  started  
with th e  detente with th e  S ov ie t U nion and  
th e  U S A  w hich set in m otion a  p rocess of 
conflict resolution in d ifferent parts of the  
w orld . T h e  S u m m it M eetin g s  b e tw een  P re s i
d en t R o n a ld  R e a g a n  and  P res iden t G o r
b ach ev  ea rlie r in R ek jav ick  -and N ex t in

Geneva an d  in W ash in g to n  resu lted  in the 
IN F — In term ed ia te  ran g e  n u c lea r fo rces—  
A g reem en t, w hich fo r th e  first tim e  elimi
nated  a  certa in  c lass  o f n u c le a r w eap o n s .

Th is  w a s  th e  qua lita tive  c h a n g e  in th e  
clim ate. T h e  language b e tw een  th e  tw o S u p er  
P ow ers  ch an g ed  from  confrontation  to  w o rk 
ing out m odalities  fo r seek in g  co o p era tio n . 
A nd th en  later on , in a  m eeting  in M o sco w  
b e tw e e n  th e  tw o  leaders  th e  P res id en t of 
U S A  and P res id en t G o rb a c h e v  d ec id ed  to  
extend  this to th e  s tra teg ic  w eap o n s  an d  to  
the  C onflict R esolution  in th e  various re 
gions. A nd as a  result of all this, th e re  h a v e  
b een  positive reg ional deve lo p m en ts . F o r  
exam p le , th e  G e n e v a  A g re e m e n t of A fg h an i
stan, a  very  m ajo r A g re e m e n t in w hich  not 
only th e  countries of th e  region partic ipated  
but tw o Big P o w ers , th e  U S A  an d  th e  U S S R  
b e c a m e  th e  G u aran to rs  o f th e  A g reem en t.

15.26 hrs.

[S H R I S O M N A T H  R A T H  in the Chaii]

T h e n  A g re e m e n t on A n g o la  and  N a 
m ibia. T h en  the  p ersp ective  solution to the  
K am p u ch ean  issue and  th e  dec lara tion  of 
the w ithdraw al of fo rces by V ie tn am . T h en  
the cease -fire  a g re e m e n t b e tw e e n  Iraq and  
Iran. As a  result of bold initiative by th e  P L O  
in recognising Israe l and  trying to settle  th e  
question b e tw een  them  and a  d irect contact 
b e tw een  the  P L O  and  he U n ited  S ta te s  of 
A m erica  and also th e  restoration  of p e a c e  in 
C en tra l A m erica . This is a  result of a  very  
bold initiative taken  by th e  S oviet P res iden t 
M r. G o rb ach ev  and the  n ew  thinking in th e  
S oviet foreign policy w hich w a s  fully recip ro 
cated  not only by P res iden t R e a g a n  but also  
by the  leaders  of the  W es te rn  countries. In all 
this, you will find a  n ew  thinking in the  S oviet 
Union— th e  Conflict R esolu tion , th e  D eten te , 
the m ove to w ard s  p e a c e  and  a  new  clim ate  
of p e a c e  and reconciliation in th e  world. T h e  
philosophical under-p inn ing  of all this w as  
th e  N ew  Delh i D eclaration  o f N o vem b er 1 986  
b etw een  P res iden t G o rb a c h e v  and P rim e  
M inister R ajiv  G an d h i w h ere  th e  ideals  of 
non-a lignm ent and th e  idea ls  of non-vio- 
lence  w e re  accep ted  as  a  conduct to  con-
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duct in ternational relations in th e  w orld. This  
is th e  m ost im portant d eve lo p m en t, q u a lita 
tive ly  a  n e w  c h a n g e , w hich w en t a  long w ay  
in c reatin g  a  c lim ate  and  m aking  the  leaders , 
th e  Big P o w ers  tow ards  return to  deten te . 
T h e n  also  th e  in itiative ta k e n  by India in the  
D elh i S ix A g re e m e n t— six countries in the  
five  continents— w hich had also suggested  
practical s tep s  to  p rom ote  th e  process of 
d isarm am ent. T h en , P rim e M inister Shri Rajiv  
G a n d h i’s stirring call in th e  U .N . G e n e ra l 
A ssem bly  in J u n e  1 9 8 8  in th e  Third C o n fe r
en ce  on D isa rm am e n t and D eve lo p m en t 
and his action p lan  calling for e lim inating the  
n uclear w eap o n s  by 2 0 1 0 . T h e n  providing a  
co m p reh en s ive  verification system . W h at is 
m o re  im portant is that he set out certain  
bas ic  principles, the doctrines, th e  policies, 
th e  institutions to  sustain a  w orld , fre e  from  
nuclear w eap o n s . T h ese  concept of nuclear 
fre e  w eap o n s  and non-violent world are  
underlined  in th e  N e w  D elh i D eclaration . 
T h e  P rim e M in ister Shri R ajiv  G an d h i's  vari
ous in itiatives which he took during this year, 
m oving around in search  of p e a c e , in search  
of enforcing deten te— d eten te  is a  beginning  
but going on to  begin a  new  w orld which is 
b ased  on non-v io lence b ased  on th e  n eg o 
tiations and  trying to c re a te  a  situation in 
w hich th e  reg ional conflicts and co n fro n ta 
tions g ive  w a y  to an a re a  of stability and  
p e a c e . Th is  is th e  a re a  in which w e can as 
Indians ta k e  leg itim ate credit for the initiative 
w hich the  P rim e M in ister Shri R ajiv  G andh i 
took  in trying to  c rea te  a  n ew  world and  
ch an g e  the  w orld , a lthough thetoiggest credit 
g o es  to leaders  like P res ident G o rbachev; 
so also to P res iden t R eag an . But the role 
played  by India during this year under P rim e  
M inister Shri R ajiv  G an d h i is no less im por
tant. Particu larly  in th e s e  entire 4 0  years , 
right from  P rim e M in ister N ehru  and  Sm t. 
Indira G an d h i, Ind ia ’s role in the  non-align
m ent m ovem ent, in decolonisation, in taking  
up all the issues of p e a c e  and trying to settle  
th e  w orld d isputes, is described as th e  b ig 
gest p e a c e  m ovem ent in the history.

All th e s e  ideas now  find a  p lace of 
re levan ce  today. T h e y  a re  of strict re levance  
today and th is is a  m atter for g reat pride for

us. Indian P arliam en t has o ften  tim es  rose to  
th e  occasion  in susta in ing  th e s e  bas ic  prin 
c ip les. T h e re  is a  co n sen su s  in th is  country  
b eh ind  the  Indian Fore ign  Policy an d  this 
consensus  g ives  th e  au th en tic  vo ice  of th e  
p eo p le  of Ind ia  in sustain ing  and  c rea tin g  a  
n ew  w orld .

I will co m e to th e  S o v ie t in itiative for 
reduction of th e  conven tiona l fo rces. N o w  
the  m om entum  g o es  on. It g o es  on to the  
reduction of conven tiona l fo rces  on th e  prin 
cip les of d e fe n c e  suffic iency. It has fu rther 
im prove the  prospects  for turn ing th e  sw ords  
into the  pouches, as  has b e e n  describ ed  in 
the  U n ited  N a tio n ’s D is a rm a m e n t and  D e 
ve lo p m en t C o n fe re n c e .T h a t tu rn ed  th e  
w eap o n s , sw ords into the pouches.

T h e  C o n fe re n c e  in Paris  on C h em ica l 
W e a p o n s  brought forth a  rare  d e g re e  of 
unanim ity on the  steps to prescribe  th e s e  
w eap o n s  of m ass destruction . India and  
m ore particularly P rim e M in ister Shri R ajiv  
G an d h ith ro u g h o u t has p layed  a  role in h e lp 
ing and acce le ra ting  this p rocess  of ch an g e  
in in ternational re lations w hich led to th e  
situation of im provem ent in the  in ternational 
clim ate as  w e  find today.

In this background , it is necessary  to e x a m 
ine th e s e  aspects . G lobally  th e  situation is 
im proving; in regard to  the  reg ional conflicts  
also the  situation is im proving. But w hat 
about our ow n reg ion? W h a t is th e  role that 
India has p layed  in this region? I th ink in this 
the m ost d ram atic  initiative of course is the  
P rim e M in ister Shri R ajiv  G a n d h i’s visit to 
C hina  w hich has com ple te ly  ch an g ed  the  
situation and the  c lim ate  from  disgust into 
understanding  and from  confrontation into 
cooperation . T h e  results of this visit has  
b een  m ost positive. As has b een  acc la im ed  
by both the sides, this is going to he lp  m utu 
ally both the countries. As the tw o largest 
countries, the ir population am ount to 4 0 %  of 
the w orld ’s total population. If th ey  quarre l, 
the fall-out is d ifferent. But they h ave  d e 
c ided to co o p era te  on all m atters  of im prov
ing b ilateral relations, trying to so lve all p rob
lem s including th e  prob lem  of the  border  
through m utual negotiations on the  basis  of 
fa ir and reaso n ab le  leg itim acy and  th e  m u 



397 D.G., 89-90 of VAISAKHA 6,1911 (SAKA) E.A. Ministry 398

tu a l In terest o f th e  tw o  countries, w hich is 
m utually  accep ted  by th e  tw o  peop les . T h e s e  
a re  so m e  of th e  n ew  princip les of re lation- 
sh ip  b e tw een  th e  tw o  countries. T h e  m ost 
im portant is m utual a c c e p ta n c e  by  th e  tw o  
peo p les . It is bound to  h ave  an  effect in th e  
w orld , in A s ia  an d  in th is region. But in the  
w orld  as  a  w ho le , it s treng thens th e  c lim ate  
of p e a c e , s treng thens  th e  c lim ate  o f c o o p 
era tion  an d  stability in th e  w orld. A s Ind ia  has  
a lw ays  b e e n  saying right from  th e  beg inn ing , 
w e  h ave  not p ro ceed ed  from  an y  point of 
rigid d o g m as . F rom  th e  beg inn ing , w e  have  
re jected  th e  co ld -w ar in th e  19 5 0 s  and 1 960s . 
W e  do  not be long  J o  that. W e  h ave  an  
in d ep en d en t fo re ign  policy. W e  a re  non- 
aligned . W e  w an t to  pursue th e  policy of 
in d ep en d en ce , w hich m e a n s  th at w e  w an t to  
pursue a  num ber of socia l and econom ic  
policies th at leads to  national se lf-re liance , 
so th a t this country is ab le  to h ave  the  
w h erew ith a l— th e  econom ic , social and  p o 
litical w h erew ith a l— w ithout being p ressu r
ised by e ither blocs. T h a t w as  a  n ew  th ink
ing. A s I am  saying right from  the  beg inning, 
w e  h ave  taken  in d ep en d en t positions, w e  
h ave  to certa in  basis  o r th e  conduct of in ter
national relations. W e  a re  aga inst an y  kind of 
conflicts. W e  a re  for p e a c e . W e  a re  for 
equality  of nations. W e  a re  fo r equality  of 
opportunity for all nations, m ost of all, the  
develop ing  nations. Y ou  know  w ho  a re  left 
beh ind  in th e  race  for econom ic  d eve lo p 
m ent. S o , all th ese  led us to  a  n ew  thinking.

India rejects an y  im m obility in th e  fo r
eign policy. W e  have  n ever fo llow ed o r a c 
cep ted  any d o g m as  or im m obility. T h is  is the  
tim e  w hen  India 's  approach  to  foreign policy 
has c o m e  in very  handy. T h e re  is a  larger 
and  larger acceptab ility . O n e  of th e  sym p 
tom s th a t is found for this is in th e  recent 
election of Ju d g e  of th e  In ternational Court. 
It surprises us a lso  to s e e  th e  num ber of 
votes  that Ind ia  got. T h e  p eop le  in th e  w hole  
w orld h ave  realised  not only th e  values, the  
right princip les by w hich India has been  
em phasis ing  th e  foreign  policy, but also  its 
correctness o f approach .

Let us examine, in our region. How our 
bas ic  policies h a v e  served  th e  c a u s e  of

p e a c e , served  o th e r nationa l in terests  as 
w ell. B e c a u s e  w e  co m b in e  th e s e , th e re  is no  
conflict b e tw e e n  o u r national in terest and  
th e  in terest o f p e a c e  an d  co o p era tio n  in th e  
w orld and m ost p robab ly  in this region. T a k e  
for exam p le , th e  S A A R C . T h e  last m eeting  of 
th e  S A A R C  w a s  held in Is la m a b a d . It has  
provided  th e  m u c h -n e e d e d  b re a k  w ith  a  
prom ising start in getting re lations with  
P akis tan  restored . It w as  a  c h a n c e -m e e tin g  
b e tw e e n  th e  P ak is tan  P rim e  M in is ter an d  
th e  Ind ian  P rim e  M in ister. It led to  a  p ath  o f 
Indo -P ak is tan  friendship . But w e  recogn ise  
th a t this friendsh ip  lies in th e  m idst of m in e 
fie lds. T h e re  a re  not only p it-falls but a lso  
m ine-fie lds. B es ides  all th e s e , P a k is ta n ’s 
invo lvem ent in th e  in ternal affa irs  in P u n jab , 
the  train ing an d  all th ese , has b een  d is 
cussed . But the  point is it w a s  a  very re fresh 
ing s ta tem en t from  th e  P ak is tan  P rim e  M in 
ister that P ak is tan  d o es  not w an t to  in terfere  
in Ind ia ’s in ternal affairs and  m ore  particu 
larly in the  P un jab .

S im ilarly  a n o th er a re a  is this. D esp ite  all 
this, it has a  relation w ith th e  U n ited  S ta tes  of 
A m erica . W e  b e lieve  that this is o n e  of th e  
are a s  of instability, tension  and co n fro n ta 
tion that is going on. W h a t has bed ev iled  th e  
Indo -P ak is tan  relations w a s  th e  induction of 
enorm ous am ount of a rm s and  sophisti
cated  w eap o n s . P ak is tan  is fo llow ing th e  
role of nu c lear w eap o n s . P ak is tan  is a  few  
m inutes or a  sc rew  a w a y  from  m aking  the  
bom b and w ho le  p ro g ram m e is being  fo l
low ed c landestine ly . In th is  m eeting  a  b eg in 
ning w as  m a d e  w h e re  w e  en te red  into th re e  
ag reem en ts .

M R . C H A IR M A N : P le a s e  b e  brief as  a  
num ber o f o th er hon. M e m b e rs  h a v e  to  
partic ipate .

S H R I B .R . B H A G A T : I will b e  very  brief.
I co m e  to th e  reg ional aspects . A  n u m b er of 
in itiatives h a v e  b een  taken  by India w hich  
have  been  w idely acc la im ed . T h e  role of 
IP K F  in Sri L an ka  has b een  acc la im ed  all 
over. T h e re  w as  a  s ta tem en t by th e  P rim e  
M inister this m orning that th ere  is possibility  
of th e  IP K F  being  brought back. It has p layed  
a  glorious role th ere . S im ilarly  in M ald ives



399 D.G., 89-90 of APRIL 26,1989 E .A  Ministry 400

[S h . B .R . B hagat]

Ind ia  w a s  ab le  to  s ave  a  country from  b e in g  
d e -s tab ilised  by ou ts ide  fo rces  an d  d e m o c 
racy being  subverted .

S ir, I w ould like to d ea l with at a  little 
length th e  serious concern  of th e  H o u se  and  
th e  country on In d o -N e p a le s e  situation. 
B efore  I touch upon th at as fa r  as A fghan i
stan is co n cern ed  everyb o d y  is ag reed  that 
G e n e v a  Accord is the  basis. T h e  m atter  
should b e  so lved  politically. C onfrontation  
should en d . O u ts id e  in terference should end  
and  th e  p eo p le  th e re  should be a llow ed to  
e lec t th e ir ow n g o vern m en t without outside  
in terference . U nfortunate ly , w hat is h ap p en 
ing now  is th a t th e re  is an internal strife or 
w a r an d  w ith P ak is tan ’s g rea te r and g rea te r  
invo lvem ent it m ay  b eco m e a  regular w ar. 
O u r in terest is in th e  e m e rg e n c e  of a  non- 
aligned , in d ep en d en t and p eace fu l A fghan i
stan  d e te rm in ed  peacefu lly  by their own  
p eo p le . Th is  is the spirit of the  G e n e v a  
Accord and  w e  expect both the guarantors—  
U S A  and  U S S R —  to  g u a ra n te e  that the  
in ternal w a r w hich is th reaten ing  that a rea  
m ust end  and  A fghanistan  evo lves b ecau se  
w e a re  vitally concerned  with w h at happens  
th ere .

F inally  I w ould like to deal with Indo- 
N e p a le s e  re lationship  which is the concern  
of the  H o u se . It is very unfortunate that India  
and  N ep a l the  tw o countries bound by his
tory, culture, religion and  everyth ing and the  
signing of the  1 9 5 0  treaty  of friendship and  
cooperation  that re lationship  is being a l
low ed to  be ch an g ed . T h e  perception of the  
N e p a le s e  ruling circle is that that special 
relationship  provided in the 1 9 5 0  treaty  of 
p e a c e  and friendship  should b e  changed . 
This is m ost unfortunate. I have  personal 
in terest b ecau se  this ag reem en t of trade  
and  transit w as  signed by m e tw enty years  
ago  in M arch , 196 9 . It is a  sudden  lapse  
leaving a  co m p le te  vacuum . It m ust go to the  
credit of the  Indian G o vern m en t th at desp ite  
all this they tried their best. A canard  is being  
sp read  all o ver that Ind ia  is strangulating  
N ep a l. S o , it is not th at easy . N ow , w e  are  
doing everyth ing  possib le inspite of th e  situ

ation w hich h as  e m e rg e d  In N e p a l. We know 
and w e  a re  a w a re  th a t th e  p eo p le  a re  su ffer
ing th ere . But it is entire ly  b e c a u s e  o f th e  
N e p a le s e  G o v e rn m e n t. O n e  fe e ls  th a t th e  
assertion of th e  vo ice of th e  p eo p le  o f N e p a l 
should n ever hap p en . U n d e r th e  old  a r 
ran g em en t, th e re  w e re  about 15 to  16 transit 
points.

S H R I C . M A D H A V  R E D D I (A d ilab ad ):  
Is it th e  v iew  of the  G o v e rn m e n t you a re  
expressing  or is it your ow n v iew ?

S H R I B .R . B H A G A T : T h e  G overnm ent's  
view s will b e  exp ressed  by the  M in is ter. I am  
expressing m y ow n \ ^ w s  as  you will e x 
press your ow n v iew s. But re m e m b e r th a t  
th e re  w ere  15  to 16  points of entry. I do  not 
know  w hy they h ave  d one  like that now . I fail 
to understand as to  w hy they have  a llow ed  
th is situation. T h e  G o v e rn m e n t of Ind ia  w a s  
willing; they w e re  willing and  actually  m any  
visits h ave  taken  p lace. Th is  m atte r could  
have been  discussed m uch before and settled  
m uch before . T h e re  is abso lu te ly  no point of 
conflict b e tw een  N e p a l an d  Ind ia  on this  
issue. But the  only th ing is that th ere  s e e m s  
to b e  som e suspicion on th e  o th er side. A s I 
said, th e re  w e re  16 points o f entry. As a  
result of this, India has now  b een  fo rced  to  
keep  only tw o points. O n e  point is at R axau l 
and th e  o ther is at Jogban i. E very  effort is 
being m ad e  to provide all facilities, w h a te v e r  
goods they require and w h a te v e r essen tia l 
com m odities th ey  require. E ven  th e  N e p a l
ese  P ress and o ther h ave  co m e  out with a  
sta tem ent th at India is strangulating  N ep a l. 
W h a t interest Ind iacou ld  have  in th is? T h e re 
fore, it ap p ears  to  m e as  unfair. W h a t is 
im portant is that it is very  unfortunate th at th e  
relationship b e tw een  th e  tw o countries is 
taking a  bad  turn. S o m e  qu ick efforts should  
b e  m ad e. T h e y  h ave  ag reed  for ta lks. T h e y  
are saying that they will start th e  talks. But 
the talks m ust start and  th e  prob lem  m ust be  
less. If they w an t to end  their specia l re lation 
ship, they  will h a v e  to  go  fo r a  n ew  re la tion 
ship. It is their cho ice. But th e  n ew  re la tion 
ship will b e  on th e  basis of in ternational 
principles, basic principles of in ternational
ism. It m ay b e  th e  reciprocity, th e  m utual 
interest or th e  m ost favoured  trea tm en t of
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nations in tra d e  m atte rs  but it should  b e  on  
th e  basis  o f th o se  acc e p te d  princip les of 
in ternationalism . Ind ia  is p rep ared  for an y 
th ing w h ich  is a c cep tab le  to th e  N e p a le s e  
G o vern m en t. But th e  on ly  thing, is that this  
can ard  should stop in N e p a l and  Ind ia  is not 
against N e p a l. T h is  can  n e v e r b e . Th is  sus
picion ap p e a rs  to  b e  from  th e  N e p a le s e  
M o n arch y . T h a t is th e  bas ic  th ing behind  
this. T h e re  is no suspicion from  th e  N e p a l
e s e  p eo p le  o r th e  Indian peop le . Ind ia has  
proved  it. I know  that in th e  1 9 8 5  elections. 
His M a jes ty  o f N e p a l said  th at Ind ia  has not 
in terfered  in their e lections w hich is on re c 
ord . Ind ia has no interest to in terfere  in th e  
in ternal affa irs  o f N ep a l. But w h at is the  
m atter?  T h e  w orld  is chang ing . If the  N e p a l
e s e  M o n arch y  has an y  suspicion about the  
Ind ian dem o cracy , w e  cannot help  it and  w e  
can n o t ch an g e  it into a  m onarchy. W h a t I am  
saying  is th a t it is not as  a  result of any  
in terference  as it is a lleg ed  but K is b ecau se  
of th e  fe a r  that th e  situation in N e p a l has  
ch an g ed . It is th at th e  p eo p le  are  changing  
as  d eve lo p m en t ta k e s  p lace , as  education  
ta k e s  p lace. P eo p le  d e m a n d  m ore and m ore  
dem o cra tic  rights.This is happening  e v e ry 
w h ere . It is happen ing  in U S S R . It is h ap p en 
ing in C h ina. T h e re  th e  students a re  agitating  
for th e ir d em o cratic  rights. If the  p eo p le  th ere  
are  d em an d in g  m ore  rights, then  it is a  
m atter b e tw een  th e  p eo p le  of N e p a l and the  
m onarchy. H is th e  relationship  b e tw een  th e  
peo p le  and  th e  m onarchy there . It is not a  
question  of fe a r  from  India that w e  w ant to  
in terfere . T h a t is th e  basic  thing.

I think, th e  earlie r w e  g e t through this, 
th e  b e tte r it w ould  be . T h e  basic  thing is that 
w e  m ust d isab u se  them  from  any fea r. W e  
have  all the  b est interest of N ep a l. I do not 
s e e  any reason  that this question is not 
solved  at th e  earliest.

M R . C H A IR M A N : Shri E A yyapu R eddy. 
P le a s e  b e  brief, as  th e  tim e is very  short.

S H R I E . A Y Y A P U  R E D D Y  (K urnool): I 
will try to  b e  brief.

S H R I C . M A D H A V  R E D D I: A s m any  
Members have spoken from the ruling party,

only M e m b e rs  from  th e  opposition  m a y  b e
ca lled .

S H R I E . A Y Y A P U  R E D D Y : S ir, I shall 
try to  b e  brief. W e  exp e c te d  th a t th e  G o v e rn 
m ent w ould g ive  us so m e  s ta te m e n t on  
N e p a l b e c a u s e  th e  report is not th e  la test. 
T h e  report conta ins  s o m e  s ta te m e n t re la ting  
to  signing or initialling o f th e  tra d e  a g re e 
m ent.

It pains m e to exp ress  m y d is e n c h a n t
m ent w ith th e  fo re ign  policy fo rm u la ted  and  
pursued  by us. O u r foreign policy in m y  
hum ble  opinion has never b e e n  p ragm atic  
and  resu lt-o rien ted . S o m e w h e re  on th e  w ay , 
w e  lost our in itiative and  m aneuverab ility  
and  w e  b e c a m e  prisoners of o ur ow n high  
sounding s logans.

P R O F  N .G . R A N G A  (G untur): V ery  
surprising.

S H R I A J A Y  M U S H R A N  (Jabalpur): 
Y o u r s ta tem en t has surprised  even  Prof 
R an g a .

S H R I E . A Y Y A P U  R E D D Y : U nfortu 
nately, I do  not h a v e  the tim e , O th erw ise  I 
w ould d ra w  a  b a la n c e s h e e t item w ise and  w e  
could have a  look as  it d ispassionate ly .

M y first c a u s e  for d isen ch an tm en t is 
that our fo reign  policy has been  o u t-m a -  
n oeuvered , ou tflanked  and  outw itted  by that 
of P ak is tan  and  C h ina . W e  h ave  necessarily  
to co m p are  our foreign policy w ith th at of our 
im m ed ia te  neighbours. Fore ign  policy's  
asses sm en t cannot be m ad e  in isolation. If 
w e  co m p are  th e  results of our foreign  policy  
with that of P ak is tan  and  C h in a , I have  
necessarily  to  say  that th ey  h ave  o u t-m a 
noeuvred  us.

M y second  c a u s e  is th at for th e  first tim e  
during th e  last forty years , our relationship  
with N e p a l has b eco m e qu ite  a larm ing . W h y  
has the  re lationship  d e te rio ra ted  to such an  
exten t?  W h e re  has been  the m ishandling  of 
it? W h y  w e re  w e  not ab le  to an tic ipate  N e 
pa l’s reaction and  th ink of right actions? Just 
now , Shri B h ag at m entioned  of th e  m onar-
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chy’s fe a rs  about o ur in terferen ce  in th e ir  
d o m estic  affairs, an d  that th e  m onarchy w as  
trying to  d raw  itself a w a y  from  India. Shri 
B h ag at d o e s  not s e e m  to  have  read  the  
sta tem en t of Shri K o ira la  w hich  has  a p 
p e a re d  in th e  Ind ian  E xp ress  today.

M y next subm ission is th a t o ur relations  
with B ang ladesh  and C ey lo n , though  a p p a r
ently cord ial, a re  really  not so. O u r im m ed i
a te  neighbors in o ur im m ed ia te  ne ighbour
hood in spite of w h a t w e  h ave  d o n e  for them , 
th e re  is an an ti-In d ia  phyche develop ing  in 
o ur neighbouring countries.

M y  third ca u s e  is that the  security en v i
ronm ent of Ind ia  continues to be as  ten se  as  
befo re . T h e re  is m arked  escala tion  in the  
m ilitary capab ilities  of P akistan  and C h ina. 
T h a t is c learly  adm itted . T h e  destablish ing  
and  subvers ive  activities on the borders  
esp ec ia lly  in P un jab  and K ashm ir a re  un
a b a ted  and  on the  o ther hand they continue  
to e sca la te ; they  continue to accen tu ate . 
W h y I am  saying  this is, I have p re faced  m y  
subm ission saying th a t our foreign policy 
had n ever b een  p ragm atic  and result-ori
en ted . W e  have  been  deluding ourselves as  
o n e  of th e  lead ers  of the non-a ligned  m o v e 
m ent and  trying to use p e a c e  and all that. So , 
from  th e  security point of v iew  also. I am  
sorry to say  that our foreign policy did not 
yield concrete  results.

T h en , m y next ca u s e  for d isenchan t
m ent is that our A m erican  policy continues to  
be dragging  and halting and the  relationship  
still continues to be uncordial. T h e re  is a  
pronounced tilt o f A m erica  in giving military 
capabilities  fa r beyond  th e  requ irem ents  of 
P akis tan . W e  have  not b een  ab le  to  do  
anything on this aspect also. W e  h ave  never 
b een  ab le  to d issuade  the A ng lo -A m erican  
policies to  see  that there  is equilibrium  b e 
tw e e n  India and P akistan  or at leas t w e  have  
fa iled  to  p revent the anti-Ind ian  card being  
p layed  in P ak is tan  and an ti-P ak is tan  card  
being  p layed  in India. W e  havfe fa iled  there .

Again, my another concern is that In

d ia ’s stand on  A fghan is tan  a p p e a rs  to  b e  se t  
with d an g ero u s  co n seq u en c ies . T h e  c o n s e 
q u en ces  of th e  civil w a r in A fg h an is tan  and  
th e  o u tco m e of th e  p re s e n t conflict in A f
ghan istan  m a y  find Ind ia  on  th e  w rong  side. 
T h e m  e v e n  on  th e  financ ia l and  e c o n o m ic  
side, in ternational trad e , c o m m e rc e  and  aid  
and d eve lo p m en t, even  th e re  in th e  N A M  w e  
h ave  fa iled  to o rg an ise  th e  d eve lop ing  c o u n 
tries. T h e  S o u th -S o u th  d ia logue  w hich w as  
spoken  about into an  e ffective  instrum ent so  
as to  p reven t th e  exp lo itation  of th e  d eve lo p 
ing countries  and u n d eve lo p ed  countries  by  
th e  highly industria lised countries.

W ith  regard  to Fiji, w e  w e re  not even  
ab le  to protect th e  leg itim ate  d em o cra tic  
rights of the  ethn ic  Ind ians th e re . As I s ta ted  
earlier, o u r foreign policy has n e v e r b een  
result o rien ted  and  has never b e e n  p ra g 
m atic. W e  h a v e  been  floating in th in  air. T h e  
only point w hich is in favo u r of our foreign  
policy is our good re lationship  with U S S R  
and the  leadersh ip  provided  by M r. G o r
b ach ev  in defusing  th e  in ternational tension . 
T h a t is the only good  point or th e  only bright 
point w hich has co m e  out in the im p le m e n ta 
tion of th e  foreign  policy of th e  India.

1 6 .0 0  h rs .

N ow , let m e ta k e  up our re lationship  
with C h ina. A s I said, both th e  P ak is tan  and  
C h in a  have out-w itted and  o u t-m an o eu vered  
India. B hagatji has  said  th at w e  h a v e  b een  
ab le  to ach ieve  a  b reak-th rough  in o u r re la 
tions b ecau se  of th e  P rim e M in is ter’s visit to  
Beijing. I do  not th ink so. O n  th e  o ther hand , 
if you d raw  a  b a lan ce  sh eet, w e  have  co n 
ced ed  to m uch. I ad m ire  th e  C h in e s e  foreign  
policy. T h e y  a re  totally se lf-o rien ted . T h e y  
do not act em otionally  o r sen tim enta lly . T h e  
facts  that w h en  J a p a n  invaded  C h ina , India  
stood by C h in a  and Ind ia  fought fo r the  
adm ission of C h in a  into th e  U N O  an d  into th e  
Security  Council count very  little so  fa r  as  
C hina  is concerned . T h e y  do  not th ink  o f th e  
past. T h ey  th ink of th e  p resen t only and  th ey  
are  totally resu lt-oriented . S o  fa r a s  o u r re la 
tion w ith C h in a  is concerned , th e  P rim e  
M in ister has m a d e  a  concession  w ith regard  
to  T ibet, ft is s ta ted  in the  co m m u n iq u e  that
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In d ia  will not a llow  an y  a n ti-C h in a  agitation  
by th e  T ib e ta n s  in India. T h a t concession  
has  b e e n  g iven  by us. But recip rocal c o n c e s 
sion from  C h in a  is to tally  ab sen t. H a s  C h in a  
reco g n ised  S ikkim  as  part of Ind ia?  H as  it 
ren o u n ced  its d e n o u n c e m e n t about A ru n 
acha i P ra d e s h ?  W h e n  A runachai P rad esh  
w a s  d ec la re d  a  S ta te , C h in a  c a m e  fo rw ard  
w ith a  s ta tem en t denouncing  it. H a s  it re 
traced  its steps?  D o  th ey  stand for a u to n 
om y for T ib e tan s?  T h e y  h ave  g o n e  back  on  
the ir com  m itm ent for au to n o m y for T ib e tan s . 
Also, w e  h a v e  not b e e n  ab le  to ra ise  even  
our little finger or our vo ice  ag a in st th e  brutal 
suppression  o f hum an rights in T ibet. W e  
have  accep ted  the ir stand . R a th er, w e  have  
b e e n  m a d e  to accep t it.

N o  doubt, the  g ap  b e tw e e n  th e  tw o  big 
countries, according to  so m e p eop le , has  
b e c o m e  so m ew h at narrow er. H o w  did it 
hap p en ?  It has b eco m e n arro w er b ec a u s e  
of In d ia ’s going to w ard s  the  C h in ese  stand  
and  not by their com ing to us or conceding  
anyth ing in favo u r of us. So , w e  have  a c 
cep ted  the ir s tand.

All a long, w e  h ave  b e e n  contending  that 
befo re  w e  norm alise  our relationship , the  
border d ispute m ust also be  settled  s im u lta 
neously. This has been  the  consisten t stand  
of Ind ia  that norm alisation  of re lations with  
C h in a  m ust be s im ultaneous and coterm inus  
with th e  solution o f border prob lem . But now  
w e h a v e  g iven  up that stand. W e  h a v e  now  
accep ted  that w e  can  en ter into ag reem en ts , 
socalled  trad e  and  sc ience  and technology  
a g re e m e n ts  w hich co m e  to nothing p racti
cally. N o w  w e  h a v e  ag reed  to  norm alise  our 
re lationship  first and  th en , a fte r norm alising  
our relations, w e  w an t to  settle th e  disputes! 
O n  w h at grounds?  O n  w hat te rm s?  It is 
based  on term s w hich a re  just and  m utually  
accep tab le  by appointing a  joint w orking  
group  and  m ean w h ile  by m ain ta in ing  p e ace  
and  tranquility  on th e  border. Th is  is the  
concession  m a d e  by us.

P R O F . N . G . R A N G A : No. no. Th is  is 
d o n e  by both th e  sides.

S H R I E . A Y Y A P U  R E D D Y : By giving  
this concession , w e  accep t C h in a 's  actual

line o f control. Th is  m e a n s  w e  a c c e p t th e ir  
occupation of S u m d o ro n g  C h u  V a lle y  in 
A runachai. Th is  m e a n s  w e  d o  not actually  
attem pt to  m ake  th em  evict from  o r g ive  up  
our territory occup ied  by th e m . If you  s e e  
carefu lly  the  recent visit of th e  P rim e  M in is 
ter, it has in no w ay  he lped  o r in no w a y  
ach ieved  any b reak-through . T h e  recen t  
deterio ration  of re lationship  of N e p a l w ith  
Ind ia  has som eth ing  to do  with th e  C h in e s e  
supplying them  arm — especia lly  th e  an ti
aircraft guns. T h e y  a re  also trying to supply  
them  th e  essen tia l com m odities . T h e  N e p a l
e s e  on th e  o n e  hand  are  p laying  th e  C h in a  
card  also ag a in st India. Th is  is th e  b a la n c e -  
sh eet so  fa r as  th e  so -ca lled  ag reem en ts  
b e tw een  Ind ia  and  C h in a  a re  co n cern ed .

R eg ard in g  P ak is tan , it a p p e a rs  th at w e  
are  happy th at P ak is tan  has b eco m e a  
d em o cratic  polity. M y ow n assessm en t to 
day  is that A m e ric a ’s w eit runs fa r m ore  
effectively  than  th e y  used to  during Mr. Z ia ’s 
reg im e. M r. Z ia  w as  a  very  tough m an . H e  
w as  ab le  to  d ic ta te  te rm s to the  A m ericans . 
But it is not so now . N ow , th e  position has  
c h an g ed . T h e  A m erican  lobby in Pakistan  
has b eco m e very  pow erfu l b e c a u s e  th ey  a re  
ab le  to  p lay m ilitarily aga inst th e  d em o cra ti
cally e lec ted  G o vern m en t. T h e  recent C o n 
gress C o m m itte e ’s s ta tem en t c learly  show s  
that they  a re  v e ry  happy w ith th e  p resen t set 
up. T h ey  say th at they  w an t to  set up d em o c
racy and th ere fo re  th ey  a re  g iving 631 million  
do llar aid. T h e y  h ave  a lso  g iven  6 0  new  
aircraft on specious p lan  b e c a u s e  th e  C h i
n ese  aircraft h ave  b eco m e old. T h e ir effort to  
m ilitarise P ak is tan  is no consolation to India. 
W h a t is m ore im portant is P a k is ta n ’s m ilitary  
B udget?  It has  a cce le ra ted  by 10  p e r cen t 
m ore this year. It is adm itted  by us th a t 
Pakistan  is very  active ly  assisting and aiding  
the terrorists in K ashm ir as w ell as  in P un jab . 
This has  b een  adm itted  in your R eport. N ow ,
I will read  out a  p a ra  to  show  th a t th e  security  
environm ent th ere  continues to be  very  tense .

O n  the N e p a le s e  issue, w e  say  th at th ey  
have  v io lated  th e  spirit of 1 9 5 0  T re a ty . T h e y  
say ‘N o ’.

N ow , you s e e  the  s ta tem en t o f M r. 
Koirala. H e  m a d e  a  critical on slaught on  th e
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Ind ia  G o vern m en t. This s ta tem en t o f M r. 
K oira la  has to b e  ta k e n  very  seriously and  it 
is abso lu te ly  n ecessa ry  that a t least im m ed i
a te  s teps  m ust b e  ta k e n  to  s e e  that our 
re lationship  w ith N e p a l is sustained .

N ow , I will c o m e  to B ang ladesh . H ere  
th e re  is only th e  entry  of debits and th e re  is 
not credits. T h e  C h a k m a  refugees and the  
Is lam isation of B ang lad esh  only show s the  
an ti-In d ia  attitude th a t is being d eve loped  
there .

And ap art from  that, th e  num ber of re fu 
g e e s  w ho  w e re  purring into India every  d ay  
from  B an g lad esh  and the sm uggling that is 
taking p lace  on the  border of B ang ladesh  as  
w ell a s  N E F A , th ere  are  continuing to be very  
alarm ing .

Last but not the least, w hat is the posi
tion to d ay  w ith regard to our relationship  with 
C ey lo n ?  N ow , w e  have shed  our blood in 
B an g lad esh , in C eylon  and in P akistan , but 
w e  h ave  not been  ab le  to g e t any gratitude in 
return. T h e  IP K F  w as sent with all good  
intension, but both the ethnic groups in Ceylon  
including the  C ey lo n ese  G o vern m en t as w ell 
as  C e y lo n e s e  com m on m an w ant IP K F  is 
w ithdraw n. T h e  sooner th e  IP K F  is w ith 
draw n  the  better. Though the P rim e M in ister 
has m ad e  a  S ta tem en t, I expect th e  hon. 
M in is ter to m ake  a  positive s ta tem ent that 
IP K F  will b e  w ithdraw n as soon as possible  
and  w ith the  m axim um  care  that is possible  
in the  c ircum stances  of the case  or o th er
w ise w e are  likely to lose the  goodwill and the  
good n a m e  of Ind ia  am ong the C e y b n e s e  
com m on m an.

S H R I S U R E S H  K U R U P  (Kottayam ): Mr. 
C h a irm an , our foreign policy w as founded  
during those years  of our freedom  struggle  
and is b ased  on the principle of non-align
m ent and  anti-im peria lism . So, this policy 
has rem ain ed  intact; its b a s b  fea tu res  have  
rem ained  intact inspite of m y en g ag es  that 
h ave  taken  p lace  during th e  last 4 0  years . 
T h e  b a s b  fea tu res  of non-a lignm ent have  
stood th e  tes t of tim e and its distinct an ti

im peria l an d  an ti-co lon ia l th rust h as  a lw ays  
kept India on th e  s ide  of th e  o p p ressed  
nations o f the  w orld . It is b e c a u s e  of th e s e  
basic  fea tu res  th a t w e  h a v e  g iven  o u r o vera ll 
support to this policy of o u r G o v e rn m e n t; this  
is not a  policy of any political party ; even  
w hen w e  have  o p p o sed  an ti-p eo p le  policy of 
this g o vern m en t, w e  h ave  g iven  an  o vera ll 
support tc th is  fo re ign  policy.

N ow , w ith the  bold  im ag in a tive  initiative  
of the  S ov ie t le a d e r M r. G o rb a c h e v , th e re  is 
an e a s e  in the tension  in th e  w orld  situation. 
W ith th e  IN F  T re a ty  and the u n ila tera l d e c la 
ration ab o u t w ithdraw al o f the S o v ie t fo rces  
from  the  E as tern  E u ro p e  an d  so m an y  o th er  
m easu res , the  S o v ie t U nion h as  c re a te d  this  
atm o sp h ere . N o  o th er country in th e  w orld  
can  rem ain  u n m o ved  in th e  fa c e  o f this  
friendship . T h e  im peria l p o w ers  a re  respond
ing to this p e a c e  in itiative b e c a u s e  such is 
the  p ressure  and  positive reaction  from  the  
w orld public opinion. A bout this m o ve , o u r  
country, as o n e  of th e  lead ers  of th e  N A M , 
has p layed  an  im portan t role in th e  struggle  
for m aking this w orld  nuc lear fre e  w orld . T h e  
m ost im portant fea tu re  of o u r foreign policy  
w as the visit of sour P rim e M in ister to C h in a  
which took p lace last year; it w as  th e  first of 
its kind in the last 3 6  years . Th is  is particu 
larly hearten ing  to us, w ho h a v e  b e e n  ad v o 
cating all th e s e  years  against all sorts of 
ad verse  criticism  for an am icab le  se ttlem en t 
of outstanding  issues b e tw e e n  Ind ia  and  
C hina . T h e  decision to se t up a  Jo int W o rk 
ing G ro u p  on th e  b oundary  question  and  
also a  Joint C o m m ittee  h ead ed  by sen io r  
M inisters to p rom ote  trad e  and  e c o n o m b  
relations, scientific and te c h n o b g ic a l co o p 
eration and issuing of th e  Joint C o m m u n iq u e  
at the  end of th e  visit, stressin the  com m on  
points, c learly  show s that th e  visit is a  m ajor 
breakthrough in finding out an  am icab le  and  
p eacefu l se ttlem en t regard ing  th e  o u ts tan d 
ing d ispute b e tw een  the  tw o  countries. Th is  
process of norm alisation in th e  India C h in a  
dispute m ust continue. T h e re  a re  vested  
in terests inside and outside the  country to  
w reck this process of n o rm a lis a tb n . A t the  
s a m e  tim e all th e  peace-liv in g  and  p ro g res 
sive fo rces in this country will ren d er the ir  
w h o leh earted  support to  th is m ove . W e
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g en u in e ly  h ope  th a t an  e ra  o f p e a c e  and  
frien d sh ip  will c o m e  to In d ia -C h in a  relations.

T h e n  com ing  to our m ost im m ed ia te  
neighbour, P ak is tan , in spite of th e  fact that 
a  d em o cra tic  g o vern m en t has  co m e  to  the  
h elp  o f affa irs  th ere , it is a  fact th at the  
m ilitary still re ta ins its hold on th e  fo rces  of 
th e  G o v e rn m e n t th e re . They* have  got a  
trem en d o u s  in fluence o ver th e  G o vern m en t. 
T h e  n ew  G o v e rn m e n t in P ak is tan  has to  ta k e  
th is into consideration  on each  and  every  
m o ve  it takes .

P ak is tan  still occup ies  the m ost im por
tan t part in th e  A m erican  strateg ic  p e rs p e c 
tive  of th is a re a . A m erica  pum ps millions of 
dollars  into P ak is tan . T h ey  help  th em  to pile  
h u g e  arm s and  am m unition  and the U S A  is 
e a g e r to  supply  w h a te v e r arm s they  w ant. 
T h e y  w e re  supplying ail th ese  arm s till now  
un d er th e  pretext that they  w e re  helping th e  
A fghan  rebels . N o w  they  cannot ad van ce  
th a t sort of flim sy reasons. B ecau se  once the  
S o v ie t p re s e n c e  is not th e re , th ey  can n o t put 
fo rw ard  this reasoning . But again , they  are  
continuing to  he lp  the A fghan  rebels  and  
a lso  th e y  a re  piling up arm s in P ak is tan . It 
has b e e n  proved beyond  doubt that these  
arm s w hich they a re  supply to P ak is tan  are  
com ing to P un jab , e ither through th e  A fghan  
rebels  or through so m any o ther w ays , and  
th ey  a re  being used by th e  terrorists in P un jab  
to d is in tegra te  our country. Th is  is th e  d e s ta 
bilisation p rocess w hich th e  A m erican s  are  
doing in our country. O u r criticism is that the  
G o v e rn m e n t is not exposing  it. You a re  not 
ready  to  exp o se  them . Y ou  use this destab ili
sation theory  w h e n e v e r you a re  in trouble  to  
w rigg le  out of an y  u n p leasan t situation. For 
you th e  im perialists and  the ir m achinations  
a re  a  co nven ien t w eap o n  to use against us 
in th e  O pposition . This, you should un d er
s tand , will only help  th e  p eo p le  w ho are  out 
to destab ilise  our country. W hy do  you not 
c o m e  out open ly  ag a in st th e  A m erican  
m achinations in this a re a ?  Instead , our 
country is throw n open  to  m ulti-national 
co m p an ies . Y ou  a re  so e a g e r to  en ter into 
every  sort of co llaboration including D efen ce , 
with th e  A m erican s  an d  ev e n  a  com pany like 
P ep s i C o la  w hich  is qu ite  w ell-know n all o ver

th e  w orld  fo r its role in killing A lle n d e  o f C h ile  
is now  being  a llow ed  to  do  w h a te v e r th e y  like
in our country.

S ir, this sort of so ft-p ed a llin g  w ith  re 
gard  to m ulti-nationals; e a g e rn e s s  to  g e t  
arm s from  U S A  and  th e  la rg e  fo re ign  d e b t  
that w e  have— all th e s e  th ings will d ilu te  th e  
anti-im peria lis t thrust of our fo re ign  policy. 
T h a t you should understand. T h e  G o v e rn 
m ent should ta k e  into consideration  this  
w arn ing  g iven  by th e  dem o cra tic  public  o p in 
ion in our country.

W h ile  sp eak in g  about th e  terrorist, it is 
m entioned  in th e  report th at w e  h a v e  en tered  
into so m e sort of an  understand ing  with  
C a n a d a . But in th e  w h o le  report, nothing is 
m entioned  about G re a t Brita in . It w as  w idely  
reported  about the  visit of th e  British Foreign  
S ecre ta ry  of S ta te  to  our country; th e  a g re e 
m ent that w e  have  en te red  into w ith  Britain  
and the understand ing  w e  h ave  reach ed  
regard ing  terrorist, but nothing is m entioned  
in this report. I w ou ld  like to  kn o w  w hat the  
position is.

A n o th er thing is abou t o u r longstanding  
d em an d , w hich w e  a re  o f co u rse  now  soft- 
pedalling , regard ing  m aking  Indian O c c e a n  
as a  zo n e  of p e a c e . N oth ing  is m entioned  
about D ieg o  G arc ia . W h y  a re  w e  now  k e e p 
ing m um  regard ing  o u r d e m a n d  of m aking  
th e  Indian O c e a n  as  a  zo n e  of p e a c e ?

A bout N ep a l, the  report g ives a  very  
rosy picture. But w e  know  that now  th e  
relations a re  very  stra ined . I request th e  
G o v e rn m e n t to  use every  possib le  m ean s  to  
m ake  th e  our re lations w ith N ep a l norm al.

A bout S ir Lanka, th e G o v e rn m e n t should  
fo rce  th e  Sri L an ka  G o v e rn m e n t to  g ive th e  
pow ers  th at th ey  a re  supposed  to  g ive  un d er  
th e  Indo -S ri L an ka  A g re e m e n t, to the  
Provincincial C ouncil, and  a lso  conditions  
should b e  c rea ted  so that th e  IP K F  can  m ake  
an early  w ithdraw al o r p h ased  w ithdraw al, 
w h a te v e r it is.

With these words. I conclude.
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S H R I B IP IN  P A L  D A S  (T ezp u r): Sir, 
w h e n  o n e  looks around at th e  o vera ll s c e 
nario  o f th e  w orld  to d ay , o n e  fe e ls  little 
re laxed  and a  s e n se  of relief ten d s  to  o ver
c o m e  a  long spell of tension , w orry and  fear. 
C onfrontation  is g iving w a y  to  cooperation  
an d  th e  sky a p p e a rs  to b e  slow ly being  
c le a re d  of the  c louds of doubts and  suspi
c ions. A  n ew  e ra  o f p e a c e  and d e ten te  looks 
like daw n ing  on  m ankind .

A  n u m b er of facto rs  and forces have  
brought about this transform at ion of the world  
scen e . But th e re  is no doubt that the  in itia
tives  ta k e n  by P res iden t G ro b a c h e v  have  
p layed  a  d ec is ive  role and set th e  ball into 
m otion. T h e  IN F  T re a ty  b e tw een  U S A  and  
U S S R  w a s  th e  first m ajor positive result of 
G o rb a c h e v  initiative and it has o p en ed  up  
fu rth er prospectus for p e ace  in th e  world.

T h e  D elh i D eclaration of N ovem b er 1986  
an d  th e  ideals of N o n -a lig n m en t provided  
th e  philosophical base  fo rth e  n ew th ink ing  in 
se v e ra l parts of th e  world. T h e  “D elh i S ix” 
had  a lso  m ad e  the ir contribution tow ards  
initiating th e  process of d isarm am ent. P rim e  
M in is ter R ajiv  G an d h i m ad e  a  personal 
contribution at the  Third S p ec ia l Session  on 
D is a rm a m e n t of the U .N . G e n e ra l A ssem bly  
in J u n e  1988 , w h ere  he p resen ted  a  positive  
Action P lan  to e lim inate nuclear w eap o n s  by 
th e  y e a r 2 0 1 0 .

It is significant to note that the  IN F  
T re a ty  w a s  fo llow ed  quickly by the  G e n e v a  
Accord ing  on A fghanistan , the  A g reem en ts  
on A n g o la  and N am ib ia  and th e  positive  
m oves to  solve th e  problem  of K am puchea . 
T h e  cease fire  in th e  w ar b e tw een  Iran and  
Iraq cau sed  a  p leasan t surprise throughout 
the  w orld . T h e re  a re  deve lo p m en ts  that took  
p lace . T h e  bold in itiative of the P L O  has 
ra ised hopes of an  early  solution of the  - 
P ales tin e  problem . T h e re  a re  encouraging  
signs of restoration of p e a c e  in C en tra l 
A m erica  and five nations have  signed a  
trea ty  th e re . W e  w elco m e all th ese  positive  
d eve lo p m en ts  and trends in the  in ternational 
scen e  as  th e s e  are  vindicative of th e  stand  
ta k e n  by In d ia  and th e  N on-A ligned  M o v e 
m ent fo r th e  last tw enty-five  yea rs  o r m ore. I

w an ted  to  say  th is to M r. A yyapu  R e d d y  w ho  
d o es  not s e e  anyth ing good in our fo re ig n  
policy. All th e s e  h appen ings  are  tak ing  p lace  
in th e  C e n te n a ry  C e leb ra tio n  Y e a r  of P an d it  
N eh ru . It is as  though th e  history itself is 
paying  h o m ag e  to the  g re a t son of In d ia  in his 
c e n ten ary  year. T h e  U .N . S e c re ta ry -G e n 
eral a lso  p layed  a  positive role in th e s e  
m atters , in th e s e  d eve lo p m en ts  and  w e  m ust 
a p p rec ia te  that.

W h ile  I am  saying  all th is, I am  co n 
scious of th e  fac t that th ey  sky is not yet 
wholly c lea r and  th e re  a re  still so m e hurd les  
in the  w ay . T h e  c ru sad ers  of p e a c e  h ave  yet 
m iles and m iles to go  b efo re  th ey  can  s leep . 
In A fghan istan , th e  S oviet U nion honoured  
their com m itm ent be fo re  tim e  by w ith d raw 
ing th e ir troops. But ex terna l in terferen ce  
continues from  U S A  and P ak is tan  an d  th e  
M u jah id een s  have  b een  instigated an d  fully  
arm ed  to carry on the ir w ar against th e  K abul 
reg im e, and that is in com p le te  vio lation of 
the G e n e v a  Accord. Th is  is m ost unfortunate  
and w e  cannot d ep lo re  the policy of U S A  and  
P akistan  in this regard . T h e re  can n o t b e  any  
m ilitary solution to th e  prob lem  of A fg h an i
stan, there  has to be a  political solution. I 
understand th at P res id en t N a jib  has m a d e  
som e proposals  and  o thers should  respond  
to those proposals.

O n  th e  issue of P a les tin ian s ’ ina lienab le  
right to their ow n hom eland , it is a  m a tte r of 
d e e p  regret that Israel has not responded  
positively to  the  initiative of th e  P L O . P e a c e  
is still far aw ay  in that region.

In S outhern  A frica, in spite of th e  B ra z 
zav ille  Protocol laying dow n a  defin ite  tim e  
fram e  for N am ib ian  in d ep en d en ce , fighting  
still goes  on and co m p le te  in d ep en d en ce  of 
N am ib ia  is yet to be  a  reality. In any  c a s e , th e  
Africans in that region cannot fee l th e  true  
pulse of freed o m , until and  unless S outh  
A frica itself is freed  from  W h ite  m inority ru le  
and apartheid  is g iven  a  firm burial, n e v e r to  
a p p e a r again .

W e  a re  happy that th e  w orld  is slow ly  
m oving tow ards d isarm am e nt. B ut th e  o th e r  
m ost serious prob lem  con tinues to  p o s e  a
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serious  th re a t to  w orld p e a c e  an d  th a t is the  
ever-w id en in g  eco n o m ic  im b a lan ce  o r d is 
parity  b e tw e e n  th e  d e v e lo p e d  one-th ird  and  
th e  deve lo p in g  tw o-th irds  o f hum anity . D eb t  
burden  of th e  d eve lo p in g  nations is m ount
ing w ith eve ry  passing  y e a r an d  th e re  is no  
defin ite  m o ve  on th e  part o f th e  d eve lo p ed  
w orld fo r a  re a s o n a b le  and  eq u itab le  so lu 
tion of this p rob lem . T h e  N orth -S outh  d ia 
logue c e a s e d  to  m a k e  an y  h e a d w a y  b e 
ca u s e  th e  N orth  con tinues  to  b e  rigid and  
obstinate  in its attitude to  th is prob lem .

T h e  N o n -A lig n m en t M o v e m e n t has  
raised a  d e m a n d  fo r a  n e w  w orld  econom ic  
order, b a s e d  on equality  and  justice, in o rder  
to red u ce  th e  g a p  o r im b a lan ce  b e tw e e n  th e  
d eve lo p ed  and  th e  d e v e b p in g  world. T h e  
N o n -A lig n m en t M o v e m e n t has to b e  m uch  
m ore active  and  v igorous in this regard . I 
b e lieve  that th e  m ost e ffec tive  w ay  to  go  
about it is to ac tiva te  th e  S o u th -S o u th  d ia 
logue. T h a t will not only fu rther strengthen  
th e  b a s e  of th e  N o n -A lig n ed  M o v e m e n t and  
c re a te  a  m om entum  for se lf-re lian ce  but also  
give  it enough  m an o eu verin g  capac ity  to  
co m p el th e  North to c o m e  b ack  to  the  n eg o 
tiating tab le  fo r a  really  m ean ingfu l d ia logue  
with th e  South  to p roduce  positive results. In 
this m atter. I th ink Ind ia  is in a  m ost a d v a n 
ta g e o u s  position an d  it should  p lay  a  lead ing  
role an d  a  d yn am ic  role.

Sir, th e  curren t d ev e lo p m e n ts  in th e  
w orld h ave  am ply  justified th e  principles and  
philosophy o f th e  N on-A ligned  M o vem en t. 
T h e  new  trends h a v e  a lso  provided  th a t non- 
alignm ent is very  m uch re levan t e v e n  today  
and  will continue to  b e  so fo r d e c a d e s  to  
co m e. T o  build a  n e w  w orld  o rd er is a  g ig a n 
tic ta s k  and  th e  N on  A ligned M o v e m e n t has  
to b e  fully eq u ip p ed  fo r th at task . H e re  again  
India will h a v e  to con tinue  to  p lay a  leading  
role. A  lead ing  role d o es  not m ean  a  d o m i
neering  role bu t a  ro le of th e  first am ong  
equals . T h e  bas ic  ob jective  o f o u r foreign  
policy is a c h ievem en t of w orld  p e a c e  through  
c o o p e ra tb n  am o n g  nations b a s e d  on equity  
an d^nutua l respect fo r in d ep en d en ce , so v 
ere ignty  and  territorial integrity.

Sir, I will not get time to explain further.

I w ould  b e  brief now . S ir, in fo re ig n  policy, th e  
first priority of any country  is naturally  the  
neighbourhood. Ind ia  is, th e re fo re , very  v ig 
ilant abou t the  situation in S outh  A s ia  region  
and  conscious ab o u t o u r ro le in it. O u r  recen t 
action in M ald ives in response to th e irfrien d ly  
call w a s  w holly justified on princip les and  
from  the  point of v iew  of ensuring  th e  in d e 
p en d en ce , sovere ign ty  and  integrity o f th a t 
friendly nation w hich w a s  seriously th re a t
en ed  by externa l fo rces  of d e s ta b ilis a tb n . I 
m ust congratu la te  our P rim e  M in ister fo r th e  
prom pt action he took in this particu lar m a t
ter.

Sir, m uch criticism  had b e e n  m ad e  and  
even  to d ay  th ey  a re  critb is ing  th e  Indo-Sri 
L an ka  A g reem en t. I do  not understand  their 
basis  for criticising the  A g re e m e n t. T h e  Indo- 
Sri L an ka  A g re e m e n t had  th re e  m ain  o b jec 
tive— first fu lfilm ent of leg itim ate  a s p ira tb n s  
of th e  T am ils  of Sri L anka, second , s a fe 
guard ing  the unity and  integrity of Sri L an ka  
and  third ensuring our leg itim ate  security  
in terests in th a t region. Th is  A g re e m e n t is 
being successfully  im p lem en ted  p h ase  by 
p h ase  and  it has tu rned  out to  be  a  correct 
and successful policy in tackling  a  difficult 
s ituatbn  in that country. It has further strength
e n e d  our ties  of friendsh ip  w ith Sri Lanka.

S ir, th e  fo rm ation  o f S A A R C  w as  a  
correct m ove and this forum  should  b e  m ad e  
m ore  e ffective  and  purposefu l. S ir, I m ust 
ta k e  this opportunity to p ay  a  w arm  tribute to  
the IP K F  for th e ir very  high d e g re e  o f c o m p e 
te n c e  and fo r the  sacrifices th ey  h ave  m ad e  
with a  sm iling fa c e  to  se rve  a  noble  c a u se  of 
this region. I m ust p ay  m y h o m ag e  to  those  
w ho laid dow n th e ir lives in d ischarge of their 
duties. I m ust a lso  pay  a  tribu te  to th e  le a d 
ersh ip  and  s ta tesm an s h ip  show n by o u r  
P rim e M in ister, Shri Rayiv G a n d h i and  th e  
fo rm er P res iden t, Shri J a y a w a rd e n e  o f Sri 
L an ka  for setting an  exam p le  befo re  others.

Sir, I do  not w an t to say  m uch about 
N e p a l b e c a u s e  I th ink so m e  kind of n eg o tia 
tions w ould  ta k e  p lace  very  soon an d  both  
th e  countries w ould sort th e  problem s. T h e re 
fo re , I do  not w a n tto g o  into th e s e  issues now  
arising b e tw een  th e  tw o  countries. I hope.
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N e p a l will k e e p  in m ind not only our long 
historical and  cultural re lationship  but also  
th e  g eo g rap h ica l com puls ion  of the  region. 
N othing should  b e  sa id  w hich  m ay c rea te  
u n n ecessary  irritation or m isunderstanding  
in India and  N ep a l. T h e  su p rem e need  of th e  
hour is to c re a te  a  c lim ate  of m utual trust and  
confidence  so th at th e  issues can be sorted  
out fo r m utual ben efit and  ad van tag e . T h e re 
fo re , I can n o t say  anyth ing m ore on this 
subject.

A bout o th er prob lem s, Sir, particu larly  
about P ak is tan , I m ay state that w e  have  
w elco m ed  th e  restoration of dem ocratic  
p ro cess  and e m e rg e n c e  of the  new ly e lec ted  
G o v e rn m e n t th e re . W e  w e lco m e  that. But I 
m ust say , everyth ing  is not w ell in P ak is tan . 
T h e  n exu s  b e tw een  th e  A fghan  rebels  and  
th e  Ind ian  terrorists through the In te r-S e rv 
ice In te lligence of P akistan  is v e ry  unfortu
n ate . P ak is tan  still gets  physically  involved  
in th e  A fghan  problem  and  th at m ust be  
sto p p ed  and therefo re , I am  happy about 
everyth ing  that is going on in P akistan . I do  
not w an t to say anything m ore.

A bout C h ina, it is absolutely a  historical 
fac t that the  P rim e  M in ister’s visits to C h in a  
w a s  a  breakthrough , th ere  is no doubt about 
it. Y o u  cannot expect results over-n ight, it 
will ta k e  tim e  and  things a re  m oving in the  
right d irection, I have absolu te ly  no doubt 
about it. T h a t is about C h ina.

S ir, an o th er a re a  w h ere  w e  a re  not 
doing m uch, to  w hich I w ould d raw  the  a tten 
tion  of th e  M in ister, is th e  S o u th -E ast Asian  
region. W e  h ave  not d o n e  m uch in th at a rea . 
W h a t w e  should h a v e  d one, w e  have  not 
d o n e  in that a re a . W e  should g ive due  a tte n 
tion to  that a rea .

B efo re  I conclude, I w ould like to e m 
p has ise  th at Indo-S oviet friendship  should  
continue to  be the  sh eet anchor of ou r overall 
policy o f p e a c e , friendship  an d  cooperation . 
It is b a s e d  on equality  and  m utual respect for 
each  o ther’s sovereignty. It h as  a lso  stood  
th e  tes t o f tim e. T h e  D elh i D eclaration  has

ad d e d  a  n e w  d im en s io n  to  it and  e le v a te d  it 
to  ideo log ica l an d  ph ilosoph ica l leve l. T h is  
frien d sh ip  is not a t th e  cost o f th e  friendsh ip  
w ith o th er coun tries . W e  w a n t to  d e v e lo p  o u r  
frien d sh ip  w ith U S A  and W e s t G e rm a n  
countries , but In d o -S o v ie t frien d sh ip  is th e  
sh e e t an ch o r o f o u r fore ign  policy.

S H R I H .M . P A T E L  (S a b a rk a n th a ): M r. 
C h a irm a n , S ir, I w ou ld  like to s a y  on ly  a  fe w  
w ords on th e  D e m a n d s  fo r G ra n ts  o f th e  
E xtern a l A ffa irs  M in istry. I w a s  surprised  to  
read  in a  p a p e r ca lle d  Economist of London  
w hich is usually  friend ly  to  Ind ia , th a t Ind ia  is 
beh av in g  like an  im peria l country , ft w an ts  to  
d o m in a te  o v e r all its ne ighbours , ne ig h b o u r
ing countries. T h e y  a re  sm all, Ind ia  is big. It 
starts off w ith th e  w a y  in w hich  N e p a l is being  
tre a te d , se ig e  is being  laid on  th e  N e p a l, 
N e p a l is to be s ta rved  into subm ission  an d  it 
g o e s  on in th a t w a y  referring to  th e  w a y  in 
w hich  th e  neighbouring  co u n tries  of India  
are  b e ing  tre a te d  by India. N o w , w h y has  a  
friend ly  p a p e r like The Economist— norm ally  
friendly, norm ally  very  w ell in form ed, w hy  
has it sudden ly  tu rn ed  ag a in st Ind ia?  T h e re  
m ust b e  so m e  reaso n  fo r Ind ia  to  h ave  
crea ted  th a t im pression  ab ro ad  th a t Ind ia  is 
behav ing  in an  unreaso n ab ly  d ictatoria l 
m a n n e r to w ard s  a  sm all lan d -lo cked  country  
like N ep a l. T h e re  w e re  tw o  a g re e m e n ts , 
th ey  w ere  te rm in a ted , m ayb e  I do  not w a n t to  
go into th e  history o f th is thing or w ho  w a s  in 
th e  right and  w ho  w as  not. But could it not b e  
th at th e  w h o le  situation could h a v e  b een  
hand led  in a  d iffe ren t w a y  so th a t such an  
im pression w ould  not b e  c re a te d  in o th er  
countries ou ts ide  Ind ia?  C ou ld  not so m e  
w ay  h a v e  b een  found  fo r inform ing o th er  
countries w h a t th e  fac ts  a re ?  W h y  should  
N e p a l w a n t to  do  som eth ing  th a t is ag a in st 
its ow n in terests?  W h y  is it fo rced  to  do  so?  
A fter all, to d ay  w h o  suffers  m ost b e c a u s e  
only tw o entry po in ts  h a v e  b e e n  perm itted?  
It is th e  ord inary  p e o p le  of N e p a l w h o  are  
suffering. W h y  should  N e p a l, th e re fo re , ta k e  
such a  su icidal s tep?  T h a t is a  question  
w hich naturally  anyb o d y  w ould  ask; certa in ly  
every  c itizen  o f th is country asks . N o w , th e  
a n sw er is th at it is favouring  C h in a . It w an ts  
to  neg o tia te  w ith C h in a . D esp ite  treating  
C h in a  in a  certa in  m an n er, it is b lack-m ailing



Ind ia . T h is , I m ust say , is an  ex trao rd in ary  
w a y  of putting th ings. N e p a l h a s  b e e n  b la c k 
m ailing India. E xcep t fo r those  w ho  a re  pu t
ting th a t a rg u m en t, I d o  not th ink  it ca rries  
an y  conviction to  an yb o d y. Y e s , th e  w ord  
b lackm ail m ay  b e  w rong , but it is tak ing  full 
ad v a n ta g e  o f Ind ia . It is getting  all th e  b e n e 
fits, but w h e n  it c o m e s  to  return ing so m e  of 
th o se  ben efits  in a  p roper w a y , it re fuses to  
do. W h a t d o e s  it re fu se?  In fact, it h as  b e e n  
co operating  w ith us on th e  irrigation p ro b 
lem s of Kosi an d  o th e r rivers .*Y ou  w a n t to  
N e p a l to  b e h a v e  in a  co o p era tive  w ay . W h e re  
h as  it not c o o p e ra te d  w ith you in an y  im por
tan t m atte r?  It is ra th e r un fo rtunate  that this  
situation h as  b e e n  a llo w ed  to  d eve lo p  so far  
as  N e p a l is co n cern ed . In so  fa r  as  M ald ives  
is c o n cern ed , e ve ryb o d y  s ays  Myes; w e  w en t 
to its he lp  very  speed ily , read ily  and  it w a s  a  
good thing d o n e . But in so fa r  as  C ey lo n  is 
co n cern ed , h a v e  w e  really  d o n e  th e  right 
th ing all th e  w ay?  I th ink th e  onus of proving  
th a t o u r policy is right lies w ith th e  E xterna l 
A ffa irs  M in istry. It is by no m e a n s  so obvious, 
as  m y p re d e c e s s o r S hri B ipin P a l D a s  has  
said, it is a  m agn ificen t policy, e tc . etc. I th ink  
m ere ly  saying those w ords d o es  not m ake  
the  policy m agn ificent. W h a t ob ject has been  
ach ieved ?  W h a t p rice had you paid?  C ould  
it not h a v e  b een  d o n e  in so m e  d ifferen t w ay?  
T h e re  a re  so  m an y questions w hich arise . I 
think a  full, throrugh a n s w e r is ca lled  for. 
W h e n  you c o m e  for D e m a n d s  for G ran ts , it 
is up to  you to  satisfy. Fortunate ly , b e cau se  
of your m ajority you do not h a v e  to  do  it; but 
otherw ise , it w ould  b e  m ost essen tia l for you  
to h a v e  d o  so. W h e n  you say  th at this is 
som eth ing  w hich  justified  the  fac t th a t th o u 
sands of o u r so ld iers h a v e  b een  killed, has  
s o m e correspond ing  gain  b e e n  ach ieved ?  
W h at is th e  econom ic  cost?  H o w  m an y crores  
of ru p ees  have  b een  spent?  Y ou  can  tre a t it 
as  a  train ing g round , if you like. T h e n  it is 
u nderstandab le . But certa in ly  I can n o t say  it 
is justified. W a s  it th e  justification fo r sending  
o ur forces th e re?  It is said  that it is w e , w ho  
tra ined  th e  L T T E . Is th at not correct?  Is that 
not a fa c t?  N obody has yet told us that. W h y?  
It is undoubted ly  a  fact, but th at fac t has not 
been  confirm ed officially. But you have trained  
them  so  w ell, th a t they, a s  guerillas , a re  ab le  
to c o p e  w ith  o u r w e ll-tra ined  a rm ed  forces
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m ost e ffective ly . T h e y  a re  c a p a b le  o f a m 
bushing th em  successfully . H o w  h as  it b e 
c o m e  possib le?  I hope, on th e s e  th ings, in 
you  reply you  will try an d  en lig h ten  us to  
so m e exten t. T h en  ag a in , w hy is it noth ing  is 
said  about B u rm a?  It is as  if B urm a d o e s  not 
exist. B urm a is an im portant ne ig h b o u r o f 
ours. W h a t h ave  you d o n e?  T h o u s a n d s  o f 
our p eo p le  w e re  earn ing  regu lar livelihood in 
th a t country. N ow , a lm ost everybody is o u t o f  
th at country  and  nobody g o es  back. D o  yo u  
not fe e l th at th e re  ought to b e  so m e re la tion 
sh ip  b e tw e e n  B urm a and India? W h a t re la 
tionship  do  you h ave  with th a t country? K so, 
w h y?  It is not very  c le a r w h at exactly  our  
policy to w ard s  th at ne ighbour of ours is. And  
th en , I co m e  to  B an g lad esh . B an g lad esh  is 
a  sm all country. W e  certa in ly  he lped  its 
em an cip atio n , to  m ake  it an  in d ep en d en t  
country. But w h en  it is in d istress, how  m uch  
help  have  w e  rendered  to it? W e  cla im  to  
have rendered  help  w h e n e v e r they had floods 
etc. But I w ould  like to  kn o w  kn o w  m uch, 
b e cau se  w e  find th a t th ey  do  not accep t our  
request in regard  to certa in  econom ic  po li
cies, certain  irrigation policies— conta inm ent 
of th e  Brahmaputra river, th e  Ganges  river 
problem  etc. All th e s e  p rob lem s a re  still 
outstanding . H a v e  you settled  th em ?  W h y  
have  w e  not m a d e  the  kind of progress which  
w e  ought to have  in th is respect?  It is a  
country w hich certa in ly  w as  not ungratefu l.

1 6 .4 6  h rs .

[S H R IM A T I B A S A V A R A J E S W A R I in the 
Chait]

At the m om ent, B angladesh is very badly  
situated . A bout one-th ird  o r m ore than  o n e -  
third of its a re a  is suffering from  very  s e v e re  
drought. T h e  p eop le  a re  ev e n  starving of 
food. W h at ass istance have  w e ren d ered  to  
th em ?  T h e re  is no m ention of anyth ing  of 
that kind, excep t to say  that our re lationship  
with B ang ladesh  is “satis fac to ry””. It is as  if 
the  w orld “satisfactory” exp la ins  everyth ing . 
“S atis facto ry” m eans , w e  a re  not at w a r with  
each  other. But m ore th an  that, is it not our  
duty as a  larger country to he lp  sm all co u n 
tries. C erta in ly , last yea r, w e  had to  fa c e  
sev e re  drought and  b e c a u s e  w e  h ave  m a d e
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p rogress in various directions, w e  w ere  ab le  
to  cope  w ith th at drought very  satisfactorily. 
T h is  yea r, h o w ever, w e  have  a  very  satis fac
tory s ituation. W e  could have assisted them , 
w e  could  h ave  d o n e  it. W e  ought to have  
assis ted  B an g lad esh . If w e  have  not a s 
s isted th em , I w ould  like to know  why. W h y  
has th e re  not b e e n  any re ference  about that 
in regard  to  B an g lad esh ?  In w hat w ay, you  
are  assisting neighbouring countries?  W h at 
ought to  b e  our attitude tow ards our n e igh 
bouring countries, those sm aller ones.

T h e n , you  co m e to the larger o n e  and  
m o re  troub le  so m e one— C h in a  and P a k i
stan . N o w  with P akistan , th e  question of 
n u c lear w eap o n s  com es. T h e y  a re  d eve lo p 
ing th em . W h a t is your policy in regard  to 
n u c lear w eap o n s?  Is it not tim e  that w e  
should  d ec id e  about it? Y o u  keep  on saying  
th a t if they  do this, w e will do  th is. But do you  
know  w hat they h ave  done?  It is a  m atter of 
fac t know n to everybody as to  w hat stage  
the ir nuclear deve lo p m en t is and you know, 
w h at th ey  are  doing. If th ere  is any doubt, the  
U nited  S ta tes  of A m erica  has m ad e  a  posi
tive  s ta tem en t as to w hat exactly is the  
situation in P akistan  and they w ant to ba l
an ce  it with d eve lopm ent in nuc lear w e a p 
ons in India. But w hat are  w e  going to do  
about it? Y ou  praise G o rb ach ev  and others  
for the ir efforts tow ards nuclear d is a rm a 
m ent. B e tw een  United S ta tes  of A m erica  
and S ovie t R u ss ia  there  has b een  d iscus
sion about nu c lear w eapons and they have  
adopted  a policy as a result of which th ere  is 
going to  be progressive  d isarm am ent in that 
direction. T h a t m ay all be  very well. But w hat 
about us and P ak is tan ?  W h at is our positive  
policy? W e  know  that A m erica  is definitely  
assisting P ak is tan  in a  m ajor w ay  for its won  
reasons. W e  also ought to have a  policy of 
our own for our reasons, in our interest. W e  
only ta lk  of contain ing our D e fe n c e  exp en d i
tu re . But w e  should not contain  th e  D e fen ce  
expend itu re , if our security is in danger. 
C erta in ly  you econom ise in that direction. 
Y ou could not explain  your approach  b e 
cau se  th ere  w as  no discussion on th e  D e 
fen ce  G ran ts . But I think, it is very re levant for

m e to  point ou t th a t w e  ought to  s e e  to it th a t  
w h a te v e r th e  n ecess ity  fo r reducing  the 
D e fe n c e  exp en d itu re , w e  should  not d o  so , 
at the  cost of ensuring  m ax im u m  effic iency in 
te rm s of eq u ip m en t, in o u r cap ac ity  to  hit 
back  or to  d e fen d . T h a t should  not b e  th e  
c a s e . S o , I th ink D e fe n c e  exp en d itu re  red u c
tion is im portant but it should  certa in ly  not b e  
at the cost of e ffic iency, at th e  cost o f o u r  
fighting effic iency.

I w ould  now  like only to  say  o n e  w ord  
about o n e  asp ect. T h e re  is certa in  am o u n t 
of static  n atu re  o f e x te rn a l policy. W e  s e e m  
to have  m a d e  up our m inds th a t w h a te v e rth e  
situation in th e  w orld in reg ard  to  Is rae l and  
P ales tin e , our policy in reg ard  to  Is rae l shall 
rem ain  the  s a m e . P a les tin ian s  have  thought, 
it ad v iseab le , to c h a n g e  th e ir policy, c h a n g e  
it to the  ex ten t of saying  th a t th ey  recogn ise  
Israel as  a  S ta te , com ple te ly  revolutionising  
their stand. But, w e  will h ave  nothing to  do  
with Israel. It is as  if th a t country  d o es  not 
exist. It is a  country w hich c an  help  us in 
m any d irections in the  m ost b en efic ia l w ay  
and w hy should w e  ignore it? W e  have  
nothing to  do with th at country. W h y  m ust w e  
ta k e  up a  s tand  of this ex tra -o rd in ary  and  
utterly absurd  natu re?  S h o w  m e an o th er  
country w hich b e h a v e s  w ith Is rae l in the  w ay  
in w hich w e  a re  b ehav ing , on ly  in o rd er to 
se e  that our a ttitude to w ard s  P a les tin e  is not 
affected . C erta in ly  you can  go  on supporting  
P alestine . W h o  says  ’N o ’? T h e re  is n eed  for 
reconsidering our attitude tow ards  Israel. 
W hy m ust w e  h a v e  nothing to do  w ith Israel 
and trea t it as  u n touchab le?  W e  m ust reco n 
sider even  if it m e a n s  so m e ch an g e  in our  
policy. W h a t c h a n g e  w e  h ave  m ad e  in all 
th e s e  years?

O u r te a m s  h a v e  to p lay  com petitive  
m atches  w ith Is rae l in tenn is  and  such o th er  
g a m e s . But, w e  e ven  go  to  th e  length of 
saying that w e  shall not p lay o ur D avis  C u p  
Ten n is  M atch . W h y  should w e  do  so? O u r  
attitude to w ard s  South  A frica  is u n d ers tan d 
ab le . But, I do  not s e e  how  this a ttitude is 
justifiable in regard  to  Israe l, an d , if it is 
justifiable, I th ink it is th e  tim e  that w e  c o n 
sider it. I hope th at the  E xtern a l A ffairs M in 
ister will exp la in  in s im ple w ords our policy so
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th a t all of us in th is country can  understand .

W e  a re  p rep ared  to  h ave  th em  in our 
C o n fe re n c e s . But, if the  C o n fe ren ce  is of a  
m ajor nature  like th e  In ternational D airy  
C o n fe ren ce , In ternational S c ie n c e  C o n fe r
e n ce , then  th e  rep resen ta tive  of Israel c a n 
not c o m e  h ere . W h a t crim e has Israel c o m 
m itted? I th ink th e re  a re  certa in  d irections in 
w hich w e  continue to shut our eyes  and do  
not w an t to o pen  them  again .

M R  C H A IR M A N : P le a s e  conclude.

S H R I H .M . P A T E L : All right. N ow  that 
you h ave  g iven the bell, I will conclude.

M R . C H A IR M A N : You try to conclude  
soon, M r. Pate l.

S H R I IN D R A J IT  G U P T A  (B asirhat): H e  
is ch iva lrous  to you , M ad am !

S H R I H .M . P A T E L : A nyhow , I am  quite  
content to c o n d u c e  w ith the request that w e  
h ave  do ta k e  th e  trouble  to restate  our policy 
in regard  to  our neighbours, B ang ladesh , 
N e p a l and  Israel. I do th ink it is necessary  for 
us to explain  w hy w e  still consider that 
w h a te v e r line w e  have  adopted  continue to 
b e  satisfactory said is on the  right lines and  
w h at if an y  further d eve lo p m en ts  should  
ta k e  p lace . Just to say this is our policy is not 
enough. But, I fe e l th at in addition to  saying  
w h at our policy is, it is des irab le  that you  
justify it to the  peo p le  of this country. B e 
c au se  you have a  m assive  m ajority, it is not 
enough th a t you m ere ly  say this is our policy 
and  that it is very  sound. T h a t is not the point. 
It should be  assum ed  that the  G o vern m en t is 
following that policy b ecau se  it considers the  
policy to be sound. But surely, som eth ing  
m ore is necessary . P le a s e  explain  w hy the  
policy is sound. T h e  hon. M in ister should be  
p rep ared  to do it. As I said  earlier, in regard  
to N ep a l for instance, the hon. M in is ter re a l
ises w h a t w rong im pression it is creating  in 
this country and w hat g reat prejudices they  
are  creating  against the  ord inary p eo p le  of 
Ind ia, w h a t p re jud ices they a re  creating  
b e tw e e n  the  ord inary p eo p le  of India and  
N ep a l. It is tim e  that th e  hon. M in is ter really

took to  th e  troub le  to exp la in  th e  policy In 
g rea t deta il and  satisfy th e  p e o p le  o f Nepal 
as w ell as  th e  p eo p le  of Ind ia  th a t o u r policy, 
w h a te v e r w e  a re  fo llow ing , is in th e  right 
direction and it is now d irec ted  a g a in s t th e  
ord inary p eo p le  of India and  N e p a l.

W ith  th e s e  w ords, I conclude.

S H R I IN D R A J IT  G U P T A  (B as irh a t):  
M a d a m , I th ink th e  hon. Fore ign  M in is te r will 
b e  hard  put to it try to reply to various points  
raised h ere  by hon. M e m b e rs  in v iew  of th e  
fact of th e  guillo tine w hich is im m inent. S o , I 
will a lso  restrict m yself only to tw o  or th ree  
points b ec a u s e  m an y th ings a re  th e re  to b e  
said. But th is d ism al B udget d iscussion that 
w e are  now  about to con c lu d e  at 6 O ’ C lock, 
does not g ive  us m uch opportunity.

T h e  tw o tru ism s b e a r so m e  repetition , 
though very  briefly, one  w hich is w ell know n  
to the G o v e rn m e n t of Ind ia  th a t as  fa r as w e  
are  co n cern ed , th e  g e n e ra l p a ra m e te rs  of 
our foreign policy which have  b e e n  evolving  
ever s ince the d ays  of P an d it Jaw ah arla i 
N ehru  and actually  ev e n  prior to  that during  
the days  of our national In d e p e n d e n c e  
m ovem ent, h ave  a lw ays  en jo yed  our g e n 
eral support and will continue to  do  so b e 
cau se  w e  belief that th a t policy is ultim ately  
the only policy w hich could b e  in th e  in terest 
of our ow n country and its in terests . T h e  
second facto r is that it is a  fact th at th ere  is a  
very  radical c h a n g e  in the in ternational c li
m ate . O th e r M e m b e rs  h ave  a lread y  re ferred  
to the factors w hich h ave  g e n e ra te d  a  n e w  
thinking in in ternational affairs w hich have  
brought about d eve lo p m en ts  w hich really  
could not have  been  im agined even  a  couple  
of years  ago  and w hich h ave  g en e ra te d  
hope in the  m inds of millions of p eo p le  in all 
countries that th e  d an g er and th e  th reat of a  
nuclear holocaust m ay be avo ided  and  that 
even  sm alle r conflicts and reg ional conflicts  
m ay be settled  not on the  battle -fie ld  but at 
the C o n fe ren ce  tab le . T h e re  a re  so m an y  
exam p les  which can  be cited but I h a v e  no 
tim e to go into all those th ings. It is b e c a u s e  
of this background that I just w an t to  c o n c e n 
tra te  on o n e  or tw o issues w hich i am  a fra id  
this tim e  th ey  could g ive us so m e slight
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fee lin g  of d isappo in tm ent. W h y ?  B ec a u s e  
on  th e s e  issu es  it s e e m s  to  us th a t our 
G o v e rn m e n t and  its policies a re  not in h a r
m ony w ith this n ew  international c lim ate  
w hich  w e  a re  talking so m uch about. T h a t  
m e a n s  th e  opportun ities provided fo r som e  
n e w  in itiatives to  b e  taken , so m e n ew  d y n a 
m ism  to b e  show n, so m e  thrust on  o ur part—  
not just going on in the  old routine hum drum  
w a y — s eem  to b e  lacking, w hich w e  have  
exp ected  m ore b e cau se  so m any prob lem s  
a re  th e re  in this region. T h e s e  reg ional prob
lem s w ould  directly or indirectly affect Ind ia ’s 
national interest. I th ink th e  n ew  situation in 
th ^ w o r ld  g ives an opportunity to ta k e  new  
initiatives, g re a te r initiatives, to  im prove re 
lations with o ther countries, espec ia lly  as so 
m an y M em b ers  have  em p h as ised  this tim e, 
o ur neighbouring countries and th ereb y  to  
strengthen  our security env ironm ent in our 
ow n favour.

1 7 .0 0  h rs .

N o w , Sir, N ep a l, I am  sure, the  hon. 
M in is ter will d ea l with. H e  cannot avoid it. I 
am  sure  he has no desire  to avoid  it.

T H E  M IN IS T E R  O F  E X T E R N A L  A F 
F A IR S  (S H R I P .V . N A R A S IM H A  R A O ): T h a t 
is right.

S H R I IN D R A J IT  G U P T A : T h a t is right. 
M r. N a ra s im h a  R ao , it is high tim e  than  an 
official s ta tem en t of the G o vern m en t of India  
on this N e p a l d ead lo ck  or im broglio, w h a t
e ve r you call it, is m ad e and if this truncated  
d e b a te  se rves  no o th er purpose but to elicit 
an official s ta tem en t on the Floor of the  
H ouse, I th ink, it will se re  its purpose. E very 
body is w ondering  about w hat is happening. 
N obody know s the  full truth, the  facts. W e  
h ave  to d ep en d  on th e  press for so m any  
types of reports everyday. A nd, frankly speak
ing, I do not know  w h a t are  th e  full facts  
either. H o w  suddenly has this crisis d e v e l
o p ed ?  It could not be so sudden , after all. 
N o w  som eth ing  has hap p en ed . I have been  
hearing  from  so m e  of our m em b ers  w ho  
w ork an d  live in districts w hich are  bordering

N ep a l. A nd  you know , in th a t a re a , it is very 
easy  to  co m e  an d  go . P e o p le  c o m e  an d  g o . 
T h e re  a re  p eo p le  of th e  s a m e  e thn ic  orig ins  
living on both sides of th e  border. T h e re  a re  
very d isquieting reports. I do  not th ink  th a t it 
is just a  question  of tra d e  and  tariff. T ra d e  
and  Tariff T re a ty  is a  part of that, h ow  th e y  
are  to  be im p lem en ted , w h e th er th ey  a re  to  
b e ren ew ed  in any  w a y  or w h e th e r th e y  a re  
not being carried  out and  so on  and  so forth . 
But so m any o ther issues a re  be ing  posed . 
T h e  question  of c itizensh ip  rights— w h e th e r  
so m e system  of w ork perm it h as  b een  sought 
to b e  introduced in N e p a l fo r Ind ians w orking  
th e re  and  w h e th er th e re  is so m e  question  of 
any reciprocal action on th is  s ide , I do  not 
know . I know  th at p eo p le  from  N e p a l w ho  
w ork in our country in large num bers , n e v e r  
required  any perm its to do so. I a lso  re m e m 
b er that in recent years , a  la rge  n u m b er of 
N ep a li w orkers , poor p eo p le , th e  ord inary  
m anual labourers  h ave  b e e n  driven  out from  
M e g h a la y a , have  b een  driven  o u t from  
A ssam . A nd this facto r w as  o n e  of th e  m ain  
issues w hich M r. S u b ash  G h is ing  to o k  up in 
his agitation for G o rkh a lan d  in m y S ta te . And  
the w ho le question  arises  as  to how  th e  tw o  
countries should trea t the  c itizens o f the  
other country w ho a re  w orking th e re . W h a t is 
the position now. I do not know .

T h e n  th ere  is the  w h o le  question  of 
N ep a l having suddenly im posed  n ew  duties , 
very heavy  duties, im port duties  on Indian  
goods— perhaps in violation of so m e  trea ty  
or the  other. I do  not know  w hat is th e  
position, w h a te v e r it m ay b e  th e s e  difficulties  
have  to be  solved. T h e re  is a  question  o f an ti
aircraft guns being p u rchased  from  C h in a . I 
do not know  w h e th er it is a  fact o r not. I know  
that in the 1951 T re a ty  on P e a c e  and  F rien d 
ship b e tw een  our tw o countries, th e re  is a  
c lau se  w hich said , at th at tim e, th a t if N e p a l 
w ant to purchase  any  a rm s and  am m unition , 
it m ust be brought to  N e p a l through India. 
But th at w as  long long ago . M a n y  th ings  
h ave  ch anged  in th e  world. I th ink, in th o se  
days , there  w as  no road  from  C h in a  to  N ep a l. 
In the North of N ep a l, road had  not b een  
constructed w hich is th e re  now . A nd  surely , 
if w e  consider N e p a l to  b e  a  so vere ign  c o u n 
try— I hope w e  do, h o w ever, sm all it m ay
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b e— wo can n o t, I su p p o se , leg itim ately  
qu estio n  th e ir rights to  p u rch ase  from  an y  
o th e r country . W e  w ou ld  p re fe r it th e y  p u r
c h a s e  it from  Ind ia , no doubt. But suppose , 
th ey  w an t to p u rch ase  from  so m e  o ther  
country , you  can n o t question  th e ir rights, I 
su p p o se . W h e th e r o u r security interest in 
th a t H im a la y a n  region a re  in any w ay  th re a t
e n e d  or p re jud iced  by so m e  N ep a li action, I 
d o  not know . W e  should  b e  told. A nyw ay, I do  
not w an t to  go  into fu rther deta ils  b e cau se  a  
g re a t d e a l o f it ail is a  specu lation  as  fa r  as w e  
are  co n cern ed , lot of g u ess  w ork  in it. W e  do  
not h ave  an y  official version  w hich I hope, w e  
will g e t to d ay  to  so m e  exten t.

M y  m ain  point is, w e  a re  very  m uch  
w orried  for political reasons and  not fo r the  
tech n ica l p a ra m e te rs  of th e s e  treaties . P o 
litically, in th e  long run, if th is  dead lo ck  is 
a llow ed  to  con tinue or if th e  relations are  
a llow ed  to de te rio ra te , it is not N e p a l which  
will suffer; but it is India w hich will have  to  
suffer. T h a t is th e  w ho le  troub le  and th a t is 
how  the  w orld  is constitu ted . T h a t is how  th e  
in ternational com  m unity reacts  to  this type of 
even t.

Th is  p icture w hich is dep ic ted  of Ind ia  as  
a big cou ntry trying to tw ist th e  arm  of a  sm all 
country o r trying to bully it or som eth ing  is a  
picture w hich will find support in m an y q u ar
ters . S o m e  p eo p le  do  it m ischievously , de lib 
era te ly ; but so m e  m ay also  b e  ta k e n  in by 
th is w h o le  idea .

W e  a re  both m em b ers  o f the  S A A R C . 
T h e re  w a s  such a  successfu l S A A R C  m e e t
ing only the  o ther d ay  in Is lam ab ad  w h ere  
the  King of N e p a l and  our P rim e  M in ister m et 
and  had cord ia l ta lks and all that, w hen  new  
ag reem en ts  of cooperation  b etw een  all these  
countries w e re  en v isag ed . N ow , suddenly, 
w h at has h a p p en ed ?

All I w ish to say is that the  H on. M in ister 
will kindly th ro w  as  m uch light as it possib le  
for him  to  do. I th ink  w e  should  not just sit and  
w ait for som eth ing  to hap p en . E ven  if the  
N ep a li s ide  is now  m oving o r d o es  not w ant 
to  ta k e  a n y  initiative, w e  being th e  b igger 
country  and  w anting  th e s e  trad itional ties  of

friendsh ip  not to  b e  d a m a g e d  in a n y  w a y , 
should  in o u r opin ion b e  m uch  m o re  up  an d  
doing.

It is s trange th a t no G o v e rn m e n t to  
G o vern m en t d iscussions h a v e  ta k e n  p la c e  
so far. W e  should insist on  it. W e  said  th a t w e  
are  wilting to  ta lk  and  all tha t. A nd th ey  h a v e  
said  sitting th e re  that they  w e lc o m e  th e  In 
d ian  G o v e rn m e n t’s express ion  o f d e s ire  to  
talk. But a re  w e  going to  just limit it to  d es ires  
and in tentions? S o m e  action m ust b e  taken , 
so m e steps  m ust b e  ta k e n  be fo re  it is too  
late. B e c a u s e  th e re  a re  m an y fo rces  in this  
region w hich  w ould  like to  fish in troub led  
w aters . T h e re  a re  m an y  p e o p le  w h o  w ould  
like to  s e e  an ti-Ind ia  sentim ents being w orked  
up am ong th e  N e p a le s e  p eo p le  an d  that 
w ould b e  a  trag ed y  fo r us.

T h e  second  point I w a n t to  briefly d ea l 
with is w ith regard  to A fghan is tan . O n  the  
1 6th Feb ru ary , as  everyb o d y  know s, th e  last 
S o vie t so ld ier has lift A fghan  soil as  p e r th e  
te rm s of th e  G e n e v a  Accord, leaving beh ind  
s o m e 1 3 0 0 0  o r 1 4 0 0 0  o f th e ir so ld iers w ho  
died  in th e  last te n  y ears . W h e th e r th e  S oviet 
in tervention in A fghan is tan  w a s  correct or 
not correct, justified or not justified, history  
will show . But a ftera ll th a t w a s  th e  o n e  o s ten 
sible reason  g iven  all th e s e  yea rs  for the  
arm ing by th e  A m erican s  o f P ak is tan  w hich  
w as supposed  to be th re a te n e d  by th e  p res 
e n c e  of th e  S o v ie t arm y o n  its borders . And  
a lw ays  w e  a re  reassured  that th e s e  a re  not 
m ean t for use against us. T h a t w as  th e  
reason  g iven  for th e  m ass ive  support fo rth e  
rebel M u jah idd ins in A fghan istan . All th e s e  
p eo p le  concerned  signed a  trea ty  in G e n e v a  
under th e  ausp ices o f th e  U nited  N ations. 
O nly  o n e  s ide is scrupulously carried  it out 
and the  o th er s ide is b latantly , flagrantly  
violating the term s of th a t trea ty .

A re w e  not in terested  m uch m ore  than  
w e a re  show ing at the  m om ent?  It w as  
always our stand— and I believe it is still our 
stand— that w e  do  not w a n t an  Is lam ic  type  
of fundam enta lis t G o v e rn m e n t to  c o m e  to  
pow er in K abul w hich will b e  a  th re a t to this  
w hole  region and to us a lso , to  p e a c e  and  
stability. T h a t is not w h at w as  proposed by
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the N ajibulla G overnm ent in Kabul itself which  
h as m a d e  this proposal that all th e  d ifferent 
fo rces and parties  involved should set up a  
coalition G o vern m en t. But o n e  side say  
nothing doing, th e  p resen t G o vern m en t in 
K abul m ust b e  fin ished off, m ust be liqui
da ted , w iped  out and  then  they will set up a  
G o vern m en t there .

W h a t is happen ing  now ? T h e  N ew  York  
T im es  of all the  p ap ers  has published a  
report w hich I am  sure our Foreign O ffice has  
seen . Q uoting  the  instance of the m eeting  
that took p lace , a ttended  not by anybody  
from  A fghan is tan , no M u jah-ideen  or a n y 
body w as  p resen t there; only high Pakistani 
m ilitary and civil officials and  the  United  
S ta tes  A m b assad o r to  Pakistan w ere  p res 
ent. In th at m eeting , a  plan w as e laborated  
on th e  attack, the offensive, on Ja la lab ad  
w hich has b een  going on for the last severa l 
w eeks . I hope our G overnm ent at no tim e  
shared  th e  hope that som e peop le  have. W e  
could not h ave  hoped, I am  sure. But I hope  
you did not share  that assessm en t that the  
G o vern m en t in Kabul and  its arm y would  
co llapse  within tw o w eeks . W ell, they  have  
not co llapsed . I do not know  w h eth er they will 
succeed  in holding on or w hether they will be  
o verw h e lm ed . But the fact rem ains that the  
A m ericans  a re  fully in this g am e  of violating  
the  G e n e v a  A g reem en t and the Pakistan  
arm y— now  tw o divisions of the Pakistan  
arm y— are  on the A fghan soil, backing up 
the  M u jah -id een s . N ow , it is not a civil w ar 
any m ore. It w as  a  civil w ar so long as the  
rebels w ere  fighting the G overn m ent of Kabul. 
H ow  will you call it a civil w ar now, w hen the  
Pakistan  arm y has intruded into A fghan i
stan? A fu ll-scale w ar is being launched; 
rockets and m issiles are  being used to kill 
m ostly the civilian population. A re w e not 
vitally concerned  about the developm ents  
which m ay follow? But I do  not find our 
G o vern m en t here. Th is  is my com plaint. 
W h a t can  our G overn m en t do, you will say 
w e are not in a  position perhaps to do m uch. 
But India, in th e  past, had a  reputation for 
using its m oral pressure, its prentige— its 
in ternational prestige— on th e  side of the

cau ses  of p e a c e  and justice. T h e re fo re , h e re  
is an  a g re e m e n t w hich w a s  m a d e  u n d er th e  
ausp ices of th e  U n ited  N ations w hich  w e  had  
w arm ly w e lco m ed  at th a t tim e  and  correctly  
and which is now  being  b la tan tly  v io la ted . A t 
least w e  should  s p e a k  out m ore  v igorously; 
w e should say som eth ing; w e  should  d e 
m and that the a g re e m e n t should b e  properly  
observed  and im p lem en ted  by all th e  parties  
to it. W e  should try to  m o ve  th e  U n ited  
N ations m uch m ore  in th is m atte r than  w h a t  
w e have  done. I know  the  hon. M in ister 
m ade a s ta tem en t in th e  P le n a ry  S ess io n  of 
the  U nited  N ations. But a fte r th a t w ho lis
ten ed ?  T h e  situation has b e c o m e  m uch m ore  
critical now.

T h e  A m ericans  have  a lso  g iven  de facto 
recognition to the  so -ca lled  rebel G o v e rn 
m ent which has been  estab lished  in P e s h a 
w ar. In every  w ay , the A m erican s  a re  trying  
to see  that this w ho le  a re a  b eco m es  e m 
broiled in ano ther huge c lash  w ith th e  he lp  of 
their arm s. W h e re  do w e  co m e into th e  
picture? So, I w ould like to  know  w h at our 
perception is. I think J a la la b a d — w hich I had  
the opportunity to visit o n ce  and w h ere  Khan  
Abdul G a ffa r K han incidentally  is buried. It is 
his burial p lace— in th e  grounds of th e  house  
which w as  g iven to him by th e  A fg h an  G o v 
ernm ent for his res idence— th at C ity  is now  
being destroyed  system atically . T h e re  a re  a  
huge num ber of p eop le  living th ere ; of Indian  
Origin, th ey  a re  p erh ap s  not Indian C itizen s  
now, they a re  living th ere . T h ey  a re  sh o p 
keepers , traders , fa rm ers  and S ikhs. T h ey  
know  that J a la lab a d  can  be cap tu red . T h en  
perhaps the road to K abul will be  o p en ed . I 
am  not asking for any m ilitary intervention. 
W e  cannot do that obviously. But so m e  
political, d iplom atic initiatives should b e ta k e n  
much m ore than at p resen t in this m atte r to  
m obilise, to rally public opinion and  world  
opinion against this cynical violation of this  
G e n e v a  A g reem en t.

Finally, I w ould  like to say that th e re  is a  
report that has ap p e a re d  in a  N e w s p a p e r, 
and to which I sought to d raw  the  a ttention  of 
the hon. S p e a k e r also; th e  'Wallstreet Jour
nal'Washington  has reported:



429 D.G., 89-90 of VAISAKHA 6,1911 (SAKA) E.A. Ministry 430

“T w o  W e s t G e rm a n  C o m p an ies  have  
adm itted  supplying n u c lear w eep ers—  
re la ted  m ateria ls , th e  m ateria l being  
Zircon ium , to P ak is tan  and  d isclosed  
that o n e  o f the ir unwitting sources  w as  
Ind ia”.

1 7 .1 6  h rs .

[M R . D E P U T Y  S P E A K E R  in the Chair]

I do  not know  w h e th e r this report is 
correct o r not. But this is an  indication of th e  
necessity  of th e  G o v e rn m e n t to probe this 
m atte r and  find out from  its ow n sources  
w h at is th e  truth behind this. It is a  very  
alarm ing  report that from  Indian source z ir
con ium  w hich is a  spec ia l corrosion resistant 
m etal used to  fue l rods in n u c lear reactors—  
its export is forb idden— is going from  Indian  
source  to  G e rm a n  co m p an ies  w ho a re  he lp 
ing to supply P ak is tan  with this m ateria ls . It 
should b e  found out w h e th er it is true  or not 
true.

Finally , I w ould say  th a t now  w e  know  in 
Sri L an ka  both L T T E  and  J V P  a re  pressuris
ing P residen t P re m a d a s a  to carry out the  
p led g e  that h e  g a v e  b efo re  he w as  e lec ted . 
T h e  p led g e  he g a v e  w as  that o n ce  he b e 
ca m e  P res iden t th e  IP K F  will b e  told to quit. 
T h e y  say, s ince he has now b e c o m e  the  
President, w hy should th e  e n e m y  or alien  
forces be  a llow ed  to rem ain  in our country. 
W ell, th e  P rim e M in ister has said a  couple of 
days ago  th a t IP K F  will u ltim ately be w ith 
draw n but it m ust fulfil the  tasks for which it 
w as sent. It is now  really  a  policing task. 
Elections have  b een  held. P res iden t has  
b een  e lec ted . Provincial councils have been  
fo rm ed . N e w  P arliam en t has b een  e lected . 
Policing job is to b e  d one by th e  IP K F . I 
understand th e  com pulsions of that. But how  
long w e  can  go  on like that. T h e re  will be  no 
end  to it.

T h e re fo re , I w ould suggest that G o v e rn 
m ent takes  so m e political and dip lom atic  
in itiatives w ith the  G o vern m en t of Sri L an ka  
also to see  that a  s ituation is c reated  in which  
IP K F  can  be w ithdraw n in ph ases  at least 
b e c a u s e  I do  not th ink a  pro longed stay of

our A rm y in a n y  fo re ign  co u n try  can  h a v e  
anything but coun ter-productive  results. T h a t  
is w h at th e  history of so m a n y  countries  
show s and w e  do not w an t to  b e c o m e  un 
popu lar unnecessarily .

T H E  M IN IS T E R  O F  S T A T E  IN  T H E  
M IN  IS T R Y  O F  E X T E R N A L  A F F A IR S  (S H R I  
K. N A T W A R  S IN G H ): M r. D ep u ty  S p e a k e r, 
Sir, first I w ould  like to th an k  hon. M e m b e rs  
w ho h ave  partic ipated  in th e  d e b a te . M a y  I 
say  th at I h ope  th e  n u m b er of M e m b e rs  
presen t in th e  H o u se  on this d e b a te  will 
gradually  go on increasing . T h e re  used to  be  
a  tim e w h en  th e  H o u se  used to  b e  full w h en  
m atters concern ing  fo reign  affa irs  w e re  
d e b a te d  in th e  Lok S a b h a . Th is  is, a las , no  
longer so.

As Shri Indrajit G u p ta  has said , th ere  
has b een  for the  last 4 2  yea rs  a  broad  
consensus on foreign  affa irs  in th is H ouse , in 
P arliam en t and  in th e  country. Th is  is a  
glow ing tribu te  to th e  fo res igh t of P and it 
J a w a h a r Lal N eh ru  w ho  laid do w n  the  broad  
fram ew o rk  of Ind ia ’s fo re ign  policy even  
b efo re  Ind ia  b e c a m e  in d ep en d en t and  w e  
have not found it n ecessa ry  to m ake  any  
basic  or fu n d am en ta l c h a n g e s  in our fore ign  
policy th e s e  last 4 2  y ea rs . T h e re  h ave  b een  
no ‘U ’ turns in our fo re ign  policy. O u r foreign  
policy is ne ith er opportunistic  nor is it ep i
sodic. It is b ased  on certa in  idea ls  and  w e  
have  ad h ered  to those  and  the  country has  
supported  us. I w ould like to  respectfu lly  tell 
Shri H .M . P a te l that even  w h en  th e re  w as  a  
ch an g e  of g o vern m en t at the  C en tre  in 1 9 7 7  
it w as  not possib le  fo r th e  then  g o vern m en t  
to m ake  any a lterations in Ind ia ’s foreign  
policy including our relations with Israel. 
Although G e n . M o ysh e  D a y a n  w a s  invited to  
Ind ia at that tim e, it w a s  found th a t o ur  
foreign policy could not be c h an g ed . I shall 
d ea l with his intervention a  little later.

First of all, I w ould like to beg in  w ith w h a t  
Shri Bipin Pal D a s  said  th at w e  h a v e  not pa id  
enough attention to S o u th -E as t A s ia . H e  had  
b een  a  M in is ter in th e  M inistry. S o , h e  is w ell 
in form ed. But if you will notice that during th e  
last 5  or 6  years , the  freq u en cy  o f visits to  
and from  S o u th -eas t A sia , th e  tw o  w a y  tra f-
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tie, has  increased  very considerably. T h e  
Joint C om m ission with Thailand  will be  
m eeting  very  shortly. T h e  first e v e r visit of a  
T h a i P rim e M in ister to India took p lace a  
short w hile ago. I have visited all the A S E A N  
countries m ore than on ce . I have visited  
Ind o -C h in a  S tates . Th is  afternoon and this 
m orning, the External Affairs M in ister and I 
had discussions with th e  Foreign M inister of 
V ie tn am . H e  w as  received by the  Prim e  
M inister. I w as  also present there . Just b e 
fo re  com ing here, I had an hour long discus
sion w ith  him on th e  K am puchean  situation. 
I w ould  like to inform the H ouse  that I will be  
visiting Thailand  and Indonesia in the next 
fe w  days to  have consultations with our 
co lleagues  there  on K am puchea. As you 
know , th e  three Indo-China States have m ade  
an  announcem ent on th e  5th of April which  
says that the  1 9 5 4  G e n e v a  International 
C ontro l C om m ission should be  revived and  
th e  M em b ers  of that C om m ission w ere  In
d ia , P o land  and C a n a d a  and India w as the  
C h a irm an . During the discussions that I have  
had , not only in the A S E A N  countries and  
a lso  in the Indo-C hina S ta tes  but also with 
Prince S ihanook in Paris, in N ew  York with 
o u r A m erican  co lleagues and French friends  
an d  a lso  with a  num ber of other countries, 
th e re  w a s  g enera l acceptance the fact that 
Ind ia  had  a  role to play. I would like to remind  
th e  H o u se th a tth e  phrase ‘Indo-China’ m eans  
som eth ing . It m eans that the two civilisations 
m eet there , not necessarily to confront each  
other. For historical reasons and for contem 
porary reasons, w e  cannot be unmindful for 
w hat is happening  in Indo-C hina. W e  are not 
pushing ourselves for a  role but from all 
sides, indications have been  given that India  
is to p lay a  role in this. I am  going to Thailand  
and Indonesia  to  discuss th ese  issues, to 
find out how our co lleagues a re  thinking 
about it. W e  have had a  very  deta iled  and 
frank  talks with th e  Foreign M inister and the  
P rim e  M in ister of Thailand  here. I visited  
T h a ilan d  tw ice  and had talks with the  Prim e  
M in ister and  th e  Foreign M inister. I m et 
P res id en t S uharto  in Jakarta . I had ta lks  with 
M r. A li A la tas , the  Foreign M inister. You  
know  th at P rice  S ihanouk and  P rim e M in is

ter H un S en  a re  m eetin g  a t J a k a rta  on  th e  
2nd and 3rd  and  from  th e re  w e  w ill ta k e  off. 
I would like to assu re  th e  H o u s e  th a t w e  a re  
very conscious of our re lations w ith  th is  part 
of the world and w ho le  o f the  A S E A N  region. 
T h ere  are  vast possibilities fo r increasing  
our trad e  and com m erce  and a lso  o u r fin a n 
cial relations with th e s e  countries, o n c e  th e  
K am p u ch ea  is solved. W e  a re  cautiously  
optim istic that a fte r the  m eeting  in J a k a rta  on  
the 2nd & th e  3rd  and the S ino-S oviet Sum m it 
at Peking beginning on th e  15th  M a y , even ts  
will m ove very  rapidly on th e  K am p u ch ean  
issue. Possib ly an In ternational C o n fe ren ce  
could b e  called . J im -ll could ask fo r th e  
estab lishm ent of a  Contro l C om m ission . It 
m ay be necessary  to exp an d  th e  In te rn a 
tional Control C om m ission  b e c a u s e  in 1 9 5 4 , 
A S E A N  did not exist. T h e re  w e re  only 6 5  o r 
so independent countries o r so  as  the  
M em bers  of th e  U N . T o d ay  th e  in ternational 
beach is very crow ded . T h e re  a re  1 5 9  co u n 
tries now. W e  have  to ta k e  all this into 
account.

Com ing to  the  question of th e  in terna
tional scene, I ag ree  with Shri Indrajit G u p ta  
w ho said that th ere  h a v e  b e e n  radical 
changes in the  international sc e n e  in th e  last 
two years. As he said w h at non happen ing  
would have b een  inconceivab le  even  tw o  
years ago. M r. S h e v e rd n a d ze  told m e about 
th ree  m onths ago  that in th e  last 3 0  m onths, 
he and M r. S hultz had m et 3 2  tim es. M r. 
G o rb ach ev  and M r. R eg an  m et five tim es  
during th e  last tw o and a  half yea rs . T h e  
whole in ternational scenario  has ch an g ed . 
Tensions have b een  reduced. R eg io n a l 
conflicts are  being reso lved . T h e  fe a r  of 
nuclear or conventional w ar is reced ing . 
M eaningful steps have b een  taken  on n u 
c lear and com m itted d isarm am ent. T h e  IN F  
Treaty  has been  signed and  a  m odest b eg in 
ning has been m ad e. I w ould like to  say  h ere  
that the contribution that has b een  m a d e  by  
India in this regard is not insignificant.

O n  N ovem ber, 1 9 8 6  a  historic d o cu 
m ent w as signed in D elh i be tw een  th e  P rim e  
M inister, Rajiv  G an d h i and M r. G o rb ach ev  
called  the  D elh i D eclaration  w hich says that 
both countries a re  com m itted  to ensuring a



433 D.G., 89-90 o f VAISAKHA 6,1911 (SAKA) E.A. Ministry 434

w orld  fre e  o f n u c le a r w e a p o n s  an d  a  world  
b a s e d  on  n o n -v io len ce . Th is  is a  very  re 
m a rk a b le  d o cu m en t an d  th is is th e la n g u a g e  
th e  w orld  a t la rge  is now  willing to use. I think, 
w e  should  w ithout b e ing  im m odest b e  proud  
ab o u t o u r contribution to  th e  eas ing  of te n 
s ions and  creating  a  p eace fu l in ternational 
c lim ate  w hich  ex is ts  today .

N o w , S ir, on  A fghan is tan  I w ould like to  
sa y  th a t w e  h a v e  not b een  idle. Shri Indrajit 
G u p ta  w as  good enough  to  re fer to  th e  
E xtern a l A ffa irs  M in is te r’s s ta tem en t in th e  
G e n e ra l A ssem bly . But m o re  recently  th ere  
w a s  a  d e b a te  in th e  S ecurity  C ouncil and  our  
rep resen ta tive  in tervened  in th e  D e b a te . H e  
m a d e  a  fairly lengthy intervention giving our 
v iew s. H th e  H o u se  des ires  I c an  read  it out 
or I could  p lace  it on  th e  T a b le  of th e  H ouse.
I w ould  just q u o te  o n e  o r tw o  portions from  it.

“W e  w ould  like a  peacefu l, negotiated  
settlem en t of th e  A fghan istan  problem  
w hich w ill en su re  a  sovere ign , in d e 
p en d en t, non-a ligned  A fghan istan . W e  
fe e l th a t this can  best b e  ach ieved  
through a  broad b ased  G o vern m en t  
w hich ta k e s  into account th e  existing  
realities and  th e  leg itim ate concern of 
all th e  parties and  w hich is evo lved by 
th e  A fghans th em se lves  w ithout o u t
s ide  in terference  and in tervention .”

A nd  h e  a lso  ca lled  that:

"T h ere  a p p e a rs  to  b e  a  need  to g ive  a  
bigger role to  th e  U nited  N ations  with a  
v ie w  to  th e  strict im plem entation  of th e  
G e n e v a  A ccord .”

W e  w e re  fo rtunate  to  have  th e  Foreign  
M in ister o f A fghan istan  in D e lh i in F ebruary  
an d  both th e  E x te rn a l A ffairs M in is ter and  I 
had  very  ex ten s ive  discussions w ith him . 
N o w , w e  fully a g re e  w ith Shri Indrajit G u p ta  
th a t th e  im plem entation  of th e  G e n e v a  A c
cord is absolu te ly  bas ic  and fu n d am en ta l to  
th e  restoration of p e a c e  and  tranquillity in 
A fghan istan . T h o s e  a g reem en ts  a re  being  
v io la ted . Y ou  m a d e  a  re fe ren ce  to  a  particu
la r m eetin g , th a t is reported  in N e w  York  
T im e s . I d o n ’t  w a n t to  co m m en t o n  that but it

is quite obvious th a t th e  in vo lvem en t o f o u r  
friendly ne ig h b o u r in th e  N o rth -W e s t has  
crea ted  prob lem . Intervention continues ev e n  
afte r th e  S o v ie ts  h a v e  co m p le te ly  fulfilled  
th e ir ob ligation o f w ithdraw ing  o n  1Sth o f 
Feb ru ary . It w a s  th e  exp ecta tio n  o f certa in  
countries in s o m e  part of th e  w orld  th a t o n c e  
th e  S o v ie t troops w ith d rew  th e  N a jib u llah  
G o v e rn m e n t will fall. W e  h a v e  a lw a y s  m a in 
ta in ed  th a t this w a s  not th e  cas e .

P res id en t N ajibu llah  and  his c o lle a g u e s  
are  also  A fghans . H is friends , re la tions an d  
co lleag u es  h a v e  a lso  shed  b lood. T h e y  h a v e  
also d ied . T h e y  h a v e  as  m uch right to  b e  
th e re  as  anyb o d y  e lse . P res id en t N a jibu llah  
on m ore than  o n e  occasion  h as  m a d e  very  
fa ir propositions to  say  th at h e  is w illing to  
have  a  b road  b ased  G o v e rn m e n t o f all co n 
cern but th ese  o ffers h a v e  b e e n  re jected  
tim e  and ag a in . W h a t is hap p en in g  is th a t  
increasingly sophisticated military aid is going  
to  M ujah idd in . N ow , w e  do  not rea lly  u n d er
stand o r ap p rec ia te  this fan tas tic  en th u s i
asm  for a  g roup  of p eo p le  w ho  by no stretch  
of im agination  can  b e  ca lle d  e ith e r d e m o 
cratic  o r en ligh tened . W e  w ould  like to  say  
th at w h at is n e e d e d  is a  G o v e rn m e n t in 
A fghan istan  that rep resen ts  its p eo p le . T h a t  
w ay p e a c e  an d  tranquility, so vere ig n ty  and  
its non -a ligned  status c an  b e  m a in ta in ed . If 
P res iden t N a jib u llah ’s P D P A G o v e rn m e n t is 
disso lved , th e re  will be no lasting p e a c e  in 
A fghan istan . It is unrealistic  to  s e e k  a  so lu 
tion w ithout th e  P D P A . W e  fully m orally  and  
practically th e  G o v e rn m e n t of M r. Nsyibullah. 
H e  received  our A m b assad o r yes te rd a y  and  
he said that he is very  g rea te fu l to  th e  ass is 
ta n c e  th at Ind ia  is giving in ternationally  and  
bilaterally . W e  a re  giving it th rough U N  and  
b ilaterally  and w e  fully support th e  p resen t 
K abul G o vern m en t. I w ould  like to  c o n c lu d e  
by saying th at a  solution lies in th e  fa ithfu l 
im plem entation  of th e  G e n e v a  A ccord .

N ow , S ir, to  Sri L anka . T h e  Indo -S ri 
Lankan  A g re e m e n t con tinues to  b e  th e  b as ic  
fram ew o rk  fo r our re lations w ith S ri L an ka . 
A s hon. m e m b e rs  have  said , co n s id erab le  
progress h as  b e e n  ach ieved  in im p lem en t
ing th e  d ifferen t provisions o f th e  A g re e m e n t  
as  show n by th e  successfu l provincial, p a r-
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liam entary and presidential elections. A  
Tam il-m ajority  Provincial Council and P ro 
vincial G overnm ent has been  established in 
the North Eastern  Province and is steadily  
becom ing effective. Conditions on the ground  
continue to im prove, m aking possible the  
progressive w ithdraw al of the  units of the  
IP K F. G overnm ent will continue its efforts 
tow ards th e  im plem entation of the Indo-Sri 
Lankan A greem ent in all its aspects in order 
to bring about p eace  and norm alcy in Sri 
Lanka. N ow  Sir, alm ost daily w e are in touch 
with the G overnm ent of Sri Lanka, with 
P resident P rem ad asa  and his colleagues. 
T h ere  is no difference of opinion with regard 
to w hat w e are doing there or with regard to 
the im plem entation of the Agreem ent. I just 
w ant to  say that thousands of officers, as 
Shri P ate l has said, have not died. But it is a  
m atter of regret and great sorrow that som e  
have lost their lives. It is our endeavour that 
this should be m inimised. I would like to pay 
a  tribute to our P eace  Keeping Force which 
under difficult circum stances has answ ered  
the call of duty in a m agnificent m anner in the  
interest of our bilateral relations and for the  
p eace  and security of our region.

N ow , with regard to Israel, w e have an 
Israeli C onsulate in Bom bay which works in 
a  norm al w ays. Israeli representatives have  
been  participating in international, United  
Nations and Technical Conferences and also 
in non-governm ental conferences in their 
individual capacities.

W ith regard to Tennis, I as President of 
the All India Tennis  Federation, can say that 
w e allow ed Israel to com e to Delhi and play 
tennis. But w e did not allow our team  to play 
th ere  b ecau se  of their action in G h aza . At 
that tim e, it was inconceivable for a country 
like India to send a  team  to play with Israelis.

F inally on Burm a, the G overnm ent of 
B urm a has announced elections in M ay 1990. 
W e  are  closely watching the situation there. 
It is a  distressing situation. Prim e M inister 
him self had paid a  visit there in D ecem b er
1987 . W e  have been giving all possible

assistance to B urm a, w h e th e r it is d eve lo p 
m ental or w h eth er it is on its tribal border. All 
along, w e  have show n all possib le sy m p a 
thy. W e , of course, can n o t be indifferent to  
the dem ocratic  rights in B urm a and  w e  have  
m ade our view s know . W e  h ave  not g o n e  
overboard about this. W e  a re  a w a re  o f the  
delicate situation th ere  which is largely  an  
internal m atter. But to  say that w e  a re  a lien 
ating all our neighbours is not correct and  th e  
hon. M in ister of External Affairs will m ake  a  
detailed  announcem ent of our relations with  
N epal and with all our neighbours.

S H R I K A D A M B U R  J A N A R T H A N A N
(Tirunelveli): Mr. D eputy S p e a k e r Sir, w e  
should be very proud of our consistent and  
continuous foreign policy purely based  on  
the G andh ian  w ay of A h im sa and N ehruvian  
w ay of N on-a lignm ent and D isarm am en t 
Principles. O n  behalf of the A ID M K  party, I 
am  very glad to congratu late  th e  Prim e  
M inister for his all efficient efforts to m aintain  
cordial relations with all our neighbouring  
countries.

S ince I have been  given only tw o  m in
utes, I will confine m yself to  Sri Lankan  
issue. Sir, the Indo-Sri Lanka A g reem en t 
w as not m ade only to m ake  Mr. P rem ad as a  
the President. Th is  A greem ent w as  m ad e  
mainly to stop the killings of the Sri Lankan  
Tam ils. Therefore, I request the hon. M in is 
ter to see that the provisions of the  A g ree 
m ent are  im plem ented properly. M any v e t
eran politicians have spoken about the w ith
draw al of the IP K F. But at the sam e  tim e, w e  
must be assured that our brothers, the  Sri 
Lankan Tam ils  are safe. The ir lives should  
not be at stake as in 1 9 86 -87 .

W e  all rem em ber the incident that had  
happened in Sri Lanka during our P rim e  
M inister’s visit there. H e  w as not at all per
turbed. You see his patience. H e  is the  
follower of G andh ian  principles. H e  com es  
from the Buddhist country. W e  Indians will 
not forget that incident. W e  the people  of 
India and m ore particularly th e  pfeople of 
Tam il Nadu are  really very happy in the  
m anner in which he show ed his bravery and  
also his patience. T h e  Sri Lankan Accord
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w a s  not s igned to  bring. M r. P re m a d a s a  as  
th e  P res id en t, but it w a s  s igned m ainly to  
stop  th e  killings of th e  Sri L an kan  Tam ils . S o , 
th e  p eo p le  of T a m il N ad u  a re  p raised  fo r 
the ir s tand  but still th e re  is a  doubt on the  
p eo p le  of T am il N ad u . It is b ec a u s e  o n e  of 
th e  M P s  of D M K  P arty— which is a  ruling 
party  in T a m il N a d u —-had g one  to  Sri Lanka  
w ithout any P assport o r V is a  and  c a m e  back  
to  In d ia  with th e  he lp  of IP K F  p eo p le  only. 
T h e  hon. M in is ter should exp la in  w hat action  
has b een  ta k e n  on this particu lar incident. 
D r. K arunan idh i w ho w as o n ce  against this 
A ccord  is now  keep ing  m um . H e  w as  for 
E e la m  a  y e a r b ack  and now  he is keep ing  
quiet.

I w ould  request th e  hon. M in ister to  
again  th ink tw ice  or thrice before  w ithdraw 
ing the IP K F . H e  should also k e e p  in mind  
th at no S in h a le s e  T am ils  will be  killed and  
1 9 8 6 -8 7  situation will not b e  repeated .

W e  will fully co o p era te  with the C en tra l 
G o v e rn m e n t in regard  to foreign policy. E ven  
like our la te  L eaders  A n n a  and M G R , w e  will 
defin ite ly  co o p era te  w ith th e  C entra l G o v 
ern m en t. Th is  is th e  policy of our p resent 
L e a d e rs  M s. J aya la lith a  also.

S H R I S A IF U D D IN  A H M E D  (M a n g a l-  
dai): S ir, you p lease  a llow  m e also. So  m any  
sp eakers  have  a lready  spoken . W hy don ’t 
you g ive  m e so m e tim e?

M R . D E P U T Y  S P E A K E R : I will see .

T H E  M IN IS T E R  O F  E X T E R N A L  A F 
F A IR S  (S H R I P .V . N A R A S IM H A  R A O ): In 
spite of very  short tim e  at our d isposal, m any  
hon. M em b ers  h a v e  m a d e  m any im portant 
points. It is difficult to choose  b e tw een  h av
ing a  d e b a te  with a  guillotine hanging over  
on es head  and not having a  d e b a te  at all. In 
so m e respects , not having it s eem s  to be  
better. But s ince w e  a re  having it w e  have to  
m a k e  do with th e  tim e  that is ava ilab le  to us, 
fo r no o n e ’s fau lt in particu lar. W e  w ere  given  
to understand that w e  w ould h ave  nine hours. 
W e  d o  not s e e m  to  have  had even  4 0  per  
cen t o f tha t tim e.

S H R I A Z IZ  Q U R E S H I (S a tn a ): A fter

the  d e m a n d s  a re  passed , w e  can  h a v e  a  
s e p a ra te  d iscussion on th is  m atter.

S H R I P .V . N A R A S IM H A  R A O : T h a t is 
w hat I am  proposing. All th e s e  m atters  a re  
not com ing b efo re  th e  H o u se  fo r th e  first 
tim e. T h ey  h ave  b een  d iscussed  ag a in  and  
aga in . T h e y  can  b e  d iscussed  and  should be  
discussed b ec a u s e  th e  latest position in 
respect of each  of th e s e  issues has to b e  
brought out c learly b efo re  th e  H ouse . It is 
b e c a u s e  w e  w ould like to ta k e  th e  H o u se  into  
confidence on each  of th e s e  issues.

M y co lleague  has d ea lt w ith th re e  or 
four very  im portant issues: A fghan istan , 
K am p u ch ea , Sri L an ka  and  of course, in 
Passing , Israel. N ow , th e  m ost im portant 
issue which has b een  exercis ing  th e  m inds  
of the  peop le  of Ind ia  and  p erh ap s  reverb er
ating in o th er C ap ita ls  of the  w orld , ea c h  with  
their ow n m otivation, has b een  o u r relations  
with N ep a l. As Mr. Indrajit G u p ta  has said  
this is not a  sudden d e v e b p m e n t. This has  
b een  going on for so m etim e. O n e  h as  to go  
into the  history. If w e  have not m ad e any  
open  official s ta tem ents  so fa r, it w as  b e 
cau se , w e  w an ted  to exerc ise  restraint on  a  
m atter in which restraint is m uch b e tte r than  
pre m ature  articulation, h o w so ever co m p e l
ling it is. But now  th e  tim e  has co m e  and I 
think this is th e  best forum  at w hich I should  
m ake  the  position of th e  G o v e rn m e n t of Ind ia  
clear on In d o -N ep a l relations.

T h e  recent m onths h ave  w itnessed  
som e strains in th e  age-o ld  re lationship  
b etw een  India and N ep a l. Th is  has b een  a  
tim e of a  sorrow  and  regret for us. Indo- 
N ep a l relationship  has b een  truly un ique. It 
cannot be  easily  sum m ed  up in cliches, like, 
specia l relationship. N o  o th er tw o  countries  
of th e  region had  anything like it. T h e  open  
border b e tw een  India and  N e p a l is crossed  
daily by thousands of nationals  o f both co u n 
tries w ithout v isas for a  varie ty  of purposes 
as an  evo cative  sym bol of th e  In d o -N ep a l 
relationship. T h u s  th e  In d o -N ep a l border, 
though a  political reality, is a lso  part o f a  
g rea t social and  cultural continuity.

In d o -N ep a l relations are  very  old and  
d a te  from  ancient tim es , long long befo re
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1 9 5 0  o rth o  T rea ty  of P e a c e  and Friendship. 
H o w ever, th e  1 950  T reaty  is a uniquely  
significant landm ark in the relationship b e 
c a u se  it goes far beyond the standard diplo
m atic form at of relationship and seeks to 
concretise a  grand vision handed down from  
centuries. This w as  the vision cherished by 
th e  g reat leaders of both countries, Prim e  
M inister Jaw ah arla l N ehru  and his M ajesty  
King Tribhuvan. It w as a  vision of a  N epal 
and an India, both independent, sovereign  
and free , but indissolubly linked by unbreak
ab le  bonds. It w as a  vision of two countries  
w hich, of their own free will, prom ised each  
other’s nationals treatm ent on par with their 
ow n in all the vital aspects of life— in resi
d en ce , in ow nership  of property, in participa
tion in trad e  and com m erce, in industrial and 
econom ic  developm ent, in the grant of con
cessions and  contracts related to such d e 
ve lo p m en t and other sim ilar privileges. It 
w as b ased  on  the  im peccable logic that if 
sovereignty  g ives the pow er to im pose re 
strictions, it a lso  gives the pow er to do aw ay  
with restrictions if the States, in their w isdom , 
consider it fit to do so.

O v e r the  years and decades that fo l
low ed, Ind ia has sought to live up, both to the  
letter and  the spirit of the  1 9 5 0  Treaty . Thus  
it is that while there  are  very strict regulations  
against th e  em ploym ent for foreign nationals  
in India, m illions of N ep a lese  live and work 
freely  in all parts of India. Not m any know that 
N ep a lese  a re  eligible to join not only the  
arm y, but also G overnm ent services in India 
except the very limited posts of IFS , IAS and  
the IP S . N ep a lese  nationals have extensive  
property holdings in this country. They  do 
business here w ithout let or hindrance. T h ere  
is no restriction on their remitting any am ount 
of m oney back to N epal as their savings or 
profit.

B esides this, India, despite its financial 
constraints and  its ow n struggle to  raise the  
living standards of its peop le  w hile em erging  
from  th e  long e ra  of colonial stagnation, has  
d o n e  its best to b e  of assistance to N ep a l in 
th e  process  of its econom ic developm ent.

India has fully fin an ced  and  im p lem en ted  
m utual cooperation  sch em es  for th e  d e v e l
opm ent of N ep a l's  w a te r  resources  like th e  
Kosi and  th e  G a n d a k  pro jects. O u r  g ran t 
assistance for a  nu m b er of o th er eco n o m ic  
projects totals around R s. 2 0 -2 5  cro res  a  
year. About 2 7 5  seats , including a  la rge  
num ber of eng ineering  and  m ed ica l sea ts , 
are o ffered  to N e p a le s e  students every  y e a r  
under various scholarships. U n d er various  
T ra d e  and  T rans it T rea ties  since 1 9 5 0 , In d ia  
has given N ep a l highly p re feren tia l tre a t
m ent, specially  for N e p a le s e  prim ary prod 
ucts and m anufactu red  goods, on a  no n 
reciprocal basis, plus very ex ten s ive  transit 
facilities for N e p a l’s trad e  with third c o u n 
tries. T h e  excise  duty on Indian goods im 
ported by N e p a l is re funded  to N ep a l in full. 
A  quota of essentia l com m odities  such as  
coal, iron and stee l, sugar, foodgra ins, b ab y  
food, milk products, norm ally b an n ed  fo r  
export, w ere  m ad e  ava ilab le  to N e p a l to 
preferential prices. Ind ia  has also invariab ly  
responded positively to N e p a l’s request fo r 
em ergency supplies of foodgrains, sugar, 
cem ent, etc. A  revolving credit of R s. 2 5  
crores w as exten d ed  to N ep al to  m eet te m 
porary shortfalls in its Indian currency re 
serves. At the  C alcu tta  Port, facilities s u p e 
rior even  to those extended  to  Indian im port
ers w ere  extended to N e p a le s e  im porters, at 
a  cost of about Rs. 1 .5  crores  every  y e a r  
incurred by the G o vern m en t of India. U n d er  
the Product Exchange A greem ent with N epal, 
India took over N e p a le s e  im ports of certa in  
refined petroleum  products and crude at th e  
port and supplied equ iva len t am ounts  of a  
w hole range of other petro leum  products at 
num erous points along the  In d o -N ep a l bor
der. N epal w as  charged  only the actual 
expenses by the Indian O il C orporation  and  
that too in rupees.

Sir, I am  subm itting th ese  deta ils  m ere ly  
to show that within our own lim itations, w e  
have done our best in investing our re lation 
ship with N epal with a  content and spirit in 
consonance with our age-o ld  m an -sp an g led  
bonds and with a  vision em b o d ied  in the  
1950  T reaty . All that India sought in return  
from  N epal w as genu ine  appreciation  o f our 
concerns and an  open and cand id  friendship
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on  p a r w ith o u r o w n . Th is  w as  w h y, though it 
w a s  p erh ap s  inevitab le  th a t th e  econom ic  
relationship b e tw een  th e  tw o  countries should  
ten d  to  b e  m o re  on  th e  s ide  o f Ind ia , in 1 9 6 0  
a  bold  a ttem p t w as  m a d e , in a  n ew  T re a ty  o f 
T ra d e  and  T ra n s it, to  es tab lish  w h a t  
a m o u n ted  to  a  co m m o n  m arket b e tw e e n  th e  
tw o countries. T h a t this g rand  vision w as  not 
rea lised  w as  not b e c a u s e  it w a s  unrealistic  
o r over-am b itio u s , but b e c a u s e  of dom estic  
political c h a n g e s  in N ep a l.

U n fo rtunate ly , th e  vision of 1 9 5 0  has  
b e e n  ero d ed  o v e r th e  yea rs . Its spirit has  
b e e n  w e a k e n e d , its conten t w hittled a w a y  
practically  in eve ry  sp h ere  of th e  In d o -N ep a l 
relationship . S a d d e r still has b een  th e  sys
tem atic  d iscrim ination  aga inst the  re latively  
sm all com m unity  of Ind ians in N ep a l, w ho  
n u m b er only about 1 5 0 ,0 0 0 , in th e  im portant 
a re a s  of th e ir d a y -to -d ay  ex is tence . In c o n 
trast, th e  n u m b er o f N e p a le s e  in Ind ia  a re  
a n y w h e re  b e tw e e n  3  and  4  m illb n , w ho  
continue to en joy all the  rights w hich I h ave  
deta iled  above . S tringent restrictions have  
b e e n  p laced  on o w nersh ip  of p roperty  by 
Ind ians in N e p a l. In April 1 9 8 7  som eth ing  
m uch m ore  s e rb u s  h ap p en ed . H is M a je s ty ’s 
G o v e rn m e n t of N e p a l included Ind ians in th e  
categ o ry  of fo re igners  requiring w ork p e r
m its fo r em p lo ym en t in any o rgan ised  s e c 
tor. B eginn ing  with th re e  D istricts around  
K athm andu, this m easu re  w as later extended  
to th e  w ho le  of th e  country in S e p te m b e r
1 9 8 8 . W h ile  it has not yet b e e n  fully im p le 
m ented  on th e  ground, m any Ind ian  p ro fes 
s ionals including a  num ber of te a c h e rs  w ho  
have  for long served  the  c a u s e  of education  
of N e p a le s e  youth have  b een  g iven  n o tb e  of 
term ination  of serv ice . T h e re  a re  o ther re 
ports th at N e p a le s e  concerns, so m e  very  
c b s e  to  the  In d o -N e p a l border, a re  hiring 
w orkers  only on th e  basis  of N ep a li c itizen 
sh ip  certificates . T h e re  a re  official reports—  
th e s e  are  o ffb ia l reports— th at th e  G o v e rn 
m ent is p lanning  to  rev iew  all th e  c itizenship  
certif b a te s  granted, largely to people of Indian  
origin, o ver th e  last 12  years . It is said  that 
th e  num ber involved in this m o ve is 6 .4 8  
million. W h a t is even  s a d d e r a re  th e  c a s e s  in 
w hich Indian professionals , e m p b y e d  by 
third country firm s executing  contracts  in

N ep a l, have  b een  refused e m p b y m e n t solely  
b e c a u s e  they are  Ind ians. A ll th is ad d s  up to  
a  picture fa r  from  h appy. It w ould  b e  difficult 
to im ag ine anyth ing fu rther from  th e  v is io n o f 
Ja w a h a rla i N eh ru  and  H is M a je s ty  King  
T  ribhuvan. O u r re p resen ta tb n s  ag a in s tth ese  
m o ves  h ave  not received  an y  satis factory  o r 
even  a  cons idered  response from  th e  N e p a l
e s e  s ide. A ttem pts  h ave  b e e n  m a d e  to d is 
m iss th e s e  vital issues by stating, fo r in
stance, that th e  w o rk  perm it system  w as  
introduced for security reasons, again  th at it 
w as  m ean t to co llect statistics and  then  
again  that it w as  m ean t for fulfilling the  B asic  
N e e d s  P ro g ram m e. T h e  situation sp eaks  for  
itself, nothing m ore  n eed s  to be  said.

N ot only a re  Ind ians as  individuals d is 
crim inated  against but Indian firm s, having  
w on contracts ag a in st in ternational b idding, 
h ave  b e e n  deprived  of w h at is d u e  to  them  
through m an o eu vres  in favo u r of third co u n 
tries. H e re  too, o ur rep resen ta tives  h ave  
rece ived  nothing m ore than  assu ran ce s  that 
a re  not fulfilled in practice.

In th e  fie ld  of tra d e  and  transit, abou t 
w hich th e  m ost recent issues h a v e  em erg ed , 
Ind ia has a lw ays  b een  m ore  than  ac c o m m o 
dating , acknow ledg ing  that th e  N e p a le s e  
econom y has spec ia l n eeds . A s m e n tb n e d  
earlier, th e  1 9 6 0  T re a ty  of T ra d e  and  T ransit 
w as  b ased  on th e  subsequently  unfulfilled  
vision of an In d o -N e p a le s e  com m on m arket. 
E ven  w ithout this, th e  In d o -N ep a l T re a tie s  of 
T ra d e  and Trans it w hich exp ired  on M arch
2 3 ,1 9 8 9 ,  provided an  ex ten s ive  pre feren tia l 
reg im e for N e p a le s e  exports and N e p a l's  
transit trad e  with third countries. N e p a le s e  
prim ary products and  m anufactu res  w ith  a  
certa in  d e g re e  of ind igenous con ten t w ere  
given  duty fre e  and  q u o ta  fre e  ac c e s s  to  th e  
Indian m arket. T ra d e  w as  conducted  on  a  
ru p ee  p a y m e n t basis. N e p a l w a s  g iven  as  
m an y a s  15  routes th rough Indian territory  
for Its transit tra d e . In addition, th e re  w ere  
s e p a ra te  transit routes for N e p a l’s trad e  w ith  
B an g lad esh  and B hutan . N e p a l w a s  also  
allow ed  to  m ove  goods from  o n e  part of that 
country to an o th er through Indian territory. 
A s m e n tb n e d  earlier, N e p a le s e  im porters  
w e re  g iven  sp ec ia l facilities a t C a lcu tta  Port.
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Sir, all th ese  extensive  facilities w ere  given  
solely in the  spirit of the 1 9 5 0  Treaty . O th e r
w ise, the strictly legal position is that N ep a l 
is not a  m em ber of G A T T . India has not. 
ratified either the International C onvention  
on transit T ra d e  of Landlocked countries or 
the U N  C onvention on th e  L aw  of the  S e a . 
There fo re  in m atters of transit, Ind ia  has, 
strictly speaking, no legal obligations to 
w ards N epal. But India has never sought to 
take  refuge behind this legalistic position.

H ow ever, even  in the a rea  of trade, 
th ere  has been  no reciprocation of our sen 
tim ents. T h e  only concession that India w as  
allow ed w as a  tariff reg im e for its exports to 
N e p a l superior to those of third countries. 
Th is  w as in return for providing N epal with a 
unique preferentia l access to an extensive  
m arket right next door. H ow ever, in June  
1 9 8 7 , N e p a l , through a budgetary exercise  
of tariff rationalisation, com pletely rem oved  
all th ese  tariff advantages earlier availab le  
for Indian exports. Besides basic custom s  
duty, additional custom s duty w as also im 
posed on certain  categories of Indian goods. 
As a  result, Indian exports to N epal in 1 9 8 7 -  
8 8  dropped to half of the previous y e a r’s 
figures.

W h en  the Indo-N epal T rad e  Treaty  
ended  in M arch, 1988, the new package  
w orked out and initialled in O ctober 1988  
included tw o N epa lese  com m itm ents. Those  
w ere  that, firstly, the additional custom s duty  
on Indian goods would be rem oved and  
secondly, this facility would not be extended  
to any third country. H ow ever, N epal did not 
live up to e ither undertaking. After a fruitless  
w ait of five m onths till February 1989  despite  
repeated  rem inders to  the G overnm ent of 
N ep al, w e  w ere  left with no alternative but to 
ask  for a  new  unified Treaty  of trade and  
transit. It should be noted here.that since no 
n ew  T rea ty  has been  signed, there w as no 
question  of our “abrogating" it as has been  
c la im ed  by so m e official N ep a lese  spokes
m an .

The Government of India have always

w an ted , an d  h ad  until 1 9 7 8 , a  s ing le  T re a ty  
of T ra d e  an d  T ran s it w ith  N e p a l. Th is  is 
b e c a u s e  fo r coun tries  like Ind ia  an d  N e p a l, 
with a  very  long o pen  b o rder o f 1 7 0 0  K m s. 
trad e  and transit a re  indissolubly linked  
m atters . T h e  exten s ive  transit facilities  pro 
vided  to  N e p a l w ere  being  m isused  fo r large  
sca le  sm uggling, w hich has had a  highly  
neg ative  im pact on th e  Indian eco n o m y. In 
1 9 7 8  India, d esp ite  reservations , a g re e d  to  
sep ara te  T rea ties , but the  results h a v e  not 
b een  happy. T h a t is w hy, w e  a re  now  asking  
for a  single T reaty .

T h e  p resen t situation is thus entire ly  a  
result of actions both of om ission and  c o m 
m ission on th e  N e p a le s e  s ide. F o r its part, 
India m ad e  efforts right up to th e  end , to  
ensure  that N e p a l fulfilled the co m m itm en ts  
m ad e by it in O c to b er 198 8 . Th is  h as  not 
been  done.

As a  result of the  lapse o f th e  T ra d e  
T reaty , the  highly p re feren tia l reg im e  for 
N e p a le s e  goods has b een  rep laced  by the  
norm al export-im port reg im e app licab le  to  
Ind ia ’s trad e  with m any o th er third countries. 
T h e  G o vern m en t have fu rther ta k e n  steps to  
see  th at the problem s c rea ted  by this fo r th e  
com m on p eop le  of N e p a l a re  m in im ised. 
Though the Q u o ta  system  for supply of 
essentia l com m odities has lapsed  w ith the  
T ra d e  T rea ty , it has b een  c o n veyed  to the  
N e p a le s e  G o vern m en t th a t th e  full qu o ta  
am ounts for 1 9 8 9  sought by th em  for co m 
m odities such as  sugar, b ab y  food, milk 
products, coconut oil, gur, etc. will b e  sup 
plied in full. But Sir, on the  o ther side, th e re  
has been  no response. T h e ir traders  have  
not b een  asked  to lift. T h e y  have  not been  
asked  to o p en  IC s and there fo re , so m e of 
these com m odities are  not moving into N epal.

In the  field  of transit, a  land locked coun
try has a  right only to o n e  transit route to  the  
s e a  under In ternational Law . E ven  w ithout 
the  T rans it treaty , N ep a l now h as  th e  fo llow 
ing facilities:

1. T w o  transit points, R axau l and  
Jogban i w hich a re  th e  c losest to  
C alcu tta  Port and  w hich earlie r



445 D .G ., 89-90 of VAISAKHA 6,1911 (SAKA) E .A  Ministry 446

carried eighty to ninety per cent 
of the transit cargo.

2 . Facilities  a t C a lcu tta  p o rt as  d e 
ta iled  above .

3 . T ran s it routes as  e a rlie r for trad e  
w ith B an g lad esh  and Bhutan.

4 . N e p a l-N e p a l  t ra n s it  ro u te s  
th rough India.

T h e  N e p a le s e  Foreign  M in is ter during  
his visit to  N e w  D elh i on  M arch  2 6 -2 7 ,1989 , 
h an d ed  o v e r to  us th e ir n ew  draft fo r a  T ra d e  
T re a ty . Th is  draft is interesting inasm uch as  
it ind icates th a t th e  N e p a le s e  G o vern m en t 
th e m s e lv e s  wish to  m ove a w a y  from  the  
earlie r reg im e an d  now  to w ard s  M F N  status. 
It is thus ev id en t th a t the  G o v e rn m e n t of 
N e p a l has des ired  not to go  back to the  
earlie r tra d e  reg im e with Ind.ia. Th is  has  
b e e n  m a d e  even  m ore  c lea r by the  extens ive  
tariff c h a n g e s  im p lem en ted  by them  on April
1 1 ,1 9 8 9 ,  w hich have  rem oved  any rem a in 
ing tariff concessions fo r Indian exports. W e  
do not understand , there fo re , w hy India is 
being  accused  of causing  hardship  to  N ep al 
in th e  fie ld  of trad e .

In th e  transit fie ld , N ep a l has sought a  
revival of th e  earlie r T rea ty .

W h ile  India seeks  a  unified T ra d e  and  
T rans it T rea ty , the  transit facilities a re  ava il
ab le  to  N e p a l as  I h ave  a lread y  deta iled .

In this N e w  Y e a r ’s m essag e— this is the  
latest position— to th e  nation on April 13,
1 9 8 9 , H is  M a jes ty  King B irendra  has e x 
p ressed  his G o vern m en t’s read iness to  settle  
th e  p rob lem s "im posed on us by our g e o g ra 
phy a s  a  landlocked nation”through “afriend ly  
d ia lo g u e  and  negotia tion”. M e a n w h ile  the  
Foreign  M in ister of N ep a l has, in sep ara te  
in terv iew s to  the  N e w  Y o rk  T^mes and  to th e  
B B C , reported ly  said that N ^pal no longer 
w ants  a  spec ia l relationship With India, that 
o v e r-d e p e n d e n c e  on any  o n e  country is bad , 
th a t w h a t N e p a l w ants  now  is in te r-d ep en d 
en ce . H e  has also  reportedly affirm ed that 
th e  recen t tariff c h an g es  introduced on April 
11, are irrevocable, reiterating that the unique,

or spec ia l o r trad itiona l relationship is "now 
o v e r”. S ub seq u en tly , th e re  h a v e  also been 
s ta tem en ts  attributed  to  th e  ch ie f official 
s p o kesm an  of th e  G o v e rn m e n t of Nepal 
affirm ing th a t if th e re  w a s  to  be one Treaty, 
N e p a l w ould  w an t it to  b e  a  T ran s it T re a ty  
a lone . H e  a lso  reported ly  ad d ed  th at s ince  
India ap p aren tly  fe lt th a t N e p a l had v io la ted  
the  1 9 5 0  T rea ty , w hich N e p a l did not accep t, 
N e p a l w a s  read y  for d irect and  d e ta iled  ta lks  
on th e  w h o le  g am u t o f In d o -N e p a l re lations. 
H e  also reported ly  re -asse rted  th e  d e te rm i
nation of the G o v e rn m e n t o f N e p a l to  go  
a h ead  w ith the ir c itizen sh ip  and w o rk  perm it 
drives fo r foreign residents  in N e p a l.

All th e s e  years , o u r only w ish h as  b een  
to continue o u r re lationship  w ith N e p a l fo r  
the  m utual benefit of both countries  and  
peop les . At the  s a m e  tim e , w e  h ave  all a long  
assured  th em  of o ur resp ect for the ir s o v e r
eignty, th e ir identity as  a  nation an d  our  
desire  for their identity as  a  nation  and  our 
desire  for their prosperity  now  and  in th e  
fu ture. T h e  1 9 5 0  T re a ty  d e te rm in ed  our 
m utual re lationship  on the  basis  o f looking  
afte r each  o th e r’s in terests , an d  conveying  
to the  world th e  strength  of th e  unity o f 
purpose b e tw een  our tw o  countries . I w ould  
like to assu re  the H o u s e  th at our o v e rw h e lm 
ing des ire  to h a v e  to  m utually  benefic ia l 
re lationship  w ith N e p a l rem a in s  und im in 
ished.

India has never, d esp ite  assertions to  
the  contrary from  N e p a l, sought a  rev iew  of 
the 1 9 5 0 T re a ty . Indeed  o u rd es ire  has a lw ays  
b een , and continues to  be , to  en su re  th a t  
both th e  le tter and th e  spirit of the  T re a ty  a re  
fulfilled. A lthough no s ingle thrust s e e m s  to  
b e d iscern ib le  in the  various recen t s ta te 
m ents from  th e  N e p a le s e  side, a s  I h a v e  just 
deta iled , they  have , on occasions, re ite ra ted  
that they a re  happy w ith th e  1 9 5 0  T re a ty . 
From  this it w ould  b e  c le a r th a t both c o u n 
tries could , with profit, go  into th e  w orking of 
the  T re a ty , w ith a  v iew  to ensuring  its im p le 
m entation  in le tter and  spirit. Ind ia  is ready  
and  willing fo r this as  w ell as  to  d iscuss th e  
w hole  g am u t of relations.

We would like to see the Indo-Nepat 
relationship continue to be, as before, a



447 D.G., 89-90 of APRIL 26, 1989 E.A. Ministry 448

[S h . P .V . N ara s im h a  R ao ]

m odel. As a lw ays, w e  w ish the G o vern m en t 
an d  p eo p le  of N ep a l well. W h a t w e  desire is 
to  continue our deep ly  cherished relation
sh ip  on th e  basis of sovereignty, m utual 
trust, m utual benefit and reciprocity in under
standing and safeguarding each  other’s inter
ests and concerns. T h e  peop le  of N epal will 
not find us w anting. W e  harbour nothing but 
th e  highest regard for their concerns and the  
best w ishes fo r their future.

M R . D E P U T Y -S P E A K E R : I shall now  
put all th e  cut motion m oved to the D em and  
for G ran t relating to the Ministry of External 
A ffairs to vo te  together, unless any hon. 
M e m b e r desires that any of his cut m otions  
m ay b e  put separate ly .

All the Cut Motions were put and nega
tived

M R . D E P U T Y — S P E A K E R : I shall now  
put the  D e m a n d  fo r G ra n t re lating  to  th e  
M inistry of E xternal A ffa irs  to  vo te .

T h e  question  is:

'T h a t th e  respective  su m s not 
exceed in g  th e  am o u n ts  on R e v e 
nue A ccount and C ap ita l A ccount 
show n in th e  fourth co lum n of th e  
O rd e r P a p e r b e  g ran ted  to th e  
P res iden t, out of th e  C onso lid a ted  
Fund  of Ind ia to  c o m p le te  th e  su m s  
n ecessary  to  d e fray  th e  ch arg es  
th at will co m e  in co u rse  of p a y m e n t  
during th e  y e a r end ing  th e  31 st d ay  
of M arch , 1 9 9 0 , in respect o f th e  
head  of D e m a n d  en te red  in th e  
S eco n d  co lum n th e reo f ag a in s t  
D e m a n d  N o . 2 4  re lating to the  
M inistry of E x te rn a l A ffairs."

The motion was adopted
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18.00 hrs.

[M r.S P E A K E R  in the Chaii]

A N . H O N . M E M B E R : G uillotine, Sir.

[ Translation]

M R . S P E A K E R : You asked for it and I 
am  doing it.

[English]

M R . S P E A K E R : I shall now put the  
outstanding D em ands....

( Interruptions)

P R O F . S A IF U D D IN  S O Z  (B aram ulla ): I 
am  on a point of order, Sir.

M R . S P E A K E R : T h ere  is no pint of 
order here at the m om ent.

P R O F . S A IF U D D IN  S O Z: It is a brief 
point of order, Sir. In 1985, I rem em ber, you  
had suggested ...(Interruptions)

M R . S P E A K E R : No, that is no point of 
order.

P R O F . S A IF U D D IN  S O Z : Sir, in 1985 , 
you had suggested ...(Interruptions).

M R . S P E A K E R : O verru led ...

( Interruptions)

P R O F . S A IF U D D IN  S O Z: It w as a
ru ling  th a t th e re  w o u ld  b e  B u d g e t  
C om m ittees  ...(Interruptions).

M R . S P E A K E R : Not now ...

( Interruptions)

P R O F . S A IF U D D IN  S O Z : So, this tim e  
w e  shall do ft...(Interruptions)

S o z , not now.

MR. SPEAKER: Mr. Soz, not now.

( Interruptions)

M R . S P E A K E R : I shall now  put the  
outstanding D e m a n d s  for G ran ts  relating to  
the  M in is tries /D ep artm ents  to  vo te ...

( Interruptions)

1 8 .0 2  h rs .

D E M A N D S  F O R  G R A N T S , 1 9 8 9 -9 0 -  
C O NTD

[English]

M in is try  o f  C iv il A v ia t io n  a n d  T o u r is m ;  
M in is try  o f  C o m m e rc e ;  M in is try  o f  C o m 
m u n ic a t io n s ;  M in is try  o f  D e fe n c e ; M in is 
try  o f  E n v iro n m e n t a n d  F o re s ts  e tc . e tc .

[English]

M R . S P E A K E R : T h e  question is:

"That the respective sum s not e x c e e d 
ing the am ounts  on R e v e n u e  A ccount on  
C apita l Account show n in the fourth colum n  
of the O rd e r P a p e r be gran ted  to the P res i
dent, out of the C onso lidated  /fund of India to  
com plete  the sum s necessary  to d e fray  th e  
charges  that will co m e in source of p aym en t  
during the year ending the  3 1 s t d ay  of M arch ,
1990 , in respect of the  heads of D em an d s  
entered  in th e  second colum n th e reo f  
against:-

(1) D em an d s  N os. 6 and  7  re la t
ing to  the M inistry of Civil A v ia 
tion and Tourism ;

(2) D em an d s  N os. 8  and  9  re la t
ing to the  M inistry of C o m 
m erce;

(3) D em an d s  Nos. 10  to 12 re la t
ing to the M inistry of C o m m u 
nication;

(4) D em an d s  N os. 13  to 19 re la t
ing to the  M inistry of D e fen ce ;



453 o .G .# 89-90 o f Min. o f C ivil VAISAKHA 6, (SAKA) Aviation & Tourism etc. 454

(5) Demand No. 23 relating to the 
Ministry of Environment and 
Forests;

(6 ) D e m a n d s  N os. 2 5  to  2 8 , 30 , 
31 and 3 3  to  3 7  relating to  th e  
M inistry of F in an ce;

(7 ) D e m a n d s  N os. 3 8  and 3 9  re 
lating to  th e  M inistry of Food  
an d  Civil Supp lies;

(8 ) D e m a n d  No. 4 0  relating to th e  
M inistry o f Food P rocessing  
Industries;

(9 ) D e m a n d s  N os. 41 and  4 2  re 
lating to th e  M in istry of H ea lth  
an d  Fam ily  W e lfa re ;

(1 0 ) D e m a n d s  N os. 4 3  to 4 7  and  
9 0  to 9 5  relating to  th e  M inistry  
of H o m e  Affairs;

(1 1 ) D e m a n d s  N os. 4 8  to 51 re la t
ing to th e  M inistry of H u m an  
R eso u rce  D eve lo p m en t;

(1 2 ) D e m a n d s  N os. 5 2  to 5 5  re la t
ing to the  M inistry of Industry;

(1 3 ) D e m a n d s  N os. 5L6 to 5 7  re la t
ing to the  M inistry of In fo rm a
tion and  B roadcasting;

(1 4 ) D e m a n d  N o. 5 8  relating to  the  
M inistry of Labour;

(1 5 ) D e m a n d  N o. 5 0  relating to  the  
M inistry of L aw  and  Justice;

(1 6 ) D e m a n d  N o. 6 0  relating to  the  
M inistry of P arliam en ta ry  A f
fairs;

(1 7 ) D e m a n d  No. 61 relating to the  
M inistry of P ersonnel, Public  
G rie v a n c e s  and P ension;

(1 8 ) D e m a n d  N o. 6 2  relating to th e  
M inistry of P etro leum  and  
N atu ra l G a s ;

(1 9 ) D e m a n d s  N os. 6 3  and  6 4  re 
lating to th e  M inistry o f P la n 
ning;

(20) Demand No. 65 relating to the 
Ministry of Programme Imple
mentation;

(2 1 ) D e m a n d s  N os. 6 6  to  6 8  re la t
ing to th e  M in istry o f S c ie n c e  
and  Techno logy;

(2 2 ) D e m a n d s  N o . 6 9  and 7 0  re la t
ing to th e  M in istry of S te e l and  
M ines;

(2 3 ) D e m a n d s  N os. 71 to 7 3  re la t
ing to th e  M inistry of S u rface  
Transport;

(2 4 ) D e m a n d  N o . 7 4  relating to the  
M inistry of T extiles;

(2 5 ) D e m a n d s  N o. 7 5  to 7 7  relating  
to the  M inistry o f U rb an  D e v e l
opm ent;

(2 6 ) D e m a n d  N o. 78  relating to  the  
M inistry of W a te r  R esources;

(2 7 ) D e m a n d  N o. 79  relating to the  
M inistry of W e lfa re ;

(2 8 ) D e m a n d s  N o s . 8 0  and  81 re 
lating to  th e  D ep a rtm e n t of 
A tom ic E nergy;

(2 9 ) D e m a n d  N o . 8 2  relating to the  
D ep artm en t o f E lectronics;

(3 0 ) D e m a n d  N o. 8 3  relating to the  
D e p a rtm e n t of O c e a n  D e v e l
opm ent;

(3 1 ) D e m a n d  N o . 8 4  relating to the  
D ep artm en t of S p ace;

(3 2 ) D e m a n d  N o. 8 5  relating to  Lok  
S ab h a;

(3 3 ) D em an d  N o . 8 6  relating to  
R a jy a  S ab h a ; and

(3 4 ) D e m a n d  N o . 8 8  relating to the  
S e cre ta ria t o f th e  V ic e -P re s i
dent".

The motion was adopted.
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18.04 hrs.

APPROPRIATION (No. 2) BILL*, 1989 

[English]

THE MINISTER OF STATE IN THE  
DEPARTM ENTOF EXPENDITURE IN THE 
M INISTRY OF FINANCE (SHRI B.K. 
GADHVI): Sir, I beg to move for leave to 
introduce a Bill to authorise payment and 
appropriation of certain sums from and out of 
the Consolidated Fund of India for the serv
ices of the financial year 1989-90.

MR. SPEAKER: The question is:

"That leave be granted to introduce 
a Bill to authorise payment and 
appropriation of certain sums from 
and out of the Consolidated Fund 
of India forthe services of the finan
cial year 1989-90.

The motion was adopted

SHRI B.K. GADHVI: i introduce** the
Bill.

MR. SPEAKER: The Minister may now 
move that the Bill be taken into considera
tion.

SHRI B,K. GADHVI: Sir, I beg to move*:

“That the Bill to authorise payment 
and appropriation of certain sums 
from and out of the Consolidated 
Fund of India for the services of the 
financial year 1989-90, be taken 
into consideration.”

MR. SPEAKER: The question is:

“That the Bill to authorise payment and 
appropriation of certain sums from and out of

the Consolidated Fund of India for the serv
ices of the financial year 1989-90, be taken 
into consideration.”

The motion was adopted

MR. SPEAKER: The House will now 
take up clause by clause consideration of the 
Bill. The question is:

"That Clauses 2 to 4 and Schedule stand 
part o f the Bill. “

The motion was adopted

Clause 2 to 4 and Schedule were added 
to the Bill

MR. SPEAKER: The question is:

“That Clause 1, Enacting Formula 
and Title stand part of the Bill."

T he motion was adopted

Clause 1, Enacting Formula and Title were 
added to the Bill

SHRI B.K. GADHVI: I beg to move:

"That the Bill be passed.”

MR. SPEAKER: The question is:

“That tha Bill be passed”.

The motion was adopted

18.05 hrs.

The Lok Sabha then adjourned till Eleven 
o f the Clock on Thursday, April 27, 1989/ 

Vaisakha 7, 1911 (Saka)

* Published in Gazette of India Extrardinary Part II, Section 2 dated 26.4.89  
** Introduced/Moved with the recommendation of the President

Printed at S. Narayan & Sons, Delhi.




